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LOK SABHA DEBATES 
LOK SABHA 

Tue.day, February 26, 20021 
Phalguna 7,1823 (Sake) 

The Lok Sabha met at Eleven of the Clock, 

[MR. SPEMEA In the Cha/~ 

[English} 

RE: AYODHYA SITUATION 

(Interruptions) 

SHAI KAMAL NATH (CHHINDWAAA) : Mr. Speaker, 
Sir, we have given a notice for suspension of Question 
Hour .... (Interruptions) 

SHAI PAIYA AANJAN DASMUNSI (AAIGANJ) : Sir, 
we request that you hear all the Parties. 

[Translation} 

SHAI RAMJI LAL SUMAN (FIAOZABAO) : Mr. 
Speaker, Sir, the Ayodhya Issue Is a very serloua Issue. 
Thirty to forty thousand peopla have assembled 
there .... (Interruptions) 

(Engllsh1 

SHAI PAIYA AANJAN DASMUNSI : Sir, all the 
Opposition Parties are here. We have given a notice. You 
please hear all the Opposition Partl.s .... (lnterruptlons) 

[Translation} 

SHAI RAMI;)AS ATHAWALE (PANDHAAPUA) : S.nd 
military to Ayodhya .... (lnt.rruptlonsj Put a ban on the 
Bajrang Dal. 

MR. SPEAKE A : Please sit down. 

(Engllsh1 

It can b. after the Question Hour. 

(Interruptions) 

MR. SPEAKE A : Shri Kamal Nath, I can allow you 
aft.r the Question Hour. 

SHAI PAIYA RANJAN DASMUNSI : Sir, plaue hear 
us now .... (lntflrruptions) 

[Translation] 

SHAI AAMDAS ATHAWALE : Mr. Speak.r, Sir, around 
thirty thousand people have assembled there to violate the 
provisions of the constitution of the country .... (ln,.rruption.) 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) : 
Mr. Speaker. Sir, the Ayodhya Isaue Is very serious and 
the Govemment are ke.plng qulet. ... (lnt.rruptlons) 

[English] 

MR. SPEAKER : Shrl Kamal Nath, Just a mlnut •. 

(Interruptions) 

{Translation} 

SHAI SHEESH RAM SINGH RAVI (BIJNOR) : Mr. 
Speaker, Sir, has hon. Kamalnath /1 given notlc ..... (lnt.r· 
ruptlons) 

(Engllsh1 

MR. SPEAKER: I am on my legs. I have received 
two to three notlees on this subject. I think I can allow two 
or thr.e Members after the Questions Hour. 

(Interruptions) 

SHRI KAMAL NATH : No, Sir. This Is 10 serlou. a 
matt.r that we have glv.n notle. for suspen.lon of the 
Question Hour. You may kindly give us a chanee right 
now .... (lnt.rruptIoM) Sir, the han. Prime Mlnlater Ia here. 

SHAI PAIYA RANJAN DASMUNSI : Sir, the entire 
secular fabric of this nation Is being thr •• t.ned .... 
(lnt.rruptions) 

MR. SPEAKER Shri Kamal N.th, what .. your 
submission? 

MR. SPEAKER: Han. Membera, today II the ftrat day 
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of this Se.sion. Do not disturb the House. I am appealiAg 
to you not to disturb the Hou.e. Shrl Kamal Nath, what 
Is your submission? 

(Interruptions) 

MR. SPEAKER: Nothing .hould go on record except 
what Shri Kamal Nath Is .aylng. 

(Interruptions) • 

SHRI KAMAL NATH : Sir. we are aware and 
conacious thlt this Is the first day when we are meeting 
aft.r a ree •••. The matter of Ayodhya has a seriousn ... 
that Is not Increasing by the day but by the hour and 
keeping thlt In mind we have chosen to gIVe a notice for 
.u.pen.ion of the Que.tlon Hour because it Is Impacting 
the entire .ecular fabric of this country .... (lnt.rruptlons) 

MR. SPEAKER : This can be takan up after the 
Que.tion Hour. 

(Int.rruptions) 

SHRI KAMAL NATH : The hon. Supreme Court has 
gIVen Its verdict and has made the Central Govemment 
a custodian both ~f the acquired property and the disputed 
site. Over the last two months the VHP has been blatantly 
announcing their Intention to violate the order and what 
they have been saying. they are carrying out. Today there 
are about 50.000 people who are assembled in 
Ayodhya .... (Interruptlons) There has been a silence from 
the hon. PrIme Minister and the hon. Minister of Home 
Affairs. , am happy that both the hon. Prime Minister and 
the hon. Minister of Home Affairs are here Ilt this point of 
time. The Government has done nothing to demonstrate 
that they are acting a. custodian. of this property. We 
would like to know from the hon. Prime Minister as to what 
steps are being tal(8n to dl.perse the people 
there .... (Interruptions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF COMMUNICATIONS AND INFORMATION 
TECHNOLOGV (SHRI PRAMOD MAHAJAN) : Sir. the hon. 
Member is making III the points as il It is a debate .... 
(Interruptions) 

MR. SPEAKER : I am not allowing a discussion. I 
only want to know his submission. 

(Int.rruptlons) 

'Not ReeOl'ded. 

SHRI KAMAL NATH : I would like to know from the 
Prime Minister what steps the Government Is taking .... 

(Interruptions) 

SHRI PRAMOD MAHAJAN : Government Is ready for 
a discussion on Ayodhya Issue .... (lnterruptlons) 

SHRI KAMAL NATH : We do not want to be taken 
for a ride .... (Interruptlons) 

SHRI PRAMOD MAHAJAN : We are ready for a 
discussion on Ayodhya issue .... (lnterruptlons) 

SHRI KAMAL NATH : Sir. let me complete. I would 
like to know from the Prime Minister what steps are being 
taken .... (Interruptions) 

MR. SPEAKER: You can make a brief mention about 
that. We are not discussing the matter. 

(Interruptions) 

SHRI KAMAL NATH : Sir. please listen. We have 
been witness to the events of 1992. I woulel like to know 
from the Prime Minister what steps are taken to disperse 
the crOWd; and that further crowds do not build up there .. 
I would like to know from the Prime Minister whether the 
stone pillars and all the materials are going to be seized; 
whether they are going to post their security forces there; 
and whether all the VHP leaders who are making such 
provocatIVe statements are going to be arrested. 

MR. SPEAKER: Shri Somnath Chatterjee. 

(Interruptions) 

(Transl.tlo,,] 

DR. VIJAV KUMAR MALHOTRA (SOUTH DELHI) : 
Mr. Speaker Sir. I may also be allowed to speak on this 
issue .... (lnt.rruptlons) 

SHRI SOMNATH CHATTERJEE (BOLPUR) : I have 
given notice .... (Interruptions) 

{English] 

MR. SPEAKER: He has 'given a notice. That Is why, 
I have called him. 
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MR. SPEAKER: He has given notice for suspension 
of Question Hour. PIIi .. e be very brief. 

SHRI SOMNATH CHATTERJEE : Mr. Speaker Sir, I 
thought that after the drubbing they have received, they 
will be a little quiet at least for some tim ..... (lnt.rruptJon.) 
Sir, we know the importance of the Question Hour . 
... (Interruptlons) 

{Tra ns/atlon} 

MR. SPEAKER: We are about to start the question 
Hour. 

(Interruptions) 

(English] 

SHRI SOMNATH CHATTERJEE : I will take only one 
or two minutes. We are extremely keen to raise this matter 
in the House immediately In the Queatlon Hour 1t1.1f 
because the people are conglomerating there. Train-loads 
of people are going in the garb of Ram Sewaks and 
assembling there .. .. (Interruptions) I wHi take two minute., 
if you kindly hold patience. With trlshuls, Rampur daavs 
or such other things, they are going there. No action Is 
being taken. 

Sir, I would like to know what would be the 
Governments Immediate action to disperse these people 
who have aSlembled there. How are they going to stop 
people from going there for this purpose which Is against 
the Government's supposed declaion and against the 
Supreme Court's order? What Ia going to be done with 
regard to the .. so-called building materials that have been 
assembled there and are going to be utHlaed, .. is being 
threatened, for the purpose of constructing a temple totally 
against the order of the Supreme Court and against the 
Prime Minister's decision? 

We know, Sir, that there is a meeting In the evening, 
but we cannot really ~all tiD evening because we would 
like to know the decision of the Government immediately, 
and ~he Prime Minister Is here today. Therefore. we would 
like to know about It categorically. There is no matter which 
Ia more important today than maintaining the secular fabric 
of this country. People have given their verdict. People 
have totally rejected the communal fore... But this Is the 
way they are trying to foment .net divide people on the 
basis of religion. Sir, that Is an we wanted to raise 
Immediately. 

MR. SPEAKER 
Government? 

Is there any reply from the 

(Int.rruptlon.) 

MR. SPEAKER: Plea •• underatand that this II not 
a discussion. This Is Question Hour. 

(Interruptions) 

[Translation} 

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, this • 
a very serious Issue. I would a.o like to apeak on this 
Iasue ...• (Interruptlons) 

MR. SPEAKER: Don't you want to listen to Govern-
menfs views? 

(Interruptions) 

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, thll 
Government are deliberately creating fenelon. Thirty to forty 
thousand people hive a.s.mbled ther •. ... (IntemIptIoM) 

DR. RAGHUVANSH PRASAD SINGH : Mr. Spe.w, 
Sir, what happened to the notice given by me? .. 
(Interruptions) 

MR. SPEAKER: This Is not right. pie ••• sit down. 

(Int.rruptlons) 

DR. RAGHVANSH PRASAD SINGH : I. my notice tor 
suspension of Question Hour there or not .... (lnt.rruptJons) 

(English] 

MR. SPEAKER : Please go back to your ... t 

(Interruption.) 

MR. SPEAKER : Shn L.K. Adv."I. 

SHRI KAMAL NATH : Sir, the Prim. MIn.r II hare. 
The Prime MIn.tar should reply .... (lntlllTlJptjtJM) 

MR. SPEAKER : The Government II responding. 
PIe .. e take your ... t. 

(Int.rruptlons) 

SHRI KAMAL NATH: We want that the Prime 
Minister should repty .... (lnl.~) 
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MR. SPEAKER : This Is not a discussion. 

SHRI KAMAL NATH : Sir, w. want that the Prime 
Minister should r.ply .... (lnt.rruptlons) 

MR. SPEAKER : Nothing should go on record. 

(Interruptions)" 

MR. SPEAKER : Nothing should go on record. 

(Int.rruptions) • 

MR. SPEAKER : You are raising the matter, but you 
are not hearing anything lrom the Government side. 

(lnt.rruptlons) 

MR. SPEAKER : Nothing should go on record. 

(lnt.rruptlons) " 

MR. SPEAKER : Pleas. take your seats. You have 
m.ntloned som.thlng, the Gov.rnment Is responding, but 
you are not h.arlng anything from the Goverment. What 
Is this? 

(Int.rruptlons) 

MR. SPEAKER : Nothing should go on record. 

(Int.rruptlons)" 

MR. SPEAKER : Nothing should go on record. Shri 
Athaw •• , pl.as. take your s •• t. 

(lnt.rruptions) " 

MR. SPEAKER : This Is not a dlscuulon. Shri 
Banatwalla, pl.... und.rstand that this Is Qu.stlon Hour. 
What Is this? 

(Int.rruptlons) 

(Translation) 

SHRI G. M. BANATWALLA (PONNANI) : You should 
take some steps, otherwise the situation will go out control. 

MR. SPEAKER : Shrl Banatwalla, you are a senior 
Memb.r 01 the House. Please understand that the hen. 
Prime Minister Is going to reply now. 

(Interruptions) 

{Translation] 

THE PRIME MINISTER (SHRI ATAL BIHAR I 
VAJPAYEE) : Mr. Speaker, Sir, the Ayodhya issue Is a very 
serious issue. The Government are ready to hold a 
discussion on it .... (/nterruptlons) 

{English} 

MR. SPEAKER : Shrl Topdar, please take your aeat. 

(Translation] 

SHRI ATAL BIHARt VAJPAYEE : Mr. Speaker, Sir, 
kindly take a decision lor the nature of discussion to b. 
h.ld as also its timing aft.r holding consultations with all 
concerned. So far as the Government are concerned. 
Government's policy has been clarified In the hon. 
President's speech on Ayodhya. Leaders meeting Is going 
to be held today evenlng .... (/nterruptions) 

SHRI PRAMOD MAHAJAN : If we atart pasalng such 
comments against your leaders, then? 

(English] 

SHRt TARtT BARAN TOPDAR (BARRACKPORE) : 
You do not want to solv. the problem .... (lnterruptJons) 

MR. SPEAKER : Please take your seat. 

SHRI TARtT BARAN TOPDAR : The Prime Minister 
should assure the House that he will solve the problem. 

MR. SPEAKER: Please take your seat. 
MR. SPEAKER PI.aa. sit down. What ar. you 

doing? (Interruptions) 

{EngHsh} 

Nothing should go on record. 

(Inr.tnJptlons) " 

"Not Recorded. 

. SHRt K. YERRANNAIDU (SRIKAKULAM) : When the 
PrIme Minister is replying, what Is this Interruption? .•. 
(Int.rruptlons) 

(Translation) 

SHRt ATAL BIHARI VAJPAYEE : Mr. Speaker, Sir, the 
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Govemm.m are In constant touch wfth the Uttar Pradesh 
Government In this regard. 

{English} 

SHRI G. M. BANATWALLA : It Is not an all party 
mattel. 

(Translation] 

We have not been Invited to this all party meeting. 

SHRI PRAMOD MAHAJAN : Banatwalla p, you have 
also b.en Invited. 

SHRI ATAL BIHARI VAJPAYEE : All arrangements are 
being mad$ to check any unlawful activity there. 

SHRI KAMAL NATH : What are the arrangements, 
please tell .... (lnterruptlons) 

{English} 

SHRI G. M. BANATWALLA : What preventive action 
has been taken? ... (Interruptlons} 

(Translation] 

SHRI ATAL BIHARI VAJPAYEE : If the Opposition 
wants to have a discussion then I would say that there 
is no rationale behind holding the discussion by 
suspending the Question Hour. We will hold a discussion 
we are ready for It. But the picture which is being drawn 
viz, people going th"re, yajnaa are being p.rformed .... 
(Interruptions) But no one Is allowed to enter the disputed 
area which la a secured site. Vajna la also being performed 
but that is on a separate alte. No steps have been taken 
to stop the yajna and the Government do not even consider 
It necessary to do so. But, If necessary, steps would also 
be taken in this regard. But I was expecting that voice of 
the House would be transmitted there as there is no space 
for dispute on this issue after the hon. Presidenfs Speech. 
We are of the aame view that the Ayodhya Issue should 
be resolved either through negotlaiion or by the Court and 
the Government 'are firm on this stand .... (/nterruptlons) 

SHRI SHEESH RAM SINGH RAVI : The hon. Prime 
Mlnlst.r has clarified this and h. wants to sp.ak on the 
same point. ... (Interruptlons} 

MR. SPEAKER: He Is not on the same point, but 
on the next one. 

(,m.nuptIons) 

SHRI SHIVRAJ V. PATIL (LATUR) : Sir, the Gov.rn-
m.nt, In the President's Address, has explained the stand 
It wants to take with regard to Ayodhya. The Hon. Prim. 
Minister has stated what kind of action would b. tak.n. 

I am trying to say that 20 minutes of the Question 
Hour are already over. This issue Is treated as one of the 
most important issues not only In Parllam.nt but alao 
outside because of what had happened in the past. People 
are gathering there .... (lnterruptions) We have ~een as to 
what can happen If they gather In large numbers there. 
So, as It Is an Impotant subject and as the Government 
also is also ready for suspension of Question Hour, let 
there be a discussion on this Issue and let the Government 
respond to 1t .... (lnt.rruptions) 

This Issue is very Important. The hon. Prime Minister 
would be going out of this country from the 28th of 
February. Tomorrow is a Parliamentary holiday. Then on 
the 28th of February we have the General Budget. So, 
today Is the only day wh.n the hon. Prime Minister could 
be h.r ..... (lnt.rruptlons) He can also Ilst.n to what the hon. 
Members have to say on this and also can respond to that. 
That Ia why we are asking for It, otherwise tim. Is 
wasted .... (Interruptions) 

MR. SPEAKER : That can be decided In the BAC. 
You can decide In the BAC a. to what type of • discussion 
you want and how It shall b. discuaaed. 

(Int.rruptlons) 

SHRI PRIYA RANJAN DASMUNSI : Sir, the hen. 
Prime ~inister would be leaving on the 28th of February .... 
(Interruptions) 

SHRI SHIVAAJ V. ~TIL .: Sir, today Is the only day 
when this could be taken up. 

MR. SPEAKER: You can take It up after the Qu •• tion 
Hour. 

(Interruptions) 

SHRI SHIVRAJ V. PATIL : Sir, after the Qu •• tIon Hour 
there would be the Railway Budget. 

W. do not want to obstruct Railwll:," Budget. Thil 
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issue can be discussed now. Let the Budget be presented 
and later on let us continue this discussion. The only 
time available for us to discuss this issue is today .... 

(Interruptions) 

MR. SPEAKER : Nothing should go on record. 

(Interruptions) • 

MR. SPEAKER: Business Advisory Committee has 
to decide h In the meeting. How can we discuss It now? 
We can decide the matter In the SAC meeting. Hon. Prime 
Minister has agreed to discuss the matter. Please allow 
QUestion Hour to be conducted. 

'(Interruptlons) 

MR. SPEAKER: Please allow the Question Hour. Are 
you not interested in the QUestion Hour? We can have 
lead,n's meeting on how to discuss this Issue. This is 
Question Hour. 

(Interruptions) 

11.21 hr •. 

{English} 

ORAL ANSWER TO QUESTIONS 

Nlltlon.. Progl'lll'lUM for Nutrlttonal 
Support to Primary EducMlon 

·1. SHRI RAGHUNATH JHA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
atate: 

(_) whether lakhs of quintals of foodgraina auppHed 
under the National Programme for Nutritional Support to 
Primary Education Programme has been misappropriated 
by the transporters and distributing agencies; 

(b) H so, the de'alls of the cases which came to 
the nottce of the Government In this regard; and 

(C) the action the Government have Initiated 
against the ,ranlPort.,. and oftlctals reeponslble for such 
misappropriations? 

{Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (c) A statement Is laid on the Table of 
the House. 

Statement 

(a) and (b) According to the Report of the Comptroller 
& Auditor General of India for the period ending March. 
2000 on the National Programme of nutritional Support to 
Primary Education, during 1995·98, 1.40 lakh quintals of 
foodgralns were misappropriated by transporters and 
distributing agencies in the five States of Assam, Arunachal 
Pradesh, Maharashtra, Nagaland & Uttar Pradesh. 

(c) The Government of Arunachal Pradesh has 
stated that the transportation agencies designated for 
transportation of foodgrains did not deliver the food-gralns 
after lifting due to non payment of transportation charges 
in time. However, necessary steps were subsequently 
taken to distribute the foodgrains In the "r~as meant for 
the beneficiaries. 

The Government of Maharashtra have Informed that 
FIRs have been lodged against the defaulting contractora 
and In some cases, after completion of the Investigation, 
clises have been filed In the respective courts. 

The Government of Uttar Pradesh has informed that 
the cases relating to misappropriation has been referred 
to the State Vigilance Department for enquiry. 

The Government of Assam & Nagaland have 
informed that they are Inveatigating the matter. 

SHRI RAGHUNATH JHA : Mr. Speaker. Sir, the han. 
Minister has accepted that a bungling to the tune of Crofes 
of rupees has taken place In this matter, and foodgralns 
have not reached the students. where It was supposed to 
reach. What action have the Government taken against the 
persons who committed such an act.. .. (lnterruptlons) 

THE MINISTER OF HUMAN RESOURCE DEVELOP. 
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : SIr. the C and AG. In his report. had 
aHt that he has received 80me complaints about foodg,.1n 
policy In respect of five stat... Then we... revklwed by 
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him and tie replies sent by the respective Govemments 
on those reviews are that the Government of Assam have 
started Investigations In this regard, authorities In Arunachal 
Pradesh have taken necessary action to dispose off the 
case and have also laid stress on foodgrains in the 
scheduted areas for the beneficlaries .... (lnt"lTUptlons) 

WRITTEN ANSWERS TO QUESTIONS 

Terrorlat Attack. 

(English] 

*2. SHRI DALPAT SINGH PARSTE 

SHRI SHRINIWAS PATIL : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the details of Incidents of terrorist attacks on 
Important buildings Including the Parliament House that 
took place In the country during the last sbc months and 
till date, Incldent-wise; 

(b) the name. of miiitant organl.atlons Involved 
therein and the number of terrorists arrested In each of 
thesa incidents; 

(c) the details of los. of lives and property therein 
and compensation paid to the families of victims In each 
of these Incidents; 

(d) whether any Intelligence/aecurlty lap.el have 
also bIen detected In these attacks; 

(e) If 80, the action taken In this regard; 

(f) Whether Federal Bureau of Investigation hal 
requested to be associated with the investigation of 
Kolkata terrorists attack; 

(g) II so, the reaction of the Govemment thereto; 

(h) the efforts made for the extradition of such 
crhnlnals Involved in these attacks; 

(i) the progrees In the Investigation of each of 
these Incldenta; and 

0) the .teps taken by the Government to check 
recurrence of suCh Incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) The 
details of major terroriat attacka on Important building. In 
the country during the talt Ibc months are given In 
Statement I. 

(b) As per available Information, the main militanV 
terrorist organizations involved in the terrorist actiVities are . 
Hlzbul-Mu!ahldeen (HUM), LeT, JeM, HUJI etc. During 
thase Incidents, sixteen terrorists were killed In exchange 
of fire while two more Involved In the attack on American 
Cantre Kolkatta were killed subsequently In an encounter 
at Hazarlbagh. Nine persons have been arrested In 
connection with the terrorists attack on Parliament House 
and the American Centre at Kolkatta. 

(c) The details about loss of lives are given In the 
enclosed Statement-/. As regards property, four Government 
buildings were damaged In the terrorist Incidents which 
took place In the State of J&K. The amount of 
Compensation to the famille. of the victim Is determined 
and disbursed by the concerned State Government. As 
regards the Incident at Parflament Hou.e the extent of 
compensation paid to the famllias of the vlctlma Is given 
In Statement-II. 

(d) No such lapse. have been detected. 

(e) Do .. not arise. 

(f) No, Sir. 

(g) Does not arise. 

(h) and (I) These ca.e. are under tnveatlgatlon bv 
various Investigating agencial. The question of extradition 
wUl arise only after the identification of a person Ilvfng 
abroad Is firmed up regarding his Involvement In tM" 
crhnu. One accused Aftab Ansart WI. got deported from 
U.A.E. on 9th Feb. 2002 In connection with the incident 
In Kolkatta. 

(J) The State GovernmentslUT Administration. 
were advised to review the threat perception and 
strengthen aecurlty arrangementa to safeguard and protect 
vital In.tallatlona, historical monuments of national 
importance, Important govemment establishments and 
major busine .. , commerce and religious centers, VIP. etc. 
After the terrorist attack on Parlia.nent on 13th Dec. 2001 
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the StatalUT Governments were further advised in this 
regards specially to prepare contingency plans to tackle 
any emergency that may ariae. The security of sensitive 
and vital installations In the National Capital Territory has 
also been reviewed and strengthened keeping In view the 
existing threat perception. The Central Government 
periodically reviews the security arrangements and all the 
security agencies both Central and State agencies are 
regularly sensitized to be on high alert. 

Statement·1 

,. Firing at Jammu Railway Station, J&K 

On August 7th 2001 some militants resorted to 
Indiscriminate firing on the Army personnel and Civilians 
at the platform at Jammu Railway Station. In this attack, 
twelve persons were killed and 34 others sustained 
InJuries. One of the militants was klned In the retaliatory 
fire by security forces. 

2. Attack on SOG C~mp, Handwal'll, J&K 

Nine Security personnel belonging to Special 
Operation Group (500) under J&K Police under J&K Police 
were killed snd 11 others Injured In a Fldayeen attack on 
SOG Camp, Handwara, Kupwara on 17.09.2001. One 
Fldayean terrorist was also killed In the exchange of fire. 

3. Attack on State A •• embly In Srlnagar, J&K 

In a major assault, terrorists launched a fldayeen 
attack on the State Assembly In Srlnagar on 1.10.2001, 
kUling 39 persons and Injuring 60 others. The terrorists 
initially blew up a car bomb at the gate of the Assembly 
premltel, In which on. terrorlat WI. killed. Liter on three 
more terrorists holed up Inside the Assembly premises 
were killed In an encounter with the security forces. The 
terrort&t outfit, JeM claimed the responsibility for the attack. 

4. Attack on Air Force a .. e Station Avantlpura, 
J&K 

Four terrorists from Lashkar-e-Tolba (LeT) wearing 
Khaki unHorm opened Indiscriminate fire at the security 
guards at the entrance gate 01 Air Force Station, Avantipur. 
(Pulwama) on 22.10.2001 In a bid to enter the campus. 
The sentries retaliated thereby killing all the four terrorists. 
One sentry and one clv/Han were also kiNed and three 

security force personnel and one civilian got injured In the 

exchange of fire with the terrorists. 

5. Attack on Army Camp, Anantnag, J&K 

Four Army Jawans were killed and five others Injured 
when a fldayeen group attacked 36 Rashtrlya Rifle Camp 
at Peth Dayal9am (Anantnag) on 3rc1 November, 2001. One 
LeT terrorist was killed after encounter. 

6. Terrorists Attack on Parliament Houee, New 
Deihl 

On 13th December, 2001 five pak-based terrorists 
belonging to "Jalsh-e·Mohd." (JeM) outfit entered Parliament 
House Complex in an Ambassador Car bearing a fake 
MHA car label and a red beacon light on the top. Their 
car dashed against the pilot car of Vlce·Presldent and the 
terrorists opened fire. All the five terrorists were killed in 
the encounter that followed between the terrorists and the 
security forces. Five Delhi Police personnel, one CRPF 
Lady Constable. two Watch and Ward personnel and a 
Gardener also lost their lives as a result of the Incident. 
Further Investigation by the Deihl police and the Central 
Intelligence Agencies led to arrest of four persons 
Including Mohd. Afzal, the main co-ordinator of Jalsh-e-
Mohd. in Delhi. 

7. Shoot Out at American Centre, Kolkats, West 
Bengal 

Two motor cycle borne assailants Indiscriminately 
fired on police parsonnel deployed for security duty at the 
Amljlrlcan Centre, Koikata on 22nd January, 2002. Four 
police personnel were killed on the spot and sixteen 
injured. one of whom later succumbed to Injuries. One 
aflab Ansare. Farhan Malik, a mafia don stationed In 
Dubal, claimed responsibility for the Incident. Investigations 
revealed that LeTIHUJI were responsible tor the attack. 
Later the two suspected assailants Mohd. Idrls 0 Jahid 
• Vakar 0 Valid and Salim were involved In an encounter 
with security agencies at Hazarlbagh on 28.1.2002 and 
were injured in the shoot out. They disclosed before their 
death about their Paklstanl nationality and involvement In 
the Incldt>nt. So far. five persons have been arrested In 
connection w~h the InCident. A considerable success has 
been achieved in this case by deportation of Aftab Ahmed 
Ansari from Dubal. 
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(Translation] 

Rural Sanitation Programme 

SHRI MANIBHAI RAMJIBHAI CHAUDHRI 

SHRIMATI RAJKUMARI RATNA SINGH : 

Will the Minister of RURAL DEVELOPMENT be 

pleBaed to state : 

(a) whether the Government have restructured the 
Rural Sanitation Programme; 

(b) ~ so, the details (If the activities undertaken 
thereunder; 

(c) the funds allocated for rural sanitation during 
2001-2002, State-wise: 

(d) the details of proposals received Irom various 
States in this regard, State-wise; 

(e) the details 01 the propesals cleared/reJectedl 
pending so far, State-wise; 

(f) the details 01 districts in which the said 
programme has been implemented so lar; 

(g) whether the Government propose to extend the 
Programme in some more districts 01 the country; and 

(h) If so, the details thereol, State-wise? 

THE MINISTER .OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) Yes Sir, taking Into 
consideration the experience gained In the implementation 
of the programme In the past, the Central Rural Sanitation 
Programma (CRSP) was restructured w. e. I. 1st April, 1999. 
The restructured Central Rural Sanitation Programme 
movea away lrom the principle 01 State-wise allocations 
primarily based on poverty criteria to a "demand-drlven" 
approach. States are required to Iormulate Total Sanitation 
Campaign (TSC) projects in identified districts. The 
components In~lude (a) Construction of Individual 
Household Latrines (b) Construction of Sanitary Complex 
for Women (c) Latrine. for Anganwadi and Balwadies (d) 
Latrines lor Primary and Upper Primary Schools, and (e) 
Setting up 01 Aural Sanitary Marts and Production Centres. 
Further, Project funds are being earmarked lor Start-up 
activities, Information, Education and Communication (IEC) 
and Administrative Charges etc. 

(e) During 2001-2002, an amount of As. 150.00 
erore has been provided in BE and As. 135.00 crore In 
RE for Implementing the Aural Sanitation Programme, out 
01 which 90% 01 the funds have been provided for the Total 
Sanitation Campaign, and the remaining 10% funds have 
been allocated to State/UTs. The State-wJse details of 
allocation lor both during 2001-2002 Is given In the 
enclosed Statement-I. 

(d) and (e) The details of proposals received from 
various States and the Total Sanitation Campaign 
proposals sanctioned so far are given in Statement-II. 

(f) TSC projects have been sanctioned which are 
being Implemented in 138 distrtcts of the countly as per 
the details given In Statement-III. 

(g) and (h) It has been decided to cover the 
remaining districts under the TSC during the Tenth Five 
Year Plan. 

Statement-I 

Rural Sanitation Programme 

State-wise details 01 allocation during 2001-02 
under the allocation based programme 

'(As. in lakh) 

StatelUT Allocation 

2 

Andhra Pradesh 77.00 

Arunachal Pradesh 4.11 

Assam 108.55 

Bihar 150.40 

Chhattlsgarh 35.51 

Goa 0.87 

Gularat 47.93 

Haryana 24.15 

Himachal Pradesh 9.52 

Jammu & Kashmir 11.85 

Jharkhand 63.44 
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2 2 

Karnataka 62.19 Tamil Nadu 76.49 

Keral. 40.23 Trlpura 12.72 

Madhya Pradesh 82.65 Uttar Pradesh 252.36 

Maharashtra 108.55 Unaranchal 12.26 

Manlpur 7.26 West Bengal 114.98 

Meghalaya 7.87 A & N Islands 4.88 

Mizoram 2.03 D&N Havell 3.88 

Nagaland 5.45 Daman & Diu 0.76 

Orissa 71.19 Deihl 2.31 

Punjab 20.93 Lakahadweep 0.48 

RajMsthan 64.50 Pondlcherry 2.69 

Slkklm 2.01 Sub Total 14&2.00 

Statement-II 

Details of projects recelved/sanctionedlnot sanctioned under the Total Sanitation Campaign 

StatelUT 1999·2000 2000-2001 2001-2002 
No. of projects No. of projects No. of projects 

Received Sanc- Not Received Sanc- Not Received Sanc- Not 
tloned Sanctioned tloned Sanctioned tioned Sanctioned 

2 3 4 5 8 7 8 9 10 

Andh,. Pradesh 5 4 1 5 5 

Arunachal Pradesh 2 2 2 2 

Assam 3 3 11 8 3 

Bihar 1 4 4 5 2 3 

Chhattlagarh 

Goa 

GUJarat 3 3 

Haryana 3 3 1 

Himachal PradMh 1 

J&K 2 2 
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2 3 4 5 6 7 8 9 10 

2 2 
Jharkhand 

Karnataka 3 3 

Kerala 2 2 4 4 

Madhya Pradesh 5 5 

Maharashtra 8 7 4 2 2 

Manlpur 

Meghalaya 

Mlzoram 3 3 

Nagaland 3 3 

Orissa 3 3 2 2 

Punjab 3 2 2 

Rajasthan 4 4 

Slkklm 2 2 

Tamil Nadu 5 5 3 3 2 2 

Trlpura 3 3 

Uttar Pradesh 4 4 8 8 16 -12 4 

Uttaranchal 

West Bengal 5 5 3 3 

Pondlcharry 

Total 46 44 2 49 45 4 65 49 16 

1~2000-1 project of Andhra Pradelh lor Ph·1I hu not been approved and 1 project 01 MaMraehtra Is not • IdIntifIIId chtrIcl 

2000-2001-1 project each 01 Himachal Praduh and Punjab and 2 projectl 01 MaharMhtra are not IdentIfIecI dltrIctI. 

2001-2002-3 projectl 01 Allam, 1 project 01 Haryana, 1 project 01 punjab and .. projec:ta of uttar PradHh are not for identified 

St.te 

dlltrlctl. Clarltlcations not received lor 1 district 01 Goa and 3 dIItr\ctl of Mizor.m, 3 prOPOI"1 01 BIhar just received 

and are to be placed belore the NSSC lor approval. 

Statement-III 

State-wise names of the Total Sanitation Campaign districts 

District 

2 

Andhra Pradesh Chlttoor, Khammam, Nalgonda, Rrakasam, Nellore, Adllabad, Anantapur, Mahabubnagar, Nizamabad, 
Vlzianagaram 
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2 

Arunachal Pradesh Lohlt, West Siang, Dlbang Valley, Uppar Subansiri 

Assam Kamrup, Sonltpur, Jorhat, Cachar, Dhubri, Goalpara, Karbi Anglong, KarimganJ, Morigaon, Nalbari, 
'Slvsagar 

Bihar Valshall, Purba Champaran, Patna, Gaya, Banka, Muzaflarpur, Chapra (Saran) 

Chhattlsgarh Durg 

Gujarat Aajkot, Mehsana, Surat 

Haryana Karnal, Yamunanagar Bhlwanl 

Himachal Pradesh Sirmaur 

Jammu & Kashmir Srlnagar, Udhampur 

Jharkhand Dhanbad, Bokaro, Dumka, Hazarlbag 

Karnataka Bellary, Mysore, Mangalore 

Kerala Kasargod, Kollam, Allapuzha, Malappuram, Thiruvananthapuram, Wayand 

Madhya Pradesh Sehore, Gwalior, Ralsen, Narsinghpur, Hoshangabad, Betul 

Maharashtra Dhule, Amravatl, Nanded, Ralgad, Chandrapur, Ratnagirl, Vavetmal, Sangll, Aurangabad 

Manlpur 'Imphal West 

Nagaland Dlmapur, Kohlma, Mokokchung 

Orissa Ganjam, Balasor., Sundergarh, Bhadrak, Khordha 

Punjab Bathlnda, Muktsar, Moga 

Aajasthan Alwar, Barmar, Sikar, Jalpur, Jhalawar 

Slkklm Slkklm South, Slkklm West 

Tamil Nadu Colmbatore, Vellore, Cuddalore Perambalur, Erode, Kanniyakumarl Vlrudhunagar, Dharmapurl, 
Madural, Thlruchlrapalll 

Trlpura West Trlpura, North Trlpura, South Tripura, Dhalai 

Uttar Pradesh Lucknow, Mlrzapur, ChandauU, Sonebhadra, Agra, Ghajlpur, Jaunpur, Varanasi, BaUla, Deorla, 
Ajamgarh, Bllnor, Badaun, 8arabanki, Basti, Bahraich, Allahabad, Lalltpur, Jalaun, Chltrakoot, Kanpur 
Nagar, Kanpur Dehat, Bulandshahr, Saharanpur 

Uttaranchal Harldwar 

West Bengal ,Mldnapore, Howrah, Burdwan, South 24 Parganas, North 24 Parganas, Dakshln Dlnajpur, 
Murshtdabad, Jalpalgurl, Maida 

Pondlcherry Pondicherry 
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(English) 

Financial Powers to Panchayatl 
Raj Institutlone 

'4. SHRI RAM MOHAN GADDE 

SHRI SUBODH MOHITE : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(8) whether some States are yet to implement the 
provisions of the Panchayats (Extension to the Sheduled 
Areas) Act. 1996; 

(b) If so, the States where the same Is yet to be 
implemented; 

(c) whether the Union Government have made 
any review in regard to the transfer of funds and powers 
10 panchayati Raj Institutions by the State Governments; 

(d) ~ so,' the details thareol; 

(e) whether the Government have evaluated the 
performance of Panchayatl Raj Institution In various States; 
and 

(f) If so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) to (I) The provisions of the 
Panchayats (Extension to the Scheduled Areas) Act, 1996 
apply to the Schedule V Areas of Andhra Pradesh, 
Himachal Pradesh, Chhattlsgarh, Jharkhand, Maharashtra, 
Orissa, GuJarat, Madhya Pradesh and Rajasthan, all of 
whom (except Jharkhand) have started Implementing the 
Act. 

The Ministry of Rural Development have been 
regularly monitoring the implementation of the Constitution 
(73rd Amendment) Act, 1992 and the Provisions 01 the 
Panchayats (Extension to the Scheduled Areas) Act, 1996 
with the State ,Governments and the Union Territory 
Administrations at various levels. A Conference of 
Ministers of the States Incharge of Panchayati Raj was also 
convened at New Delhi In July, 2001. 

As per the available Information. Panchayat Elections 
have been held In most of the States/Union Territories 
except In Arunachal Pradesh, Jhar1<hand, Uttaranchal, 
Pondicheny, National Capital Territory of Delhi, Chandigarh 

(for Intermediate Panchayat) and Punjab (for District 
Panchayat and Intermediate Panchayat). The States and 
Union Territories have devolved funds and powers to 
Panchayats in varying degrees. As per the available 
information, the States of Arunachal Pradesh, Assam, and 
Jharkhand and the Union Territories of Chandlgarh and 
Pondichery have yet to transfer funds or powers to 
Panchayats. 

{Trans/ation1 

Foreign Visit by Minister 

'5. SHRI A. NARENDRA : 

SHRI SUSHIL KUMAR SHINDE 

Will the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether he visited United States of America 
and other countries recently; 

(b) If so, the details thereof alongwlth the purpose 
of visit; 

(c) the outcome Of the visit; 

(d) whether the Government oave signed any 
treaty/MoUs . during the visit; 

(e) if so, the details thereof; 

(f) whether the Government have sought any 
assistance from USA to fight against International 
Terrorism; and 

(g) If so, the details thereof and the reClr~n of 
USA thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
Yes, Sir. The Union Home Minister Shrl L.K. Advani 
accompanied by a high level official delegation visited 
USA from 8th January to 13th January, 2002 at the 
invitation of the U.S, Attorney General. During his visit he 
met US Vice-President, Secretary of State, National 
Security Advisor and other dignitaries, Besides this, HM 
also met US foreign policy experts and academicians, the 
Govel nor of New York, Indian Community, Indian-American 
Groups, members of think tanks and the media. 

Besides holding a comprehensive dialogue with his 
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US interlocutors on the global dimensions of terrrorism. 
Home Minister was able to project during the visit Indla's 
cr.mcerns on Pakistan sponsored cross-border terrorism in 
India and Pakistan's role and responsibility in the context 
of tne attack on the Parliament of India on 13th December. 
2001. 

(d) No. Sir. 

(e) Does not arise. 

(f) and (g) India and US have decided to jointly 
combat the menace of International terrorism. The existing 
Institutional mechanism In the form of Joint Working Group 
on Counter Terrorism meets at regular intervals. New areas 
of cooperation In the field of counter-terrorism have been 
identified and appropriate steps Initiated. 

(Eng/ish] 

Federal Police Force 

*6. SHRI G. PUnA SWAMY GOWDA : 
SHRI AMBAREESHA : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whettier the Union Government propose to set 
up a Federal Police Force/Central Investigating Agency in 
the country taking Into account the growing network of 
terrorist groups: 

(b) if so. the details thereof; 

(c) whether a similar proposal mooted earlier was 
dropped subsequently due to opposition from some State 
Governments: 

(d) If so, the 'reasons for opposing the proposal 
alongwith the names of States who opposed the proposal; 

(e) whether the Government have issued any 
guidelines to the States In the matter of dealing with the 
terrorists: and 

(t) if so, the response of the State Governments 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS 1SHRI I. D. SWAMI) : (a) to (d) The issue 
of setting up a Federal Investigating Agency to deal with 
certain specified offencaa which have Inter-State andlor 

nation-wide ramifications was conSidered at length in the 
Union Government. The Issue was also discussed in 
different fora inCluding in the Conference of Chief Ministers 
on Internal Security. It has been decided not to pursue the 
proposal for the present due to the perception of some 
States that this could Impinge upon their sphere of 
responsibility with regard 10 Ihe maintenance of law and 
order. 

(e) and (f) : The State Governments have been 
advised to enact legislation for the control of organised 
crime, on the lines of the Maharashtra Control of Organised 
crimes Act. The State Governments have also been 
advised to set up special units for monitoring, Investigating 
and pursuing organised criminal gangs and coordinate 
with counterpart units in the nelghboulng States as well 
as in the central agencies. In order to effectively deal with 
the terrorist groups/activities. the Government 01 India 
promulgated the Prevention of Terrorism Ordinance on the 
24th 01 October 2001: which was replaced by the 
Prevention of Terrorism (Second) Ordinance promUlgated 
on the 30th of December 2001. 

{Trans/atlon] 

Infiltration And Smuggling of 
Explosives 

*7. SHRI NAWAL KISHORE RAI : 

DR. SUSHIL KUMAR INDORA 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the length of borders shared by India with 
various countries, country-wlse; 

(b) whether incidents of Infiltration and smuggling 
of explosives and arms have increased on the Indo ·Pak 
and other borders during the last three years: 

(c) H 80, the number of incidents of Infiltration 
reported during the said period and till date, year-wlse and 
border-wise: 

(d) the number of persons Infiltrated and quantity 
of arms and explosives smuggled Into India as a resun 
thereof; 

(e) the names of the countries to which they 
belong; 
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(f) the number of civilians/security personnel 
killedllnjured in terrorist attacks during the said period; and 

(g) the steps taken to locate the Illegal migrants, 
prevent their entry and root out terrorism from the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) The 
length of land borders shared by India with other countries 
is as follows : 

(I) .Bangladesh 4096 Kms. 

(II) China 3488 Kms. 

(iii) Pakistan 3343 Kms. 

(Iv) Nepal 1751 Kms. 

(V) Myanmar 1643 Kms. 

(vi) Bhutan 699 Kms. 

(vii) Afghanistan 106 Kms. 

(b) to (e) As per available reports, there has been 
an Increase in the number of Infiltrators detected on the 
Indo-Bangladesh border. There has, however, been no 
perceptible increase In infiltration on the Indo-Pak border 
during the last three years. The details of Infiltrators 
detected on Indo-Pak and Indo-Bangladesh borders is as 
under: 

Border 1999 2000 2001 

Indo-Pak border (Excluding LOC) 237 246 221 

Indo-Bangladesh border 3554 5014 7417 

The security forces have recovered 242 arms and 
167.5 Kgs of explosives from the Indo-Pakistan border 
(Excluding LOC in Jammu & Kashmir) during the last three 
years. The corresponding figures for the Indo-Bangladesh 
border are 94 arma and 7.9 Kgs of explosives. 

Regarding the .recovery 01 arms and explosive 
materials on LOC in Jammu & Kashmir, the details are as 
under: 

1999 2000 2001 

Arms 1699 1967 2065 

Explosiv .. (Kgs) 2182 1798 1009 

Although estimates vary, approximately 3000-4000 
foreign mercenaries, who have been pushed In by 
Pakistan, are presently operating In Jammu & Kashmir. The 
infiltrators belong mainly to Pakistan, Pakistan Occupied 
Kashmir and Bangladesh. 

(f) As per available reports, 2502 civilians and 
1288 security personnel were killed In mllitantlterrorist 
violence in Jammu & Kashmir during the last three years. 
The corresponding figures for the North-Eastern States are 
2106 civilians and 548 security personnel. 

(g) Government has adopted a well-coordinated 
and multi-pronged approach for tackling the activities of 
militants, which Includes strengthening the border 
management to check illegal cross border activities, 
gearing up the Intelligence machinery, close Interaction 
between different agencies of the Centre and the State 
Governments, neutralizing plans of militants and antl-
national elements by' coordinated action, modernization 
and upgradation of police and security forces with 
advanced sophisticated weapons and communication 
system etc. As a result of coordinated action, several 
terrorist modules have been neutralized. Also, there are 
standing Instructions tu the State GovernmentslUnion 
Territory Administrations to detect and deport the illegal 
migrants from the country. 

[English] 

New History Syllabus 

·S. SHRI Y. S. VIVEKANANDA REDDY 

SHRI SURESH KURUP : 

Will the Minister of HUMAN ReSOURCE 
DEVELOPMENT be pleased to state : 

(8) Whether the NCERT has finalised and released 
new history syllabus as per guidelines issued by the Union 
Government: 

(b) if so, the details of changes made In the earlier 
syllabus; 

(.;) whether the new syllabus has reduced the 
burden on students upto Class X; 

(d) If so, the extent thereof; 

(e) whether this new syllabus has been opposed. 
particularly by the historians; 
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(f) if so, the factua~ position in this regard and the 
reasons therefor; and 

(g) the reaction of the Government thereto? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) to (g) Central Government has not 
issued any guidelines to NCERT. The new syllabus has 
been developed in accordance with the recommendations 
contained in 1988 NCERT "National Curriculum Framework" 
and reiterated In 2000 to teach Social Sciences as an 
integral subject upto Class-X and not as separate subjects 
of History, Geography, Civics, Economics In Classes IX and 
X. It attempts to rationalise the contents in accordance with 
the recommenddtlons of Yash Pal Committee Report 
(1992) to reduce curriculum load. 

Some historians have reacted through media and 
organisations like SAHMAT. These are apparently based 
on ideological considerations. 

[Translation} 

Antl-Natlona' Activities on 
Indo-Nepal Border 

·9. SHRI SUNDER LAL TIWARI 
SHRI SATYAVRAT CHATURVEDI 

Will the Minister of HOME AFFAIRS be pleased 
to atate : 

(a) whether attention of the Government has been 
drawn to the news item regarding anti-national activities 
on Indo-Nepal Border appearing in the 'Navbharat Times' 
dated December 28, 2001; 

(b) if so, the reaction of the Government thereto; 

(c) whether the 'No man's land' has been 
encroached upon and the Government have not taken any 
action in this regard; 

(d) if so, the reasons therefor; and 

(e) the concrete action taken by the Government 
so far to check ita aerious repercussions and curb the 151 
actIVities being carrieq out along the Indo-Nepal border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 

(b) The Government has seen the news item. The open 
Indo-Nepal border is being exploited by the 151 for milltant/ 
subversive activities in India. The recent upsurge of Maoist 
violence in Nepal Is also a cause for concern In view of 
its possible fallout on the Internal security scenario of our 
country. 

(c) and (d) There are reports of encroachment along 
certain stretches of 'No man's Land'. However, both 
countries are aware of this problem. There is a bilateral 
mechanism of Joint Technical Level Boundary Committee 
(JTC), to co-ordinate work and resolve Issues of mutual 
concern. This committee Is already seized of this problem. 

(e) Home Secretary Level Talks between the two 
countries are held from time to time and there Is also a 
Joint Working Group with representatives of both countries 
which discusses various Issues, including lSI activities. for 
their resolution. Government has also adopted a well co-
ordinated mUlti-pronged approach which includes 
strengthening of Border Management, gearing up of 
intelligence machinery, neutrallslng plans of 151 by 
intelligence based operations, setting up outposts of 
security forces and modernisation and upgradatlon of 
Police and security forces with sophisticated weapon. and 
communication system etc. Deployment of the Special 
Service Bureau has also been undertaken along selected 
stretches of the Indo-Nepal border. 

(English] 

Fiold Tria's of GM Cotton 
Seed. 

·10. SHRI C. SREENIVASAN : Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state : 

Ca) whether the Government have cleared/propose 
to clear the field trials of the GM (Genetically Modified) 
Cotton seeds; 

(b) H so, the details thereof; 

(c) whether It Is a fact that the Bt. Cotton seeds 
cannot be used again; 

Cd) H so, whether our country 18 in a position to 
produce Bt. Cotton seeds according to our requirement; 

(e) "ao, the details thereof; and 

(f) "not, the reason for clearing the proposal? 
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THE MINISTER OF HUMAN RESOURCE DEVELOp· 
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
MiNISTER OF OCEAN DEVELOPMENT (DR. MURU 
MANOHAR JOSHI) : (a) and (b) The Government through 
the Review Committee on Genetic Manipulation (RCGM) 
of the Department of Biotechnology (DRT) had permitted 
limited contained experimental field trials In few locations 
in the years from 1996 to 1999. The Ministry of 
Environment & Forests based on the recommendations of 
the RCGM. had grantt:pd permission to conduct large scale 
field trials on 8t. Cotton during 2000 and 2001. The Indian 
Council of Agricultural Research (ICAR) had also 
conducted field trials on 8t. cotton in the same years. 

(c) B.T. Cotton seeds can be used again for 
sowing. 

(d) to (f) Yes Sir. The requirement of Bt. cotton as 
hybrid seeds can be fulfilled by usual hybrid seed 
production technology already in use by the seed 
producers. Hybrid cotton seed Is being used only in 40% 
of the area of cotton cultivation in the country. The final 
approval for Bt. Cotton Is yet to be accorded. 

(Tra mila tlon) 

Nehru Yuva Kandra. 

'11. SHRI RAJO SINGH : Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state : 

(a) tne details .of funds allocated/released to Nehru 
Yuva Kendras (NYKs) under various schemes during 
2001-2002. State-wise; 

(b) whether the Government have received any 
complaints regarding misutl/lsation of the funds by NYKs; 

(c) if so, the details thereof, State-wlse; 

(d) the action taken by the Government In this 
regard; 

(e) whether the Government have received any 
foreign assistance for Implementation of the schemes 
under Nehru Yuva Kendras; and 

(f) if so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) The State-wlse deta"s of 
funds allocated/released to Nehru Yuva Kendras under 
various schemes during 2001-02 are given In the enclosed 
Statement·1. 

(b) to (d) Yes, Sir. Complaints are recelved'trom time 
to time by the Government and the Nehru Yuva Kendra 
Sangathan about mlsutllisation of funds Involving officers 
of Nehru Yuva Kendras. These ar6 Inquired Into and In 
case prima-facie evidence is found, necessary action 
under the relevant rules Is taken against the concernd 
employee. The details of the cases of this nature. are given 
in the enclosed Statement-II. 

(e) and (f) Yes, Sir. UNESCAP has sanctioned a 
project on "Integration of Youth Health Concerns Into Non-
Formal Education : Focus on Sexual and Reproductive 
Health and Prevention of Substance Abuse and HIVIAIDS 
in Asia" in favour of NYKS and a sum of $5000/- has been 
received as 1 st Instalment. 

Statement-I 

State-Wise a/location and re/ease of funds to NYKs for the year 2001-2002 

SINo. State Salary & Programme NSVs NRC Total 
Estab. 

-----
2 3 4 5 6 7 

1. A&N Islands 2217600 875400 294000 0 3387000 

2. Andhra Pradesh 8500800 3152150 1864800 5352000 13517750 

3. Arunachal Pradesh 1478400 583600 184800 1338000 2246800 

4. Assam 8500800 3355700 1394400 4014000 13250900 

5. Bihar 18480000 6852500 3696000- 12042000 29028500 
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2 3 4 5 6 7 

6. Chandlgarh 369600 137050 42000 0 548650 

7. o & N Haveli 739200 291800 75600 0 1106600 

8. Delhi 1108800 411150 50400 2676000 1570350 

9. Goa, Daman & Diu 1478400 548200 159600 0 2186200 

10. Gujarat 7022400 2603950 1428000 1338000 11054350 

11. Haryana 5913600 2192800 982800 1338000 9089200 

12. Himachal Pradesh 4435200 1750800 588000 2676000 6774000 

13. Jammu & Kashlnlr 5174400 2042600 831600 2676000 8048600 

14. Karnataka 7392000 .2741000 1226400 4014000 11359400 

15. Kerala 5174400 1918700 1075200 2676000 8168300 

16. Lakshadweep 369600 145900 75600 0 591100 

17. Madhya Pradesh 17740800 6578400 2713200 13380000 27032400 

1B. Maharash1ra 110B8000 4111500 2116800 8890000 17316300 

19. Manlpur 3326400 1313100 403200 1338000 5042700 

20. Meghalaya 1848000 729500 235200 1338000 2812700 

21. MiZoram 1108800 437700 134400 1338000 1680900 

22. Nagaland 2587200 1021300 327600 1338000 3936100 

23. Orissa 5544000 2192800 764400 9366000 8501200 

24. Pondlcherry 1478400 548200 142800 0 2169400 

25. Punjab 5174400 1918700 915800 1338000 8008700 

26. . Rajasthan 11088000 4111500 1730400 5352000 16929900 

27. Sikklm 1478400 583600 142800 1338000 2204800 

28. Tamil Nadu 11088000 4111500 2335200 8890000 17534700 

29. Trlpura 1108800 437700 151200 1338000 1697700 

30. Uttar Pradesh 23654400 8988250 5686800 10704000 38329450 

31. West Bengal 8131200 3015100 2074800 552000 13~21100 

Total 184800000 69702150 33843600 102240000 390585750 
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(b) to (d) State-wise list of cases is as under : 

S.No. Name of the Employee Allegations/charges levelled Action Taken 

------------------------------------------
2 

1. Sh. Rajiv Majumdar, YC, NYK, Hoogly 
(W.B) 

2. Sh. A. K. Gupta, DYC, NYK, Tuensang 
(Nagaland) 

3. Sh. Syed Sudaduddin, YC, NYK, 
Nalgonda (AP). 

4. Sh. B. U. S. Chandra Rao, DYC, NYK, 
Guntur (AP) 

3 4 

(I) YC allegedly misappropriated NYK Preliminary Inquiry is being 
fund meant for NSV stipend by putting conducted. 
forged signature. 

(Ii) YC allegedly collected Rs. 1000/- from 
each NSVs and submitted forged 
documents in the Adventure pro-
gramme of the kendra. 

YC allegedly misappropriated NYK funds Preliminary Inquiry Is being 
meant for stipend/honorarium to NSVs conducted. 
and maintairied forged documents. 

YC allegedly misappropriated NYK funds Preliminary inquiry Is being 
meant for NSVs/trainers under VTP. conducted. 

(i) YC allegedly misappropriated pro- Preliminary Inquiry conducted 
gramme funds of NYKs but not supported with sufficient 

(/I) YC allegedly misappropriated funds 
received for Gujarat Earthquake releH 
fund. 

and substantial evidence, There-
fore the case Is remitted back to 
enquiry officer for the needful. 

5. Dr. Harihar Prasad, YC, Lohardaga YC allegedly committed financial Preliminary inquiry conducted 
(Bihar) Irregularities and maintained forged bills! but not supported with sufficient 

vouchers. and substantial evidence. 
Therefore the case is remitted 
back to enquiry officer for the 
needful. 

6. Sh. Salram Das. YC, NYK, Sahebganj YC allegedly committed financial Preliminary inquiry Is being 
(Bihar) irregularities. conducted. 

7. Shri Lakhan Choudhary, YC, NYK, Misused the Funds allotted for NYK. The Zonal Director, NYKS, Patna 
has been appointed to enquire 
Into the matter. The report is yet 
to bEl received. 

Madhubani, (Bihar) 

8. Youth Coordinator, NYK, Gopalganj, 
(Bihar) 

9. Sh. M. L. Dwivedi, Zonal DlrectorlSh. 
i..akhan Choudhary, YClMs Jyotsna, 
Project CoordinatorlSh. S. K. 
Choudhary, YC 

Misuse of refunded amount of NSV The Zonal Director, NYKS, Patna 
stipend. Is enquiring Into the matter. 

Misuse of fund of UNICEF Project, 
Muzaffarpur (Bihar). 

Details are being sought for 
taking further action. 
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2 3 4 

~O. Sh. R. B. Suthar, YC, NYK, Valsad YC maintained false billslvouchers In Preliminary Inquiry conducted 
(Gujarat) support of NSVs stipend and misuse but not supported with sustain-

the fund and did not pay stipend to able evidence. Therefore, the 
the trainee of VTC run by the NVK. case Is remitted back to enquiry 

officer for the needful. 

11. Sh. T. N. Mishra, YC, NYK, Mlrzapur YC allegedly misappropriated pro- Preliminary Inquiry Is being 
(UP) gramme fund of the NVK. conducted. 

12. Youth Coordinator, NYK, Mlrzapur, (UP) Misuse of fund allotted for purchase of 
sports material and Cycle Vatra 
Programme. 

The Zonal Director, NYKS, 
Lucknow Is conducting the 
enquiry. 

13. Sh. M. N, Nataraj, DYC, NYK, Bliapur 
(Karanataka) 

YC allegedly committed financial 
iregularltles of NRC fund meant for 
training for the NRC volunteers at 
Bijapur 

Preliminary Inquiry Is being 
conducted. 

14. Sh. Rajesh Mishra, YC, NYK Raisen 
(M.P) 

VC misused the fund received from 
the District Administration 

Charge shaet has already bean 
Issued & disciplinary proceed-
Ings are In process. 

15. Sh. Pawan Kumar Amrawat, YC, NYK YC allegedly misappropriated NYK Preliminary inquiry Is being 
Banswada (Rajasthan) fund by submitting forged billsl conducted. 

vouchers. 

16. Youth Coordinator, NYK, Idukkl, Kerala Misappropriation offund In construction Inquiry was conducted and the 
of the Smriti Mandap. officer was not found guilty. The 

matter has now been closed. 

[English} 

Setting up of National Youth 
Comml.eion. in Stat •• 

·12. SHRI G. MALLIKARJUNAPPA 
SHRI PRABODH PANDA : 

Will the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state : 

(a) whether the Union Government have decided 
to set up a National Youth Commission; 

(b) it so, the details In this regard; 

(c) the time by which a legislation to this effect Is 
likely to be Introduced In Parliament; 

(d) whether the Centre have directed the State 
Governments to set up slmHar commissions In their States; 

(e) If so, the details thereof; 

(f) whether the Task Force on Employment 
headed by Dr. Montek Singh Ahluwalia has submitted Its 
report; and 

(g) It so, the details thereof and the Government's 
decision thereon? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) to (c) Yes, Sir. It has been 
decided to 8et up a National Commission for Youth. The 
Commission which will comprise of a Chairman and 6 
members will study the areas of concern for the youth of 
the country (problems faoedllikely to ba facad by tham) with 
particular focus on the problem of youth unemployment, 
suggest better implementation of and coordination for the 
existing youth relatad schemes by various agencies. 
recommend new programmes and policies for the benefit 
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of the youth and, finally suggest measures for the 
implementation of the Plan of Action of the new National 
Youth Policy. The Commission shall submit its report In six 
month's time from the date of constitution. 

(d) and (e) No, Sir. 

(f) Yes, Sir. The Task Force on Employment 
Opportunities set up, under the Chairmanship of Shri 
Montek Singh Ahluwalia, the then Member, Planning 
CommiSSion submitted its report to the Deputy Chairman 
Planning Commission on 2nd July, 2001. 

(g) The Report of Task Force has been placed in 
Parliament Library (Call No. 331.1 RIP 1 and Class No. 
331.1.R). Chapter 8 of the said Report gives Summary 01 
Recommendations. The Report has not yet been examined 
by Planning Commission. A Special Group on "Targeting 
10 Million Employment Opportunities per year over the 
10th Plan Period" has been constituted by Planning 
Commlselon under the Chairmanship of Dr.S. P. Gupta, 
Member, Planning Commission, whose terms of reference 
Include this work also. The Special Group has already held 
three separate meetings on 19th September, 2001, 20th 
September, 2001 and 9th October, 2001 and on 19th 
February, 2002. 

National Open School 

-13. SHRI SHANKAR PRASAD JAISWAl 

SHRI HANNAN MOllAH : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether any assessment has lately been made 
about the success of the National Open School (NOS); 

(b) If so, the detailS in this regard; 

(e) the number of children who seek admission! 
panout from the NOS every year; 

(d) whether It Is also a fact that the students who 
hay. completed the schooling from NOS are not getting 
admission In the colleges; 

(e) If 80, the reasons therefor; and 

(f) the remedial steps being taken In this 
regard? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) to (f) No specific study has been 
undertaken through an outside agency to assess the 
impact made by the National Open School since its 
establishment as an autonomous organisation of the 
Ministry 01 HRD In November 1989. However, a phenomenal 
growth rate rocorded by the National Open School In 
student enrolment as well as in the number of Accredited 
Institutions (Study Centres) are indicators of the success 
achieved by it in Imparting education from primary to pre-
degree level to a iarge category 01 students. Starting with 
a meager figure 01 40,884 students and 161 study centres 
In 1990-91, there are now more than 7 lakhs students on 
the rolls of National Open School. Total number of study 
centres has risen to more than 1700. The annual enrolment 
01 students has crossed the figure of 2 lakh8. 

National Open School has informed Govemment that 
number of students admitted/certified In Academic Courses 
at Secondary and Senior Secondary level during the last 
three years were as given below 

Year 

1998-1999 

1999-2000 

2000-2001 

Secondary Course Senior Secondary 
Course 

Admitted Certified Admitted Certified 

75699 27878 46172 18311 

86854 41234 S9SBO 23203 

109213 45443 75916 21832 

Senior Secondary Certificate awarded by the 
National Open School Is recognized by the Association of 
Indian Universities and Individually by several Universities 
from all over the country for the purpose of admisSion to 
the colleges. As per the UGC Regulations regarding 
minimum standard of Instructions for the grant of first 
degree through formal education, there is no bar on 
admission of such students In colleges as have passed 
Senior Secondary Certificate course from the National 
Open School. However. as per these regulations, admission 
in colleges is required to be made on merit on the basis 
01 criteria notified by the University to which the college 
is affiliated after taking Into account the Reservation Orders 
issued by the appropriate Government from time to time. 
NOS has received sorrie representations regarding denial 
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of admission to NOS pass outs in some Universities and 
has taken up the Issue with the UGC. 

Setting up of indian Sporta 
Service 

'14. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government propose to set up 
Indian Sports Service to absorb qualified sports 
administrators and managers; 

(b) If so, the details thereof: 

(c) the time by which this service is likely to be 
set up; 

(d) whether a report has been sought from any 
management Institute on this proposal; and 

(e) If so, the steps proposed to be taken to give 
Incentives for qualified people to come fOlWard and work 
In the sports m~nagements field? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA SHARATI) : (a) to (c) No, Sir. There is no 
proposal under consideration at present to $et up Indian 
Sports Service to absorb qualified sports administrators 
and managers. 

(d) No, Sir. 

(e) Does not arlae. 

Dlalnveatment of PSUa 

"5. SHRI KODIKUNNll SURESH : 

SHRI PRABHAT SAMANTRAY : 

Will the Minister of DISINVESTMENT be 
pleased to state : 

(a) The number and details of Public Sector 
Undertakings proposed to be dislnv.sted during 2002-
2003; 

(b) the progre.. and statu. of each of the PSU to 
be dlsinvested, particularly IPCl, Paradeep Phosphates, 
VSNl, ISP. SSNl, MTNl: 

(c) the financial position of the said PSUs; and 

(d) the manner In which the amount realised 
therefrom would be utilized? 

THE MINISTER OF DISINVESTMENT AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHAI ARUN SHOURIE) : (a) The names of the PSU. In 
which disinvestment wi" be concluded during 2002-2003 
cannot be precisely Indicated at this stage. 

(b) and (c) At present, In addition to cases where 
disinvestment has been finalised (HTl Ltd., CMC Ltd., IBP 
ltd., VSNl, PPl and 12 hotels of ITDC and Hotel 
Corporation of India Ltd.), the disinve.tment process Is on 
in 27 PSU •. The status in respect of IPCl. PPL. VSNL. IBP. 
SSNl & MTNl Indlcalng their financial position (profltllou 
status) is as follows : 

Name of PSUs Status of Disinvestment Financial Podlon 

1. India Petrochemicals Corporation Disinvestment Process is at an advanced Profit making 
ltd. (IPCl) stage 

2. Paradeep Phosphate. Ltd. (PPL) Disinvestment approved loas incurring 

3. Videsh Sanchar Nigam Ltd. (VSNL) Disinvestment completed Profit making 

4. ISP Ltd. Disinvestment completed Profit making 

5. Sharat Sanchar Nigam Ltd. (SSNL) No decision has been taken by Government Account. not yet flnaliled 

6. Mahanagar Telephone Nigam Ltd. No decision has been taken by Govemment Profit making 
(MTNL) 
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(d) h was proposed to ralae Rs. 12,000 crore from 
disinvestment during 2001-2002. An amount of As. 7000 
crore out of this will be used for providing restructuring 
assistance to PSUs, safety net to workers and reduction 
of debt burden and that a sum of Rs. 5000 crore will be 
used to provide additional budgetary support for the plan 
primarily In the social and Infrastructure sectors. This 
additional allocation for the plan will be contingent upon 
realisation of the anticipated receipts. 

Biotechnology tor Medicines 

·'6. SHRI V. V. RAO : Will the Minister of SCIENCE 
AND TECHNOLOGV be pleased to state : 

(a) whether attention of the Government has been 
drawn to the news Item captioned Biotechnology can help 
to develop cost effective and safe medicines appearing in 
the 'indian Express' .dated January 9, 2002; 

(b) If so, the facta of the matter reported therein; 

(c) the present stage of research being made In 
this regard; and 

(d) the details of further plans for the purpose? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGV AND 
MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) to (d) Ves Sir, the Department is 
aware of the potential of biotechnology In combating 
important human disease •. With advances In biotechnology, 
It Is p088lble to find solutions to diseases like AIDS and 
Malaria and many other infections, Genetic research has 
paved the way for Individual based medicine. There is a 
paradigm shm In the understanding of disease processes. 
The major thrust of the Medical Biotechnology is 
development of diagnostics, new generation vaccines for 
prophylactic and therapeutic use, novel drug delivery 
systems and basic understanding of disease processes 
and Immune responses. Programmes relating to 
pharmacogenomlcs, blcomputing, microbial and structural 
genomlcs, proteomics, Single Nucleotide Polymorphisms 
(SNPs) and their association with diu'sses like 
hypertension, coronary heary disease, diabetes, 
neurological disorders and cancers have ~een initiated. 
Stem Cell Biology research and application have also 
received major fillip. A good number of diagnostic assay 
systAma have been developed. validated and transferred 
to the Industries. ~ome have been lauflched in the market. 

An .Immuno-modulator developed as an adjunct to 
multidrug therapy for leprosy, that reduces the treatment 
duration and cures the disease, is available for use as 
Immunotherapeutic agent. Development of new candidate 
vaccines for six important diseases like Cholera, Rabies, 
Tuberculosis, HIVIAIDS, Japanese Encephalitis and Malaria 
under S& T mission are either In preclinical or Phase-V 
Phase-II human Volunteer trials. Efforts are to make· 
available DNA vaccine to control rabies in dogs, In the 
market soon. Sixteen genetic clinics and counseling units 
are functional and have provided services to 16,500 
affected families. National Institute of Immunology, New 
Delhi, Centre for DNA Fingerprinting and DiagnosticS, 
Hyderabad,National Centre for Cell Science, Pune and 
National Brain Research Centre, Gurgaon are vigorously 
pursuing basic research on disease manifestation, 
prevention and control. While continuing the ongoln!:! 
efforts, major emphasis In future would be to utilize the 
information available on the human genome and microbial 
genome sequence data to Identify new targets for drugs 
and better predictive molecular medicine. 

Provision of Sports Infrastructure of 
International Standard 

°17. SHRI NARESH PUGLIA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state : 

(a) whether India does not have sufficient number' 
of International level sports persons; 

(b) If so, the reasons therefor; 

(c) whether there Is lack of sports infrastructure of 
International standard In the country; 

(d) H so, the reasons therefor; 

(e) the measures taken/proposed to be taken by 
the Government to provide the infrastructure facilities of 
international standard in the country; and 

(f) the funds likely to be spent thereon? 

THE MINISTER OF VOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) and (b) Ves, Sir. A large 
number of socio-economlc and cultural factors are 
responsible lor the country not being able to produce 
sufficient number of International level sports persons. 
These InclUde low per-capita _ income and consequently, 
lack of proper nutrition particularly In the formative years. 
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Severe financial constraints and the enormity of the 
challenge of sports promotion and development of sports 
infrastructure across the country are also among the main 
reasons fO( the slow development of sports performance 
in the country. In addition, the ratio of persons participating 
in competitive sports Is low In comparison with those 
participating In recreational sports-leading to lesser 
competition and consequently lower performance. Food 
habits, age of entry into a sports discipline, environment 
and motivation play a crucial role in deciding the level of 
performance of a sports person. Besides, sports is yet to 
be made an Integral part of our educational curriculum. 
All factors mentioned above have affected the level of 
performance of sports persons In the country. 

(c) No, Sir. However, there Is scope for developing 
additional infrastructure of international standard. 

(d) Does not arise. 

(e) On receipt of viable proposals from the State 
Governments etc. financial assistance is provided by the 
Government of India under the Schemes of Grants for (i) 
Creation of Sports Infrastructure; (Ii) Installation of Synthetic 
Playing Surfaces; and (III) promotion of Sports in 
Unlversltl8'S & Colleges for creation of sporta Infrastructure 
of international standards'. in addition, Sports Authority of 
India also undertakes creation and upgradatlon of 
infrastructure. 

(f) During the IXth Plan Period, total expenditure 
in respect of the above schemes Is likely to be 
approximately Rs. 84.00 crores. In addition, Sports 
Authority of India is currently proposing to undertake major 
infrastructure projects at various Regional Centres at an 
estimated cost of approximately Rs. 82.00 crores. 

{Trans/atlon] 

Implementation of Official 
Language Act 

·18. SHRI LAXMAN GILUWA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) the arrangements made for effective Implemen-
tation of the Official Language Act In various Government 
Departments; 

(b) the reasons for faHure in the Implementation of 
the Official Language Act despite several ambitious 
programmes; 

(c) whether the Government propose to constitute 
Official Languages Commission for monitoring the proper 
implementation of the Officials Language Act; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI) : (a) Hindi Salahkar 
Samltls have been constituted for each Ministry. The •• are 
presided over by the Ministers concerned. The Salnltla 
comprise official and non-official members. The Samltl 
suggests measures for progreSSive use of Hindi in official 
work. The Samlti reviews the implementation of Official 
Language Policy In their respective MlnlstrleslDepartments. 
Departmental Official Language Implementation Committees 
have also been set up under the chairmanship of Joint 
Secretary In-charge of Official Language In each Ministry. 
This committee reviews every quarter the progress made 
and suggests measures for achieving the targets fixed In 
the Annual Programme. Awards and Incentives are given 
for promoting use of Hindi in official work by many 
MlnlstrleslOepartments. 

(b) Impiementation of Official Language Policy of 
the Union is done through motivation, incentives and 
goodwill. Accordingly, all Ministries/Departments .r. 
Implementing the prOVisions of Official Languages Act and 
Official Language Rule. and use of Hindi In official work 
is increasing continuously. 

(c) No, Sir. 

(d) Does not ariae. 

Standard of Education In 
Kendrlya Vldyalayaa 

'19. SHRI MANSINH PATEL: Will the Mlntater of 
HUMAN RESOURCE DEVELOPMENT be pleaHd to 
state: 

(a) whether the standard of education In Kandrlya 
Vidyalayas has declined; 

(b) If so, the reasons therefor: and 

(c) the steps being taken by the Govemment to 
improve the standard of education in the Kendrlya 
Vldyalayas? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 
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MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : (a) No, Sir. 

(b) Does not arise. 

(c) The standard of Education In KVs has 
Improved In last three years which Is reflected from the 
performance of the stl!dents In the CBSE examinations In 
Xth and Xllth Grades. This is due to the stress on account-
ability, Improved academic supervision and deployment of 
teachers as per requirements. 

{English] 

Annapuma Scheme 

·20. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the n3mes of States and Union Territories 
where Annapuma Scheme has been implemented 
completely as on January 31, 2002; 

(b) the number of families have been covered 
under the scheme till date, State-wlse; and 

(c) the objectives of the scheme alongwith 
achievements made thereunder so far; State-wise? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) to (c) The Annapuma Scheme 
alms at providing food security to destltutes of 65 years 
of age and above, who though eligible, have remained 
uncovered under the National Old Age Pension Scheme. 
Under this Scheme, 10 kgs of foodgrains per month are 
provided free of cost to the beneficiary. 

A Statement showing the names of States and Union 
Territories, where the Scheme has been implemented. and 
the achievement In terms of the number of beneficiaries 
covered, Is enclosed. 

Statement 

Annapuma Scheme 

Ve.r : 2OO1..Q2 

SI.No. StatealUTs 

2 

1. Andhra Pradesh 

No. of Beneficiaries 
Covered 

3 

93200 

1 2 

2. Bihar 

3. Chhattlsgarh 

4. Goa 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Jharkhand 

10. Kamataka 

11. kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Uttaranchal 

20. West Bengal 

21. A & N Islands 

22. Chandlgarh 

23. D&N Havell 

24. Daman & Diu 

25. NCT Deihl 

26. Lakahadweep 

To Questions 

3 

166601 

29740 

753 

Not Implementing 
the Scheme 

Not implementing 
the Scheme 

6373 

10220 

o 

52 

Not Implementl~ 

the Scheme 

31859 

119800 

229 

64800 

Not Implementing 
the Scheme 

61402 

80000 

344756 

10624 

40237 

23 

o 

380 

252 

183 

58 
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2 3 

27. Pondlcherry 23 

Sub Total 1061513 

North Ea.tern States 

28. Arunachal Pradesh 4442 

29. Assam 26052 

30. Manipur 4831 

31. Meghalaya o 

32. Mlzoram 2587 

33. Nagaland 6727 

34. Sikkim 2411 

35. Tripura 11480 

Sub Total 58530 

Total 1120043 

NR-Not reported. 

VI.hwa Sharatl University 

1. SHRI PRIVA RANJAN DASMUNSI : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a' whether any comprehensive plan of action tor 
the expansion or p~motlng the cause of education in 
Vishwa Sharatl University has been received by the 
Government; and 

(b) If so, the details thereof and the response of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) The Government has recently 
received a set of proposals regarding creation of additional 
facilities In VlsvB-Sharatl viz. a museum. an auditorium. a 
conference hall. Ii WIP guest-house, modernization of the 
existing hospital. beautification of campus and creation of 
IT facilities Involving a total expenditure of Rs. 21.59 era,.. 

Funds to all the Central Unlveraltles (except IGNOU) 
are not released directly by the Deptt. of Secondary & 
Higher Education. The Dept'. rei..... en-block funds to 

the Unlveralty Grants Commisalon, which. In tum, makes 
inter-university allocations, keeping In view the total 
allocation of funds made to the Commission via-s-via the 
requirement of various unlversltes. Accordingly. the 
proposals have been sent to the Commission, 

Errore In New Hlatory Syllabi 

2. SHRI SURESH RAMRAO JADHAV : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a, Whether attention of the Government has been 
drawn to the news Item appearing In the 'Hlndustan TImes' 
New Delhi dated January 23,2002 captioned "Glaring 
errors In new history syllabi"; 

(b) If so, the facts of the matter reported therein: and 

(c) the steps takenlbelng taken to remove the 
discrepancies in the Syllabi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Yes, Sir. 

(b) and (c) The report contains motivated and 
exaggerated allegation against the NCERT syllabi. NCERT 
has undertaken suitable measures on the basis of the 
comments and suggestion received from well known 
historian and CSSE. NCERT has been accepting 
constructive suggestions for further Improvement In all 
academic and profeSSional matters. 

Facilitle. to PMF 

3. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of HOME AFFAIRS be pleased to State : 

(a) whether there Is a great disparity In regard to 
facilities. amenities and perks amongst Para-Military 
Forces; 

(b) H so, the reasons therefor; 

(c) whether the responae of the Youth to the CRPF 
Is comparatively low as compared to other such fore .. ; and 

(d) H so, the ateps taken or being taken by the 
Government to give more 'aclUllaa to CRPF to encourage 
the youth to join this force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : Ca) Ther. 
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is no disparity In regard to facilities, amentles and perks 
amongst the Para-Military Forces. 

(b) Does not arise. 

(c) and (d) No, Sir. In Fact the force is very popular 
as is evident from the overwhelming response to the 
advertisements fer recruitment. 

Lo .. to CPWO due to inefficient 
Contract Management 

4. SHRI RAMJEE MANJHI ; Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state ; 

(a) whether it Is a fact that due to Inettlclent contract 
management, the CPWD has suffered a loss of Rs. 262.74 
lakh and the CPWD did not fix responsibility on any 
officials as has been pointed out by the CAG In the audit 
brochure, 2001 at page 10; 

(b) if so, the details thereof; 

(c) whether the CPWD propose to fix any 
responsibility on their officials in this behalf; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA) ; (a) to (d) No, Sir. An 
amount of Rs. 262.74 lakhs has been awarded by various 
arbitrators In respect of works executed by CPWD and 
the.e pertain to 402 arbitration awards for contracts 
entered Into by CPWD between 1975-76 to 1994-95. The 
awarded amount Is nlnlscule compared to the contract 
values InVOlved. 

Moreover, the prolongation 01 a contract Is due to 
various reasons many' 01 which are beyond the control of 
CPWD officials such as changes In requirement of clients 
and of the local bodies as well as the progress of works. 

It may not therefore be possible to fix individual 
responsibility In such cases. 

Re •• rvatlon of Poate for 
Oleabled 

5. SHRI PAWAN KUMAR BANSAL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the posts for disabled persons have not 
been reserved in all the categories/subjects for teachers 
recruited in the Union Territory of Chandlgarh; 

(b) if so, the subjects so excluded; and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) ; (a) to (c) Information is being collected and win 
be laid on the Table of the Sabha. 

People Living below Poverty 
Line in Karanataka 

6. SHRI G. S. BASAVARAJ : 
SHRI IQBAL AHMED SARADGI 
SHRI G. MALLIKARJUNAPPA : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Government of Karnataka has 
launched a door to door survey to ldentHy the people 
below poverty line following the Supreme Court's direction 
in this regard; 

(b) if so, the details thereof and the number of 
people Identified under BPL in the State; 

(c) whether his Ministry and Panchyatl Rajlnstltutlona 
had conducted a similar survey In 1997-98, which revealed 
that there were 21 lakh BPL families In the State; 

(d) if so, the latest position In this regard; and 

(e) the action taken or proposed to be taken against 
those for furnishing lalse Information in 1997·98 survey? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) ; (a) and (b) The Government 01 
Kamataka has Initiated a door to door survey to identify 
the people below poverty line. This on-going survey Is to 
be completed before 22nd March 2002. 

(e) The Ministry of Rural Development, through the 
State GovernmentslUT Administrations, had Initiated a BPL 
Census in the rural areas 01 the country during the year 
1997. As per this Census, there were 22.03 lakh BPL 
families in Karnataka. 

(d) The Ministry of Rural Development propoae to 
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conduct another BPL Census In the rural areas of the 
country during the year 2002. 

(e) The StateslUTs have been authorised to delete 
the names of persons from the BPL list in case they have 
been wrongly Included in the list. 

New Anganwadl Centres 

7. SHRI A. VENKATESH NAIK : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment of Kamataka have 
requested to sanction 6655 additional Anganwadl Centres 
under ICDS Scheme to cover 27 districts of the State; and 

(b) If so, the steps takenlproposed to be taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) Yes, Sir. 

(b) Due to constraint of resources, the Government 
is unable to agree. 

Allotment of Plot. and 
Flat. by DDA 

8. SHRI J.S. BRAR : Will the Minister of URBAN 
DEVELOPMENT AND POVERTY ALLEVIATION be pleaaed 
to atate : 

(a) the details of residential plots and flats allotted 
by the DDA during 1999, 2000 and 2001; 

(b) the number of persona who have not occupied 

the plots and flats and the action taken against them; 

(c) whether the Deihl Development Authority has 
allotted/propose to allot those flats to the waiting persons 
which were not occupied by the allottees; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SI fRI BANDARU DATIATREYA) : (a) The Deihl 
Development Authority has reported that It has allotted 
1,392 Nos. plots and 17,998 Nos. flats during the years 
1999, 2000 and 2001 under various schemes as per 
Statement enclosed. 

(b) It has been reported by DDA that no such survey 
was conducted by It. However, in :he case of residential 
plots allotted by the DDA, the allotteesllessee other than 
the Cooperative Group Housing SocJetles, is required to 
complete the construction on the plot within a period of 
three years that Includes one year as grace period, 
HoweYer, the time allowed for completion of construction 
on the plots allotted to the Cooperative Group Housing 
Societies If five years that Includes one year as grace 
period. If the allottee falls to complete the construction 
within the aforesaid period, the delay In construction can 
be regulartaed on payment of composition 'H, 

(c) to (e) As explained above, no such aurvey about 
the non-occupatlon of flats by the allottee. was conducted 
by the DDA. However, If any flat becomes available by way 
of surender or cancellation, the .ame is allotted as per 
rule •. 

Statement 

Name of Branch Plots Fla. 

1999 2000 2001 1999 2000 2001 

2 3 4 5 6 7 

Housing Branch 2109 7102 8785 

land Sales Branch (Residential) 198 882 50 

land Salea Branch (Rohinl) 69 62 29 

Old Scheme Branch 7 3 11 
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Cooperative Group Housing 
Societies 

Total 

Grand Total 

2 

274 

9. SHRI SHEESH RAM SINGH RAVI : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to refer to the anawer given to 
usa No. 1326 dated August 1, 2000 and state : 

(a) wheth~r the Information has since been 
collected; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which it Is likely to be fulfilled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) Yes, Sir. 

(b) MCD has reported that action Is taken by it under 
Section 344(1) and 343 of the Deihl Municipal Corporation 
Act against unauthorised construction In farm houses. The 
building control norms of farm houses had been modified 
by gazette notification of the Governmenl of July 23, 1998 
wherein higher building control norms was given/allowed 
lor farm houses. However. the same was revoked by 
another notification of the Government of August 8, 2000 
wherein building control norms applicable to farm houses 
prior to Notlflcatidn of July 23, 1998 were restored. Action 
by MCD Is being taken thereafter accordingly. 

The MCD has provided a IiSI of 350 farm houses 
(Statements I, II and III) where unauthorised construction 
were eXISting as per development control norms at thaI 
point of time. Statement-I conSists of those farm houses 
where deviations were detected against the sanctioned 
building plans in shape of excess coverage. Statement-II 
consists list of ragularlsed farm houses cases under norms 
of July 1998 (applicable till August 8, 2000). Statament-
1/1 consists list of those farm houses where t.lCD had taken 
action at that point of time. The details of dwelting units 

3 4 5 6 7 

79 2 

1026 92 2109 7102 8785 

1392 17996 

noticed built within 400 mts. ot the right of way ot National 
Highway No. 8 is nil. No farm houses have been 
regularlsed by the MCD under the amnesty scheme after 
Issue of August 8, 2000 Notification concerning farm 
houses. 

To get a complete picture, a Committee was 
constituted under the chalrpersonshlp of Chler Vigilance 
officer in the Ministry on 21st August 2000, to expedite the 
collection of information from MCD and DDA on 
unauthorised construction In farm houses. The Information 
has since been collected from the MCD and DDA. MCD 
has started that they have surveyed all the 2284 number 
of farm houses sanctioned by them. Of these, there is no 
construction in 600 plots. DeViation from sanctioned 
building plans has been found In 1505 number of cases 
on account of construction done more than sanctioned! 
permissible limits or the land not left for widening as per 
the MPD-2001 norms. Action has been taken in 175 
number of cases upto October 2001. 

DDA has stated that as per the survey done by them, 
there are 407 sanctioned farm houses In their 
developmental area. Of these, there Is no construction in 
157 plots. Unauthorised construction has been detected 
in 250 farm houses. Of these, calling cum demolition order 
has been reported to have been issued by DDA in 186 
cases as on 29.11.2001. 

Government of National Capital Territory of DeIhl has 
also reported action against unauthorised construction in 
farm houses Is taken by MCDIODA as per Its Acts and 
Rules. However, as soon as, any violation of Section 81 
of DLR Act i.e. non-agricultural use of land is reported, 
Revenue staff takes action against such misuse under the 
provision of DLR Act. 

The Divisional Commissioner & Secretary (Revenue), 
has given details of cases where action has been taken 
under Section 81 01 DLR Act for the period 1.1.99 to 
31.12.2000. 
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SI.No. Particulars 

1. No. of case. Instituted 

2. No. of cases finally decided/ 
Disposed of 

3. Total land vested in Gram 
Sabha 

4. No. of pending cases 

Remarks 

2962 

1645 

14779·14 Blghas 

2699 

Action against unauthorised construction is a 
continuous process taken up by local bodies as per Rules 
and Acts. 

(c) anli (d) Not applicable. 

Statement-l 

List of Farm Houses where Deviations were Detected 
against Sanctioned Building Plans In Shape of 

Excess Coverage 

51. Name of 
No. village 

2 

Kh. No. 

3 

1. Ghitornl 465,866, 2761112 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

216, 217, 218, 226 
Ghltornl 

451 and 488 

451, 471, 488 

455, 278, 467 

26111, 262, 283 etc. 

85, 86, 103, 104, 105 

21511, 27512, 27513, 
275/4 

116, 117, 108, 109 

Type of 
violations 

4 

Deviations 
against the 
sanctioned 

building plan 
in shape of 

exce.s 
coverage 

2 3 

10. Ghltoml 566, 596, 59('1, 597 

11. 64/1,2,92,98,127 

12. 

13. 

14. 

15. 

16. 

17. 

1B. 

19. 

20. 

21. 

22. 

23. 

24. 

2n, 456/112, 486 

279, 454, 468 

280, 453, 489, 490/1 

597, 598, 588 etc. 

49212, 49211, 507, 537 

466, 493, 506, 52612, 535 

696/1/2, 696/2/1/1, 
700, 70111, 701/3 etc. 

513, 526, 553 

495, 504, 503, 496, 535 

325, 330, 340 

677, 682, 70S 

4821112, 484, 485 

514, 515, 51611 

25. Klshan· 37/18125, 361511, 512 
garh Meh. 

26, 251, 252, 250, 238 

27. 48/111, 461112, 12119120 

28. 46111/1, 4511511 etc. 

29. 4611/1, 18120 at.;. 

30. 48111, 48/21, 541212 etc. 

31. 48/22, 48121, 541212 

32. 33/17, 18, 23, 24 

4 

Deviations 
against the 
sanctioned 

building plan 
in shape of 

excess 
coverage 

• 

• 

• 
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2 3 4 2 3 4 

33. Klahan· 455, 278, 487 Deviations 56. Kishan- 54121/1, 54131/1, 71/1/2 Deviations 
(j8rh Meh. against the garh Meh. against the 

sanctioned sanctioned 
building plan building plan 
In shape of In shape of 

excess excess 
coverage coverage 

34. 303, 44121, 21/1, 5811 etc. 57. 31/11, 31112, 9/2 

35. 4318, 43/13, 42/1 58. 43/14, 17,613,7/2, 1511 

36. 44/313, 44118, 44/1712 59. 54,9,10.11,12 

37. 44/11, 44100, 19, 20, 13, 9 60. 79/6, 1711 and 16 

38. 134, 135, 138, 149 61. 55/3/2 

39. 9/1219/18, 9/19, 22 etc. 
62. 55/313, 45/24/1 

40. 585, 604, 615 
63. 30/18, 2311, 33/1, 8/1 

64. 58/23, 58/24, 67/3, 674 
41. 71/6ntl7, 71/2 

65. 79/1, 10, 11/1, 12/1 
42. 8/3, 13, 14, 15 

66. 4611/2,46/9/1/1,46110/1/1 
43. 91311013, 1211 

67. 1214 out of 272, 273, 274, 
44. 95/8/2,9/2, 10/2, 11/12 317 

45. 4412,9, 18, 19 etc. 68. 9/10, 11/20121 and 10/6, 2, 
15 

46. 39/4, 36117, 36/24 
69. 101/1/1, 10113 

47. 2018, 101/1/1, 10112, 10113 
70. 34/18, 19,22,23 etc. 

48. 29120, 19,22,4811/1 
71. 33/19,22, 212 

49. 54/18, 23, 24, 25 
72. 34, 3, 8, 1312 

50. 34/18, 23, 34124/1 etc. 
73. 4118/1, 13118 etc. 

51. 33/311. 33/8, 33113/1 
74. 11/2. 20. 21, 22, 19/2 

52. 3219, 8, 311 
75. 54, Klla No. 47, 14, 1311 

53. 5419,54/10,55/611,6/2, 
76. 

1512 
7911, 2, 80/5 etc. 

77. 36/20. 21, 39/1/112 54. 55113, 3, 1411, 712, 811 
e\c. 78. 4219/10, 11/1 

55. 5411912, 54/22, 54/26 79. 34, KIIa No. 1417 
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2 3 4 2 3 4 

80. Klshan- 53122121, 731211 etc. Deviations 104. Bllwasan 4,5,6,7 Deviations 
garh Moh. against the against the 

sanctioned sanctioned 
building plan building plan 
In shape of in shape of 

excess exe ... 
coverage cov.rage 

81. Aydo 223, 224, 225, 239/1 105. 43120, 21, 41/16, 7911 
Nagar 

106. C-31 Pushpanjall 
82. 226121228, 239/" 250 

107. Klla No. 54, 22, 23, 24 • 
83. 2711272, 260, 266, 267, 

268/2 108. 43, 1B, 19, 20, 21 

84. Rangpurl 678, 702, 703, 705 etc. 109. 4517,4, 180 m, 3812412 

85. 756, 766, 768,75712,775 110. 11161211 and 2121/" 21/11 
25 

. B6. 711,712,713,721,725 
111. 2122/2, 2312, 71" 713 

87. 448, 449, 450, 481 
112. 3161112. 317/1, 318, 31911 

88. 737, 728, 7B7, 788, 790 
113. E-26, Pushpanjall 

89. 699, 708, 708, 7091112 
114. 39/11/1,20, 12, 17, 18, 19 

90. 713. 714, 719 and 722 
115. 45116, 17, 24, 25 and 77/4 

91. 693, 694, 713 
116. 36 Kila No. 417 

92. 45B, 459, 460, 463 
117. 3611, 36115, 437110 

93. 460, 461, 462, 476 
11B. 31811, 19/1 

94. Cadoipur 10/112, 1112711, 2712. 2812 

95. Bllwasan 611613, 71617, 14, 17 
119. 1712f12 (4/18) 

96. 11161211/17, 1811, 24, 2511 
120. 221112, 2212, 2313, 24, 29 

97. 1881413 121. 512212, 3715, 38126 

98. 812112/812212 etc. 122. 3816, 15. 18 

99. 8119/2, 812211, 81211 123. 781, 812, 9, 1112,1411 

100. 44111. 20 and 181 124. 12218, 7, 13, 14, 12411012 

101. 178, 461", 4&'211 125. 34110, 11/" 1/2 and 20 

102. 771819112, 13 126. • 44110, 12,9, 181 

103. 4,7, 14, 15, 18 and 17 127. 4511911. 1311/2 
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2 3 4 2· 3 4 

128. Bllwa .. n 44117, 18, 12, 23, 24 Deviations 151. Bljwasan 5/1212, 8/2, 23/2 and 22 Deviations 
against the against the 
sanctioned sanctioned 

building plan building plan 
In shape of In shape of 

exceS8 excess 
coverage coverage 

129. 3-12, Pushpanj_1I 152. 580/2 

130. 1271212, 213, 3/2, 313, 9/1, 153. 38, Klla No. 1/1, 1/2 
28 

154. 580/4 
131. A-7 Puahpanjall 

155 . 580/1 
. , 

132. 160/2 
156. 58013 

133. 180/4 
157. 80,6,7,811, 16/2 

134 160/5 
158. 1112311, 813131814312181311 

135. 160/1 
159. 194/2 

136. 160/3 
160. 194/1 

137. 106l1~, 25/11213, 107 etc. 161. 78115, 1611, 16/2 etc. ." 
138. 174 162. A-1', Pushpanjali 
139. 44/4, 511, 26 and 27 163. 47/4, " 14 
140. 8611 O. 251112. 26, 28 164. 4313, 112, 8, 2 etc. 

141. 193/312 165. 16, 17/1.24/2,2512 

142. 34/22, 20, 21, 26, 33125/2 166. 5/11,10 

143. 4,1, Kila No. 1811 167. 611611, 15/1, 1512, 1712 
144. E-4 and E-6, Pushpanjali 168. 77/1215, 1413, 1613, 1911 

145. 86110, 1111/4, S/2 169. 8518, 1713, 17, 18 

146. 76, 86. 2011 0 21/411, 5, 170. 77/1" 1 211, 1213, 22 and 
6, 7 26 

147. 11,7,4,3,8 and 22 171. 8811015. 88111/1, 89/26 

148. 74. 1611. 2, 16 and 25 172. H-14. Pushpanjall 

14tJ. 16, 12,25 173. 10011/1, and 2 

150. 22412, etc. 174. 100/20 
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2 3 4 2 3 4 

175. Sljwasan 92110 Davlatlons 1 98. Rajokan 280. 285. etc. Deviatlant 
against the against the 
sanctioned sanctioned 

building plan building plan 
In shape of In shape of 

excess exe ... 
coverage ,:overage 

176. 0-3. Pushpanjali 199. 279. 280. 281/1 

177. 3712112, 181, 441112 200. 384, 365, 366, 370 

178. 63. 6411611, 17 201. 31311/1, 314, 321 

179. 12, 13, 14. 18, 19,20 202. 33111. 33313, 334, 335 

180. 55/14, F-27, Pushpanjali 203. 297, 298, 306. 310, 3100 

181. 171 and 172 204. 316/2, 37712, 326, 327. 
328 

182. 53, 2512 
205. 331/1. 335. 336. 337. 

183. 143125/2, 79/512 337/2 

184. Rajokarl 2166, 67, 8184 206. 330,331.339.341 

185. 5461213, 5471112. 5541555 207. 344. 345. 346 

186. 366, 70, 71, 287 208. 391. 392. 393. 388 

187. 413m,.414, 418, 419 209. 298, 299. 300. 304. 306 

188. 418, 419, 42211 210. 304, 305, 306. 311. 312 

189. 31612. 31611,317/1.318, 211. 31.40.42 
319/2 

212. 347, 348, 349, 353. 352 
190. 323, 32411, 326 

213. 352, 353. 356. 357. 358 
191. 71. 72. 75. 77 

214. 356, 355, 369/2 
192. 385, 388, 393, 400 

215. 26. 27, 34. 35 
193. 191, 192. 193. 198 and 

199 216. 480. 481, 47912 

194. 291, 295, 296, 297 217. 288. 287. 288, 293 

195. 374. 375, 376 and 388 218. 2, 3. 71'217'1, 8 

196. 9212 and 88 219. 38, 37, 49. 50 

197. 289. 290, 291. 292, 293 220. 314m. 315.319/1 
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2 3 

221, Ralokari 3D/17, 24, 39/4/1 

222, 29/6 

223, 5, 611/612, 43 

224. 66, 67, 68, 69, 70 

225, 349, 350, 351, 352 

226. 22/1, 2~J2, 29/1, 29/2, 32 

227. 925936 and 937 

228. 44, 50, 51/1, 51/2, 52/1. 
5212 

229. 499, 523, 524, 529, 525 

230. 498. 499, 529, 530 

231. 85, 86. 87, 88 

232. 84,85, 86 

233. 45, 46. 55. 56 

234. 20/63, 2042, 2064 

235. 2060.2061, 2066 

236. 2049, 2050, 2051 and 
2057 

237. Samalkha 2914, sn and 30/112 

238. 2914/21512, 7/2, 27116 

239. 241. 242, 243. 244 

240. 21122, 22, 24, 25, 112 

241. 21/1011. 1012. 11. 201112 

24~ 3619, 10, 11 

243. 412412. 91419n 

February 26, 200.2 To QUestions 72 

4 2 3 4 

Deviations 
against the 
sanctioned 

244. Samalkha 4125/2, 9/5, 9/6 Deviations 
against the 
sanctioned 

building plan 
In shape of 

excess 
coverage 

245. 

246. 

247. 

248. 

249. 

250. 

251. 

252. 

253. 

254. 

255. 

256. 

257. 

258. 

259. 

260. 

261. 

262. 

263. 

264, 

265, 

Kapas-
hera 

Rewla 
Khanpur 

39/9/1, 30/11 and 10 

30/3, 4/1, 5/1, 8, 912 

13/23, 23, 18, 19 etc. 

13/20,21,19,22,17/1 

1216,15,16,13/11, 
13/20 

17/2. 17/3/1, 8, 1712 

2127, 61, 26 

29/4, 29n, 16,17,24/32 

28/16, 25, 30, 31 

16/2, 17/16, 17125, 31 

121. 119, 120. 185/1 and 2 

36/27/1, 36, 2712 

616, 617, 624, 625 and 
629 

604, 605, 608, 609, 611 

1818, 1819, 12, 13, 18 

728, 729, 723 

8/23, 29 

7/15/2, 811111, 8120 

20/13, 14. 17, 18 

48/27, 49120 

5122, 2311, 27. 911. 3/1 

building plan 
in shape of 

excess 
coverage 
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2 3 4 2 3 4 

266. Rawla 9/1/9/10 Oavlations 
against tha 
sanctioned 

278. Kangan- 3916. 39/4. 5 
her; 

Davla'ion. 
against the 
sanctioned 

267. 

268. 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 

277. 

Khanpur 

919. 1011 

522.2311.27.912.416/3/1 

21n, 2118, 2113121/4 

10194n, 70S, 10951606, 708 

Deandar- 10/95, 708. 709, 707/2 

pur 

677, 67811, 67812 etc. 

Jhatikara 10119, 20/1, 2012 20113 
11/2 

12, 13, 14 

Bakar- 59/1712. 24/2 etc. 
garh 

Paprawat 46fTI1, 712, 8/1. 812 

Kangan- 61/13, 61, 14, 61, 18. 
herl 61n12 

building plan 
in shape of 

axcess 
coverage 

279. 

280. 

281. 

282. 

283. 

284. 

285. 

286. 

287. 

288. 

289. 

Statement·1I 

39120. 39/15. 16 

3816. 3813, 35/23, 35122 

35/22.35123, 3813.38/8 

38/13, 38/14, 38. 1817. 23 

Mltraon 6812212, 2412. 7512 

Mundka 86/12. 13. 18 

Ghewra 9018, 12, 13. 14, 15/1 

Baker- 23116, 23115, 24, 1211. 

garh 24120, 2111 

Kharkari 2312, 24/4, 2316 

Nehar 

Rawla- 34/10 

Khanpur 

F-923 

MCDlBullding DepartmentINafW/a Zone 

List of Regularlsed Cases under Norms of July 199B (Applicable till Auguat B. 2000) 

building plan 
In shape of 

excass 
coverage 

• 

• 

S.No. Name of Owner/Addre .. Khasra No. of Farm HouaeNiUag. Remarka Typ. of Violation 

2 3 4 5 

1. Sh. Om Prakash Ga.al K.No. 18111 Min. 16 Min. 24 Min, 25 Min, Within compound- Exe... cover1lge 
2414 Min, Vmage Allpur, Deihl able Hmlta 

2. Sh. Anll Kumar Gupta K. No. 20 Min, 28 Min. 29 Min, 30 Min, -do- -do-
AP-90, Shalimar Bagh 39 Min, 40 Min, 47 Min, 49 Min. Village 
Delhi Hlranki, Deihl 
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2 3 4 5 

3. Sh. Aahok Kumar Gupta 
AP·90, Shalimar 8agh, 
Deihl 

K. No. 13 Min, 20 Min, 21 Min, 22 Min, 
27 Min. 28 Min, 29 Min, Village Hlrankl, 
Deihl 

Within compound-Excess covara.ge 
able limits 

4. Smt. Rosy Arora, Smt 
Monlka Arora. 481, Kohat 
Enclave, N. Delhi 

5. Sh. Dlnesh Arora Sh. 
Kaushav Arora. CP-235 
Pltampura, New Deihl 

K. No, 7713 Min, 77/4, 60123 Min, 50/24 
Min, at village 8akhtawarpur, Delhi 

K. No. 5018 Min, East 14/11. 14/2, 17. 

18 Min at Village 8akhtawarpur, Deihl 

-do· -do-

-do- -do-

5. Sh. Krishan D •••• AH-3, K.No. 77/15/4, 16, 25/1, 2512 at Village -do· -do-
Shalimar 8agh, Deihl 8haktawarpur. Delhi 

7. Sh. Vlkas Kumar8adla 1213, K. No.6 Min, 14 Min, 15 Min, 16 Min. -do- -do-
East Punjabl 8agh. Deihl 19 Min, 20 Min, at village Hirankl, Delhi 

8. Sh. Raje.h Kumar RIo K. Nos, (lOf.!2, 23 Min, 77/2, Village Case Is under .. do-
VIII. PO 8akhtawarpur 

9. Master Sldhrath Sachdeva 
Through Sh. Sudhlr 
Sachdeva (father) 8N-33, 
Poorvl Shalimar 8agh, 
Deihl-52 

Rakhtawarpur Delhi 

K. Nos. 18115 Min, 6 Min. 19111 Min, 
19/10, 191912 Village Alipur, Deihl 

proceaa 

Within compound- -do-
able limits 

10. MIs Rakesh Trading Co. G-25, K. Nos. 944 Min, 945. 946-1,949, 950 Min, -do- -do-
Cottage Road Adarah Nagar. Village 8akoll, Deihl 
Deihl 

11. Sh. Vlrender Gupta, Smt. Raj Kh. Nos. 56/2, 57 Min, 58. 59 Min, 57 -do- -do-
Rani Gupta, 3, court Road, Min. village Goshi Khusroo, Deihl 
Civil Lin.. Deihl. 

12. Sh. Ram Ohar', 1105172, K. No. 80. 81 Min at village Hlrankl, 
oera Ram Park, Trl Nagar Deihl 

13. Sh. Atun Shankar Goela 
Pre •• nt own... RaYinder 
Kumar, Rita Kumarl 

K. No. 80. 81 min at village Hirankl, 
Deihl 

14. Sh. Rajeev Kr.&Smt. Samlta K. Nos. 72111,1211,121211,1213.1312, 
oevl. E-1. Maharani Bagh, 121212. 73115 vHlage 8akhtawarpur, 
N. Deihl Delhi 

15. Sh. A.hok Kr. Jain, 
Sh. Rohlt Jain. Deihl 

K. Nos. 281212, 24. 17, 2612 27, 28, 29 
at vUlage Mohammad Pur. Ramzanpur, 
D.lhi 

-do-

The cau 18 
under proc ... 

-do-

-do-

-do-

-do-

Within compound- -do-
able limits 
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2 3 4 5 

16. Sh. Pawan Kr. Khemka 
15461110, Ganeshpura 
'A', Tfl Nagar, Delhi 

Kh. No. 5416, 54f1, 54113, 53/10, 54114/1 Within compound- Excess coverage 
at village Bakhtawarpur, Delhi. able limits 

17. Sh. Rajendra Pd. Gupta 
C-9, C. C. Colony, Delhi 

Kh. Nos. 49110 Min (3·17)49/11 (5-6) -do· -do· 
49n (3-17) 49/2 (O-B) 4919 (0-6) 49/12 
(0·17) 49126 (0-7) 49/28 (0-9) at viHage 
Bakoll, Dalhl. 

1 B. Sh Shiv Charan Gupta 
Sh. Sunil Gupta 

Kh. Nos. 54 -do· -do· 
14/2, 15, 17, 18/1, 16 village 

Sh. Anil Gupta Bakhtawarpur, Delhi 
C·B, C. C. Colony, Deihl 

19. Sh. Subhash Chand Gupta Kh. Nos. 4912, 49/8, 49/9, 49/12 ·do-
C·9, CC Colony, Delhi at village Bakoll, Delhi 

20. Sh. Raj Kumar, 12122, East Kh. Nos, 45/29, 45125, 50/5, 50/6, 50/26, -do· 
Panjabl Bagh, Deihl 50/15, 50/16, 50/27 49/1, 49/10. 49/11 

at village Bakoli, Deihl 

21. Smt. Veena Bana) Kh. Nos. 21/10, 21/11, 20/1, 20/2, 21 Min, The case Is 
123, Tagore Park, Delhi 22 at village Shlnghola, Deihl under Process 

·do· 

·do· 

·do· 

22. Sh. Umrao Singh Kh. No. 68/23, 8913, 4, 7, at village 
Karala, Deihl 

Within compound· -do-
able limits. 

23. Sh. Ravinder Nath Gupta, 
K-4/19, Model Town, Delhi 

Kh. No, 54/21/2, 54/2212, 63/211/1, 6313, 
6318 at village Bakhtawarpur, Delhi 

-do· 

24. Sh. Ajay Kumar Bansal Kh. No. 54/1, 5212, 54/3 5415/2 at village The case is 
Bakhtawarpur, Deihl. 

25. Sh. Sahib Singh, Smt. Savlta K. No. 19121, 25 Min, 2615, 26, 27 at 
Owl VIII. & Po Jindpur, Delhi village Zindpur, Deihl. 

under process 

-do-

-do-

-do· 

-do· 

26. Sh. Dalel Singh, Sh. K. No. 8211512, 8211612, 83/11, at 
village Bakhtawarpur, Delhi. 

Within compoun· -do· 

Ved Parkash, VIR. & Po 
Bakhtawarp~r, Deihl 

27. Sh. Ram Parkash, Sh. 
Munnl Lal, E-100, 
Shastri Nagar, Deihl 

28. Sh. Suresh Bansal, Sh. 
Ashiah Bansal, 7-G 
Kamla Nagar, DeIhI-7. 

29. Sh. Madan Ial Sharma 

dable limits 

K. No. 18/16 Min, 18/25 Min, 19120,19/21, -do· 
18/15 Min, 1911 Min at ViiI. Allpur, Deihl 

K.No: 31 Min, 32-90 Min at vRlag. Gaml -do-
Khushroo, Deihl 

K. No. 6117m 18 Min, 6/23 Min, 24, 1913 -do· 
Sh. Bhaglrath Raj Sharma, and 4 at village Mohlpur, Majari, Deihl 
500 Salnlk Vlhai, Deihl. 

-do-

-do· 

·do· 
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3 4 5 
2 

30. C. M. Agro Pvt. Ltd. K. No. 
60, Salnlk Vlhar, Deihl Hlranki 

10512, 106/2 and 
Deihl 

111 at village Within compound- Excess coverage 
able limits 

31. MIs .Iagritl Properties (P) Ltd. K. Nos. 79/13, 7, 14, 17, 24, 8913, 4, 7, 
B-28, Lawrance Road, Deihl 15 at village Bakhtawarpur, Deihl 

32. Sh. Anll Kr. Baja] (HVP) 
3/47, Roop Nagar, Deihl 

K. No. 17 Min, 18 Min, 30 Min. 31 Min, 
33 Min, 36 Min, 37 Min at village 
Hiranki. Delhi. 

The case Is 
under process 

-do-

33. Mrs. Vinita Khanna 
123, Tagore ParK, Delhi 

K. No. 62/6/2, 63/11, 63/10 Min at village -do-
Bakhtwarpur, Delhi. 

34. Sh. Sundershan Bansal, P-67, K. No. 54/8, 54/9, 54/10, 55/6/1 & 61211 
Ind. aprts. Sec. 4, Rohini, at village Bakhtawarpur, Delhi 
Deihl 

35. Smt. Manju Kothari 
VIII. & PO Bakhtawarpur, 
Deihl 

36. Sh. Kishan Kumar, D-14/12, 
Model Town, Deihl 

37. Sh. Mahender Singh Rlikhl 
Deplex-2, Oberol Aptts 
Civil Lines, Delhi 

38. Sh. Narayan Singh 
V. & PO Sultanpur Dobas 

39. Sh. Ved Prakash, 39 
Deepall Encaive, 
Pltampura, Deihl 

40. Sh. Ravlnder SIr,lgh 
H. No. 74, Gall No.4. 
Ashok MoheRa, Nanglol 

41. Sh. Ram Klahan Gupta 
RP-7, Pltampura, Delhl-34 

42. Sh. Manlsh Gupta 
H-211 , Model Town, Delhi 

K. No. 61/13, 65/2, 20, 27 at 
Bakhtawarpur, Delhi. 

K. No. 370, 374, 369 Min village 
Hiranki, Delhi 

K. No. 359, 360, 369 Min 
village Hlrankl, Delhi 

K. No. 59/1, 9, 10, 12, 19 Min 
Sultanpur, Dobas, Delhi 

K. No. 77/21, 22, 79/2 at village 
Bakhtawarpur, Delhi 

K. No. 4618 & 46/13 Min, BaJltpur, Teh. 
Narela, Deihl 

K. No. 40 3, 8/2, 2/2, 9/1, 11/2. 40-27. 
12 Min village Nlzampur, Deihl. 

K. No. 75/10, 75111 Min village 
Bakhtawpur. Deihl. 

Statement-III 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

List of Farm Houses where action was taken by MCD 

SI.No. Name of the owner as per record 

2 

1. Sh. MM Kochhar, Farm No. 23 
Shakuntal Farm 

Address of the owner as per record 

3 

Kh. No. 20/2 min, 21 min, 29/2m and 
31 min, VIII. Suhanpur 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Action taken 

4 

Sealed on 29-8-97 
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2. Sh. Surlnder Mohan Kochhar and 
Narender Mohan Kochhar, Farm No. 
23, Shakuntla Farm 

3. Sh. Satlsh Khullar, Satish Khullar 
Farm House 

Phalguna 7, 1923 (Saka) To Questions 82 

3 4 

Kh. No. 28 min, 29/1, Village Sultanpur Sealed on 29-8-97 

Satish Khullar Farm HO:Jse, Village Mangla Purl Action is being taken 
as per OMC Act 

4. Sh. Atul Gupta and Sh. Rohlt Gupta 0-20, Ansal Villa, Satbarl Sealed on 3-12-97 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Sh. Raju Gupta 

Sh. Sunil Sakdhar 

Sh. O. P Arora 

Sh. Kavl Ghal 

Sh. Sanjeev Lamba 

Sh. S. C. Jain 

Mrs. Tlngt Dang 

Dhruv Gopral Singh, Smt. 
Saroj D. G. Singh 

Sh. Rajesh Gandhi 

Smt. Neeta Anand 

Rubby Conatn. Co, Ltd. 

OWnerl8ullder, K. No, 33, 34, 41, 
42 Village Sahoorpur 

Mahashay Farm House 

Sh. Som Chawla 

Cu8todlal Death. In North-
Eaetem State. 

0-23, Ansal Villa, Satbari 

D-8, Ansal Vitia, Satbari 

0-29, Ansal Villa, Satbarl 

Kavi Ghai Farm Village Jonapur 

Sanjeev Lamba Farm VIII. Jonapur 

F-1-B, Viii. Gadaripur 

C-5A, Ansal VIII. K. No 624, 625, 626, 660 
641, VIII. Satbari 

K. No. 35/6/2, 613, 7/6, 1412,16/2, VIII. Dera 
Mandl 

K. No. 1613 min, 25412 min, 566 min, VIII. 
Oera Mandl 

Sealed on 3-12-97 

Action Is being taken 
as per DMC Act 

-do-

-do-

-do-

Sealed on 13-12-97 

Sealed 01, 3-12-97 

Action Is being taken 
as per DMC Act 

-do-

R. D. Farm VIII. Gadalpur -do-

22, Shakuntla Farm VIII. Sultanpur -do-

1\. No. 33, 34, 41, 42 Village Sahoorpur Main -do-
Road, Chhatarpur 

Mahashay Farm House, VIII. Jonapur Main Road -do-

F-2, Radhey Mohan Delve, Village Gadalpur, -do-
Mehrauli 

(b) the comparative aU India figures 01 custodial 
deaths during the period; 

10. SHRI M. K. SUSSA : WIU the Minister of HOME 
AFFAIRS be pleased to .tate : 

(c) whether any reform. In r .. pact of tre.tment of 
police with the persons in custody are proposed to be 

made; and ta) the number and details of custodial death 
cues during each of the last thr.e years In North-Eastem 
States; 

(d) If so, the details In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. O. SWAMI) : (a) According to 
available Information, the no. of custodial deaths reported 
during 1999, 2000 & 2001 in the North·Eastern Slates 
(State-wlse) are as under : 

SI.No. State Custodial deaths 

1999 2000 2001 

1 . Arunachal Pradesh o 

2. A88am 4 4 o 

3. Manlpur o o o 

4, Meghalaya o o o 

5. Mlzoram o o o 

6. Nagaland o o o 

7. Trlpura o 5 o 
(b) The comparative details ot all India figures 

on custodial deaths are given in the enclosed State-
ment. 

(c) and (d) 'Police' Is a State subject as per the 
Constitution of India. However, the Union Government has 
b.en issuing guidelines to the State Governments, from 
time to time, to the effect that their police personnel should 
conduct themselves In a humane manner and that cases 
of police exce •• e, should be taken ,erlous note of and 
dealt with promptly and firmly. Human rights. as a subject. 
has been Included In the training curricula of police 
personnel. Induction and In-Service training programmes 
al,o Include special Inputs to sensitize \'.'Olice personnel 
about the use of scientific methods for Investigation. 
National Human. Rights commission has also issued 
detailed Instructions In this regard. 

Statement 

SI.No. StatelU.T. Custodial deaths 

1999 2000 2001 

2 3 4 5 

1. Andhra Prad .. h o 7 

2. Bihar o o 

3. Chhattlagarh 

2 3 4 5 

4. Goa 1 

5. Gujarat o 12 o 

6. Haryana 2 2 

7. Himachal Pradesh o o 

8. Jammu & Kashmir o 

9. Jharkhand 

10. Kamataka o o 1 

11. Kerala 5 o o 

12. Madhya Pradesh 9 7 o 

13. Maharashtra 10 17 o 

14. Orissa o o o 

15. Punjab 3 7 o 

16. Rajasthan 2 1 o 

17. Slkklm o 
18. Tamil Nadu 6 2 o 

19. Uttaranchctl o 
20. Uttar Pradesh 13 11 

21. West Bengal 6 o o 

22. A & N Islands o o o 
23. Chandlgarh o o 
24. 0 & N Haveli o o o 
25. Daman & Diu o o o 
26. Deihl 4 

27. Lakshadweep o o o 
28. Pondleherry o o o 

Conetructton of RHIdenttIII a....... 
NearTu~~bedFort 

11 . SHRI VILAS MUTTEMWAR : WIH the Mlntater 
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleesed to state : 



85 Written Answers Phalguna 7, 1923 (Saka) To Qu.tIons 86 

(a> whether some quarters for residential purposes 
are being constructed near the Tughlakabad Fort In Delhi 
in complete violation of the Delhi Urban Art Commission 
Act; and 

(b) If so, the number of residential quarters 
constructed despite the Archaeological Survey of India's 
opposition and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPM~NT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA) : (a, and (b) The 
information Is being collected and will be laid on the Table 
of the Sabha. 

Computer Education Centres In 
SchoolslCollege. 

12. SHRI BASU DEB ACHARIA : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a> whether the Government propose to set up 
computer education centres in every Government Schools! 
Colleges In the country; and 

(b) If so, the total cost likely to be Involved 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) The ~partment of Secondary and Higher 
Education has launched a revised Computer Literacy and 
Studies in Schools (CLASS) In 2001-2002, under which 
financial assistance la being provided to Stet88lUTa on the 
basis of the Computer Education Plans (CEPs) 8ubmmed 
by the StateaJUTs. Besld .. KVS and NVS would convert 
one school per StatelUT into a SMART school for which 
a grant of not more than Rs. 25 lakhs would be given per 
SMART school. 

Kendrlya Vldyalayas and Navodaya Vldyalayas 
would also be given funds at the rate of Rs. 15,0001- per 
neighbourhood school to Impart computer literacy to 10 
neighbourhood schools to cover 10,000 such schools. 

(b) In the current flnanetal year, a provision of As. 
74.00 CI'Of'H has been earmartced for imparting computer 
education In the country. 

(Translation) 

Con.tructlon of Jhuggle In 
Deihl 

13. SHRI RAVI PRAKASH VERMA : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Government are aware that the 
jhuggls are coming up at the same places again in Delhi 
where these were already demolished; 

(b) If so, whether the Government have identified 
such places by sending offiCials for the purpose for on the 
spot Inquiry; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MIN!STRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA) : (a, Eligible jhuggl 
dwellers are relocated by Slum & JJ Department (MCD) 
on the request of concerned land owning agencies. The 
land so reclaimed Is handed over to the land owning 
agency who are responsible to keep their lands free from 
encroachments. DDA has, however, reported that no 
jhuggls have been allowed to come up again on their 
lands. 

(b> No such survey has been done by the Union 
Government. 

(c) Question does not arl.e In view of (b) 

above. 

A •• I.tance under Informal Education 
Scheme. to Jhartchand and Bihar 

14. PROF. DUKHA BHAGAT : Will the Mintater of 
HUMAN RESOURCE DEVELOPMENT be pleaaed t., 
atate: 

(a) the projects for which the union Government 
have provided assistance under the Informal education 
scheme in jhartchand and Bihar during each of the Ia.t 
three years; 

(b) whether any repre.entatlon In thta regard ha. 
been received by the Government; 
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(C) If so, the details thereof; 

(d) whether the Government are contemplating to 
provide assistance to Jharkhand and Bihar for informal 
education scheme; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Under the Centrally Sponsored Scheme of 
Non-Formal Education (NFE), the undivided State of Bihar, 
including areas in Jharkhand, were provided with financial 
assistance for running of Non-Formal Education centres for 
"out-of school" children in the age-group 6-14. This 
Scheme came to a close on 31.3.2001. 

The details of financial assistance given in the past 
three years is indicated below : 

(Rs. in lakhs) 

1998-1999 1999-2000 2000-2001 

1543.97 1721.11 2086.45 

(b) and (c) No representation regarding the 
functioning of the Non-Formal Education Scheme had 
been recaived frfOlm the State Governmants of Bihar and 
Jharkhand. 

(d) and (a) A new scheme cailed "Education 
Guarant •• Scheme & Alternative and Innovative Education" 
ha, been launched with effect from 1st April, 2001 as part 
of Sarva Shlksha Abhlyan for the benefit of "out-of school" 
cnlldren after the conclusion of tha earlier scheme of Non-
Formal Education. This scheme envisages assistance for 
opening of EGS centres and Alternative and Innovative 
projects b •• ed on ~ropoaaia recommended by State 
Governments. As the proposals 01 Governments of 

Jharkhand and Bihar were not complete, they were asked 
to furnish clarifications. 

Allotment of land to Social Organisations' 
Educational Institutions 

15. SHRI RAMDAS ATHAWAlE : Will the Minister 
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) the location-wise names of social organisations/ 
educational Institutions which have been allotted land by 
the Land and Development Office (L & DO) of the Union 
Governmentln the capital city of Delhi during the last three 
years: 

(b) the total number of pending applications In L & 
DO for allotment of land, as on date and the dates, since 
when these applications are pending: 

(c) the current status of these applications; and 

(c.:) the time by which these applications are likely 
to be disposed of and the reasons for keeping these 
al'plicatlons pending so far? 

THE MINISTER OF STATE IN MINISTRY OF URBAN 
DEVELOPMENT AND POVERTY ALLEVIATION (SHRI 
BANDARU DATTATREYA) : (a) Details of allotment made 
to social organizations/educational institutions by L & DO 
during last three years are given in the Statement. 

(b) to (d) ApproXimately 75 application, received on 
varying datas during the period from December 1997 to 
February 2002 are under varloU8 atage. of proce .. lng. The 
processing of these casas Involves consultation with 
concerned MlniatrlealGovt. of NCT of Deihl and fulfilment 
of requlrament by the applicants and therefore no specific 
time frame can by given. The applicants are commuOicated 
of the decialon as and when the same is taken. 

List of Allotments Made to SOCial Organisatlons/Educatlonal Institutions during the 
last three years I .•. from 1.1.99 to 31.12.2001 

SI.No. Name of the Institution Area Allotted 

2 3 

1. Samarth Shlksha Samnl 0.8135 acre 

Date of 
Allotment 

4 

14.2.2000 

Location 

5 

Amar Colony 
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2. Shiv Niketan Education Society 

3. Tammana Special School 

4. MCD (Primary School) 

5. /. P. Glrla ~r. Sec. School 

6. Dr. Zaklr Hussain Memorial College Trust 
(Add/. Land) 

7. South Delh1 Education (alternate land) 

B. Bhartlya Vldya Bhawan 

9. Mata Amrltanandamayl Math 

10. Bengal Educational & Cultural Association 

11 . Samarth Shlksha Samitl 

12. Deihl Public School 

13. Jan Kalyan Shikha Samltl 

14. Deihl Public School 

15. GUJarat Education Society 

16. Public Montessori School (Additional Land) 

17. Samarth Shlksha Samiti 

1B. Samarth Shlkha Samitl 

19. Dev Samai' Modem School 

20. Mukherjee Public School 

21. Vaish Aggarwal Educational Society 

22. Delhi Public School 

23. Samarth Shlksha Samltl 

24. Central Wald Council 

25. 1t1e Pioneer 

28. Akhll Bhartlya Bishnol Mahasabha 

27. Vishamber Free Homeo Dispensary 

28. He. Taranginl 

3 4 

950 sq. mts. 19.4.2000 

0.457 acre 18.4.2000 

0.395 acre 10.5.2000 

2.379 acre 15.6.2000 

1178.761 sq. yds. 11.9.2000 

0.247 acre 19.9.2000 

2.099 acre 7.11 .2000 

2.379 acre 4.1.2001 

1727.08 sq. mts. 22.1.2001 

3.373 acre 13.3.2001 

BOO sq. mts. 2B.3.2001 

984.51 sq. mts. 3.4.2001 

4000 sq. mts. 3.42001 

950.105 sq. mts. 10.4.2001 

856 sq. yds. 12.4.2001 

1.574 acre 17.4.2001 

1.554 acre 17.4.2001 

73B.55 sq. mt. 21.6.2001 

1083.78 sq. mts. 20.7.2001 

16000 sq. mts. 14.B.2001 

16000 sq. mts. 27.8.2001 

1 .593 acre 11 .1 .2002 

1000 sq. yds. 30.3.99 

2147.21 sq. mls. 12.4.99 

369 sq. mls. 8.7.99 

4n sq. mts. 15.7.99 

400 sq. mfa. 27.7.89 

To Questions 90 

5 

Diz Area 

Vasant "'har 

SeC-VIII, RK Puram 

MB Road 

Minto Road 

RK Puram 

Canning Lane 

MB Road Sec. IV 

Minto Road 

MB Road 

Sec-X, RK Puram 

RK Puram 

Sec-X, RK Puram 

Diz Area 

Timarpur 

Vasant Vlhar 

Aram Bagh 

Nehru Nagar 

Sarojlnl Nagar 

MB Road 

Sec-V, MB Road 

Shlvalite 

Link Road 

RK Puram 

Ali Pur Road 

Pt. Pant Marg 

MB Road 
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29. Chlnmaya Mission 

30. Sunder Nagar Women's Welfare Association 

31. Child Relief & You 

32. Asian News International 

33. Shrl Sanatan Dharam Charitable Medical Centre 

34. Observed Research Foundn. 

35. Press Council of India 

36. United News of India 

3 

143.676 sq. mts. 
(Add!. land) 

978.27 sq. mts. 

1203.47 sq. mts. 

1117.83 sq. mts. 

250.83 sq. mts. 

0.294 acres 

4 

14.10.99 

21.1.2000 

15.2.2000 

19.4.2000 

6.5.2000 

27.6.2000 

(5289.52)/2 sq. mts. 27.6.2000 

(5289.52)/2 sq. mts. 27.6.2000 

37. ICS-IAS Wives Association 1913.28 sq. mts. 13.9.2000 

38. Rajyoga Education & Research Foundation 249.10 sq. mts. 28.11.2000 

39. Maharaja Ranllt Singh Trust 1045.16 sq. mls. 30.3.2001 

40. Vlshwa Samvad Kendra 1044.09 sq. mts. 27.3.01 

41. Sewa Bhartl (Regd.) 399.11 sq. mts. 3.4.2001 

42. Deihl Malyalee Association 992.B5 sq. mts. 12.4.2001 

43. National Human Rights Commission 7396.85 sq. mts. 27.4.2001 

44. Asian Institute of Transport Development 1000.327 sq. mts. 22.6.2001 

45. Bhartlya Mazdoor Sangh 714 sq. mts. 22.6.2001 

46. Bhartlya Ekta Evam Vlkas Pratishtha 1428 sq. mts. 14.8.2001 

47. National Consumer Disputes Redressal Commission 4936.80 sq. mts. 14.B.2001 

48. Research & Development Foundation for Integral 526.32 sq. mts. 14.8.2001 
Humanism' 

49. Akhll Bhartlya Vanvasl Kalyan Ashram 500 sq. mts. 22.8.2001 

50. Carltas India 504 sq. mls. 28.8.2001 

51 . Rotary Habitat Centre 730.BO sq. mts. 29.8.2001 

52. Natya Taranglnl 795.78 sq. mts. 30.8.2001 

53. Laghu Udhyog Bharti 525 sq. mls. 6.9.2001 

54. Council for the Indian School Certlflc:ate Examination 1241.471 sq. mls. 6.9.2001 

To Questions 92 

5 

Lodhl Estate 

Sunder Nagar 

Lodhl Road 

Sec-IX, RK Puram 

Jangpura 

Rouse Avenue 

Rafl Marg 

Rafl Marg 

Sec-VII, RK Puram 

Sec-VI, RK Puram 

Minto Road 

Rouse Avenue 

Bhai V. ~. Marg 

Sec-IV, RK Puram 

INA Area 

MB Road 

Rouse Avenue 

Rouse Avenue 

INA Complex 

Sec-VI, MB Road 

Sec-VI, MB Road 

Sec-VI. MB Road 

Sec-VI, MB Road 

Sec-VI, MB Road 

SeC-VI, MB Road 

SeC-VI, MB Road 
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55. National Federation of the Blind 

56. Antar Rashtriya Sahayog Parlshad 

57. Swadeshl Jagran Foundation 

58. Sanskrlta Bhartl 

59. Santhlglri Ashram 

60. Vldya Bhartl Akhll Bhartlya Shlksha Sansthan 

61. National Press Centre 

62. Bhartlya Ekta Evam Vlkas Pratishathan 

63. Student's Experience in Interstate Living 

64. Sunlye 

'Altemative Plot at R. K. Puram Is being allotted. 

{English] 

Investigation of Commercial and 
Residential Structures 

16. SHRI ARUN KUMAR : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to refer to the answer given to usa. No. 5474 
dated 24.4.2001 and state : 

(a) whether the CBI has completed Its Investigation; 

(b) "so, the details thereof; and 

(c) the action taken or proposed to be taken by 
the Government on the CBl's report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANOARU DATIATREYA) : (a) to (c) The matter Is 
stili under Investigation by the Central Bureau of 
Investigation (CBI). 

Housing Scheme. for Rural People 

17. SHRI S. D. N. R. WAOIYAR : Will the M!nlster 
of RURAL DEVELOPMENT be pleased to state : 

3 

504 sq. mts. 

487.5 sq. mts. 

1008 sq. mts. 

1428 sq. mts. 

504 sq. mts. 

2002.759 sq. mts. 

1.955 acres 

1428 sq. mts. 

1428 sq. mts. 

902 sq. mtrs. 

4 

5.9.2001 

1.11.2001 

1.11.2001 

07.11.2001 

20.11.2001 

20.12.2001 

4.12.2001 

27.12.2001 

31.12.2001 

22.3.2001 

5 

Sec-VI, MB Road 

Rouse Avenue 

Sec-VI, MB Road 

Rouse Avenue 

Sec-VI, MB Road 

Sec-VI. MB Road 

Ralsona Road 

DDU Marg, Rouse 
Avenue 

-do-

MB Road# 

(a) the details of the States where the various 

Central Rural Housing Schemes are being launched; 

(b) the funds allocated for providing houses to the 

poor under those schemes during each of the last three 

years and tho current year scheme-wise, State-wise; 

and 

(c) the number of houses constructed and allotted 

to the beneficiaries under those schemes during the said 

period, State-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) 

and (b) The· details of the States where various Central 

Rural Housing Schemes are being Implemented and the 

funds allocated for providing houses under these Schemes 

during the last three years and the current year are given 

In Statement-I. 

(c) State-wise number of houses construcledl 

allotted to the beneficiaries under these Schemes during 

the last three years and the current year are given In 

Statement-II. 
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st.tement-l 

State-wise details of Central Releases of funds under the Indira Awaas YoJana (lAY). 

Credlt-cum-Subsldy Scheme and Pradhan Mantrl Gramodaya Yojana (PMGY : GA) 
during the last three years and the current year·· 

(Rs. In lakhs) 

SLNo. Name of the Stateal Name of the Schemes 

uri Indira Awaas Yojana Credlt-cum-Subsldy PMGY : GASS 
SchemeS 

1998- 1999- 2000- 2001- 1999- 2000- 2001- 2000- 2001-
1999 2000 2001 2002# 2000 2001 2002# 2001 2002# 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 9515.81 11095.40 11001.91 13675.37 716.14 1057.91 273.19 1065.45 795.55 

2. Arunachal Pradesh 118.47 841.47 519.91 424.00 511.28 

3. Assam 5004.32 13820.00 8177.40 6244.56 512.95 1346.78 

4. Bihar 23478.11 29527.20 17866.73 17192.831253.58 3291.90 4301.32 

5. Chhattlsgarh* 1874.67 1754.80 30.06 12.83 471.00 175.85 

8. NCT Deihl 185.00 

7. Goa 29.21 62.26 27.20 53.03 2.21 11.70 5.85 

8. GuJarat 3503.67 3228.33 8143.00 5422.74 103.77 485.92 362.80 

9. Haryana 2035.25 1447.92 1151.94 961.70 37.12 23.93 251.70 93.95 

10. Himachal Pradesh 712.84 449.39 443.89 410.33 16.43 20.68 2.35 0.00 

11. Jammu & Ka.hmlr 1079.80 124.01 132.95 581.62 19.61 1286.85 

12. Jharkhand· 4203.16 3328.34 1016.85 379.60 

13. Kamataka 5657.27 4337.38 4203.28 5202.70 194.40 17.31 70.63 563.47 750.00 

14. Kerala 3210.84 3084.74 2445.22 2109.81 115.15 518.10 

15. Madhya Pradesh 14391.74 9168.49 6670.61 6288.71 400.04 153.24 853.27 

16. Maharashtra 1~644.95 10435.37 9752.55 6885.64 337.65 1486.95 555.15 

17. Manlpur 163.08 177.45 326.45 323.73 33.38 364.20 

18. Meghalaya 159.16 651.49 498.65 438.54 608.88 227.30 

19. Mizoram 85.75 297.05 251.97 174.34 608.15 226.30 

20. Nagaland 454.13 773.28 660.31 283.81 818.95 230.35 
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2 3 4 5 6 7 8 9 10 11 

21. Orissa 10225.13 13154.96 31325.76 28986.53 867.60 812.60 1478.25 551.90 

22. Punjab 950.27 678.66 708.58 749.80 24.31 5.08 606.00 226.25 

23. Rajasthan 5221.40 2705.87 3924.66 2956.18 102.82 1446.00 723.00 

24. Slkklm 104.13 123.90 199.28 121.58 210.83 475.00 

25. Tamil Nadu 8375.09 6236.91 5846.00 5917.73 372.41 545.17 68.55 2330.85 1111.38 

26. Trlpura 654.95 1455.29 1681.23 1283.85 46.23 762.45 284.65 

27. Uttar Pradesh 32561.68 21682.91 18645.17 17009.42 755.99 5045.25 1883.50 

28. Uttarancha.· 1427.54 1262.18 188.40 70.35 

29. West Bengal 6363.00 8209.33 9906.99 9834.92 390.37 1258.65 

30. A & N Islands 0.00 0.00 129.00 143.47 154.00 

31. Chandlgarh 68.00 

32. o & N Havell 30.66 34.50 0.00 37.65 20.00 

33. Daman & Diu 0.00 0.00 11.15 15.58 10.00 

34. Lakshadweep 0.00 1.50 3.00 1.62 0.00 

35. Pondlcherry 64.01 33.50 33.50 23.31 72.00 

Total 14n94.72 143838.56 152193.66 138100.22 6068.58 2889.38 427.55 29193.06 13430.05 

,Provisional 

"Newly creat8d State during 2000-2001. 

SCredit-curn-Subaldy Scheme wu launched during 1999-2000. 

$$Pracflan Manlrf Gramodya Yojana : Gramln Awaas was launched during 2000-2001. 

Statement-II 

State-Wise details of number of houses constructed under the Indira Awaas Yojana (lAY). 
Cr.cllt-cum-Subsldy Scheme and Pradhan Mantri Gramodaya Yojana : Gramln Awaas 

during the last three years and the current year·· 

(Rs. In lakhs) 

SI.No. Name of the Stat.1I Name of the Schemea 

UTa Indira AWIIS Volana Credit-cum-Subsldy PMGV : GA 
Scheme 

1998· 1999- 2000· 2001- 1999· 2000· 2001- 2000- 2001· 
1999 2000 2001 200211 2000 2001 200211 2001 2002' 

2 ::, 4 5 6 7 8 9 10 1 1 

1. Andhra Pradesh 61430 89823 83912 36892 7628 28163 1573 4080 NR 
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2 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. NCT Delhi 

7. Goa 

8. GuJarat 

9. Haryana 

10. Himachal Pradesh 

11 . Jammu & Kashmir 

12. Jharkhand 

13. Karnalaka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashlra 

17. Manlpur 

18. Meghalaya 

19. Mlzoram 

20. Nagaland 

21. Orissa 

22. Punjab 

23. Rajasthan 

24. Slkklm 

25. Tamil Nadu 

26. Tripura 

27. Uttar Pradesh 

~8. Uttaranchal 

29. Wesl Bengal 

3 

470 

20937 

125082 

NR 

NR 

482 

21820 

10043 

3874 

5400 

NR 

37369 

9452 

102901 

54532 

1125 

734 

519 

2290 

50671 

3831 

32955 

543 

68207 

3235 

181274 

NR 

36246 

4 

3210 

20412 

165892 

NR 

NR 

333 

26351 

9843 

3711 

5830 

NR 

39398 

20716 

77886 

71958 

199 

356 

1795 

7706 

53328 

4154 

37440 

752 

54935 

11229 

155248 

NR 

62653 

February 26, 2002 

5 

4515 

65089 

161199 

17777 

NR 

368 

28192 

13309 

3716 

4082 

56233 

42675 

19092 

61773 

81111 

552 

4368 

2290 

4906 

139561 

6606 

41766 

1539 

49914 

11640 

159680 

13775 

90783 

6 

2329 

1609 

82946 

9826 

NR 

289 

13416 

4844 

1605 

4135 

23452 

27284 

13493 

27909 

36689 

o 
1800 

582 

4441 

89375 

2872 

17700 

1330 

14291 

1223 

84126 

4506 

45336 

7 

NR 

NR 

13 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

40 

o 

526 

NR 

NR 

NR 

NR 

NR 

14981 

54 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

8 

NR 

16 

188 

182 

NR 

NR 

NR 

312 

300 

NR 

9 

581 

59 

1857 

194 

NR 

NR 

NR 

NR 

13601 

73 

250 

NR 

1350 

NR 

NR 

211 

NR 

To Questions 

9 

NR 

3 

79 

137 

NR 

NR 

NR 

102 

129 

NR 

NR 

841 

194 

415 

121 

NR 

NR 

NR 

NR 

876 

10 

372 

NR 

3175 

NR 

NR 

192 

• NR 

10 

NR 

NR 

N.R 

NR 

NR 

11 

NR 

454 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

368 

615 

NR 

NR 

6900 

NR 

NR 

NR 

NR 

100 

11 

NR 

NR 

NR 

NR 

NR 

14 

NR 

162 

257 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

NR 

2098 

NR 

3109 

522 

5588 

NR 

6526 

NR 

NR 

NR 

NR 
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2 3 4 5 6 7 8 9 10 1 1 

30. A&N Islands 12 6 52 84 NR NR NR NR NR 

31. Chandlgarh NR NR NR NR NR NR NR NR NR 

32. D & N Havell 6 52 o 77 NR NR NR NR NR 

33. Daman & Diu 0 3 o NR NR NR NR NR 

34. Lakshadweep 40 34 22 11 NR NR NR NR NR 

35. Pondlcherry 290 426 428 108 NR NR NR NR NR 

Total 835770 925679 1170926 554580 23242 45346 8219 12408 18276 

'Provisional 

NR : Not Report8dlNot Implemented. 

Farm Hou... In O.lhl 

18. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to refer to the reply given to Unstarred Question 
No. 4596 dated April 25, 2000 and state : 

(a) whether the said Informatl!)n has since been 
collected; 

(b) if so, the details thereof; and 

(c) the details of all such farm-houses wherein 
violation of normslbuildlng bye-laws noticed by MCDIDDA 
during their survey indicating name of the villages and type 
of violation etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) Yes, Sir. 

(b) MCD has reported that action Is taken by it 
under Section 344(1) and 343 of the Delhi Municipal 
Corporation Act against unauthorised construction In farm 
houses. The building control norms of farm houses had 
been modified by gazette notification of the Government 
of July 23, 1998 wherein higher building control norms was 
given/allowed for farm houses. However, the same was 
revoked by another notification of the Government of 
August 8, 2000 wherein building control norms applicable 
to farm houses p,rior to Notification of July 23, 1998 were 
r .. tored. Action by MeD Ie being taken thereafter 
accordingly. 

The MCD has provided a list of 350 farm houses 

(Statements I, II and III) where unauthorised construction 
were eXisting as per development control norms at that 
point of time, Statement-I consists of those farm houses 
where deviations were detected against the sanctioned 
building plans In shape of excess coverage. Statement-
II consists list of regularised farm houses cases under 
norms of July 1998 (applicable till August 8. 2000). 
Statement-III consists list of those farm houses where MCD 
had taken action at that point of time. The details of 
dwelling unlta noticed built within 400 mta. of the right of 
way of National Highway No.8 is nil. No farm houses have 
been regularlsed by the MCD under the amnesty scheme 
after issue of August 8, 2000 Notl1lcatlon concerning farm 
houses. 

To get a complete picture. a Committee was 
constituted under the chalrpersonship of Chief Vigilance 
Officer in the Ministry on 21st August 2000, to ~xpedjt. 

the collection of information from MCD and DDA on 
unauthorised construction in farm houses. The information 
has since been collected from the MCD and DDA. MCD 
has stated that they have surveyed all the 2284 number 
of farm houses sanctioned by them. Of these, there Is no 
construction in 600 plots. Deviation from sanctioned 
building plans has been found In 1505 number of cases 
on account of construction done more than sanctionedi 
permissible limits or the land Mt left for widening as per 
the MPD-2001 Norms. Action has been taken In 175 
number of cases upto October 2001. 

DDA has stated that as per the survey done by them. 
there are 407 sanctioned farm houses in their developmental 
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area. 01 these, there is no construction in 157 plots. 
Unauthorised construction has been detected in 250 farm 
houses. Of these, ceiling cum demolition order has been 
reported to have been issued by DDA in 186 cases as 
on 29.11.2001. 

GNCT of Delhi has also reported action against 
unauthorised construction In farm houses Is taken by MCDI 
DDA as per Its Acts and Rules. However, as soon as, any 
violation of Section 81 of DLR Act I.e. non-agriculture use 
of land Is reported, Revenue staff takes action against such 
misuse under the provisions of DLR Act. 

The Divisional Commissioner & Secretary (Revenue), 
has given details of cases where action has been taken 
under Section 81 of DLR Act for the period 1.1.99 to 
31.12.2000. 

S.No. Particulars Remarks 

1. No. of cases Instituted 2962 

2. No. of cases finally decidedl 1645 
disposed of 

3. Total land vested In Gram Sabha 14779-14 Blghas 

4. No. of pending cases 2699 

Action against unauthorised construction Is a 
continuous process taken up by local bodies as per Rules 
and Acta. 

(c) The information Is being collected and will be 
laid on the Table of the House. 

Statement-I 

List of Farm Houses where Deviations were Derected 
against Sanctioned Building Plans In Shape of 

Excess Coverage 

SI. Name of 
No. village 

2 

Kh. No. 

3 

1. Ghitorni 465, 666, 27611/2 

Type of 
violations 

4 

Deviations 
against the 
sanctioned 

building plan 
In shape 01 

excess 
coverage ------------------------------------

2 3 

2. Ghitornl 216, 217, 21B, 226 
Ghltornl 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

451 and 4BB 

451, 471, 488 

455, 278, 467 

261/1, 262, 2B3 etc. 

85, B6, 103, 104, 105 

215/1, 275/2, 275/3, 

275/4 

116,117,108,109 

566, 596, 590, 597 

64/1, 2, 92, 98, 127 

277, 4561112, 466 

279, 454, 468 

280, 453, 489, 49011 

597, 598, 5B8 etc. 

49212, 49211, 507, 537 

466, 493. 506, 526/2,535 

696/1/2, 696/2/1/1, 700, 
701/1, 70113 etc. 

513, 526, 553 

495, 504, 503, 496, 535 

325, 330, 340 

677, 682, 705 

4821112. 484, 485 

514. 515, 51611 

4 

Deviations 
against the 
sanctioned 

building plan 
In shape of 

excess 
coverage 
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25. Kishan- 37/16125, 381511, 512 Deviations 49. Kishan- 54/18, 23, 24, 25 Deviation. 
garh Meh. against the garh Meh. against the 

sanctioned sanctioned 
building plan building plan 

in shape of in shape of 

excess exe ... 

coverage coverage 

26. 251, 252, 250, 238 50. 34/18, 23, 34124/1 etc. 

27. 461111. 461112, 12119120 51. 33/3/1, 3318. 3311311 

46111/1, 4511511 etc. 
52. 3219, 8, 3/1 

28. 

4611/1, 19120 etc. 
53. 5419, 54/10, 551811, 8/2, 

29. 1512 

30. 46111, 46121, 541212 etc. 54. 55/13, 3, 14/1, 712, 8/1 

31. 46122, 48121, 54/2/2 
etc. 

33117, 18, 23, 24 
55. 5411912, 54122, 54/26 

32. 
56. 5412111, 54131/1, 711112 

33. 455, 278, 467 
57. 31/1" 31/12, 912 

34. 303, 44121, 21/" 5611 etc. 
58. 43114, 17. 613, 712, 1511 

35. 43/8, 43113, 4211 
59. 54,9, 10, 11, 12 

36. 44/313, 44118, 4411712 
60. 79/6, 17/1 and 16 

37. 44/1" 44/00, 19, 20, 13, 9 
61. 551312 • 

38. 134. 135, 138, 149 62. 551313, 45/24/1 

39, 9/1219/18, 9/19, 22 etc. 63. 30/18, 2311, 3311, 811 

40. 585, 604, 615 64. 58/23, 58/24, 6713, 674 

41. 7',/6n1n, 71/2 65. 7911. 10, 11/" 1211 

42. 813, 13, 14, 15 66. 461112, 481911/" 48110/1/1 

43. 91311013, 1211 6". ~'Y4 out of 272, 273, 274, 
317 

44. 951812, 9/2, 10/2, 11/12 
68. 9/10, 11120121 and 1018,2, 

45. 4412, 9, 18, 19 etc. 15 

46. 3914, 36117, 36124 69. 1011111, 10113 

47. 2018, ; 01//,, 10112, 10113 • 34/18, 19, 22, 23 etc. 

48. 29/20, 19, 22, 4611/1 71. 33/19, 22, 212 
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72. Klahan- 34, 3, B, 1312 Deviations 96. Sljwasan 1/161211/17, 1811, 24, 2511 Deviations 

garh Meh. against the against the 
sanctioned sanctioned 

building plan building plan 
In shape of in shape of 

excess excess 
coverage coverage 

73. 41/811, 13/18 .tc. 97. 188/413 

74. 1112, 20, 21, 22, 19/2 9B. B/21/218/2212 etc. 

75. 54, Klla No. 47, 14, 13/1 99. B11912, 812211, 81211 

76. 79/1, 2, BO/5 etc. 100. 44/11, 20 and 181 

77. 36120, 21, 39/1/1/2 101. 17B, 46/11, 461211 

78. 4219/10, 1111 102. 77/819/12, 13 

79. 34, Klla No. 1417 103. 4, 7, 14, 15, 16 and 17 

BO. 53122121, 73/211 etc. 104. 4, 5, 6, 7 

81. Aydo 223, 224, 225, 23911 
Nagar 

105. 43/20, 21, 41/16, 79/1 

82. 226121228, 239/" 250 
106. C-31 Pushpanjall 

83. 271/272, 260, 266, 267, 107. Klla No. 54, 22, 23, 24 

268/2 108. 43, 18, 19, 20,21 

B4. Rangpurl 678, 702, 703, 705 etc. 109. 4517,4,180 m, 36/24/2 

85. 756, 766, 768,757/2,775 110. 1/161211 and 212111, 21/11 

86. 711,712,713,721,725 25 

87. 448, 449, 450, 481 111 . 212212, 2312, 711, 713 

8B. 737, 728, 787, 7B8, 790 112. 31611/2, 317/" 318, 319/1 

B9. 699, 708, 708, 709/112 113. E·26, Pushpanjali 

90. 713,714, 719 and 722 114. 39/11/1,20, 12, 17, 18, 19 

91. 693, 694, 713 115. 45116, 17, '24,25 and 77/4 

92. 458, 459, 460, 463 116. 36 Kila No. 4/7 

93. 460, 461, 462, 476 117. 3611, 36115, 437/10 

94. Cadolpur 10/112, 11127/1, 2712, 2812 118. 3/8/1, 19/1 

95. Sllwasan 611613, 71617, 14, 17 119. 1712fl2 (4116) -
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120. Sljwaaan 221112, 2212, 2313, 24, 29 Deviations 144. Sljwasan E-4 and E-6, PuahpanjaU Deviations 
against the against the 
sanctioned sanctioned 

building plan bulletin; plan 
In shape of In shape of 

excess exc ... 
coverage coverage 

12" 5/2212, 37/5, 38126 145. 86110, 11/114, 512 

122. 38/6, 15, 16 146. 76, 86, 2011, 21/411. 5, 
6, 7 

123. 781, 812, 9, 11/2, 14/1 
147. 11,7,4,3, 8 and 22 

124. 12216, 7, 13, 14, 124/1012 
I 148. 74, 1611,2, 16 and 25 

125. 34/10,'11/1,112 and 20 
1 .. 9. 16, 12, 25 

126. 44/10, 12, 9, 181 
150. 22412, etc. 

127. 45119/" 131112 
151. 511212, 812, 2312 and 22 

12B. 44/17, 1B, 12,23, 24 
152. 580/2 

129. 3-12, Pushpanjali 
153. 38, Klla No, 1/1, 112 

130. 1271212,2/3,3/2,313, 9/" 
28 154. 580/4 

131. A-7, Pushpanjali 155. 580/1 

132, 160/2 156. 58013 

133. 160/4 157. 80, 8, 7, 811. 18/2 

134. 16015 158. 11/2311, 8131318143l218l3I1 

135. 160/1 159. 194/2 

136. 160/3 160. 194/1 

137. 106116, 2511/213, 107 etc. 161. 78115, 1611, 1612 ele. 

138. 174 162. A-1', Pushpanjall 

139. 4414, 511, 26 and 27 163. 47/4, " 14 

140. 86110, 251112, 26, 28 164. 4313, 112, e, 2 etc. 

141. 193/312 165. 16. 17/1,2412,2512 

142. 34122, 20, 21, 26, 33/25/2 166. 511" 10 

143. 47, Klla No. 1811 167. 611611, 15/1,1512, 1712 
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188. Bljwa.an 77/1215, 1413, 1613, 1911 Deviations 191 . RaJokari 71, 72, 75, 77 Deviation'. 

against the against the 

sanctioned sanctioned 

building plan building plan 

In shape of In shape of 

excess excess 

coverage coverage 

169. 8518, 1713, 17, 18 192. 385, 388, 393, 400 

170. 71/11, 1211, 1213,22 and 193. 191, 192, 193, 198 and 

26 199 

171. 8811015, 88111/1, 89126 194. 291, 295, 296, 297 

172. H-14, PUlhpanjali 195. 374, 375, 376 and 388 

173. 100/1/1, and 2 196. 9212 and 88 

174. 100120 197. 289, 290, 291, 292, 293 • 

175. 92110 198. 280, 285, etc. 

176. 0-3, Pushpanjali 199. 279, 280, 281/1 

177. 3712112, 181,44/1/2 200. 384, 365, 366, 370 

178. 63, 6411611, 17 201. 31311/1, 314, 321 

179. 12, 13, 14, 18, 19,20 202. 3311', 33313, 334, 335 

180. 55114, F-27, Pushpanjali 203. 297, 298, 306, 310, 3100 

181. 171 and 172 204. 31612, 377/2, 326, 327, • 

182. 53, 2512 328 

183. 14312512, 79/512 205. 331/1, 335, 336, 337, 
337/2 

184. Rajokari 2166, 67, 8184 
206. 330, 331, 339, 341 

185. 5461213, 547/112, 5541555 
207. 344, 345, 346 

186. 366, 70, 71, 287 
208. 391, 392, 393, 388 

187. 413m, 414, 418, 419 
209. 298, 299, 300, 304, 308 

188. 418, 419, 42211 
210. 304, 305, 306, 3", 312 

189. 31612, 31611, 317/1, 318, 
319/2 211. 31, 40, 4~ 

190. 323, 32411, a26 212. 347, 348, 349, 353, 352 
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213. Rajokari 352, 353, 358, 357, 358 Deviations 237. Samalkha 29/4, sn and 301112 Deviation. 
against the agalnat the 
sanctioned sanctioned 

building plan building plan 
In shape of In shape of 

excess exc ... 
coverage coverage 

214. 356, 355, 369/2' 238. 2914121512, 712, 27116 

215. 26, 27, 34, 35 • 239. 241, 242, 243, 244 

216. 480, 481, 479/2 240. 21122, 22, 24, 25, 112 

217. 286, 287, 288, 293 241. 21/1011. 1012, ", 201112 

218. 2, 3, 71217/1, 8 242. 3619, 10, 11 

219. 36, 37, 49, 50 243. 412412, 9/419fT 

220. 314m, 315, 319/1 244. 412512, 9/5, 9/6 

221. 30117, 24, 39/411 245. 391911, 3011 1 and 10 

222. 29/6 246. 30/3, 411, 511, 8, 9/2 

223. 5, 611/612, 43 247. Kapaa- 13123, 23, 18, 19 etc. 

224. 66, 67, 68, 69, 70 hera 

225. 349, 350, 351, 352 248. 13120, 21, 19, 22, 17/1 

226. 2211, 2212, 29/1, 2912, 32 249. 1216, 15, 16, 13111, 
13120 

227. 925936 and 937 
250. 1712, 17/311, 8, 1712 

228. 44, 50. 5111, 5112, 5211, 
5212 251. 2/27. 61, 26 

229. 499, 523, 524, 529, 525 252. 2914, 29fT, 16,17,24132 

230. oW8, 499, 529, 530 253. 28116, 25, 30, 31 

231. 85, 86, 87, 88 254. 1.812, 17/16, 17125,31 

232. 84,85,86 255. 121, 119,120, 1851' and 2 

233. 45, 46, 55, 56 256. 36127/1, 36, 2712 

234. 20183, 2042, 2064 257. 616. 617, 624, 625 and 

235. 2060, 2061, 2066 629 

236. 2049, .2050, 2051 and 2057 258. 604, 605, 808, 809, 611 
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259. Kapaa- 1.818, 1819, 12, 13, 18 Deviations 275. Bakar- 59/17/2, 2412 etc. Deviations 

hera against the garh against the 

sanctioned sanctioned 

building plan building plan 
In shape of in shape of 

excess excess 
coverage coverage 

260. 728, 729, 723 276. Paprawat 4617/1, 712, 811, 8/2 

261. Rewla 8/23, 29 277. Kangan- 61/13, 61, 14, 61, 18, • 
Khanpur herl 61m2 

282. 711512.811111, 8120 279. 39/6, 39/4, 5 

263. 20113, 14, 17, 18 279. 39120, 39/15, 16 

264. 48127, 49/20 280. 3816, 3813, 35/23, 35/22 

265. 5122, 2311, 27, 9/1. 3/1 281. 35/22,35123, 3813, 3818 

266. 9/1/9/10 282. 38/13, 38/14, 38, 1817, 23 

287. 9/9, 10/1 283. Mltraon 88/2212, 2412, 7512 

268. 522,2311,27. 9/2,41613/1 284. Mundka 86/12, 13, 18 

2159. 21n, 2118, 2113121/4 285. Ghewra 90/8, 12, 13, 14, 15/1 

270. 10194n, 70S, 10951606, 708 286. Bakar- 23116,23115, 24, 1211, 

271. Oeendar- 10195, 708, 709, 707/2 garh 24120, 21/1 

pur 287. Kharkarl 2312, 2414, 2316 

272. 677, 67811, 67812 etc. Nahar 

273. Jhatlkara 10119,' 2011, 2012 20/13. 288. Rewla- 34/10 

11/2 Khanpur 

274. 12, 13, 14 289. F·923 

Statement-II 

MCDlBullding DepartmentINare/a Zone 

List of Regularlsed Cases under Norms of July 1998 (Applicable tHI August 8, 2000) 

SI.No. Name of Qwner/Address Khasra No. of Farm House/Viliage Remarks Type of Violation 

2 3 4 5 

1. Sh. Om Prakash Gasal K.No. 18111 Min. 18 Min. 24 Min, 25 Min. Within com'»ound- Excess COV8f8ge 
2414 Min. Village Allpur. Deihl able limits 
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2 

2. Sh. AnN Kumar Gupta 
AP-90, Shalimar Bagh, 
Deihl 

3. Sh. Ashok Kumar Gupta 
AP-90, Shalimar Bagh, 
Deihl 

4. Smt. Rosy Arora, Smt 
Monlka Arora, 481, Kohat 
Enclave, N. Deihl 

5. Sh. Dinesh Arora Sh. 
Kaushav Arora, CP-236 
Pltampura, New Deihl 

6. Sh. Krlshan Dass, AH-3, 
Shalimar Bagh, Deihl 

7. Sh. Vlkas Kumar Badia 1213, 

East Punjabl Bagh, Deihl 

8. Sh. Rajesh Kumar RIo 
VIII. & PO Bakhtawarpur 

9. Master Sldhrath Sachdeva 
Through Sh. Sudhlr 
Sachdeva (father) BN-33, 
Poorvl Shalimar Bagh, 
Deihl-52 

Phalguna 7, 1923 (Saka) 

3 

K. No. 20 Min, 28 Min, 29 Min, 30 Min, 
39 Min, 40 Min, 47 Min, 49 Min, Village 
Hirankl, Delhi 

K. No. 13 Min, 20 Min, 21 Min, 22 Min, 
27 Min, 28 Min, 29 Min, Village Hlranki, 
Deihl 

K. No, 7713 Min, 77/4, 60123 Min, 60/24 

Min, at village Bakhtawarpur, Delhi 

K. No. 60/8 Min, East 14/11, 14/2, 17, 

18 Min at Village Bakhtawarpur, Deihl 

K.No. 77/15/4, 16, 25/1, 25/2 at Village 
Bhaktawarpur, Delhi 

K. No.6 Min, 14 Min, 15 Min, 16 Min, 
19 Min, 20 Min, at village Hlrankl, Delhi 

K. Nos, 60/22, 23 Min, 7712, Village 
Bakhtawarpur Delhi 

K. Nos. 18/15 Min, 6 Min, 19/11 Min, 
19/10, 19/9/2 Village Allpur, Delhi 

To QUNtions 118 

4 5 

Within compound- ExceSl coverage 
able limits 

-do-

-do-

-do-

-do-

-do-

Case Is under 
process 

-do-

-do-

-do-

-do-

-do· 

-do-

Within compound- -do-
able limits 

10. MIs Rakesh Trading Co. G-25, K. Nos. 944 Min, 945, 946-1,949,950 Min, -do-
Cottage Road Adarsh Nagar, Village Bakell, Delhi 

-do-

Deihl 

11. Sh. Vlrender Gupta, Smt. Raj Kh. NQs, 5612, 57 Min, 58, 59 Min, 57 
Rani Gupta, 3, Court Road, Min, vlDage Goshi Khusroo, Deihl 
Civil Line, Delhi. 

12. Sh. Ram Dhari, '1105172, K. No. 80, 81 Min at village Hlrankl, 

Dera Ram Park, Trl Nagar Delhi 

13. Sh. Arun Shankar Goela 
Present owners Ravlnder 
Kumar, Rita Kumarl 

K. No. 80, 81 min at village Hlranki, 
Deihl 

14. Sh. Rajeav Kr. & Smt. Samlta K. Nos. 721", 1211, 121211, 1213, 1312, 
Devl, E-1, Maharani Bagh, 1212/2, 73115 village Bakhtawarpur, 
N. Deihl Deihl 

-do-

-do-

The cue II 
under proc ... 

-do-

-do-

-do-

-do-

-do-
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15. Sh. Aahok Kr. Jain, 
Sh. AoM Jain, Deihl 

16 Sh. Pawan Kr. Khemka 
1546/110, Ganeshpura 
'A', Tr; Nagar, Deihl 

17. Sh. Aa/endra Pd. Gupta 
c-e, C. C. Colony, Deihl 

1 B. Sh. Shiv Charan Gupta 
Sh. Sunil Gupta 
Sh. Anll Gupta 
C-8, C. C. COlony, Deihl 

le. Sh. Subhash Chand Gupta 
C-9, CC Colony, Deihl 

20. Sh. Aaj Kumar, 12122, East 
Panjabi Bagh, Deihl 

21. Smt. Veena Banaj 
123, Tagore Park, Deihl 

22. Sh. Umrao Singh 

23. Sh. Ravlnder Nath Gupta, 
K-4119, Model Town, Delhi 

24. Sh. Alay Kumar Bansal 

February 26, 2002 To Questions 120 

3 4 5 

K. Nos. 281212, 24, 17, 26/2 27, 28, 29 
at village Mohammad Pur, Aamzanpur, 
Deihl 

Within compound- Excess coverage 
able limits 

Kh. No. 54/6, 5417, 54/13, 53/10, 54114/1 -do-
at village Bakhtawarpur, Deihl. 

Kh. Nos. 49/10 Min (3-17)49111 (5-6) -do-
4917 (3-17) 49/2 (0-8) 49/9 (0-6) 49112 
(0-17) 49/26 (0-7) 49/28 (0-9) at village 
Bakoll, Delhi. 

Kh. Nos. 54 
14/2,15,17,18/1,16 village 
Bakhtawarpur, Deihl 

Kh. Nos. 49/2, 4918, 49/9, 49112 
at village Bakoll, Delhi 

Kh. Nos, 45129, 45/25, SOlS, 50/6, 50/26, 
50115, 50/16, 50/27 49/1, 49/10. 4911 1 
at village 8akoli, Deihl 

-do-

-do-

-do-

Kh. Nos. 21/10, 21111, 20/1, 20/2, 21 Min, The case Is 
22 at village Shinghola, Delhi under Process 

-do-

-do-

-do-

-do-

-do-

-do-

Kh. No. 68123, 8913, 4, 7, at village 
Karala, Deihl 

Within compound- -do-
able limits. 

Kh. No, 54/21/2, 54/2212, 63/21111, 6313, -do- -do-
6318 at village 8akhtawarpur, Delhi 

Kh. No. 54/1, 5212, 54/3 54/512 at village The case is -do-
8akhtawarpur, Deihl. under process 

25. Sh. Sahib Singh, Smt. Savlta K. No. 19121, 25 Min, 26/5, 26, 27 at 
DeYl Viii. & Po Jlndpur, Deihl village Zlndpur, Delhi. 

-do- -do-

26. Sh. Dalel Singh, Sh. 
Ved Parkash, VIII. & PO 
8akhtawarpur, Delhi 

27. Sh. Aam Parkash, Sh. 
Munnl Lal, E-l00, 
Sha.'r! Nagar, Deihl 

28. Sh. Surash 8anaal, Sh. 
Aahlah Banaei, 70G 
Kemla Nagar, Delhl-7. 

K. No. 82/1512, 82116/2, 83111, at 
village 8akhtawarpur. Delhi. 

Within compoun- -do-
dable limits 

K. No. 18116 Min. 18125 Min. 19120, 19121, -do-
18115 Min, 19/1 Min at VIII. Alipur, Delhi 

K.No. 31 Min, 32-90 Min at vHlage Garhl -do-
Khuahroo, Deihl 

-do-

-do-
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2 3 4 5 

29. Sh. Madan lal Sharma K. No. 6/17m 18 Min, 6/23 Min, 24, 19/3 Within compound- Excess coverage 
Sh. Bhagirath Raj Sharma, 
500 Salnlk Vlhar, Delhi. 

and 4 at village Mohipur, Majari, Deihl able limits 

30. C. M. Agro Pvt. Ltd. 
60, Salnlk Vlhar, Delhi 

K. No. 10512, 10612 and 111 at village -do- -do-
Hlrankl Delhi 

31. Mis Jagriti Properties (P) Ltd. K. Nos. 79/13, 7, 14, 17, 24, 89/3, 4, 7, 
B-28, Lawrance 'Road, Deihl 15 at village Bakhtawarpur, Deihl 

32. Sh. Anll Kr. Bajaj (HVP) 
3/47, Roop Nagar, Deihl 

K. No. 17 Min, 18 Min, 30 Min. 31 Min, 
33 Min, 36 Min, 37 Min at village 
Hlrankl, Deihl. 

The case Is 
under process 

-do-

33. Mrs. Vinita Khanna 
123, Tagore Park, Delhi 

K. No. 6216/2, 63111, 63/10 Min at village -do-
Bakhtwarpur, Deihl. 

34. Sh. Sundershan Bansal, P-67, K. No. 54/8, 5419, 54/10, 55/6/1 & 61211 

Ind. aprts. ~ec. 4, Rohlnl, 
Delhi 

35. Smt. Manju Kothari 
ViII. & PO Bakhtawarpur, 
Deihl 

36. Sh. Kishan Kumar, 0-14/12, 

Model Town, Deihl 

37. Sh. Mahender Singh Rekhi 
Deplex-2, Ob8fO~ Aptts 
Civil Lines, Deihl 

38. Sh. Narayan Singh 
V. & PO Sultanpur Dobas 

39. Sh. Ved Prakash, 39 
Deepali Encaive, 
Pltampura, Deihl. 

40. Sh. Ravinder Singh 
H. No. 74, Gan No.4. 
Ashok Mohella, Nangloi 

41. Sh. Ram Kishan Gupta 
RP-7, Pltampura, Delhl-34 

42. Sh. Manish Gupta 
H-211 , Model Town, Delhi 

at village Bakhtawarpur, Deihl 

K. No. 61/13, 65/2, 20, 27 at 
Bakhtawarpur, Delhi. 

K. No, 370, 374, 369 Min village 

Hlrankl, Deihl 

K. No. 359, 360, 369 Min 
village Hirankl, Deihl 

K. No. 59/1, 9, 10, 12, 19 Min 
Sultanpur, Dobas, Deihi 

K. No. 77/21, 22, 79/2 at village 
Bakhtawarpur, Delhi 

K. No. 46/8 & 46113 Min, Bajitpur, Teh. 
Narela, Deihl 

K. No. 40 3, 812, 212, 9/1, 1112, 40-27, 

12 Min village Nizampur, Deihl. 

K. No. 75/10, 75111 Min village 
Bakhtawpur, Delhi. 

-do-

-do-

-do-

-do-

-do-

-do-

-do· 

-do· 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

·do-

-do-

-do· 

-do· 
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Statement-III 

List of Farm Houses where action was taken by MCD 

SI.No. Name of the owner as per record 

2 

1. Sh. MM Kochhar, Farm No. 23 
Shakuntal Farm 

Address of the owner as per record 

3 

Kh. No. 2012 min, 21 min, 29/2m and 
31 min, VIII. Sultanpur 

Action taken 

4 

Sealed on 29-8-97 

2. Sh. Surlnder Mohan Kochhar and Kh. No. 28 min, 29/1, Village Suhanpur Sealed on 29-8-97 
Narender Mohan Kochhar, Farm No. 
23, Shakuntla Farm 

3. Sh. Satlsh Khullar, Satlsh Khullar 
Farm House 

Satish Khuliar Farm House, Village Mangla Purl Action is being taken 

as per DMC Act 

4. Sh. Atul Gupta and Sh. RoM Gupta 0-20, Ansal Villa, Satbarl Sealed on 3-12-97 

5. Sh. Aaju Gupta 

6. Sh. Sunil Sakdhar 

7. Sh. O. P. Arora 

8. Sh. Kavl Ghai 

9. Sh. Sanjeev Lamb. 

10. Sh. S. C. Jain 

11. Mrs. Tlngt Dang 

12. Dhruv Gopral Singh, Smt. 
Saroj D. G. Singh 

13. Sh. Aajesh Gandhi 

14. Smt. Neeta Anand 

15. Aubby Constn. Co. Ltd. 

16. OwnerlBullder, K. No. 33, 34, 
42 Village Sahoorpur 

17. Mahashay Farm House 

18. Sh. Som Chawla 

41, 

0-23, Ansal Villa, Satbarl 

0-8, Ansal Villa, Satbarl 

0-29, Ansal Villa, Satbarl 

Kavl Ghal Farm Village Jonapur 

Sanj8ev Lamba Farm VIII. Jonapur 

F-1-B, Viii. Gadarlpur 

C-5A, Ansal VIII. K. No. 824, 625, 626, 660, 
641, VIII. Satbarl 

K. No. 351612, 613, 7/6, 1412,1612, VIU. Dera 
Mandl 

K. No. 1613 min, 2s.12 min, 566 min, VIII. 
Dera Mandl 

Sealad on 3-12-97 

Action is being taken 
as per DMC Act 

-do-

-do-

-do-

Sealed on 13-12-97 

Sealed on 3-12-97 

Action Is being taken 
as per DMC Act 

-do-

R. D. Farm VIII. Gadaipur -do-

22, Shakuntla Farm VIII. Sultanpur -do-

K. No. 33, 34, 41, 42 Vlllajle Sahoorpur Main -do-
~oad, Chhatarpur 

Mahashay Farm House. Viii. Jonapur Main Aoad -do-

F-2, Radhey Mohan DelVe, Village Gadalpur, . -do-
Mehrauli 
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Compact Unlvera/ty 

19. SHRI A. B'RAHMANAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any study has been conducted to go 
into the merits of the proposed "Compact University"; 

(b) if so. the details of the composition of the team 
for the purpose; 

(c) whether the study team submitted Its report to 
the Government;' 

(d) if so, the details thereof; 

(e) whether a pliot scheme has been :-approved to 
set up a Compact University; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) No, Sir·. 

(b) to (f) Do not arise. 

G •• Supply to ReF 

20. SHRI PRAKASH V. PATIL : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether It is a fact that production of Rashtrlya 
Chemicals and Fertilizers (RCF) has been adversely 
affected due to ~evere shortage of gas supply by Gas 
authority of India limited (GAIL); 

(b) If so, the details of gas the GAIL was to supply 
to RCF as per agreement and reasons for short supply 
of gas by GAil; 

(c) whether the matter has been taken up by the 
Government with GAIL; 

(d) If so, whether GAIL have agreed to supply the 
gas as per contract~ terms; and 

(e) If not. the manner in which It is proposed to 
ensure that the production of RCF is not affected further 
due to shortage of gas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA SAATA 

MOOKHERJEE) : (a) to (e) Yes, Sit. The production of 
Rashtriya Chemicals & Fertilizers Limited (RCF) has been 
adversely affected due to severe shortage 01 gas supply 
by GAIUONGC. It has been indicated by GAIL that the 
availability In the Uran region is far less as compared to 
the contracted quantity. As against the total contracted 
quantity of natural gas, In respect of the consumers ex-
Uran region. which is of the order 01 16.6 Million Standard 
Cubic Metres Per Day (MMSCMD). the gas supplies 
currently are in the range of 9 MMSCMD. GAIL has been 
supplying gas to the consumers in this region making 
reduced supplies. with priority to feedstock consumers. 

RCF has a contract with GAIL to supply 1 .B 
MMSCMD of gas to Trombay plant of RCF and 3 MMSCMD 
of gas to Thai for fertilizer production on firm basis and 
0.6 MMSCMD on fail-back basis. The problem being faced 
by RCF plants on this score has been taken up with the 
Ministry of Petroleum & Natural Gas. Keeping in view the 
continuous problems being faced in supply of gas in the 
Uran region In the iast few years, RCF has taken various 
measures to use alternate fuellfeedstock which includes 
installation of naphtha feed supplement, boiler conversion 
to naphtha. auxiliary boiler/steam super heater and revamp 
of natural gas compressor. In the long run, the possibility 0' using Liquefied Natural Gas (LNG) would be considered. 

Job. on Compa .. lonate 
Ground 

21 . SHRi AMAR ROV PRADHAN : Will the Minister 0' CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the number 0' officials of the Mlnlstryl 
Departments thereunder who expired while In service 
during the years 1999, 2000, 2001; 

(b) whether elltglble dependents have been 
provided with the .sultable jobs on compassionate ground 
by the Government; 

(c) If so, the details thereof; 

(d) the number of eHglble dependents who have 
not been provided yet with the jobs; and 

(e) the time by which these eligible dependents 
are likely to be provided the jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
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MOOKHERJEE) : (a) to (c) During 1999, 2000 & 2001, four 
employees in the Ministry expired and their dependents 

SI.No. Name, Date of Birth & DeSignation 
of compaSSionate appointee 

Category 

1. Shri Manmohan Singh, 03/0411974, LDC General 

2. Smt. Parvesh, 01/01/1966, Peon SC 

3. Shri Vlkram, 15/09/1982, Peon OBC 

4. Shri Dllbagh Singh, 01/01/1984, Chowkidar SC 

(d) and (e) Do not arise. 

Swayam.lddha Programme 

22. DR. ~AXMINARAYAN PANDEYA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of seH help groups under Swaya-
mslddha programme recognized by the Union Government, 
State-wise; 

(b) the criteria fixed by the Government to grant 
recognition to SeH-Help Groups; 

(c) whether dltect funds are given for such Self-
Help Groups; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) Formation of SeH-Help Groups 
(SHGs) under Swayamsidha (Initiated In March 2001) has 
not been reported by StateS/UTs till now. 

(b) Under Swayamsldha, formal recognition or 
otherwise to SHGs is not accorded by the Government. 

(c) and (d) Under Swayamsldha, funds are released 
to SlatelUT Governments, who, In turn, release funds 
to Prcject Implementlr,g Agencies (PlAs) at the Block-
level, which may be any appropriate agency, Governmental 
or Non-Governmental. The PIAs, in turn. utilize the 
funds for SHG formation/mobilization and activities allied 
thereto. 

were given suitable jobs on compassionate ground. The 
details are as under : 

Date of 
appointment 

15/1111999 

2210811999 

26/0212001 

07/0112002 

Name of the deceased Govt. servant 
against whom compassionate 

appointment was made 

Shri Bachan Singh, Roneo Operator 

Shri RaJpal, Peon 

Shri Sukhblr Singh, LDC 

Shri Naraln Singh, Daftry 

Setting up of Navod.ya 
College. 

23. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether the Government propose to set up 
Navodaya Colleges on the lines of Navodaya Vldyalayas; 

(b) if so, the details thereof; and 

(c) if nOI, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (PROF. RITA 
VERMA) : (a) No, Sir. 

(b) and (c) Do not arise, 

[Trans/atlon] 

Commercial use of House. In 
DDA Colonies 

24. SHRI RAMSINH RATHWA : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether houses in the residential colonies of 
DDA are being used for commercial purposes; 

(b) H so, the reaction of the Govemment thereto; 

(c) whether the Government have investigated the 
matter and found the involvement of any DDA officials In 
this unauthorised actlv~ and 

Id) if 80, the details in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DAlTATREYA) : (a) and (b) Yes, Sir. Delhi 
Development Authority (DDA) has reported that some 
pltlmises in residential colonies of DDA are being used 
for shops, nursing homes and other commercial purposes. 
Regular surveys are conducted to detect misuses in the 
residential houseslflats and whenever misuse is detected, 
necessary action for prosecution/cancellation of allotment 
is initiated. Banks, nursing homes/guest houses are 
allowed In the residential areas subject to certain 
conditions in terms of notification issued by thls Ministry 
in July, 1995. 

(c) and (d) DDA'has reported that during 2001-2002 
some cases of misuse of residential properties for non-
conforming purposes were Investigated by their Enforcement 
Department and they have booked the defaulters by 
lodging FIR as per rules and initiated action to launch 
prosectution in the courts. No case of involvement of any 
officer/employee of DDA In the unauthorised activity was 
noticed. 

[English} 

Change of Curriculum 

25. SHRI K. P. SINGH DEO : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether NCERT has been served with notice 
by National Human Rights Commission for revising the text 
books; 

(b) If so, the details In this regard; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) Yes, Sir. The National Human Right 
Commission has Issued a notice to NCERT on the 
complaints received from Dr. Janakl Rajan and others 
regarding revision ot the National Curriculum Framework 
for School Education to change school text books and the 
history text books. in particular. The Commission has asked 
for a reply within eight weeks. 

Cc) The NCERT Is an al..10n0mous academic 
organisation, and they are taking appropriate action in the 
matter. 

MCO Election. 

26. SHRI KAMAL NATH : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Government have finally decided 
not to hold elections for Municipal Corporation of Deihl, 
scheduled to be held in February, 2002; 

(b) If so, the reasons therefor; and 

(c) the time by which MCD elections are likely to 
be held? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
In accordance with the provisions contained in "The 
Municipal Corporation of Delhi Act, 1957", the responsibility 
for the conduct of the elections to the Municipal 
Corporation of Delhi Is vested In the Election Commission 
of National Capital Territory of Deihl. 

The Election Commission of National Capital 
Territory of Delhi has announced that polling for the 
Municipal Elections shall be held on the 24th March, 2002. 

[Translation] 

National Flag Code 

27. SHRI P. R. KHUNTE : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether the Govemment have enforced new 
National Flag Code; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : Ca) Yes. Sir 

(b) The Flag Code of India. 2002 takes effect from 
January 26, 2002 and supersedes the Flag Code India as 
it existed. The Flag Code of India 2002, has been divided 
into three parts. Part·! of the Code conta.ns general 
description 0' the Nationa! Flag. Part-II of the Code Is 
devoted to display of the National Flag by members of 
public, private organiaa~lons, educational institutions, etc. 
Paragraph 2.1 of Section-I of Part· II explicitly states that 
there shall be no restriction on the display of the National 
Flag by members of general public, private. organizations, 
educational institutions, etc., except to the extent provided 
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in the Emblems & Names (Prevention of Improper Use) 
Act, 1950 and the Prevention of Insults to the National 
Honour Act, 1971 and any other law enacted on the 
subject. In consonance with the aforesaid provision, 
clauses (i) to (xlii) of para 2.1 contain certain prohibitions. 
Paragraph 2.2 of Section-I of Part-II contains certain "do's 
and don'ts", consistent with the dignity and honour of the 
Flag. The provisions of Part-III are applicable to Government 
Departmentslorganisationalfunctionarles and, being In the 
nature of Government Instructions, will be binding on them. 

Copies of the Flag Code of India, 2002 have been 
placed In the library of the Parliament House. 

Private Sector Participation for 
Development of Vlllagel 

28. SHRI Y. G. MAHAJAN : Will the Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) whether the Government propose to take 
assistance from private sector for the development of 
villages; 

(b) If so, the details thereof; and 

(c) the names of InstitutlonslCompanies that have 
come forward so far to assist In this field? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) to (c) The Corporate Sector 
has been called lIpon to establish an effective partnership 
with Government In order to accelerate the process 01 
development of the rural areas on a sustained basis. The 
Industry Organisations are responding positively and have 
also offered suggestions In this behalf. 

[English) 

Pradhan Mantrl Gram Sadak 
Yojan. 

29. SHRI K. MURALEEDHARAN 
DR. JASWANT SINGH YADAV : 
SHRI CHANDRAKANT KHAIRE 
SHRI ASHOK N. MOHOL : 

SHRI A. VENKATESH NAIK 
SHRI RAMSHETH THAKUR : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Government have allocated! 
released the funds for 2002-2003 under the PMGSY; 

(b) If so, the details thereof, State-wise; 

(c) whether the funds disbursed under the scheme 
for 2000-2001 and 2001-2002 have been utilised by the 
States so far; 

(d) If so, the details thereof, State-wise; 

(e) whether any norms have been fixed for 
development of rural roads, commensurate with the 
expenditure made thereon; 

(f) If so, the details thereof; 

(g) whether the norms for construction of roads 
'under the scheme are not followed by the constructing 
authorities; 

(h) If so, the action taken by the Government 
against the agencies monitoring the work; 

(i) whether the Government propose to 
compute rise the designing and monitoring system of the 
scheme; 

(J) If so, the details thereof; and 

(k) the extent to which it Is likely to achieve the 
goal? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) Keeping in view the 
need to significantly IncreBse the absorption capacity 
under the PMGSY, by way of expeditious execution of 
works, project proposals for twice the amount of the 
allocation have been cleared during the current year. It has 
been made clear to the StatealUnlon Territories that whHe 
the projects 80 cleared may be tendered, the actual 
release In the year 2001-2002 would be limited to this 
year's allocation and the next year's releases will be made 
subsequently, depending on the progress of works. The 
State-wise details of proposals cleared during 2001-2002 
is given In Statement-I enclosed. 

(e) and (d) Road works cleared in the year 2000-
01 are in various stages of implementation in different 
States and are expected, by and large, to be completed 
by May, 2002. An expenditure of Rs. 892.02 crore has 80 

far been incurred as per the enclosed Statement-II. 
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As regards the road works cleared In the year 2001-
2002, the Detailed Estimates of the Project Proposals 
cleared have been preparedlare being prepared and, after 
technical scrutiny by the State Technical Agencies, the 
works are being tendered. Works have commenced in 
some States, are expected to soon commence in other 
States (except Bihar and Karnataka) after completion of 
formalities and to be completed, by and large, during the 
calendar year. 

(e) to (h) The road works under the Pardhan Mantri 
Gram Sadak Yolana (PMGSY) are designed as proper 
engineering structures, as per the technical specifications 
prescribed by the Indian Roads Congress. These designs 
and estimates are scrutinised by the State Technical 
Agencies (STAs), which are the Indian Institutes of 
Technology, Regional Engineering Colleges and Govern-
ment Engineering Colleges of repute, so as to ensure 
adherence to norms and technical specifications. 

(I) to (k) The Centre for Development of Advanced 
Computing (C-DAC), Pune have been entrusted with the 
development of suitable software for ·On-Ilne Management 
and Monitoring System" for the PMGSY, which would 
facilitate effective monitoring of the programme. The 
proposed System wouJd also Include modules for DeSigns 
and Estimation a~ well as Tendering. 

Statement-' 

Project Proposals cleared under PMGSY during 
2001-02 

SI. StatesJUnlon Territories 
No. 

1 2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Gujarat 

Allocation 

3 

190.00 

35.00 

75.00 

150.00 

B7.00 

5.00 

50.00 

(Rs. In crer.) 

Amount 
cleared 

4 

388.61 

74.00 

154.92 

0.00 

1B4.45 

10.16 

106.15 

2 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Trlpura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. A & N Islands 

30. Dadra & Nagar Have" 

31. Daman & Diu 

32. Deihl 

33. Lakshadweep 

34. Pondlcherry 

Total 

To QUNtiona 134 

3 4 

20.00 50.15 

60.00 120.00 

20.00 60.33 

110.00 220.08 

95.00 0.00 

20.00 47.65 

213.00 498.68 

130.00 263.90 

40.00 80.71 

35.00 76.72 

20.00 46.53 

20.00 45.53 

175.00 350.00 

25.00 74.29 

130.00 263.05 

20.00 37.81 

80.00 115.81 

25.00 51.85 

315.00 63B.83 

60.00 130.40 

135.00 281.07 

10.00 22.38 

5.00 9.95 

5.00 o 

5.00 o 

5.00 5.00 

5.00 o 

2375.00 4409.01 
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51. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23 

24. 

25. 

Written AnSW81S 

Statement-II 

Expenditure under PMGSY 

State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

'Bihar 

Chhattlsgarh 

Goa 

Qujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura -----

February 26, 2002 To Questions 136 

Expenditure 
(Rs. In crore) 

3 

113.18 

39.34 

37.67 

0.00 

8.70 

5.00 

26.90 

12.58 

30.48 

0.00 

25.82 

33.41 

10.14 

21.53 

71.04 

20.00 

34.95 

13.03 

13.27 

4.40 

12.55 

71.13 

13.Hi 

12.29 

18.90 

26. 

27. 

28. 

2 3 

Uttar Pradesh 208.00 

Uttaranchal 6.50 

West Bengal 28.05 

Total 892.02 

Terrorist Activities 

30. SHRIMATI RENUKA CHOWDHURY 

SHRI SUSHIL KUMAR SHINDE : 

SHRI MANIBHAI RAMJIBHAI CHAUDHRI : 

Will ti,e Minister of HOME AFFAIRS be pleased 
to state: 

(a) the name of militant groups operating In the 
country, State-wise; 

(b) the details of terrorists activities noticed during 
2001-2002 and till date, Incldant-wisa; 

(c) the number of civilians, terrorists and security 
personnel kllledlinjurad and properties destroyedllost In 
these Incidents; 

(d) whether any specific State law has baen 
enacted and enforced to tackle the menace; 

(e) If so, the details in this regard; and 

(f) the number of persons apprehended and 
detained thereunder? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) The 
following are the major militant groups operating In the 
country : 

1 . Babbar Khalsa International 

2. Khallstan Commando Force 

3. Khalistan Zindabad Force 

4. International Sikh Youth Federation 

5. Lashkar-e-TalbalPasban-e-Ahle Hadls 

6. Jalsh-e-MohammedlTahrlk-E-Furqan 
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7. Harkat-ul-MujahIdHnlHarkat-uH\nsarlHarkat-ul-
Jehad-e-Islaml 

8. Hizb-UI-Mujahldeen/Hlzb-UI-Mujahideen Pir 
Panjal Regiment 

9. AI-Umar-Mujahideen 

10. Jammu and Kashmir Islamic Front 

11. United Liberation Front of Assam (ULFA) 

12. Nalional Democratic Front of Bodoland (NDFB) 

13. People's Liberation Army (PLA) 

14. United National Liberation Front (UNLF) 

15. People's Revolutionary Party of Kanglelpak 
(PREPAK) 

16. Kangleipak Communist Party (KCP) 

17. Kanglei Yaol Kanba Lup (KYKL) 

18. Manipur People's Liberation Front (MPLF) 

19. All Tripura Tiger Force 

20. National Liberation Front of Tripura 

21. Liberation Tigers of Tamil Ealam (LITE) 

22. Students Islamic Movement of India 

23. DHndar Anjuman 

24. Communist Party of India (MarlClst-Leninist)-
People's War, all Its formations and front 
organizations. 

25. Maoist Communist Centre (MCC), all its 
formations and front organizations. 

Many of the above groups operate in more than one 
State. 

(b) and (c) In Jammu and Kashmir, 980 civilians, 
2193 tenuriats and 580 security force p8l'llOnnei were 
killed in 4830 incidents during 2001 and In the current year 
upto 31.1.2002. In North-Eastern States, 629 civilians, 588 
terrorists and 179 security force personnel were killed In 
1384 incidents during 2001 and 2002 (upto 15.12002). 
In Punjab, 3 clvili,ns were killed in 4 incidents during 2001 
and In the current year upto 31.1.2002. In left wing 

extremist violence, 472 civilians, 146 security foree 
pefSoMel and 218 extremlats were killed In 1357 Incidents 
in 2001 and upto 20.2.2002. 

-Public Order" and "Police" being State subjects, 
Central Government does hot maintain information 
regarding the property destroyed and lost In .uch 
incidents. 

(d) to (f) While the Central Government has 
promulgated the Prevention of Terrorism (Second) 
Ordinance, 2001 to enable the States to tackle terrorist 
activities more effectively, It is for the concerned State 
Governments to devise various methods and take concreta 
steps, Including enactment of State laws, .to tounter 
terrorist activities in the States. Central Government doe. 
not maintain detailed information regarding penson, 
apprehended and detained by the State Governments 
under various State laws. 

[Translation] 

Dlver.lon of Fund. for Rural 
Development Scheme. 

31. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of RURAL DEVELOPMENT be pleased 
to state: 

(a) whether sevaral centrally sponsored projects 
for rural and social devetopment have not been executed 
In Maharashtra because the district aUthorltle, have not 
been able to utilize the funds properly; 

(b) If so, tha details thereof, dlstrict-wlsa: 

(c) whather any reports regarding Irregularitlea 
and diversion of funds by the State hava been received 
by the Union Govarnment. 

(d) If 80, the datalls thareof, Dlatrlct-wlaa; and 

(e) the action taken or proposed to be taken 
against the erring onlclals in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (al and (b) The Programme. of 
the Ministry of Rural Development are Implemented In all 
the ellgble districts of Mahara,htra. 

(c) to (a) As and when tha complaintl are received 
thay ara sent to the concemed State for taking necNNry 
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action. A complaint was received regarding misappro-
priation of funds under the Jawahar Gram Samrldhi Yojana 
(JGSY) In Dhule District. The complaint has been sent to 
the State Government for making inquiry and taking 
necessary action thereon. 

{English} 

One Day International 
Cricket Match 

32. SHRI R. S. PATIL : Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state : 

(a) whether tickets and complimentary passes of 
one day International cricket match held in New Deihl were 
sold In black as reported in 'The Times of India' dated 
January 30, 2002; 

(b) if so, the facts of the matter reported therein; 

(c) the reaction of the Governments thereto; 

(d) the steps taken by the Government to check 
this menace In future; 

(e) whether any complimentary passes were 
lsaued to MPslMlnlster and other VIPs; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) and (b) As per information 
received from the Deihl & District Cricket Association 
(DDCA), no complaints have been received by DDCA as 
regards sale of tickets or complimentary passes of One 
Day International match In black. Out of the tickets put up 
tor sale, hundredS have been returned unsold from the 
branches of Canara Bank. Since the tickets were freely 
available at the Canara Bank branches, it is stated to be 
unlikely that tickets may have been sold in the black 
market. 

(c) and (d) The sale of tickets or Issue of 
comptimentary passes for any cricket match Is entirely 
within the purview of BCCI or Its affiliated organizing unit 
and the Government 'has no role to play In this regard. 

(e) and (f) As per Information received from DDCA, 
the complimentary passes were Issued under statutory 
obligations to about 4000 DDCA members & members 01 
the BCCt. These passes were also Issued to various 

sponsors, former and current test players, former and 
current Ranji players, players of U-14, U-16, U-19 and 
U-22 teams of DDCA, League Clubs, International and 
Ranji Trophy panel umpires, League umpires, Press and 
electronic media, Match referees & umpires, High 
Commissioners of test playing countrle., various 
Government Departments of Central and State Government, 
members of the Match Organizing Committee, Executive 
Committee Including three Government Nominees, Sports 
Committee and various Sub-Committees of DDCA. Apart 
from this several requests were received by the members 
of Organizing Committees from various persons for passes 
and the same were given to them subject to availability. 

Est.bllsment of Engineering 
Colleg.s In Pondlch.rry 

33. SHRI M. O. H. FAROOK : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased tCl 
state: 

(a) the number of Engineering Colleges granted 
recognition in the Pondicherry Region; 

(b) whether all those colleges have fuHllled the 
norms fixed for recognition; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (d) As per the information furnished by 
the All India Counll for Technical Education (AICTE), Five 
Degree Engineering Colleges In the U.T. of Pondlcherry 
have been granted approval. AICTE accords approval to 
the Technical Institution after scrutiny of availability of 
adequate Infrastructural facilities with the Institute as per 
the Norms and Standards prescribed by it. 

Technologle. for Incr ••• ing 
Productivity of Wasteland 

34. SHRI ASHOK N. MOHOL : Will the Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) the technologies adoptedlbelng adopted by the 
Government for Increasing productivity of wasteland; and 

(b) the details of achievements made In this 
direction so far In each State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. PATIL) : 
(a) and (b) Research InstitutlonslOrganizatlons under 
Central and State Governments and State Agricultural 
Universities have developed technologies for improving 
the soli health and productivity of different types of 
wastelands and degraded lands. The statement showing 
technologies for some of the problem landslwastelands is 
enclosed. The recommended technologies are adopted by 
the Project Implementing Agencies in the various ongoing 
land based development programmes. 

Statement 

Details of Technologies (or Major Categories of 
Wastelands 

Keeping in view the gee-location and type of 
wastelands, GoV!. of India through Its various research 
organisations viz. Indian Council of Agricultural Research 
(ICARl, Council of Scientific & Industrial Research (CSIRl, 
State Agricultural Unlveralties (SAUs) and other 
organisations, have developed suitable technologies to 
improve the soil health and land productivity of various 
types of degraded landslwastelands. Some of the 
technologies for major categories of culturable wastelands 
are given below : 

1. Sandy Area. 

The technologies developed for the problem of 
Sandy areas Includes stubble mulching, strip cropping, 
raising of grasses, shelter belts & wind breaks for arid & 
semi arid areas and halophytic plantation in coastal sandy 
areas. 

2. Lind with Dr without .crub/.h.et .rosion areas 

To reduce run-off water through Increasing infiltration 
and water harvesting, land shapingllevelling, diversion 
bunds, graded terracing & trench .. , check dams technlqu .. 
have been developed. For degraded areas, different 
applicable technologies have also been perfected for their 
conservation, Improvement & high productivity through 
agro-forestry systems. 

3. Shifting CultlYatlon Area. 

Appropriate land use to prevent shmlng cultivation 
have been developed by Introducting agrlcuftural land use 
on the lower slop.s, horticultural crops on mild slopes and 

grasses & forestry on the top. Contour bunds, bench 
terraces, half moon terraces, grassed water ways and 
silting basins are the conservation measures required. 

4. Satt Affected SoUs 

(a) Alkali Sofia : Bundlng & levelling, assured 
irrigation, surface dralnag., gypsum & pyrite 
application followed by leaching & crop 
production. 

(b) Saline SoU. : Land levelling & grading, 
surfac. dralnag., crop management & augar 
hole technique for plantation of tr •••. 

(c) Acid Sofia: Addition of IImeldolomlte based 
on lime requirement has been demonstrated 
succes.fully. 

5. Waterlogged Area. 

Surface drainage, sub-surfac. drainage and blo-
drainage have successfully b •• n d.monstrated for 
development of wat.rIogged areas. 

6. GullfedIRavlnou. Area. 

Land lev.lllng, terracing, contour/graded bundlng, 
gully h.ad control structur.s, loose bolder struetur.s etc. 
are recommended. BIo-.ngln •• rlng m.asur.. of gablon 
toe walls, spurs, drop structures, mulching, contour 
wattling, plantation" & protection have proved suec.ssful In 
establishing land slides, torrents & mined .polls in hilly 
areas. 

7. Mine Spoiled Area. 

Plantations, usage of blo f.rtllls.r, conversion of b.ck 
fill area through sawdust, fly ash, gypsum, farm yard 
manure & green manur., utilisation of solid waat. compost 
In ash pond, utilisation of industrial waste & by product 
and hHech sewage farm etc. have been used for 
reclamation of min. spoiled areas .ucce •• fully. 

Saffron.atlDn of Syllabua by 
NCEAT 

35. SHRI M. V. V. S. MURTHI : Will the Mln"t.r of 
HUMAN RESOURCE DEVELOPMENT be pl .... d to 
state: 

Cal wheth.r att.ntlon of the Govemm.nt h .. been 
drawn 10 the new.-ltem captioned "saftronlMd syllabua 
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erodas NCERT credibility" appearing at page 9 in the 
'Hindu' dated February " 2001; 

(b) it so, the factual position of the matter reported 
therein; and 

(c) the reaction of the Govemment thereto and the 
action likely to be taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Ves, Sir, 

(b) and (c) As reported by the NCERT, the news-Item 
Is based on fal8e allegations and baseless apprehensions. 
NCERT through 8 Press Release Issued subsequently, 
which was published In same news paper on February 2, 
2002 claritifid the factual position. Every effort has been 
made by them to protect the feelings of all communities 
and linguistic groups. 

Lagal Right. of Mu.Um Women 

36. SHRI IQBAL AHMED SARADGI 

SHRI G. S. BASAVARAJ : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether In a bid to provide a forum where rural 
Muslim women can come up with their specitic problems, 
the National Commission for Women held a series of 
public hearings In some States; 

(b) if so, the name of the States where these public 
hearings were conducted; 

(c) whether a large number of Muslim women are 
not aware of their legal rights and they suffer because of 
their Ignorance; and 

(d) il so, the extent to which this decision of 
conducting public hearings for rural Muslim women have 
helped them in enforcement of their legal rights? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) and (b) Ves, Sir. The National 
Commlsalon for Women had held public hearings lor 
Muslim woman In the States of Andhra Pradaah, Assam, 

Gujarat, Kilrnataka, Kerala, Madhya Pradesh, Maharashtra, 
Tamil Nadu, Uttar Pradesh and West 8engal. 

(c) Ves, Sir. 

(d) The Public hearings held in the States 
mentioned In part (b) 01 the reply culminated into the 
preparation of the Report titled 'Voice of the Voiceless'. As 
a lollow up 01 the recommendations contained In the above 
Report, the National Commission for Women proposes to 
organise public hearings In the rural areas dominated by 
the Muslim women to make them aware of their legal rights 
amongst other things. 

Increa.lng Drop Out Rate at 
PrlmarylSecondary Level 

37. SHRI RAMSHETH THAKUR : 

SHRI SURESH CHANDEL : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government have found out the 
causes of Increasing drop out rate In primary/secondary 
level; 

(b) If so, the details thereof; 

(c) the estimated drop out at various level In the 
country and Maharashtra In particular; and 

(d) the details of Incentives being provided by the 
Union Government to State Governments to encourage the 
children towards education in their States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) As per the National Family Health 
Survey-II conducted In 1998-99, the main reasons for 
students dropping out after enrolling are : children not 
interested in studies, the private cost of education being 
too high and the need for them to work-both in their own 
farms/buslnessJhouseholds or outside for remuneration. 
These reasons account for almost 75% of the cases of 
dropouts. 

(c) The estimated gross drop out rates at various 
levels In the country as a whole and In Maharashtra State 
during 1999-2000 are as follows : 
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Primary Middle Secondary 
stage stage stage 

(I to V) (I to VIII) (I to X) 

All India 40.25 54.53 68.28 

Maharashtra 20.29 29.59 57.10 

(d) Food grains are provided to StatelUTs through 
FCI for Mid Day Meal Scheme for children of primary 
classes studying. in all Government, Govt-alded and local 
body schools. 

Also, under Sarva Shlksha Abhlyan (SSA), funds are 
provided to StateslUTs for the following activities to 
encourage the children towards education : 

(i) One teacher for every 40 Children for primary 
and upper primary, with at least two teachers 
in primary and one teacher for every class In 
upper primary school. 

(Ii) Opening of new schooValternative schooling 
facilities as per norms. 

(iii) Free textbooks to all glrlslSCIST children within 
an upper ceiling of Rs. 150/- par child. 

(Iv) For construction of additional classrooms as 
per norms and repair & maintenance of the 
school building. 

(v) For l?chools grant for replacement of non-
functional school equlpments, teachers grant, 
teachers training. aid to disabled children, 
training of community leaders etc. 

[Tra nslatlon} 

Dowry/Atrocltlea AgaJnat Women 

38. DR. JASWANT SINGH YADAV : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of complaints received by the 
National Commlasion for Women pertaining to dowry 
harassment and atrocities against woman during ttle year 
1999-2000 and 2000-2001 and 2001-2002 till date; 

(b) the number of complaints on which eftecfive 
action has been taken so far; and 

(c) the steps taken or proposed to be taken by the 
Government to protect women and safeguard their rights? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) As reported by the National 
Commission for Women (NCW), the break up of the 
complaints received by them Is Indicated below ; 

Period 

1999-2000 

2000-2001 

2001 to till date 

Total complaints 
received 

4300 

5005 

3499 

Dowry 
harassment 

675 

828 

631 

(b) The NCW has intimated that appropriate 
actions have been initiated or taken on all the complaints 
in consultation with or by referring to Police, State 
Governments, State Women Commissions, NGOs. In 
certain cases the Commission constituted an enquiry 
committee to Investigate Into the complaints. 

(c) To protect the women from dowry harassment 
Government has enacted the Dowry Prohibition Act, 1981. 
Sections 304 8 and 489 A of the Indian Penal Code also 
deal with dowry death and the offence of cruelty, both 
mental and physical, towards a married woman by her 
husband or relatives. Section 113-8 of the Indian Evidence 
Act, 1872 provides that Courts may presume the guilt of 
the husband or relative who had subjected the women to 
cruelty in connection with dowry. 

The direct responsibility for implementing the.e laws 
Is that of State Governments and the mechanism, under 
them. The Government has, however, advised all State 
Governments to appoint Dowry Prohibition Officers and to 
notify rules under the provisions of the Dowry Prohibition 
Act. 

The National Commis,lon for Women Is in the 
proce., of reviewing the Dowry prohibition Act, 1961 10 
make It, provisions more stringent and effective. 

Since the menace of dowry. a reflection of women'. 
low status in society, Government have taken a number 
of steps to ra.e the status of women and to change 
societal attltud.. towards girls and woman. The.. Include 
media compalgns, awareness generation campa, spr .. ding 
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legal literacy, counselling, legal aid, support to voluntary 
agencies and schemes for the soclo-economlc 

empowerment of women. 

The recently adopted National Policy for the 
Empowerment of Women Is also committed to eliminating 
the Incidence of all forms of violence against women. 
Including those arising from customs such as dowry. 

Terrorist Actlvltl.s from Mosques 

39. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the number of cases In which the terrorists In 
J&K were found holed-up In mosques during the last three 
years; and 

(b) the steps being taken by the Government to 
prevent the terrorists from being holed-up in mosques? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) As 
per information furnished by the Government of Jammu & 
Kashmir, the number of cases of terrorists detected taking 
shelter in mosques for the last three years are as given 
below: 

1999 -' Nil 

2000 Nil 

2001 5 

2002 3 (upto Feb., 18) 

(b) Security forces have the latitude to deal with 
such emerging situations based on the ground level 
exigencies of each particular case and to plan their 
operations in such a way that minimum possible damage 
to religious structures takes place without compromising 
the objective of the operation. 

{English} 

Action Plan tor Waste 
Management 

40. SHRI V. M. SUDHEERAN . Will the Minister of 
URBAN DEVELOPM~NT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether the Government are aware of the need 
to evolve an action plan for the waste management In 

urban areas; and 

(b) if so, the steps takenlproposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) Yes, Sir. 

(b) Since waste management is a State subject, 
it is the responsibility of the State Governments and Urban 
Local Bodies to take necessary steps to evlolve suitable 
action plan in this regard. The Union Government assists 
the State Governments through policy formulation, technical 
guidance, holding of seminars, workshops, training 
facilities, supply of relevant rules, reports/manual and· 
Central assistance under waste to energy projects. 

Construction of Ram Mandlr on 
Undisputed Site 

41. SHRI E. AHAMED : Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether any attempt has been made by 
anyone to change the status quo In the Babri Maslld; 

(b) "so, the details thereof; 

(c) whether the Governments propose to allow 
construction of the temple on the undisputed alte; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

R •• ervatlon for Poor Children 

42. SHRIMATI JAYABEN B. THAKKAR 

SHRI SADASHIVRAO DAOOBA MANOLIK : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 
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(a) whether the Govemment propose to constitute 
a committee to examine the recommendations made. by 
various committees regarding making a provisions of 40 
per cent reservation In the admission of poor students In 
the schools; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Government has no such proposal at 
present. 

(b) Does not arise. 

[Translation] 

Removal of Encroachments by 
DDA In Deihl 

43. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to slate : 

(a) whether Deihl Development Authority (DDA) 
hu removed encroachments after demolishing several 
buildings in several· residential areas In the National 
Capital Territory of Delhi recently; 

(b) It so, the details thereof, location-wlse; 

(c) the area of land from which the encroachments 
have been removed, location-wise; 

(d) the name8 of localities where the houses were 
constructed after making encroachments, Indicating the 
area of land encroached upon; 

(e) whether the persons constructed the houses 
on the above land have claimed that they have baan living 
In those houses for the last 20 to 40 years; and 

(f) It so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHAI BANDARU DATTATREYA) : (a) Y... Sir. 

(b) to (d) The details of demo!lUon programmes 
carried out by DDA In various zones during the month of 
January, 2002 are a. under : 

Name of Zone Demolition Land Reclaimed 
Programmes (In sq. yds.) 

Carried out 

1. East 12 6695 

2. South East 10 84807 

3. South West 6 3625 

4. West 9 34065 

5. Rohlnl 8 150 

6. North 11 795 

(e) and (f) DDA has reported that they have not 
received any such claim. 

[English] 

Spending of Tribal Development 
Fundi 

44. SHRI N. N. KRISHNADAS : Will the Mlnlst.r 
of TRIBAL AFFAIRS be pleased to state : 

(a) the details of the unspent tribal development 
funds undel the centrally sponsored scheme. by .e"eral 
State Governments; 

(b) the reasons for not spending such fund.; and 

(c) the action taken by the Union Gov9mment In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (SHRI FAGGAN SINGH KULASTE) : (a) 
Details of unspent amount with State Go ,em menta under 
the Centrally Sponsored Schemes being imptemented by 
this Ministry is given In Statement. 

(b) Some of the reasons for not spending funds 
by the State Govemments are : 

(I) Under BOme of the Schemee grants-In-aid Is 
reteased for construction of the building only. 
As the construction work tak.. time. It tak .. 
considerable time for the funds to be utilIZed 
fully. 

(II) Some-tlme. the funds .,. reJeued In the Jut 
quarter of the financial year due to tate receipt 
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of the proposals from the State Governments. 
Therefore, this amount Is also utilized in the 
next financial year. 

(Iii) Under the Scheme of Post Matric Scholarship 
grants-In-aid Is released on the basis of the 
anticipated expenditure In a particular year. So 
some-times, funds are not fully utilized by the 
State Governments in case of lesser number 
of beneficiaries. 

(c) The following actions have been taken by the 

from time to time and State Governments are 
asked for utilization of the funds In earliest 
possible time. 

(Ii) Further grant Is considered only after the grant 
released in previous years has been utilized. 

(III) Representatives from various State Govern-
ments are also invited In the Ministry for taking 
their suggestions and discussions In this 
regard. 

Government : (Iv) The unspent amount of the previous grants Is 
adjusted in the next year's grants in case of 
Pc.st Matric Scholarships. 

(i) The Officers of the Ministry visit various State 
Governments for the Inspection of the projects 

Statement 

unspent amount during the last three years. (1998-99 to 2000-2001) 

S.No. Name of the State 

1. Andhra Pradesh 

2. Assam 

3. Himachal Prad&lsh 

4. Kerala 

5. Madhya Pradesh 

6. Manlpur 

7. Meghalaya 

B. Orissa 

9. Rajallhan 

10. Tamil Nadu. 

11. Uttar Pradesh 

12. Bihar 

13. Nagaland 

14. Jharkhand 

Girls 
Hostels 

112.63 

50 

Boys 
Hostels 

B7.3 

50 

31.67 129.07 

44.8 100 

26.00 

11.00 13.75 

B.5 12.75 

70.77 353.2 

100 50 

75.(10 75.00 

32.5 32.5 

Ashram 
Schools 

100.88 

25.2 

77.82 

100.21 

3.00 

53.75 

175.44 

Post Matrlc 
Scholarship 

878.57 

426.9 

(Rs. In Lakhs) 

Research & 
Training 

27.00 

6.50 

50.00 
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A.Nt. of FACT, Udyogmandal, 
Kerala 

45. SHRI RAMESH CHENNITHALA : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government propose to dispose of 
the assets of FACT at Udyogmandal, Kerala; 

(b) Is so, the details thereof; 

(c) whether any company has submitted the offer 
to take over the FACT; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (d) No, Sir; at present, there Is no 
proposal to dispose of the assets of FACT nor any offer 
for Its take over has been received. 

Deletion of .ome Portion. from 
Text Book. 

46. DR. N. VENKATASWAMY : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Director of CBSE has Issued a 
circular to all CBSE schools to delete certain portion in 
the text books of class VI, VII and XI; 

(b) H so, the portions that are to be deleted and 
the reasons therefor; and 

(C) the names of authors of th.se text books? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) Ye~, Sir. The Central Board of 
Secondary Education had received an instruction from the 
NCERT to Inform all the affiliated schools about the 
decision taken by the NCERT to del.t. some portlonsJ 
statements from the History text books ofdrlous classes 
published by the NCERT. The NCERT had r.commended 
the deletion of certain portions as they purportedly 
contained some objectionable r.ferencN about some of 
the r.liglons, communtties and great p.rsonalnles of India. 
Accordingly, a circular dated 23rd October, 2001 was 
iaaued by the CBSE to all H •• ds of Instnutiona sffillated 

to CBSE. A Statement Indicating the portione deteted from 
the NCERT History Books is .nclosed. 

(c) Ancient Indla-Class VI by Ramlla Thapar 

Modern Indla-Class VIII by Arjun Dev and 
Indira Arjun Dev 

AnCient India-Class XI bV Ram Sharan 
Sharma 

Medieval India-Class XI by Satlsh Chandra 

Book 1 (Anc.ent 'nd'arc' ••• VI-Rom ... Thapar 

1 . In FacLas a punishment-Life In the Vedic Age-
p.p. 40-41 

Book 2 (Modern .ndla)-Cla .. VIII-Arjun Dev and Ind'r. 
ArJun Dev 

2. Another power .. .Intrigu.s at Delhi-India in the 
Efghteenth Century-p.p. 21 

Book 3 (Anc.ent Indla)-C .... XJ-R.m Sharan Sharma 

3. To the second ... societies of Europe-Modern 
Historians of Anci.nt India-p.p. 7 

4. Archaeological evidenc .... ln the pres.nt 
chapter-typ.s of Sourc.s and Historical 
Constructlon-p.p. 20-21. 

5. The people livlng ... nearly four hactares-
Chalcolithic Farming Culture-p.p. 45 

6. The caltle ... Vedlc sacriflces-Jalnlsm and 
Budhism p.p. 90 

7. Vardhaman Mahavlra and Jainism According 
to Jainaa .. .in 527 BC-Jainlam and Budhlam-
p.p. 91-92 

8. BrahmanlcRI Reaction : The brahmanlcal 
reaction-neglected by Ashoka-Slgnificance of 

the Maurya Rule-p.p. 137-138 

9. The Varna System Religion influenced 
... brahmanlca' Indoctrination and the Varna 
Syatem-t.agacy in Science and CIVilizatIOn-
p.p. 240-241 
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Book 4 (Medlevel Indla)-Cle.. XI-Setl.h Chandra 

10. The Sikhs: Although there ... regional indepen-
dence-Climax and Disintegration of the Mughal 
Empire-p.p. 237-238 

[Translation] 

Non-Govemmental Orgenl.etlon. 

47. SHRI VIJAY KUMAR KHANDELWAL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to atete : 

(a) the number of Non-Governmental Organisations 
functioning under his Ministry/departments throughout the 
country; 

(b) whether a State-wise list of these NGOs has 
been prepared; 

(c) if so, the details In this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (d) The Non-Governmental Organisations 
(NGOa) do not function under the Ministry 01 Human 
Resource Development or any other Government 
Department. However, this Ministry provides financial 
assistance to NGOs throughout the country under various 
schemes. State-wise details of NGOs receiving grants of 
As. one lakh and above are generally given In the Annual 
Reports of the Ministry. 

(English] 

Updating of Curricula by 
Unlver.ltl •• 

48. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) Whether the UGC has directed all the 
universities to update the CUrricula of the courses offered 
by them by July, 2002; and 

(b) II so, the details thereol and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) In pursuance 01 Its mandate ot 

coordinating and maintaining standard of higher education 
and to achieve the excellence In teaching and research, 
UGC constituted Curriculum Development Committees 
(CDC) to frame the model curricula at under-graduate and 
post-graduate levels in various disciplines of 32 subjects 
of Science, Humanities and Social Sciences. A list of thesp 
32 subjects Is enclosed as Statement. 

Each CDC has a nodal person and experts drawn 
from the various parts of the country with specialization and 
sub-specialization In the respective subjects. The CDC 
considered the Issues iike multi-disciplinary skills, linking 
the general studies with professional courses, modular 
system, flexibility to the credit based system, Introduction 
of brldge course, allowing both the vertical and horizontal 
academic mobility etc. The model curriculum Is to provide 
a broad common framework for the colleges and the 
universities across the country. It would facilitate the 
universities to update their existing curricula with the model 
curricula as the base. In each curriculum, UGC has 
requested universities either to adopt It In toto or adopt 
it after making necessary changes whatsoever, which the 
university may consider appropriate. The UGC haa 
requested all the universities to update curriculum in each 
of 32 subjects by July, 2002. 

Statement 

List of SubJecrs 

S.No. Subjects 

2 

1. Zoology 

2. Chemistry 

3. Library & Information Science 

4. Mathematics 

5. Physics 

6. Statistics 

7. Bio-technology 

8. Bio-Chemistry 

9. Botany 

10. Home Selence 
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2 

11. Earth Science 

12. Micro Biology 

13. Anthropology 

14. History & Fine Arts 

15. Commerce 

16. English & other Western Languages 

17. Geography 

18. History & Archaeology 

19. Law 

20. Management 

21. Political Science & Public Administration 

22. Psychology 

23. Sociology 

24. Social Work Education 

25. Mass Communication 

26. Philosophy 

27. Economics 

28. Sanskrit 

29. Hindi 

30. Education 

31. linguistics 

32. Human Rights & Duties Education 

New Syllabus for CBSE 

49. SHRI VIRENDRA KUMAR 
SHRI A. NARENDRA : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Government have directed the 
NCERT to Introduce new syl/abua for the CBSE; 

(b) If 80, the details thereof; 

(c) if so, the specific steps taken by NCERT to 
bring about necessary changes in the school syllabus; 

(d) the time by which this syllabus Is likely to be 
Introduced; 

(e) whether the syllabus is likely to be introduced 
from the current session, 2002-2003; and 

(f) the arrangement made by the Government to 
provide adequate number of books? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) No, Sir. NCERT, which Is a 
professional, autonomous Institution, after developing the 
new syllabus, forwards the same to State Boards of 
Secondary/HIgher Secondary Education, Including CBSE. 
Adoption or adaptation of the new syllabus Is left to the 
independent judgement of these boards. 

(c) The National Policy on Education (NPE) 1986. 
recommended review of Implementation of Its various 
parameters every five years. The last National Curriculum 
Framework was prepared In 1988 and thus became due 
to be reviewed. The present Curriculum Framework has 
accordingly been prepared after extensive consultation, 
interaction, discussions with educational bodies, eminent 
experts. etc .. review of curricular matenals and taking into 
account consensus reached during the deliberations In 
National and Regional Seminars, Workshops etc. After 
preparation of the CUrricular framework. NCERT has 
developed subject-wlse syllabI. 

(d) and (e) CBSE has Indicated to NCERT that It may 
Introduce the new syllabus In a phased manner from the 
new academic year beginning April 2002. 

(f) Textbooks are being developed by NCERT for 
the subjects for all classes where the new syllabus iii being 
introduced. NCERT would be in a position to make 
available adequate number 01 new textbooks by the 
beginning of new session. 

Fund. to N.E. Region for Development of 
Central Unlv.,.ltlee 

so. DR. JAVANT RONGPI : Will the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 
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(a) the amount of funds released during the last 
three years for the development works of the different 
Central Universities in the North Eastern Region, year-
wise; 

(b) whether the funds released for construction of 
DIPHU campus of Assam University, Slichar has remained 
unutillaed; 

(c) if so, the reasons therefor; and 

(d) the time by which the construction work of the 
DlPHU campus Is likely to be completed? 

THE MINIS.TER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) A sum of Rs. 1255 lakhs, Rs. 1425 lakhs 
and Rs. 1065.40 lakhs were released by UGC during 
1999-2000, 2000-2001 and till February, 2002 to Assam 
University, Nagaland University, Mizoram University, North 
Eastern Hili University and Tezpur University for 
developmental activities. A 3pecial grant of Rs. 34.77 
crores was also released to these universities under the 
non-Iapsable pool of Central Resources In March, 2000. 

(b) to (dl A sum'of Rs. 3.00 crores was released by 
University Grants Commission to Assam University under 
non-Iapsable pool of central resources for setting up 01 
DIPHU campus. The Assam University has been asked to 
take a deciSion, In consultation with Ministry 01 Home 
AffalrsIMlnlstry of Human Resource Development In regard 
to utilisation 01 funds. 

Additional Para-Military 
Forc.. to Trlpura 

51. SHRI SUBODH ROY : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government of Tripura has urged 
the Union Government to send additional para-military 
forces to the State to Intensify counter-insurgency 
operation; and 

(b) If so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) Yes, 
Sir. 

(b) The deployment of Central Para Military Forces 

depends upon the overall security scenario and the 
availability of these forces. Keeping In view these factors, 
Central Para Military forces, have already been made 
available to Tripura the extent possible. 

Funds to Urban Poor. In 
Orissa 

52. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Government of Orissa has sought 
Centre's Intervention to impress upon HUDCO for 
providing funds to the urban poors whose houses were. 
destroyed during the last super-cyclone; 

(b) If so, the details thereof: 

(c) the total number of families identified for the 
purpl)se in Orissa In the urban areas; and 

(d) the steps taken so far In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) and (b) Yes, Sir. 

(i) For rehabilitation of Orissa cyclone victims, 
HUDCO has so far sanctioned a total loan 
assistance of Rs. 1522.50 croras for construction 
of 3.75 lacs houses. Five schemes for a total 
loan amount of Rs. 306.25 croras have been 
sanctioned to Orissa Rural Housing & 
Development Corporation (ORHDC) for 
reconstruction of 87,500 houses In 
Jagatsinghpur, Kendrapara, Jajpur, Cuttack, 
Khurda, Puri, Balasore, Bhadrak, Keonjhar, 
Dhenkanal, Ganjam & Mayurbhanj. A loan 
amount of Rs. 268.75 crores has b.an 
released. 

(ii) HUDCO has approved financial assistance of 
Rs. 500 crores for house building advance for 
the State Government employ.es for 
construction of 1,00,000 hous.s in cyclone 
affected districts through HUDCO Nlvas. Full 
loan amount of Rs. 500 crores has been 
released. 

(ill) Thrae schemes for construction of 10,000 
houses for EWS category In urban ara.. for 
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HUDeo loan assistance of Rs. 35.00 crores 
have been sanctioned to ORHDC. 

(Iv) Further HUDCO has sanc1ioned a lump sum 
amount of Rs. 200 crores as House Building 
Advance for the State Government employees 
for construction of 40,000 dwelling units. 

(c) and (d) 3.75 lacs Families Including urban poor 
have been identified for the purpose. 

Scheme to Con.erve 
Water In Village. 

53. SHRI SIR SINGH MAHATO : Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) . whether the Government propose to formulate 
a scheme to conserve water In all the villages of the 
country; 

(b) if so, ,the details thereof, especially In respect 
of Gujarat; 

(c) the tim. by which the scheme Is likely to be 
formulatadlimplemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. 
PATIL): (a) to (d) A nation-wlde programme, Including 
Gujarat, for ,..storatlon of at least one existing village poncll 
tank or any other village level rain water harvesting 
structure, is proposed to be taken up under various on· 
going schemes of the Ministry of Rural Deveiopment a8 
a one-time exercise during 2002-2003. 

[Translation} 

Inveatment In Pharmaceutical, 
Chemlcel and Fertilizer Sector. 

54. DR. M. P. JAISWAL : 
PROF. DUKHA BHAGAT : 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) whether the Government h3ve received 
proposals from muhlnational companies seeking investment 
In pharmaceutical, chemical and fertilizer sectors; 

(b) If so, the details thereof, company-wise; 

(c) the present status of the proposals which are 
under consideration and those which have been approved 
so far; 

(d) the policy of the Government in regard to the 
investment to be made by muhlnational companies In 
pharmaceutICal sector; and 

(e) the details of the policy changes under 
consideration in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA SAATA 
MOOKHERJEE) : (a' to (c) The Information Is given In the 
Statement enclosed. 

(d) and (e) Government has already permitted 
foreign Direct Investment (FDI) upto 100% In caee of bulk 
drugs, their Intermediates and foumulatlons (except tho.e 
produced by the use of recombinant DNA technology) 
under automatic route. 

Statement 

Year-wise Distribution of FDI for the period 
01/0811991 to 31/1212001 

Sector : Drug. and Pharmaceutlca .. 

(Amount in Rs. Crore) 

Year TOT TECH FIN FDI 

1991 4 2 2 0.80 

1992 24 15 9 29.11 

1993 34 17 17 29.91 

1994 48 26 22 162.96 

1995 SO 31 H:I 186.97 

1996 4S 19 26 118.21 

1997 56 31 25 182.89 

1998 46 30 16 91.14 

1999 44 24 20 79.78 

2000 64 23 41 1614.64 

2001 52 11 41 372,70 

Grand Total 467 229 238 2889.09 
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Year-wise Distribution of FDI for the period 
0110811991 to 3111212001 

Sector Fertilizer. 

(Amount in Rs. Crore) 

Year TOT TECH FIN FDI 

1991 2 1.00 

1992 3 3 o 0.00 

1993 8 7 1.66 

1994 8 7 0.99 

1995 15 15 o 0.00 

1996 6 4 2 242.04 

1997 10 9 1.20 

1998 6 6 o 0.00 

1999 6 5 0.00 

2000 o o o 0.00 

2001 o o o 0.00 

Grand Total 64 57 7 246.BB 

Year-wise Distribution of FDI for the period 
0110811991 to 3111212001 

Sector : Chemicals 

(Amount in Rs. Crore) 

Year TOT TECH FIN FDI 

2 3 4 5 

1991 a a o 0.(10 

1992 a o o 0.00 

1993 o o o 0.00 

1994 o o o 0.00 

1995 a o a 0.00 

1996 o 168.00 

1997 72 26 46 830.84 

199B 

1999 

2000 

2001 

Grand Total 

{English] 

2 3 

98 46 

102 35 

92 41 

84 9 

449 157 

Amendment to Sikh 
Gurdwara Act 

4 5 

52 495.57 

67 588.53 

51 244.94 

75 278.43 

292 2606.31 

55. SHRI SIMRANJIT SINGH MANN: Will the 
Minister of HOME AFFAIRS be pleasad to stata : 

(a) whether the Government have received 
resolutions of Shiromanl Gurdwara Prabandhak Committee 
regarding amendment In section 2 of subsection 10A of 
the Sikh Gurdwara Act, 1925; 

(b) if so, the details thereof and the action taken 
by the Government thereon; and 

(c) the time by which the notification Is likely to be 
issued in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
The Shlromanl Gurdwara Prabandhak Committee In their 
Resolution dated 30.11.2000 passed by the General 
House had recommended some amendments of the Sikh 
Gurdwaras Act, 1925 relating to lowering of 'voter's age 
from 21 years to 18 years and certain amendments In the 
definition of 'Sikh'. A copy of the Resolution was sent to 
the State Government of Punjab for their comments. The 
action to amend the Sikh Gurdwaras Act, 1925 based on 
the Resolution of Shlromani Gurdwara Prabandhak 
Committee would be finalized after obtaining the view of 

the concerned parties. 

lSI Actlvltl •• 

56. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALIA : 
SHRI SHIVRAJ SINGH CHOUHAN : 

SHRI VIJAY KUMAR KHANDELWAL 
SHRI JAIBHAN SINGH PAWAIYA : 
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DR. VIJAY KUMAR MALHOTRA 

WIU the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether ISlAerrorlsts activities have Increased 
after the attack on Parliament; 

(b) if so, the number of bomb blastslincldents of 
violence carried out and loss of life and property suffered 
by terrorist organisation and the number of clvlllans/ 
militants/security personnel killed/injured therein, State-
wise; and 

(c) the steps being taken to control terrorists 
activities In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) There has been no perceptible Increase In ISlIterrorlst 
activities after the attack on Parliament although there was 
an attack on the American Centre, Kolkata In January 
2002. However, Government Is aware that lSI of Pakistan 
is involved in aiding, abetting and 8upporting terrorism in 
various parts of the country. 

(c) In order to deal with the situation, the 
Government has adopted a well-coordlnated and mUltl-
pronged approach for tackling the activities of terrorltsts 
which includes strengthening the border management, 
galvanizing the Intelligence machinery, neutralizing plans 
of lSI by well-coordlnated Intelligence based operations, 
setting up of outposts of security forces In vulnerable areas 
and modernization and upgradatlon of police and security 
forces with sophisticated weapons and communication 
system etc. Steps taken by the Government have resulted 
In neutralization of various terrolst modules. 

Diplomatic Initiatives have also been taken with 
various countries to enlist their support In countering the 
activitieS of militant groups. 

Revision of Inveetment 
Promotion Schemes 

57. SHRI RATILAL KALiDAS VARMA : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Gover.tment have Introduced a 
revised Investment Promotion Scheme; 

(b) If so, the details thereof; 

(c) the number of project proposals rsceivedl 
cleared during each of the last three years and till date, 
State-wise; 

(d) the time by which the remaining proposals are 
likely to be cleared; and 

(e) the number of farmers benefited under the 
scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. 
PATIL): (a) Yes, Sir. 

(b) The Central Sector Investment Promotional 
Scheme (IPS) for deveiopment of non-forest wastelands 
was first launched during 1994-95 to mobilize resource. 
from Financial Institutions, Banks, Corporate Bodies 
Including user Industries for the deveiopment of non-fore.t 
wastelands belonging to Central and State Government, 
Panchayats, Village Communities and Private farmers. The 
Scheme has provision for Central Promotional grant,' 
subsidy as well as promoter's contribution so as to bring 
about effective participation of the beneficiaries. The 
Scheme was restructured after a review of its performance 
during 1996-98. The revised Scheme became operational 
In August, 1998 and was made more broad based with 
a focus on benefita to small and marginal farmers Including 
Scheduled Castes/Scheduled Tribes. Tne details of subsidy 
and the promoter's contribution are given in the enclosed 
Statement-I. 

(e) to (e) The project proposals received In the 
Department and fulfilling all the requirements contained In 
the Guidelines of the Scheme are placed before the Project 
Sanctioning Committee for sanction. In the caBe of 
Incomplete project proposals. clarifications/additional 
Information is sought from the promoters. SubSidy IS 

released In sanctioned projects atter completion of the 
necessary requirements. During the last three years, from 
1999-2000 to 2001-02 (upto 20th Feb. 2002) 21 projects 
have been sanctioned benefiting 70 farmers under the 
Scheme. The State wise details indicating number of 
pro/acta and subsidy sanctioned including number of 
farme,.. benefited are gIVen at Statement-II 
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Statement-I 

The details of Central Promotional Grant/Subsidy and Promoters' Contribution under 

Investment Promotional Scheme 

A. Details of Promotional Grant/Subsidy· : 

(i) General Category (IndlvlduaVGroup) 

(il) Small Farmers (IndlvlduaVGroup) 

(ill) (a) Marginal Farmers (IndlviduaVGroup) 

(b) SC/ST Farmers without any limit in 
the area of holdings 
(Ind!vlduaVGroup) 

B. Detaile ot Promoter's contribution 

25% of On-farm development activitltles or Rs. 25 lakhs, whichever 

is less. 

30% of On-farm development activities or Rs. 25 lakhs, whichever is 

less. 

50% of On-farm development activities or Rs. 25 lakhs, whichever Is 
less. 

(I) For General Category (IndivlduaVGroup) At least 25% of the project cost. 

(II) Small Farmers (IndlvlduaVGroup) At least 10% of the project cost. 

(ill) (a) Marginal Farmers (IndlviduaVGroup) 

(b) SC/ST Farmers without any limit In 

the area of holdings 
(IndivlduaVGroup) 

Nil. However, at the time of execution of the projects, the" family labour 
should be Involved to provide self employment, thus ensuring 
participation. 

"For the purpose 01 calculating subsidy. the total cost lor On-Iarm development activities shall not exceed Rs. 20,000/- per 
hac tare 

Statement-II 

The Stttte-wise details of Number of Projects and Subsidy and Subsidy Sanctioned and 

Beneficieoes covered under the Investment Promotional Scheme (IPS) during the last 
three years i.e. 1999·2000 to 2001-02 (upto 20.02.2002) 

SI.No. Name of tha State No. 01 projects sanctioned Total Subsidy 
sanctioned 

1999-2000 2000-01 2001-02 (Rs. In lakhs) 

1. Andhra Pradesh 2 13.75 

2. Maharashtra 3 3 3.014 

3. Tamil Nadu 5 10 16 19.6720 

Total 9 10 2 21 36.4360 

Beneficiaries 
covered 

7 

7 

56 

70 
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Conetltutlon of CNA Committee for 
Foreign Inveetment in High-Tech 

Sector 

58. SHRIMATI JAYASHREE BANERJEE : Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether a Combined National Advisory 
Committee for devising a strategy to make India a preferred 
destination for foreign Investment In high-tech Sector has 
been constituted; 

(b) If so, whether the said Committee would 
Identify thrust areas in emerging technologies for utilization 
of Natural resources through research and development 
and formulate action plan for building a knowledge based 
Information Society; and 

(c) If so, the details In this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI) : (a) No, 
Sir. Government has not constituted any Conblned 
National AdvisorY Committee for devising a strategy to 
make India a preferred destination for foreign Investment 
In high-tech sector. 

(b) and (c) Do not arise. 

New Schemel Implemented by 
MYlore University 

59. SHRI H.G. RAMULU : Will the Minister of 
HUMAN RESOURCE. DEVELOPMENT be pleased to 
state: 

(a) whether Mysora University has sought Rs. 
34.57 crore from the University Grants Commission to 
Implement various naw acheme. planned for the next five 
years; and 

(b) If ao, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) According to the information 
furnished by the University Grant. Commiaaion (UGC), 
Mysor. University has sent • propoaal amounting to Rs. 

42.63 crores for funding during the 10th Plan period. This 
will be considered by the UGC along with other proposals 
received from various universities as per the guidelines to 
be finalized for 10th Plan Schemes. 

Health Problema to Resldenla 
Surrounding Former UCIL 

60. SHRI RAMJIVAN SINGH: WiH the Minister of 
CHEMICALS AND FERTILIZERS be pleased to atate : 

(a) whether the Government are awara of the 
revelation of the scientific survey conducted by the Green 
peace that the residents surrounding the formar Union 
Carbide of India Limited (UCll) are stili exposed to the 
hazardous chemicals and are suffering from various health 
problems; and 

(b) II ao, the protective measure taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BAATA 
MOOKHERJEE) : (a) Yes, Sir. 

(b) According to the information given by the State 
Government of Madhya pradesh, they are in touch with the 
Ministry of Defence to help them In the removal of toxic 
wastes from the site of Union Carbide India Limited. 

Money Power In electlonl 

61. SHRI AJOY CHAKRABORTY: Will the Mlntater 
of HOME AFFAIRS be pleased to atate : 

(a) the facts of the repon on the lNue of money 
power in elections aubmltted by the former Home Mlntater 
Mr. Indralit Gupta; 

(b) whether the Government are considering the 
repon; and 

(c) It so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFA!RS (SHRI 1.0. SWAMI) : (a) to (c) The report 
of the Committee on State Funding of Elections constituted 
under the Chairmanship of Shrl Indarjlt Gupta, M.P wa. 
laid on the Table of the lok Sabha on 25.8.2000. The 
recommendation. of the Committee are under consideratIOn 
in the Ministry of law, Justice & Co. Aftalra (Legislative 
Department). 
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Science Education in Kernataka 

62. SHAI KOLUR BASAVANAGOUD : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the details 01 schemes/programmes taken up 
by the Union Government to popularlse Science Education 
In Karnataka; and 

(b) the amount so far released to Karnataka for the 
purpose during 2001-2002? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) To Improve the quality of science 
education and to Improve scientific temper as envisaged 
in the National Policy on Education, 1986, Government of 
Karnataka has been provided financial assistance under 
the Centrally Sponsored Scheme, "Improvement of Science 
Education in Schools" to the extent of Rs. 29.61 crores 
since the Inception of the scheme from 1987-88 to 1996-
97 for the following qomponents : 

- Science kits to primary schools. 

- Setting up 01 new science laboratories In high 
schools and junior colleges. 

Upgradatlon of science laboratories in high 
schOOls and Junior colleges. 

- Supply 01 science books to high schools and 
junior <;olleges. 

- Training of SCience and mathematics teachers. 

- Strengthening of district resource centres. 

No assistance has been provided to the Government 
of Karnataka so far during 2001-2002. 

Natali Subh .. h Sport. Institute, 
Patlala 

63. DR. NIT ISH SENGUPTA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state : 

(8) whether Netajl Subhash Sports Institute, Patlala, 
a deemed University has been placed under the Sports 
Authority of India (SAl), Deihl: 

(b) If so, the details thereof; 

(c) whether the Government propose to bring it out 
of the purview of the SAl for promoting sports and games 
in various parts of the country; 

(d) If so, the details thereof; and 

(e) the time by which this decision Is likely to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) and (b) The Netajl Subhash 
National Institute of Sports, Patiala Is not a deemed 
University. It Is functioning as an Institute under the control 
of sports Authority of India. 

(c) and (d) No, Sir. 

(e) Does not arise. 

Financial A •• lstance to MCO for 
Maintenance of Road. in Deihl 

64. SHAIMATI RENU KUMARI : Will the Minister 
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state 

(a) whether It is a fact that the Munclpal 
Coporation of Deihl (MCD) has taken money both from the 
Union Government as well as from the Government of 
Deihl, amounting to Rs. 155 crore for the maintenance of 
the same roads; 

(b) If so, the facts thereof; 

(c) whether it is also a fact that the Capital's roads 
are stili in worst condition; and 

(d) If so, the steps taken to bring the level of 
Capital's roads to some desired satisfaction level? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) to (d) MCD has 
Informed that it Is not utilizing fund both from Govt. of Deihl 
and the Union Govenrment for the maintenance of same 
roads. It Is also not correct that the Capital roads are In 
worse condition. 

Control Over Friendship Service 

65. DR. B.B. RAMAIAH : Will the Minister of HOME 
AFFAIRS be pleased to state : 
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(a) whether the Government are aware that a 
number of enterprises are advertising In prominent dallies 
for offering friendship services; 

(b) If so, whether the Government have any 
mechanism to ensure the legitimacy of these enterprises; 

(c) If so, the details thereof; 

(d) if not, whether the Government propose to 
establish any mechanism to control these enterprises; 

(e) if so, the details thereof; and 

(f) the steps being taken by the Government to 
ensure that these enterprises do not indulge in anti-
nationaVanti-social activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS {SHRI 1.0. SWAMI) : (a) to (1) It has been 
brought to the notice of this Government that a number 
of enterprises are advertising In the prominent dailies for 
offering friendship services. The Press Council of India 
which Is a body enjoined upon to maintain and Improve 
the standards of newspapers and news age:lcles In India 
and to encourage the growth of a sense of responsibility 
and public service among ail those engaged In the 
profession of journalism, had taken cognizance of similar 
advertisements in 1998 and had appealed to the 
newspapers not to accept advertisements which Invite the 
general public to use friendship services. It had also asked 
the Ministry of Communication and Ministry of Information 
and Broadcasting to take stringent action and subsequently 
VSNL had blocked access to International numbers which 
offered phone sex. The council is also considering taking 
lip the matter for similar action for such centres operating 
from within the country. 

Meeting of State Urban Development 
Mlnl.ter. 

86. SHRI ANANT GUDHE : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether a meeting of State Urban Development 
Ministers was held at New Deihl to evolve consensus on 
various policy issuses; 

(b) if so, the details of agenda discussed and 
decision errlved at; and 

(c) the details of the action plan formulated for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLIVIATION 
(SHRI BANDARU DATTATREYA) : (a) and (b) A tWO-day 
conference of Ministers of Local Se" Government and 
Urban Development of State. and Union Territories was 
held at New Deihl on 17-18 January, 2000. In this 
Conference, various Issues relating to Urban Development 
and MuniCipal Administration were discus.ed. During 
course of discussion, need for more financial assistance 
to local bodies for better civic services and development 
work was stressed upon. 

(c) As per Entry 5 of the State list of the 
Constitution, local Government is a State subJectl. 
Therefore, It is for the concerned State Governments to 
chalk out action plan for the betterment 01 local bodies. 
However, Ministry of Urban Development and Poverty 
Ailevlation have undertaken various steps for bringing 
needed Urban sector reforms which include Issue of 
guideline on property tax relorms, guidelines on tax·fr.e 
municipal bonds, Urban Development plans formulation 
and Implementation guidelines etc. 

(Translation] 

Price of Urea 

67. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state : 

(a) whether the Imported urea is cheaper than the 
urea produced In the country; 

(b) il so, the reasons therefor: and 

(e) the steps taken by the Government 10 that the 
urea produced In the country may be cheaper than the 
Imported urea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (c) Ves, Sir. The weighted average 
production cost of urea at present in the country is higher 
than the prevailing international price. This Is primarily on 
account of higher coat of f.edstock/raw materlala In India. 
On the other hand urea piants In the .xportlng countries 
are generally based on natural gas and compared to tho •• 
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countries, In India the delivered cost of natural gas is far 
higher. The feedstock cost of plants based on naphtha and 
fuel olViow sulphur heavy stock (LSHS) Is stili higher. 
Efforts are underway for switching over to Imported 
Llquefield Natural Gas (LNG) for manufacture of urea, 
which Is expected to be cheaper than naphtha. However, 
even then the cost of Indigenous urea may stili be higher, 
due to high transport cost of LNG. Pricing of liquid 
petroleum products viz. naphtha, fuel oil, LSHS at Import 
parity price by domestic 011 refineries, installation of energy 
saving measures such as purge gas recovery unit etc. and 
promoting technological Improvements for Improving 
energy efficiency in urea are some of the measures taken 
by the Government/urea manufacturers towards reducing 
the cost of production of urea In the country. 

{English} 

Urban Infra.tructure Development 
Project. Funded by ADB 

68. SHRI AKBOR ALI KHANDOKER : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) the details of the urban Infrastructure develop-
ment projects being funded by Asian Development Bank 

in the country; 

(b) the preunt status of each projects, State-wise; 

(c) whether any new project funded by Asian 
Development Bank Is proposed to be taken up In any 
State; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLIVIATION 
(SHRI BANDARU DATIATREYA) : (a) and (b) A Statement 
Is enclosed. 

(c) and (d) No urban Infrastructure development 
project for State Governments is being cunsldered fur 
assistance by Asian Development Bank (ADB) In calendar 
year 2002. A loan of US $ 210 million for the West Bengal 
corridor Development Project has however been approved 
by ADB In December, 2001. 

Statement-I 

Status 'of urban Infrastructure development projects funded by ADB (as on 31st December, 2001) 

(In US $ million) 

S.No. Loan Project Name Date of Date of Loan Cumulative 
No. Approval Closing Amount Disbursement 

2 3 4 5 6 7 

1. 1415 Karnataka Urban Infrastructure 1211995 6/2004 85.00 52.90 

2. 1416 Karnataka Urban Infrastructure HDFC 12/1995 112001 20.00 20.00 

3. 1549 Housing Finance (NHB) 9/1997 6/2003 100.00 100.00 

4. 1550 Housing Finance (HUDCO) 9/1997 612003 100.00 100.00 

5. 1551 Housing Finance (HDFC) 911997 6/2003 100.00 100.00 

6. 1647 Rajasthan Urban Infrastructure Development 12/1998 612005 250.00 1.30 

7. 1704 Karnataka Urban Deve. & Coastal Environment 10/1999 612005 175.00 1.10 
Management 

8. 1720 Urban & Environment Infrastructure Facility (ICICI) 12/1999 912006 80.00 0.50 

9. 1721 Urban & Environment Infrastructure Facility (IDFC) 12/1999 912006 30.00 0.00 

10. 1759 Housing Finance-II Project (NHB) 9/2000 6/2007 40.00 0.00 



177 Written AnSW8f!1 Phalguna 7, 1923 (Saka) 

2 3 

11. 1761 Housing Finance-II Project (ICICI) 

12. 1813 Calcutta Environment Improvement 

Terrorists Arrested In the 
Country 

69. SHRI CHANORESH PATEL 

SHRIMATI KAILASHO OEVI : 

SHRI G.J. JAVIYA : 

Will the Minister of HOME AFFAIRS be pleased 
to state : 

(a) the number of terrorists nabbed and killed In 
the country during the years 2000, 2001 and 2002, till date, 
State-wise; 

(b) the details in regard to ROX, drugs and arms 
etc. seized from them during the said period; 

(c) the details of the nabbed terrorists and the 
outfits to which they belong; and 

(d) the action taken/proposed to be taken against 
those terrorists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAGAR RAO) : (a) The 
number of terrorists killed/arrested during 2000, 2001 and 
2002 Is as under : 

Killed Arrested 

Jammu and Ka.hmlr (upto 15.2.2002) 

2000 1520 342 

2001 2020 92 

2002 242 40 

North Eastern State. (upto 15.1.2002) 

A •• am 

2000 321 423 

2001 282 173 

2002 7 

4 5 

9/2000 6/2007 

12/2000 12/2007 

Total 

Killed 

2000 15 

2001 7 

2002 

Trlpura 

2000 38 

2001 30 

2002 

Arunachal Prad.sh 

2000 24 

2001 20 

2002 2 

Nagaland 

2000 85 

2001 63 

2002 

Mlzoram 

2000 

2001 

2002 

Manlpur 

2000 102 

2001 168 

2002 4 

To QUHtions 178 

6 7 

80.00 0.00 

250.00 0.00 

1310.00 375.80 

Arrested 

61 

47 

15 

798 

547 

8 

43 

31 

81 

80 

13 

117 

577 
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Killed Arrested 

Punjab (upto 31.1.2002) 

2000 2 38 

2001 32 

2002 2 

(b) and (c) ·Publlc Order" "Police" being State 
subjects, Central Government does not maintain details of 
such information. 

(d) Action Is taken agalnts the terrorists under 
various prOVisions of law by the concerned State 
Governments. 

Expansion of DPEP 

70. SHRI DINSHA PATEL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have received any 
proposal from the Government of GuJarat for expansion of 
District Primary Education Programme to some more 
districts In the State; 'and 

(b) H so, the details thereof and the action taken 
by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) Govornment of India had received 
a proposal for expansion of DPEP to more districts in 
Gujarat. This proposal was examined and accepted. 
Accordingly the DPEP programme has been expanded to 
six additional districts. Of these, three Districts are funded 
by Government of India through Dutch assistance which 
are Kutch, Sabarkantha and Surendranagar. The Districts 
of Bhavnagar, Jamnagar and Junagarh are being funded 
by the Government of Guiarat. An amount of Rs. 7.50 crore 
was released by Government of India vide sanction letter 
dated 3.10.2001, as first Instalment for the year 2001-2002. 

Indira Mahila YoJana 

7'. SHRI AP.' JITHENDER REDDY : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government have taken up a 
special programme named Indira Mahlla Volana at 
improving socio-economic status of women; 

(b) If so, the details thereof; 

(c) the details of allocation made to Andhra 
Pradesh during the last 2 years and the extent to which 
the allocation was utilised; and 

(d) the details of achievements made by the State 
during the period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) Indira Mahlla Yojana (IMY), 
which was being implemented in 238 blocks in the country, 
has been recast In March 2001 Swayamsidha. 

(b) Swayamsldha is an integrated scheme for 
women's empowerment. It Is based on the formation of 
women Into Self-Help Groups (SHGs) and alms at the 
holistic empowerment of women through awareness 
generation, economic empowerment and convergence of 
various schemes. 

(c) In 2000-2001, an amount of Rs. 11.19 lakh was 
released and, in 2001-2002, Rs. 16.00 lakh have been 
allowed to be utilized from the unspent balance available 
in the State under erstwhile IMY. 

(d) The State Action Plan has been approved In 
December 2001, 

{Translation] 

Ballka Samridhl Yo)ana In 
Bihar 

72. SHRI RAJO SINGH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Ballka Samrldhl Yolana Is being Imple-
mented In Bihar; 

(b) if so, the total amount deposited in the interest 
bearing accounts In the names of the girls (Ballka) In the 
State eluring 2001-2002; and 

(c) the steps taken/proposed to be taken to make 
the scheme popular In the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) Yes, Sir. 

(b) and (c) The Information Is being collected and 
will be laid on the Table of the House. 

[English] 

MLC Reports 

73. SHRI RAMJEE MANJHI : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government are aware of the fact 
that the concerned police stations In Deihl are not 
collecting MLC reports from the Hospitals In time for taking 
action to investigate the cases ot assault: and 

(b) If so, the number of MLC reports collected by 
the police stations during the last 12 months and the action 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) During the last one year from 1st February, 2001 to 
31st January, 2002, 8684 medico legal cases were 
reported in Delhi of which reports In re.pect of 8612 cases 
were collected. On the basis of these reports, cases were 
registered by Deihl Police in 5293 cases and In the 
remaining cases no cognizable offence could be made out. 

The reports in tbe remaining 72 cases have not so 
tar been collected as these have not yet been finalized. 

Change. In DGS & D Contrsct 
Rete. 

74. SHRI PAWAN KUMAR BANSAL : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Union Territory of Chandigarh has 
80 tar followed the policy ot according preference to local 
manufacturers for. various supplies to the UT Administration 
on contract rate of DGS & 0 or Punjab Govemment; 

(b) whether the UT Administration has stipulated 
some changes therein despite the local units competing 
favorably In quality and price: and 

(c) If 80, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt CH. VIOYASAGAR RAO) : (a) and 

(b) The Price Preference Policy Introduced by the 
Chandigarh Administration in February, 1989 continues to 
be In operation without any modification. 

(c) Does not arise. 

Setting up of National Sports 
Universities 

75. SHRI J. S. BAAR . Will the MInister of YOUTH 
AFFAIRS AND SPORTS be pleased to state 

(a) whether the Govemment propose to set up 
National Sports Universities for selected sports; 

(b) If so, the details thereof; and 

(c) if not, the reasons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) to (c) The proposal to set up a 
Sports University is stili at a formative state and the 
Government has constituted a Working Group, headed by 
the Director General 01 Sports Authority 01 India for working 
out the details. 

Lalit Mathur Committee Report 

76. SHRI M. K. SUSBA : Will the Mlnist~r of RURAL 
DEVELOPMENT be pleased to state : 

(a) the detailS at demands made by Assam and 
other North Eastern States; 

(b) whether the Lalit Mathur Commme8 set up by 
the Govemment to go into the demands of these States, 
has aubmmed its reports; 

(c) it so, the details of the recommendations; 

(d) the reaction at the Government thereto; and 

(e) the details 01 recommendations likely to be 
accepted by the Government? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) Broadly the demand mad. by 
Assam and the other NE States are as follows ; 

(1) The BPL line of As. 280.85 per capita per 
month u circulated .arlier by the Ministry of 
Rural Development was not realistic for the 
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North Eastern Region. A more realistic definition 
of poverty taking into consideration the peculiar 
circumstances and constraints which are pre-
valent in the North Eastern Region is required 
because even within the North Eastern States 
itseH there would be disparity if allocation of 
fund Is made based on population. 

(2) The proportion of rural poor for each N.E. State 
should be taken as the main criterion for 
allotment of funds. 

(3) From the 10% allocation under RD Ministry for 
the N.E. States, sub-allocation to each of the 
State should be made based on rural population 
and Inversa density of population in which 50% 
of funds available should be allocated on the 
basis of population and other 50% of the 
available funds on the basis of inverse density 
population. Further, the 10% allocation of funds 
for rural development In the RD Ministry should 
be retained with the Ministry for specific rural 
development programmes only. It should not 
be linked with programmes having matching 
State. share but should be linked with 
programmes which are of 100% Centrally 
Sponsored Scheme. 

(4) The unutlllzed or unavalled amounts shOUld 
not be surrendered to the non-Iapsable pool. 
They should not be diverted even if delay is 
there in receiving proposals. It should remain 
non-laps able within the Ministry of Rural 
Development towards a scheme or pool of 
resources for infrastructure development In 
rural areas' In the States of the NER. The States 
should be given sufficient liberty and flexibility 
to formulate their own proposals as per their 
specific requirements. 

(5) Release of funds for the NE States should be 
In one instalment, considering the limited 
working season In the region as Is the case 
of LEH area in J & K State which Is permissible 
under the guidelines. 

(6) Owing to poor resource base and very low 
capability for resource mobilization, the sharing 
of funds between the Centre and State should 
be on the basis of 90 : 10 and not 75 : 25. 

(7) It Is desirable to evolve alternative mechanism 
for micro credit delivery in view of the failures 
of Institutional finances to reach out In the rural 
areas. The Government of India should support 
pilot schemes/projects/concept for energizing 
rural credit. It is also proposed that a certain 
amount of fund say about Rs. 20.00 crores be 
provided for each State of the North East, from 
the Central Pool of resources for the North 
Eastern States, to serve as resource or fund 
In-lieu of the guarantee for extension of credit 
to the State through various channelizing 
agencies. 

(8) For the first five years of the SGSY Scheme 
credit linkage should not be insisted upon and 
be made optional. The amount of revolving 
fund for SHGs should be increased to a 
maximum of Rs. 50,0001- from the present level 
of Rs. 10,000/- as this would help In facilitating 
early group formation, reducing the Incubation 
period of the groups and revolving of fund for 
productive use. 

(9) The Implementation of Rural' Connectivity 
under PMGY for N.E. States should be by the 
State R.D. Departments and that funds under 
the programme should be released to the 
ORDAs immediately on receipt of specific 
proposals and on sanction of the project by the 
Ministry of Rural Development. 

(10) The alloction of funds under Employment 
Assurance Scheme should be on need-based 
basis and not on Rural Population and the 
Programme be implemented as a 'Demand 
Driven Scheme'. 

(1 1) The present Training Institutions for Rural 
Development are Inadequate and needs to be 
strengthened In the North Eastern Region. 
Hence, more institutions like ETC should be 
established in the region as per the requirement 
of the NE States. Therefore, the recurring and 
non-recurring expenditure of the SIRD and 
ETCs in the North Eastern Region should be 
funded by the Government of India on 100°/. 
basis. 

(b) Yea, Sir. 
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(c) The major recommendations of The Intel-
ministerial Committee on North Eastern Region, headed 
by Sh. Lalit Mathur as follows : 

(i) A State-specific approach should be adopted 
for all development programmes. 

(ii) The North Eastern States (Including Sikkim) 
should get their perspective plans completed 
on p.riorlty to provide a platform for the 
development thrust In rural areas. 

(iii) The Village Community Organisations In the 
North Eastern States must be built upon, 
strengthened, mainstreamed and utilised in RD 
programmes. 

(Iv) The contributions to the Non-Iapsable pool by 
the Departments and the Ministries with 
programmes in the rurai areas must be utilised 
only for projects 01 rural development, which 
must be integrated, composite and focussed 
programmes, particularly lor the poor. The 
unspent sum transferred to the Non-lapsable 
Pool by the Ministry of Rural Development shall 
remain reserved exclusively for Rural Deve-
lopment ProJects. It would be appropriate to 
constitute a Committee In the Ministry 01 Rural 
Development for the consideration and approval 
of projects for Rural Development from the 
non-Iapsable pool. 

(v) The States may pool 30-40% of the allocations 
each year under all the RD programmes put 
together, for composite projects which shOUld 
be taken up for implementation over a period 
of 3-4 years so as to ensure sustain ability. The 
State Governments would be required to 
formulate proposals and Indicate the 
requlremonts to the Ministry of Rural 
Development at the beginning of the year. 
Suitable Guidelines would need to be issued 
by the Ministry. 

(vi) The Committee have recommended certain 
changes in the guidelines of major Poverty 
AUevlatlon Programmes Uke the Swaranjayanti 
Gram Swarozgra Vojana (SGSY). the Indira 
Awes Yojana (lAY), the Employment Assurance 

Schema (EAS) etc. to suit the local conditions 
and priories of the Region. 

(vii) The change In the cri!erion for the allocation 
of funds to Individual North Eastern States may 
be reviewed by the Planning Commission. 
taking Into account their respective pOllerty 
ratios which could be dElli/sed on the basis of 
the latest NSSO Survo!Y 

(viii) The Committee lelt that conSidering the special 
Category status 01 Ihe North Eastern Slales, 
and Ihe decision taken In the Ministry of 
Textiles. Ihere is a caS8 for agreeing to their 
request for change In the funding pattern from 
75 : 25 to 90 : 10 and recommends that the 
Planning Commission may favourably consider 
It. However, this could be equally applicable to 
similarly placed States in other palts of the 
country as well. 

(ix) The North Eastern States may be allowed the 
necessary flexibility to reallocate RD funds 
among various Schemes, depending on their 
local requirements, after due approval by the 
Ministry of Rural Development. 

(d) and (e) The Government has set up a North East 
Cell In the Ministry of Rural Development, to oversee the 
implementation of the various Rural Development Schemea 
01 the Ministry for NE Region. The NE Cell, has also taken 
up the recommendations 01 the Inter-ministerial Committee 
on North E.stem Region with various departmerlta (like 
Planning Commlallon, 0/0 Development of North E.stern 
Region etc.) as well as within the Mlnlatry of Rural 
Development. 

SettIng up of New Engln..,lng 
Collegee and Polytechnlca In 

Ker.la 

77. SHRI KODIKUNNIL SURESH Will the 
Minister of HUMAN RESOURCe. DEVELOPMENT be 
pleased to state : 

(a) the tolal number of applications so far received 
from Karala for getting affiliation by All India CouncU for 
Technical Education (AICTE) to start new englne.rlng 
colleges and polytechnics: and 

(b) the number of applicalloM cleared/rejected 
alongwith the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN I1ESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) As per the Information furnished by the All 
India Council for Technical Education (AICTE), a total 
number of 91 applications were received from the 
Institu1lons from the State of Kerala for establishment of 
new Degree Engineering Institutions during 2002-03 
8esslon. The proposals for establishing polytechnics are 
being processed by the State Government. 

(b) Out of 91 applications, only 52 applications 
were submitted with requisite documents and of which only 
47 applicants appeared before the Hearing Committee. 
Out of 47 such cases, Letter of Intent has been issued to 
5 institutions and to the remaining institutions, deficiencies 
observed in their proposals have been conveyed. 

Demolition of Unauthorised 
Buildings In Deihl 

7B. SHRI HANNAN MOLLAH : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) the details of the demolition of unauthorised 
buildings in Delhi during the last one year; 

(b) whether it Is a fact that there are unauthorised 
residentiaVcommercial buildings at various places in South 
Delhi including Salnik Farms that remained untouched; 
and 

(c) H so, the reasons therefor and reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) The details of 
unauthorized constructions/encroachments removed by 
DDA. MCD and NDMC during the last one year is as 
under: 

DDA 5472 (during 2001) 

MCD 9779 (during 2001) 

NDMC 136 (during 2000-01) 

(b) and (c) Detection of, and action against, 
unau1horlzed construction Is a continuous and on-going 
procHS. The local bodies Including DDA takes appropriate 
action as per the relevant laws in 8uch cases. 

[Translation) 

Subletting of Govemment 
Bungalowa/Quarter. 

79. PROF. DUKHA BHAGAT : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) the number of allottees in each type beloging 
to general pool as well as other pools who were found 
having sublet their bungalows/quarters since 1997, till date 
year-wise; 

(b) the action taken by the Government so far to 
evict those subtenants from the Government accommodation 
and the number of subtenants evicted so far and the 
present status in regard to the rest of the cases; and 

(c) the action taken by the Government so far 
against the erring allottees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) During surprise 
checks of the quarters under the control of the Directorate 
of Estates, the number of quarters suspected of being 
sublet during the years 1997, 199B, 1999,2000.2001 and 
till 15.2.2002 is indicated in the enclosed Statement. 

(b) and (c) As per prescribed procedure, show cause 
notices are Issued to the allottees of quarters suspected 
to be sublet, for a personal hearing before the Competent 
Authority. After hearing, the competent authority decides 8S 

to whether a case of subletting is established or not. In 
case, the competent authority, arrives at 8 decision that 
sut..etting Is established the allotment Is cancelled. The 
allottee has a right of appeal to the Director of Estates. 
If appeal is rejected, the allottee Is required to vacate the 
quarter. In case of non-vacation 0' the quarter by the 
allottee, the case is referred to the Estate Officer for eviction 
proceedings under the Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971. Apart from cancellation 
of quarter. disciplinary action under Central Civil Services 
(ClassHlcation, Control & Appeal) Rules, 1965 Is also taken 
against such allottees by the concerned disciplinary 
authorities. During the years 1997, 199B, 1999,2000,2001 
and 2002 (till 15.2.2002), allptment of 1086 quarters were 
cancelled and 641 houses were got vacated after following 
the due process of law. 
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Statement 

The Number of Quarters under the Control of Directorate of Estates Suspected Sublet during the 
years 1997, 1998, 1999, 2000, 2001 and till 15.2.2002 

Suspected Sublet 

Year Type-I Type-II 

1997 125 148 

1998 48 68 

1999 120 103 

2000 164 154 

2001 859 638 

1.1.02 to 15.2.2002 165 84 

[English] 

Removal of megal Constructions from 
Agricultural Land 

80. SHRI RAGHUNATH JHA : Will the Minister 01 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to refer to the replies given to usa No. 1403 
and 375 dated 31.7.2001 and 20.11.2001 respectively and 
state: 

(a) whether the said information has since been 
collected; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which It Is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU D.ATIATREYA) : (a) to (d) The Information 
has since been collected and is given beiow : 

The Municipal Corporation of Deihl has reported that 
in a Civil Writ Petition No. 673412000-RaJiv Malhotra Vs 
UOI and Ors-It has filed a report 0: the Committee for 
evolvingl formulating policy of action to be taken In Sainik 
Farm. However, the Court has not given any directions in 
this regard and the matter is sub-judice at present. 

No actual survey has been done by MCD to know 

Type-III Type-IV ryp.-V Total 

29 13 315 

30 03 01 150 

74 10 307 

110 07 435 

445 08 01 1951 

13 262 

the exact figures of Illegal constructions In Sainlk 
Farms, 

Government of NCT of Deihl has reported that about 
890 Blghas gram sabhaJvested gram sabha land falls In 
Sainik Farms. The revenue authorities are pursuing further 
action. 

Decontrol of Domestic 
Pharmaceutical Sector 

81. SHRI A. VENKATESH NAIK : Will the Mlnist.r 
of CHEMICALS AND FERTILIZERS be pleased to stale : 

(a) whether there Is any proposal to decontrol 
domestic pharmaceutical sector; 

(b) If 80, the reasons Iherefor; 

(c) the impact of decontrol on the common man; 
and 

(d) the sleps taken by the Governmenl to provld. 
cheap medicine 10 the common man? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHAI SATYA BAATA 
MOOKHERJEE) . (a) 10 (d) Government has rec.nlly I 

announced the "Pharmaceutical Pollcy-2002", which lays 
down the mechanism of price regulation of drugs. The main 
objectives of this Policy are lnteralla, ensuring abundant 
availability at (.asonable price. within the country of good 
quality •••• ntlal pharmaceuticals of m... con.umption 
and strengthening the Indigenous capability for cost 
effective quality production. 
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Study on Medara Community 

82. SHRI A. BRAHMANAIAH : Will the Minister of 
TRIBAL AFFAIRS be pleased to state : 

(a) whether the Union Government propose to 
conduct a study, on the Medara Community of Andhra 
Pradesh by the Anthropological Survey of India (ASI); 

(b) H so, the details thereof; 

(c) whether the ASI has since then filed its report 
to the Union Government; and 

(d) H so, the salient points of this study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TRIBAL AFFAIRS (SHRI FAGGAN SINGH KULASTE) : (al 
to (d) The Anthropological Survey of India (ASI) was 
addressed on 24th April, 2000 to conduct a study on the 
Medara Community. The ASI has furnished some write up 
on the community but the material supplied was not found 
adequate. The ASI has been again requested to submit 
the report in the light of criteria laid down for scheduling 
communities. 

Marketing Plan of RCF 

83. SHRI PRAKASH V. PATIL : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(al whether Rashtriya Chemicals and Fertilizers 
(RCF) has recently prepared an action plan to strengthen 
Its marketing network; 

(b) If so, the details thereof; 

(c) whether the action plan envisages new 
initiatives to cover the tribal and backward areas of the 
States that It covers including Maharashtra: and 

(d) H so, the details thereof including sales 
handled by RCF In tribal and backward areas of 
Maharashtra during the last three years? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS (SHRI SATVA SRATA 
MOOKHERJEE) : (al Ves, Sir. 

(b) The salient features of the Action Plan ara : 

(il Rationalize dealers' network keeping In 
view their performance, araa of operation, 
requirement for Increasing sales volume, 
etc. 

(II) Improve the logistics by utilizing warehousJng 
facilities at strategic locations and provide 
value added services such as prompt 
delivery of material to the fertilizer dealers. 

(iii) Rationalize collaterals from the dealers so 
as to optimize sales volume with necessary 
safeguards. 

(Iv) Strengthen publicity and promotion activities 
in a focussed way, to increase the sales 
volume and improve the brand equity with 
particular emphasis on services to the 
farming community such as training, soli 
testing, demonstration, awareness pro-
grammes, etc. 

(c) and (d) The Action Plan envisages Initiatives. In 
tribal and backward areas of the States where "RCF 
markets its products including the State of Maharashtra. 
These initiatives include giving preference In rural 
development programmes, distribution of crop literature, 
saies of fertilizers in small packets, mini kit distribution, 
awareness programmes with emphasis on dry land 
farming practices, etc. 

In Maharashtra the districts of Chandrapur, Shandara, 
Gondia, Gadchiroli, Osmanabad, Nandurbar and part of 
the districts of Thane (Dahanu. Shahapur. Mokhada. 
Jawahar and Talasari talukas); Raigad (Pall, Karlat, Pen 
and Khalapur talukas): Amravati (Dharanl and Chikhaldara 
talukas); Naslk (Peth. Surgana, Kalwan, Igatpuri and 
Satana talukas); Dhule (Sakrl taluka), by and large, 
constitute tribal and backward areas. The sale of RCF 
fertilizers in these areas during the last three years has 
been as under : 

(Oty In MTs) 

District 1998-99 1999-2000 2000-01 

2 3 4 

Chandrapur 12531 20329 17682 

Bhandara 32153 32984 12461 

Gondla" 11961 

Gadchiroli 9489 11955 11383 

Osmanabad 18486· 18053 12100 

Nandurbar" 11118 
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2 3 4 

Dhule·· 2604 3310 3212 

5297 6014 6324 

Ralgad·· 5337 6458 5394 

NasikOO 16360 21639 15004 

·'The.e dstricts have been formed during the year 2000. 

··Sales pertain to only tribal and backward taJukas as mentioned 

above. 

Sarva Shlkaha Abhlyan 

84. SHRI RAM MOHAN GADDE 

SHRI M. V. V. S. MURTHI : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether the European Commissioner for 
Development and Hurpanltarian Aid recently visited India; 

(b) If so, the details of talks held, particularly In 
regard to Sarva Shlksha Abhlyan; 

(c) whether the E.U. have decided to allocate 
some funds for Sarva Shlksha Abhlyan; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE D6VELOPMENT (PROF. RITA 
VERMA) : (a) Yes, Sir. 

(b) The Commissioner for Development and 
Humanitarian Aid, European Commission sought details 
about Government of India's priorities and plans in the 
implementation of Sarva Shlksha Abhlyan. 

(c) Yes, Sir. 

(d) The European Commission has committed a 
grant of 200 million Euro. (Rs. 800 crore. approx.) for 
Sarva Shlksha Abhlyan. A Financing Agreement to this 
effect has been signed betw.en Government of India and 
Europ.an Commission. 

Dlelnve.tment Commie. Ion 

85. SHRI A. NARENDRA : WHI the Mlnllter of 
DISINVESTMENT be ptea.ed to state : 

(a) the number of reports .ubmttted by the 
Disinvestment Commission 80 far; 

(b) the main recommendations made In th .. e 
reports; 

(c) the number of recommendation. Implemented 
by the Government 80 far; and 

(d) the reasons for not implementing majorfty of Its 
recommendations by the Government? 

THE MINISTER OF DISINVESTMENT AND MIMSTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI ARUN SHOURIE) : (a) The Dlslnv .. tment 
Commission has so far submitted 1 3 r.port. recommending 
for disinvestment In 58 Public Sector Undertaking •. Out of 
these, r.vised recommendations In 4 c .... have been 
made recently In January, 2002. 

(b) Out of the 58 case., the Disinvestment 
Commission recommended strategic sale for 31 PSUs, 
trade 3ale for 8 PSUs, offer of shares In 5 PSUs, clolurel 
sal. of assets In 4 PSU., empioyee buy-out failing which 
strategic sale In 2 PSUs and deferment of dlalnvestm.nt 
In 8 PSUs. 

(c) Most of the company·sp.clflc recommendations 
have been considered by the Government and action hu 
been taken. In many other cases, consultations with the 
Administrative Ministries have been Initiated. In some 
cases, predialnvestment actions have been started. Out 01 
50 PSUs In which the Commission hal recommended for 
disinvestment, Government shareholdlng in 10 PSU. vIZ .• 
Gas Authority of India Ltd., Container Corporation of India 
Ltd .• 011 and Natural Ga. Corporation Ltd., Modem Food 
Industries (India) Ltd .• Sharat Aluminium Company Ltd .• 
Bongalgaon Reflnerle. & Petrochchemlcala Ltd .• HTl Ltd .• 
IBP Ltd. and 9 hotels of ITDC and 3 hotela of Hotel 
Corporation of India Ltd. ha"e been dl.lnveated. 
Disinvestment In Paradeep Phosphat. Ltd. ha. alao been 
approved. In addition. dislnv •• tment proce •• Ia In progre •• 
In 17 companies. viz .• Hlndu.tan Zinc limited (HZL). Indian 
Petrochemicala Corporation Ltd. (IPCL), NEPA Ltd .. India 
Tourism Development Corporation (ITOC) (Remaining 
hotels). Hotel Corporation of India Ltd. (Remaining hotefa). 
Air India Ltd. (AI). Engineering Projects (India) Ltd. (EPll). 
Hlndu.tan Copper Ltd. (HCL). Hlndu.tan Organic 
Chemicals Ltd. (HOCl). Mad,.. Fertilize,. ltd. (MFL). 
Mlnerala & Meta. Trading Corporation of Indta lid. 
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(MMTC), National Fertilizers Ltd. (NFL), Shipping 
Corporation of India Ltd. (SCI), Sponge Iron India Ltd. 
(SilL), State Trading Corporation of India Ltd. (STC), 
MECON Ltd. and National Aluminium Company Ltd. 
(NALCO). 

(d) In most of the cases the recommendations of 
the Commission have. been implemented or actions have 
been initiated for their implementation. It may be noted that 
the recommendations of the Commission are advisory in 
nature. Based on the recommendations. Government after 
consultations with aU stake-holders takes a final view. The 
Successful implementation of the Government decision, in 
turn, depends on a variety of factors including market 
conditions, interest of prospective bidders, adequacy of 
bid-price etc. 

Training to Member. of 
Panchayats 

86. SHRII G. PUnA SWAMY GOWDA: 
SHRI R. S. PATIL : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether the Government propose to train the 
members and Sarpanches of the village panchayats 
regarding their duties. and responsibilities etc.; and 

(b) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) Imparting training to 
the Members and Chairpersons of Panchayats Is the 
responsibility of the StatesJUnion Territories and the 
Government of India has been providing limited financial 
assistance on the request from the States/Union Territories 
for Imparting training to the representatives of Panchayati 
Raj Institutions. It. has now, however, been decided to train 
all the elected Panchayat functionaries of all levels within 
a period of three years. 

{Trans/arion} 

Vlalt of Indian Delegations Abroad 

87. SHRI NAWAL KISHORE RAI 
SHRI RAMJI LAL SUMAN . 

Will the Minister of HUMAN RESOURCE 
DEVaOPMENT be please to state : 

(a) whether the Government had sent delegations 
abroad with cultural, literacy and other objectives; 

(b) if so, the total number of delegations sent 
abroad during 1998-99, 1999-2000, 2000-2001 and 2001-
2002 and till date alongwith the names of countries to 
which they were sent; 

(c) the details of Government officials and non-
Government Officials accompanied with each delegation; 
and 

(d) the criteria laid down for selecting members for 
each delegation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (d) The Information Is l;Ielng collected and 
will be laid on the Table of the House. 

{English] 

Deployment of Armed Force. for 
Assembly Elections 

8e. SHRI SHRINIWAS PATIL : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the State Governments where 
Assembly elections or municipal elactions are to be heid, 
have asked the Union Government to provide them a large 
contingent of Armed Forces to ensure peaceful elections; 

(b) If so, the details thereof, State-wise; 

(c) the action taken by the Government thereon; 
and 

(d) the number of companies of armed forces 
deployed on the elections duty, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) The State Governments have been demanding Central 
Paramilitary Forces for Assembly Elections, Bye-elections 
to AssemblylParliamentary Constituencies, as well as for 
Municipal Elections. The demands received recently from 
various States are given hereunder : 

Name of State No. of coys demanded 

2 

Punjab 160 coys 
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2 

Uttar Pradesh 580 coys 

Uttaranchal 63 coys 

Manipur 429 coys 

Assam 58 coys 

Maharasntra 4 coys 

Orissa 6 coys 

Jammu & Kashmir 54 coys 

Tripura 25 coys 

Andhra Pradesh 3 coys 

(c) and (d) The Central Paramilitary Forces are made 
available to assist the State Governments to make 
arrangements for peaceful, free and fair conduct of polls. 
The level of deployment of these forces depends upon the 
over ail security scenario and availability of these forces, 
and is decided in consultation with the Election Commission 
of India. It is nof in public interest to indicate the details 
of these forces and their levels of deployment in various 
States. The Central paramilitary Forces are not normally 
deployed for elections to local bodies, as a matter of policy. 

Sub-Regional Centre of 
SAl at Tlrupatl 

89. SHRi Y. S. ViVEKANANDA REDDY : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government of Andhra Pradesh 
has requested for setting up of sub-regional Centre of 
Sports Authority of India (SAl) at Tirupati In Andhra 
Pradesh; 

(b) If so, the action taken by the SAl in this regard; 

(c) the amount spent by the SAl for the 
development of sports in the State during each of the last 
three years and till date; 

(d) whether the funds allocated to the State for the 
purpose have been diverted to other States; 

Ce) If so, the details thereof and the rea.ona 
therefor; 

(f) whethar .ettlng up of Rowing Academy at 
Hyderabad has also been proposed; 

(g) If so, the progress made In this regard so far; 
and 

(h) the funds allocatedllikely to be allocated for 
setting up of new centres tn the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) Yes, Sir. 

(b) The SAl has requested the State Govemment 
of Andhra Pradesh to create necessary infrastructure as 
per the scheme for opening of a subeentre for which SAl 
would provide the equipment, coaches in the discipline. 
identified for the training, scientific back-up and meet all 
the running expen.es Including satary of coache., 
scientific staff, administrative ataff and alao the boarding 
and lodging expenaes of the trainee •. The reply from the 
State GoYl. of Andhra Pradesh In this regard Is stili awaited. 

(c) SAl has spent the following amounts for 
development of sports In Andhra Pradesh during the la.t 
three years and till date 

1998-99 Rs. 1.32,73,747/-

1999-2000 Ra.1,56,22,525/-

2000-2001 Rs. 1,82,11,2301-

2001-2002 (Jan.) Rs. 1,63,20,009/-

(d) and (a) SAl does not make a state-wlse allocation 
of funds. The funds are al1oc9ted I)n the basis 0' sch.mes 
i.e. National Sports Talent Contest (NSTC) Army Boys 
Sports Companies (ABSC), SAl Training Centre. (STC), 
Special Area Games (SAG) and Centre of Exc .... nc. 
(COE). 

(') and (g) The Stat. Govt of Andhra Pradesh hu 
proposed the setting up of a Rowing Academy at 
Hyderabad. Since, at present, there Is no scheme under 
which the SAl couid provld. financial aaslstance 'or s.tting 
up of a Rowing Academy. SAl Is not in a position to 
consider this proposal. Hower.r, SAl haa requnted the 
State Gov.rnment to allot a building free of coat so that 
SAl could consider opening a Special Area Games Centre 
for water Sporta In Hyd.rabad. Reply of the Stale 
Govamm.nt Is awaned. 
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(h) Allocation of funds will be made once new 
centres are approved by the Finance Committee of SAL 

New Maeter Plan for Delhi 

90. SHRI PRABHUNATH SINGH 
SHRI NARESH PUGLIA : 

Will the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to state : 

(a) whether the Lt. Governor of Delhi has 
announced a new Master Plan for Delhi from 2001 to 2021; 

(b) If so, the details thereof; 

(c) whether this new draft of Master Plan has been 
criticised by all the quarters; 

(d) if so, the details thereof and the reaction of the 
Union Government thereto; 

(e) whether it is a fact that Delhi will be 
categorised as urban areas, eliminating lawns and land 
for agricultural purposes under the Master Plan for 2001-
2021; and 

(f) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDAR~ DATTATREYA) : (a) to (c) No, Sir. The 
Lt. Governor of Delhi had Indicated only some of the 
possible policy alternatives being cons;dered by DDA and 
not the draft Master Plan for Deihl 2021. 

(d) Master Plan for Delhi Is notified as per the 
proVisions of Deihl Development Act, 1957. This process 
involves comprehensive examination of Issues pertalninf, 
to planned development of Delhi. Suggestions/objections 
are also obtained through public notice before the draft 
Plan Is submitted by the Authority to the Government. It 
Is considered by the 'Government for approval, rejection 
or modifications. 

(8) and (f) There is no such proposal with the 
Government. 

(Tro"slation] 

Fake Medical Bill Scam In DDA 

91. SHRI SUNDER LAL TIWARI ; 

SHRI SATYAVRAT CHATURVEDI : 

Will the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to state : 

(a) whether a Medical Bill Scam has been 
exposed in the Delhi Development Authority; 

(b) if so, the date on which the Government came 
to know about this scam and the action taken by the 
Government in this regard; 

(c) the details of the officers/employees to whom 
payments were made against the fake medical bills 
alongwith the details In regard to the amount of bills paid; 
and 

(d) the total number of officers/employees to whom 
the payments were made against the fake medical bills 
alongwith the number of those who were Instrumental in 
making such payments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA) : (a) and (b) The Delhi 
Development Authority (DDA) has reported· that on receipt 
of a complaints regarding fictitious medical reimbursement 
of bills on 11.5.01, the matter was Investigated by their 
vigilance Deptt. The allegation regarding the fictitious bills 
could not be substantiated during the inquiry. However, on 
scrutiny of selected bills cases of slackness In audit of bills 
were noticed. The officials found responsible have been 
identified and a proposals to initiate departmental 
proceedings against the defaulting officials under Delhi 
Development Authority Conduct, Disciplinary and Appeal 
Regulation 1999 has been sent to the Central Vigilance 
Commission, Government called for a report from the DDA 
on 16.7.2001 on the medical scheme wherein It was 
intimated to it that a vigilance enquiry had been initiated 
by the DDA suo-motu to examine the complaints. 

The medical facility which was being provided by 
seven empanelled nursing homes and hospitals on credit 
basis has been withdrawn w. e. f. 1.4.2001. Further vide 
orders dated 4.10.2001 reimbursement cost towarda 
medical treatment from these seven nursing homes and 
hospitals has also been disallowed till further orders. As 
regards the role of empa[lelled nursing homes and 
hospitals the advice of the Directorate of Health Services, 
Gov!. of NCT of Delhi has been sought. 
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(<:) and (d) DDA has reported that no case of fake 
medical bUls has been noticed. 

(English) 

Soph18ttcated Weapons to 
Police Personnel 

92. SHAI C. SAEENIVASAN : 

to state: 

SHRI SHANKAR PRASAD JAISWAl 

SHAI SUSHIL KUMAA SHINDE : 

SHRI ANANDRAO VITHOBA ADSUl 

SHRI AKBOR ALI KHANDOKEA : 

Will t~e Minister of HOME AFFAIRS be pleased 

(a) Whether the weapons provided to the police 
personnel in most of the States are outdated and obsolete 
whereas the weapons being used by the terrorists are of 
very sophisticated nature; 

(b) If so, the reasons therefor; 

(c) the steps t8kenlbelng taken by the Union 
Government to assist the States to get highly sophisticated 
weapons and equipments for police personnel; 

(d) the total assistance provided to various States 
for modernization of police force In the country during the 
laat three yeara, State-wlse, year-wise; 

(e) the names of the States which have utilized the 
amount properly; 

(f) whether some States, particularly West Bengal 
has diverted the amount given for the purpose; and 

(g) if SO, the detalis thereof and the action taken 
by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a) to (c) 'Police' and 
'Public Order' are State subjec1s as per list /I of the 
Seventh Schedule of the Constitution. As such, training. 
equipping and modernising their police forces is the 
responsibility of the State Governments. The Union 
Government Is providl(lg financial usistanee to the Stat. 
for modernisation of the State Police forces, which Includes 
assistance for the procurement of sophisticated weaponry 
and equipment to tackle the emerging challenges Includ· 
ing those from the tenorilta. 

Cd) The total assistance provided to various States 
during the last three years under the Scheme for 
modernization of the State Police Forces Is indicated In the 
enclosed Statement. 

(e) and (f) There Is no report from any State including 
West Bengal suggeating diversion of funds meant for 
modernisation of State Police force. However, against the 
plan of Rs. 120.59 crore for the year 2000-01, utilization 
of funds reported by Government of West Bengal is As. 
19.34 erore. 

(g) Home Minister has written to the Chief 
Ministers requesting them to enaure appropriate utilization 
of the funds releaaed by the Union Government under the 
Scheme. 

Statement 

Scheme for Modernisation of State Police Forces-funds 
released during the period 1998·99, 1999·2000 and 

2000-01 (The Central assistance Is to the tune of 
50% of the Modernisation Plan) 

(Ra. In lakha) 

Name of State 1998-99 1999·2000 2000-01 

2 3 4 

Andhra Pradesh 709.560 354.780 7202.00 

Arunachal Pradesh 23.135 177.100 115.00 

Assam 47.715 47.715 3657.50 

Bihar 633.120 508.530 5758.50 

Goa Nil Nil 202.00 

Gu,arat 75.090 570.300 5978.00 

Haryana 71.710 319.520 2832.50 

Himachal Pradesh 100.000 437.820 134.00 

Jammu & Kashmir 581.540 40.770 3082.00 

Karnataka 250.800 621.300 8285.00 

Kerala Nil 189.990 2928.50 

Madhya Pradesh 437.820 848.380 5449.00 

Maharashtra 324.915 568.820 8310.00 

Manlpur 234.630 17.315 410.00 
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2 3 4 

Meghalaya 125.940 12.970 154.00 

Mlzoram 43.890 173.385 495.00 

Nagaland 238.430 164.375 284.00 

Orissa 104.610 52.305 3057.50 

Punjab 42.325 42.325 3576.00 

Rajasthan 77.460 Nil 4552.50 

Sikkim 8.610 Nil 183.00 

Tamil Nadu 321.750 163.960 7650.00 

Tripura 23.265 177.795 639.00 

Uttar Pradesh 436.300 951.065 12397.00 

West Bengal 87.385 761.500 6047.50 

Chhattlsgarh 2057.50 

Jharkhand 4015.00 

Uttaranchal 550.00 

Total 5000.000 72000.000 100000.00 

Youth Policy 

93. SHRIMATI RENUKA CHOWDHURY : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) the steps taken by the Government In 
pursuance of the Youth Policy, especially pertaining to the 
problem of unemployment and generation of employment 
opportunities, particularly for self-employment; 

(b) the target fbeed during 1999-2000, 2000-2001 
and 2001-2002; 

(c) whether the target fixed has been achieved 
during the said period; 

(d) If so, the details thereof; and 

(e) the Central Assistance sought and given for 
these schemes during each year, StateoWlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) In pursuance of the Youth Policy 
and with a view to generate self employment for the youth, 
the Ministry Is implementing the following Youth Welfare 
Schemes 

(i) Training of Youth 

(Ii) Financial Assistance to Voluntary Orga-
nisation Working in the Field of Youth; 

(III) Special Scheme for Promotion of Youth 
Activities in Tribal Areas; and 

(Iv) Promotion of Youth Activities and Training. 
(The Above Schemes have been clubbed) 

(b) to (e) A Statement is attached. 

Statement 

(Rs. in lakhs) 

SI,No. Name of the Scheme Years 

1999-2000 2000-2001 2001-2002 

Target Achievement Target Achievement Target Achievement 

1. Training of Youth 125.00 173.00 140.00 174.84 

2. Financial assistance to Voluntary Orga- 144.00 254.00 160.00 189.88 
nlsations working In the field of Youth 

3. Special scheme for Promotion of Youth 100.00 106.78 140.00 204.00 -
Activities in Tribal Areas 

4. Promotion of Youth activities and Training 600.00 205.00 
(-These schemes have been clubbed) (till data) 
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Ttlere is no separate State-wise allocation under 
these schemes as the schemes are in the Central sector 
and assistance is provided to Non-Government 
Organisations and other Organisations on the basis of 
proposals duly r~ommended by prescribed authorities. 

Fake Unlveraltle. 

94. SHRI ASHOK N. MOHOL : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether fake universities are mushrooming 
day by day all over the country; 

(b) If so, whether the existing laws are Ineffective 
to control these fake' universities; 

(c) if so, whether the Government are considering 
strict laws; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (d) Reports have been received by the 
UGC/Govt. of India regarding existence of Universitlesl 
Institutions In the'country which are functioning In violation 
of the University Grants Commission Act, 1956 and have, 
therefore, been declared 'fake'. The existing provision of 
the UGC Act In this regard have been found Inadequate 
to control such Institutions and steps have, therefore, been 
initiated to amend the Act to make the penal provisions 
more stringent. 

Wage Arreara of Employee. of 
Durgapur and Haldia Plant. 

95. SHRI PRABODH PANDA : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the number of workers employed In Durgapur 
and Haldla Plants; 

(b) the time since when the workers have not been 
paid their wages; and 

(c) the steps proposed to be taken by the 
Government to pay their wage arrears and other statutory 
dues? 

THE MINISTER OF STATE IN THE MINISTRY 
OF CHEMICALS AND FERTILIZERS (SHRI SATYA BAATA 

MOOKHERJEE) : (a) Durgapur and Haldla Plants of HFC 
employed 1 030 and 1148 workers, respectively as on 
1.2.2002. 

(b) and (c) SalarylWages are being paid regularly 
to workers till date. 

NCERT Syl.bu. 

96. SHRI SURESH KURUP : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether he Is aware of the fact that no political 
unit of the Deccan and South except Raahtrakutas find a 
mention In the syllabus of Ancient India for Class XI In 
NCERT syllabus; and 

(b) I If so, the steps the Government propose to take 
to ensure proper representation of history In the text 
books? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) As reported by the NCERT, all the 
political dynasties of the Deccan and South India have 
been covered In the syllabus for Ancient India. 

Training to Police Office,.. In US 

97. SHRI IQBAL AHMED SARADGI : 
SHRI G. S. BASAVARAJ : 

SHRI MOINUL HASSAN : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the Union Government have decided 
to send a team of aenlor police officers to the US for a 
crash course to deal with hostage crisis; 

(b) If so, composition of the team; and 

(c) the time by which the team propose to make 
the vialt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (e) 
21 officers drawn from vamUil Central Police Organtzatlonll 
States aUended the Hostage Negotiation Course held 
at Socorro, New Mexico, USA from 7th-18th January, 
2002. 
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Display of Photog,.phs of 
Natlonsl Lesders 

98. SHRI VILAS MUTIEMWAR : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether any norms have been laid down by 
the Government regarding display of photographs of 
National Leaders/Freedom Fighters in the Government 
buildings and in the rooms of the Ministers/Officers and 
other VIPs; and 

(b) if so, the detailS thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a) and (b) No 
instructions/guidelines have been issued regarding display 
of portraits/photographs of National LeaderslFreedom 
Fighters and other dignitaries. The matter has been left to 
the Heads of Departments to decide whether they should 
at all exhibit any portrait/photograph in the office premisesl 
rooms and, If so, of which particular leader, ensuring that 
no controversy arises out of the display of any such portrait! 
photograph. 

{Translation} 

Panchayat Election. in 
Stat .. 

99. SHRI RAMDAS ATHAWALE : Will the Minister 
of RURAL DEVELOPMENT be pleased to state : 

(a) the States where Panchayat Elections have not 
been held for the last five years; and 

(b) the action taken by the Union Government so 
lar In this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) Panchayat elections have not 
been held lor the last live years in Arunachal Pradesh, 
Jharkhand, Chandlgarh (lor Intermediate Panchayats), 
National Capital Territory of Delhi and Pondlcherry. 

(b) The Ministry of Rural Development have been 
requeatlng the Stat.. and Union Territories to hold 
Panchayat elections at the earliest. In the Conference of 
State Ministers 'ncharge of Panchayatl Raj held In July, 
2001 at New Delhi, It was al80 resolved that Panchayats 
elections would be held regularly every 5 years. 

{English] 

Training to Sports Adminlstrato,. 

100. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether any attention has been paid to the 
training of Sports Administrators to help our youths in the 
sports sphere; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken to 
create a body of skilled and trained sports administrators 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) to (c) Yes, Sir. Regular training 
is being provided to SAl officials looking after administration, 
coaching and sports sciences. The officials of the 
administrative cadre are sent for training programmes on 
service matters. The knowledge and skills of the coaches 
are being regularly upgraded by sending them for 
refresher courses held by Netajl Subhash National Institute 
of Sports at Patiala, Bangalore and Kolkata. Coaches! 
sports scientists are also sent abroad for advance training 
under the scheme of Assisting Promising Sportsperson 
and Supporting Personnel. In addition to this, SAl coaches 
and sports scientists are also attached with foreign 
coaches engaged by the Government to train our sports 
persons in order to upgrade their skills. Several workshops, 
clinics and seminars are organised to educate our coaches 
with the latest knowledge. 

Disburs.ment of Funds by UGC to 
Unlv.reltlesJEducatlonal Institution. 

101. SHRI V. M. SUDHEERAN ; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleasad to stata 
the total amount disbursed by the University Grants 
Commission to various universities/educational InstltUJions 
under various schemes since 1997, year-wise; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : A statement showing the grants disbursed by 
University Grants Commission (UGC) to various universities! 
Educational Institutions (State-Wise) during 1997-98, 1998-
99, 1999·2000 and 2000-01 Is enclosed. 
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Statement 

The grants paid by University Grants Commission to the Universities (St.t.-wlse, during the years 
1997-98, 1998-99, 1999-2000 and 2000-2001 under Plan and Non-Plan SChem.s 

(Rs. In lakha) 

SI.No. Name of the University 1997-98 1998-99 1999-2000 2000·20()1 

2 3 4 5 6 

Andhr. Prade.h 

1. Central Instt. of English & Foreign Languages, Hyderabad 574.02 935.44 1127.84 1107.98 

2. Rashtriya Sanskrit Vldyap •• th, Tirupati 134.16 310.38 285.28 410.76 

3. Shri Satya Sai Instt. of Higher Learning, Anantapur 45.50 49.14 65.00 58.30 

4. Hyderabad ·Univ., Hyderabad 1891 .62 3076.89 3017.87 4208.77 

5. Urdu University, Hyderabad 100.00 200.00 400.00 406.50 

6. A.P. Unlv. of Health & Sc., Vljayawada 0.14 

7. Andhra Pradesh Agriculture, Hyderabad 

8. Andhra Univ., Visakhapatnam 450.25 344.88 457.63 451.43 

9. Dr. B.A.A. Open Unlv., Hyderabad 

10. Jawaharlal Nehru Tech., Hyderabad 136.07 84.56 38.75 164.15 

11. Kakatlya, Warangal 115.90 85.70 121.62 122.51 

12. Nagarjuna, Guntur 117.64 125.34 87.87 100.85 

13. Osmanla, Hyderabad 327.94 407.88 436.31 387.07 

14. Sri Krishna Devaraya, Anantapur 152.28 124.24 101.81 101.72 

15. Sri Venkateswara, Tlrupatl 279.67 314.48 337.52 304.05 

18. Sri Padmawathla Mahlla V. Vldhyalaya, Tlrupatl 87.23 79.71 61.00 75.98 

17. Telugu Unlv., Hyderabad 38.93 38.35 70.83 55.19 

18. Acharya N.G. Raja Agrll. Unlv., Hyderabad 0.10 

Total: 4429.33 6174.97 8809.01 7955.28 

Arunachal Prada'" 

1 . Arunachal Unlv., Itanagar 57.09 59.09 84.84 130.18 

1. Assam UnlV., SIct'Iar 858.89 986.32 2188.98 921,88 
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2. Tezpur Unlv., Tezpur 

3. Assam Agril., Jorhat 

4. Dibrugarh Unlv., Dlbrugarh 

5. Gauhati Univ., Guwahati 

Total: 

Bihar 

1. T.M. Bhagalpur Unlv., Bhagalpur 

2. Babasahab BRA Bihar Unlv., Muzaffurpur 

3. K.S. Dharbhanga Sanskrh, Darbhanga 

4. Magadh Unlv., Bodh Gaya 

5. Jal Prakash Unlv., Chapra 

6. L.N. Mhhlla, Darbhanga 

7. Patna Unlv., Patna 

8. Ralendra Agril., Samastlpur 

Total: 

Chhattlagarh 

1 . Guru Gha,id., Unlv.rslty, Bllaspur 

2. Indira Kala Sang.et, Kh.lrag.rh 

3. Indira G.ndhl Krlshl V. Vldyalaya, Raipur 

4. Pt. R.vl Sh.nkar Shukla Univ., Ralpur 

Total: 

Deihl 

1 . Deihl Unlv.rslty, Delhi 

2. I.G.N.O.U., ~ew D.lhi 

3. Jami. Mlllia Islamla, N.w Deihl 

4. J.waharlal Nehru Unlv., New Deihl 

5. Indira Agrll. R •••• rch In.tt. New Deihl 

6. J.mi. H.mdard, New Deihl 

February 26, 2002 

3 

482.05 

88.44 

81.35 

1310.73 

57.21 

69.98 

40.46 

78.45 

48.56 

169.67 

0.04 

464.37 

59.56 

57.73 

0.20 

60.42 

177.91 

6077.35 

7.06 

2394.26 

3532.23 

1.40 

483.10 

4 

877.59 

50.12 

151.47 

2045.50 

58.98 

78.54 

40.49 

83.22 

74.20 

71.14 

406.57 

47.90 

0.38 

40.42 

37.30 

126.00 

10359.66 

0.05 

3678.44 

6057.31 

6.37 

679.45 

To Questions 

5 

1705.75 

157.98 

147.79 

4178.48 

56.13 

94.83 

66.06 

78.17 

52.10 

155.26 

502.55 

82.97 

59.98 

95.88 

238.83 

11138.24 

3680.51 

5070.34 

4.43 

416.52 

212 

6 

692.01 

70.51 

165.06 

1849.46 

58.70 

101.16 

42.00 

47.16 

60.90 

80.36 

390.28 

61.14 

40.44 

57.01 

158.59 

11665.87 

4196.06 

6592.78 

10.21 

707.95 
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7. School of Planning & Architecture, New Delhi 

8. Shri Lal B.S.A. Sanskrit Vidyapith, New Deihl 

9. National Ins~. of the History of Arts Conservation 
and Museology, New Deihl 

Total: 

Haryana 

1 . Haryana Agril, Hlsar 

2. Kurukshetra, Kurukshetra 

3. Maharishi Dayanand, Rohtak 

4. Guru Jambheswar Unlv., Hlsar 

5. National Dairy Res. Insn., Kamal 

Total: 

Gujarat 

1 . Bhavnagar, Bhavnagar 

2. Gularat, Ahmedabad 

3. Gularat Agrll., Dantiwada 

4. GUJarat Aurveda, Jamnagar 

5. Gularat Vldyaplth, Ahmedabad 

6. M.S. Unlv., of Baroda, Vododara 

7. North GuJarat Unlv., Patan 

8. Sardar Patel Unlv., Vallabh Vidyanagar 

9. Saurashtra Unlv., RaJket 

10. South GuJarat Unlv .. Surat 

Total: 

Goa 

1. Goa Unlv., Goa 

Himachal Pradeah 

1. Himachal Pradesh, Simla 

3 

203.29 

1.50 

12700.19 

, .99 

120.37 

146.60 

53.65 

322.61 

81.48 

218.30 

477.71 

182.54 

29.42 

198.54 

102.68 

85.68 

1376.35 

87.36 

154.91 

To Ou~tions 214 

4 5 6 

1.07 

431.88 393.23 4795.35 

1.80 10.44 6.68 

21216.03 20713.71 27974.90 

2.48 1.77 0.70 

124.04 190.46 148.52 

97.19 77.52 99.21 

36.87 40.96 , 05.22 

0.67 

260.58 310.71 354.32 

112.37 69.00 431.23 

181.16 165.13 1654.31 

3.00 

877.71 644.97 830.41 

246.29 191.40 497.27 

70.77 42.28 80.73 

168.51 266.69 150.12 

132.84 134.91 367.93 

7B.89 99.51 454.39 

1868.54 1616.89 4466.39 

122.58 123.90 86.36 

113.74 142.88 170.15 



215 Written Answers February 26, 2002 

2 

2. Himachal Pradesh Krlshi, Palampur 

3. Dr. V.S.P. Unlv., of Horticulture & Forestry, Solan 

Total: 

Jammu & Kashmir 

1. Jammu, Jammu 

2. Kashmir, Srinagar 

3. Sher-e-kashmlr Univ. of Agrll. Sc. & Tech., Srinagar 

Total: 

Jharkhand 

1. Blsra Agriculture, Ranchl 

2. Ranchl University, Ranchi 

3. B.I.T .. Mesra Ranchl 

4. Indian School of Mines, ohanbad 

5. Vlnoba Bhava, Hazarlbag 

Total: 

Karnatak 

1. 8angalore Unlv., Bangalore 

2. Central Indian Inatt. of Science, Bangalore 

3. Central Instt. of Indian Languages 

4. Gulbarga, Gulbarga 

5. Kannada, Hampi 

6. Karnatak, oharwad 

7. Kovempu, Shlmoga 

8. Mangalore, Mangalore 

9. Manlpal Acad.my of Higher Education, Manlpal 

10. Mysore, Mysore 

11. National Law Instt., of India. Bangalora 

12. National Instl. of Mental Health & Nuero Sci., Bangalors 

3 

0.20 

155.11 

207.09 

95.12 

0.83 

303.04 

81.99 

99.75 

1132.91 

1314.65 

198.37 

139.49 

75.59 

140.11 

76.08 

93.67 

0.52 

187.48 

77.31 

3.00 

4 

113.74 

82.09 

206.95 

289.04 

38.13 

72.15 

93.39 

203.67 

293.58 

266.20 

1.55 

96.79 

208.81 

53.47 

121.54 

282.83 

45.91 

4.61 

To Quesrlons 

5 

142.88 

94.06 

134.24 

0.72 

229.02 

96.83 

98.20 

20.81 

215.84 

235.22 

416.73 

84.95 

54.00 

291.51 

77.92 

121.84 

291.78 

108.10 

9.05 

216 

6 

170.15 

126.90 

140.99 

0.66 

268.55 

72.05 

181.87 

12.06 

265.98 

120.07 

120.50 

62.27 

29.00 

170.87 

63.35 

94.57 

0.B1 

209.01 

68.22 
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2 

13. Unlv. of Agrll. Science, DhalWad 

14. Univ. of Agrll. Science, Bangalora 

Total: 

Kerat. 

1 . Callcut, Kozhlkode 

2. Cochln Univ., of Science & Tech., Kochl 

3. Kerala, Thiruvananthapuram 

4. Kerala Agrll., Thrlssur 

5. Mahatama Gandhi Univ., Kottayam 

6. Shre Sankaracharya Unlv., of Sanskrit, Kalady 

7. Kannur Unlv., Kannur 

Total: 

M.nlpur 

1. Manipur Univ., Imphal 

Megh.laya 

1. North Eastern HlII Univ., Shlllong 

Nagaland 

1 . Nagaland Unlv., Kohlma 

Orl ••• 

1 . Berhampur Unlv., Berhampur 

2. Orissa Unlv., of Agrll. & Tech., Bhubaneswar 

3. Sambalpur Unlv., Sambalpur 

4. Shrl Jaganath Sanskrit Vldyaplth, Purl 

5. Utkal Unlv., Bhubaneawar 

Total: 

Pondlcherry 

,. PondicherTY Unlv., Pondicherry 

Pun,.., 

1. Guru Nan.k DeY Univ., Amrltsar 

3 

0.20 

991.82 

68.53 

218.20 

148.61 

0.46 

81.32 

517.12 

165.50 

2338.74 

840.49 

127.47 

0.20 

94.61 

35.45 

162.60 

420.33 

998.42 

147.37 

0.81 

1355.90 

252.97 

119.73 

196.84 

81.35 

650.89 

140.59 

3571.24 

1707.41 

100.59 

1.21 

106.74 

28.20 

142.39 

379.13 

1708.02 

200.71 

To Questions 

5 

1689.10 

174.53 

140.78 

147.01 

163.27 

625.59 

142.32 

4095.19 

1755.57 

205.62 

112.57 

111.91 

37~.44 

802.54 

1710.99 

192.53 

218 

6 

1.00 

937.~7 

166.39 

165.58 

265.25 

6075 

20.67 

0.18 

678.82 

95.48 

3840.83 

1689.15 

119.35 

111.86 

34.76 

248.35 

514.32 

1043.82 

219.42 
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2 

2. Punjab Unlv., Chandlgam 

3. Punjab Agrll., Ludhlana 

4. PunJabl Unlv., Patlala 

5. Thapar Insn. of Engg. & Tech., Patlala 

Total: 

RaJa8than 

1. Banasthll Vldyaphh, Banasthali 

2. Blrla Inan. of Tech. & Science, Pllanl 

3. Kota Open Unlv., Kota 

4. J.N. Vyas Unlv., Jodhpur 

5. J.V. Bharathi Inatt, Ladnun 

6. M.O.S. Unlv., AJmer 

7. M.L. Sukhadla V. Vldyalaya, Udaipur 

8. Rajasthan Vldyaplth. Udaipur 

9. Rajasthan Agrll. Unlv., Blkaner 

10. Rajasthan Unlv., Jaipur 

Total: 

Tamil Nadu 

1. Alagappa Unlv., Karalkudl 

2. Annamalal, Annamalal Nagar 

3. Anna Unlv., Chennal 

4. Bharthiar Unlv., Colmbatore 

5. Bharthldasan Unlv., Tlruchirapalll 

6. Dr. MGR Medical, Chennal 

7. Mldras Unlv., Chennai 

8. Madurai KamraJ Unlv., Madurai 

February 26; 2002 

3 

304.09 

0.27 

198.19 

93.14 

743.06 

81.46 

99.75 

141.46 

24.41 

71.13 

146.22 

51.60 

216.13 

832.16 

67.37 

201.27 

357.45 

122.08 

115.58 

9. Mother Teresa Unlv. for Women, Kodaileanal 

337.29 

182.44 

59.50 

79.48 10. M. Sundarnar Univ., Tlrunalvale 

4 

271.95 

4.11 

111.72 

588.49 

371.83 

72.15 

0.35 

176.50 

79.24 

58.06 

125.37 

30.45 

0.05 

167.39 

1081.39 

74.31 

151.43 

360.03 

86.95 

102.59 

355.16 

212.79 

33.50 

51.46 

To c,uestlons 

5 

388.11 

0.75 

174.69 

756.08 

99.06 

22.25 

227.28 

27.02 

78.72 

102.77 

44.81 

285.82 

887.73 

66.31 

83.51 

286.81 

85.31 

167.41 

0.53 

313.81 

242.89 

40.17 

50.19 

220 

6 

399.49 

2.89 

123.59 

107.98 

853.37 

370.42 

104.70 

2.34 

156.64 

65.35 

49.88 

60.89 

42.16 

281.90 

1134.28 

59.51 

102.80 

281.72 

94.68 

134.77 

96S.BO 

154.70 

50.80 

52.32 
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2 

11. Tamllnadu Agrll., Colmbatore 

12. Tamil Unlv., ThanJavur 

13. T.N.V. & animal Science Unlv., Chennal 

14. C.L.R.I., Ch,ennal 

15. Shrl Ramchandra Medical College, Chennai 

16. Gandhigram Rural Insft, Gandhlgram 

17. Sri Chandrasekharananda Saraswathy Nyayashastra 
Mahavidyalaya, Kancheepuram 

18. Sri Avinashilingam Insft. for Home Science and Higher 
Education for Women, Colmbatore 

19. Shri Ramchandra Medical College & Research Insft .. 
Chennai 

20. Periyar Unlv.. Salem 

Total: 

Trlpul1l 

1. Trlpura Unlv., Agartala 

1. G.B. Pant Unlv. of Agrll. & Tech., Pant Nagar 

2. H.N.B. (Garwal) Unlv., Srlnagar 

3. Kumaon Unlv., NalnltRl 

4. Roorkee Unlv.. Roork.e 

5. Forest Re •• arch Instt., Oehradun 

6. Gurukul Kangrl V. Vldyalaya, Hardwar 

Total: 

Uttar Prad •• h 

1. Allahabad Unlv., Allahabad 

2. Allgarh Muslim Unlv., Allgarh 

3. Banaraa Hindu Unlv., Veranui 

4. Bundelkhand Unlv., Jhanal 

3 

55.46 

421.79 

38.65 

293.78 

0.41 

2332.55 

98.62 

22.55 

103.25 

117.21 

427.98 

0.81 

303.49 

975.29 

195.95 

10128.10 

10891.90 

1.36 

To OUNlions 222 

5 6 

3.00 2.91 4.33 

63.68 64.64 40.09 

1.38 

0.30 

0.13 

739.31 753.18 821.48 

37.52 22.02 67.00 

789.97 830.36 728.98 

1.11 1.48 

0.22 

3063.08 2791.59 3558.46 

61.29 69.05 58.70 

38.17 6.19 9.68 

54.01 111.05 111.83 

72.17 78.37 91.63 

412.09 464.35 535.22 

1.08 2.15 3.84 

848.88 482.32 810.83 

1228.38 1144.43 1383.03 

137.80 338.10 289.80 

16338.72 15747.16 15790.24 

17712.79 18241.28 18179.12 

1.09 2.09 
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2 3 4 5 6 

5. Ch, Charan Singh Unlv., Meerut 29.50 114.30 177.75 90.89 

8. Chandrasekhar Azad Unlv. of Agrll. & Technology, Kanpur 

7. Or. Bhlmrao Ambedkar Unlv., Agra 98.20 40.55 72.07 59.88 

8. Or. Ram Manohar Lohia (Avadh) Unlv., Falzabad 45.09 62.42 51.40 47.87 

9. Gorakhpur Unlv., Gorakhpur 119.21 130.15 159.21 100.15 

10. Kanpur Univ., Kanpur 48.74 31.95 80.40 39.82 

11. Lucknow Unlv., Lucknow 190.21 117.47 220.79 259.61 

12. Mahatma Gandhi Kaahi Vldyapith, Varanasl 66.19 45.80 69.09 57.99 

13. M.J.P. Rohllkhand Univ., Bareilly 61.55 31.60 89.52 52.58 

14. Narendra Deva Unlv. of Agrll. & Tech., Faizabad 

15. Purvanchal Unlv., Jaunpur 

16. Sampurnanand Sanskrit V. Vidyalaya, Varanasl 56.93 34.02 47.18 45.88 

17. Dr. B.R. Ambedkar Unlv., lucknow 621.10 526.97 370.00 51.50 

18. Central Instt. of Higher Tibetan Studies, Varanasl 10.00 30.67 11.90 34.00 

19. Dayal Bagh Educational Insn., Agra 254.90 421.55 360.55 466.87 

Total' 22818.93 35777.85 . 34016.38 33568.29 

Weet aengal 

1. Burdwan Unlv., Burdwan 217.48 180.83 287.85 133.25 

2. B.C. Kriahl V. Vidyalaya, Mohanpur 0.65 0.45 1.19 . 
3. Bengal Engg. College, Howrah 36.62 89.40 17.38 60.75 

4. Calcutta Unlv., Calcutta 531.71 348.21 348.87 228.85 

5. Jadavpur Unlv., Calcutta 451.56 313.23 433.45 828.12 

6. Kalyani Unlv.. Kalyani 80.55 67.47 75.10 84.41 

7. North Bangal Unlv., Darjaallng 81.53 88.36 110.13 71.44 

8. Rabindra Bhartl Unlv.. Calcutta 92.03 30.79 154.22 74.57 

9. Vidya Sagar Univ., Mldnapor. 58.36 93.53 86.99 64.71 

10. VIswa Bharti Unlv., Santlnlkatan 2822.73 4488.93 4046.13 4712.63 

Total: 4373.22 5681.20 5541.31 8258.73 
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Grant. Paid to Non-Unlverettynnetltutlone 

Andhra Pradeeh 

1 . National Plant Trinlng Instt., Hyderabad 

Mahara.htra 

1. Cancer Research Institute, Bombay 

Tamil Nadu 

1. Botanical Survey of India, Colmbatore 

Tripartite Meeting on Bodo leeue 

102. SHRI SUSHIL KUMAR SHINDE : Will the 
Minister of HOME AFFAIRS be pleased to atate : 

(a) whether a tripartite meeting between Central, 
State Government and the Bodo Liberation Tigers' 
repreaentatives was held recently in New Deihl; and 

(b) if so, the proposals and Issues discussed 
thersln and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a, and (b) The 
tripartite peace talks Involving the representatives of the 
Central Government, the Government of Assam and the 
Bodo Liberation Tiger was held on 9.1.2002 at New Delhi 
The tripartite meeting took stock of the progress made 
towards an amicable solution to the Bodo Issues. 

Promotion of Hindi Education In 
Non-Hindi Speaking Stat.e 

103. SHRI S. D. N. R. WADIYAR : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Govemment are promoting Hindi 
education in Non-Hindi speaking States; 

(b) If so, the details thereof; and 

(c) the Incentiv .. granted to the studenta pursuing 
Hindi education in those Non-Hindi speaking States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 

0.22 

0.88 

0.22 

VERMA) : (a, to (c) Yes Sir, Government implements 
several schemes to promote Hindi educatton in non-Hindi 
speaking states. 

Under the centrally sponsored Ie heme for the 
appointment and training of Hindi teachers In non-Hlndl 
speaking StatesJUTs, central assistance Is provided tor the 
salaries of Hindi teachers In Upper Primary, Middle, High 
School and Higher Secondary Schools and for .. tabllahlng 
Hindi teachers training college •. 

In addition, the Central Hindi Directorate, a subordl· 
nate oHIce of this Ministry, runs leveral corrupondenc. 
courses and gives cash and book awards to merttorious 
students. It also provides financial aSllstance to Over 210 
voluntary organizations to run Hindi course. and provide 
schol3rshlps to students In the non·Hindl apeaking stat ... 

Further, the Kendrlya Hindi Sansthan, an autonomous 
organization of this Ministry, conducts several Hindi 
coursaa at different levels 'or teachers who teach It a. a 
second language In non·Hlndl speaking stat... It atao 
prepares text-books and ancillary teaching material for the 
students of those states. The Sansthan grants I monthtf 
stipend ranging 'rom As. 7501- to Rs. 900/. a. incentive 
to ita bonafide students. 

The Government allo has a special achola"h~ 

scheme to promote Hindi In non-H1ndi speaking atet ... 
Under the scheme, ·Schola"h~ to students from non· 
Hindi speaking state. for Poat-Matrlc atudlea In Hlndr 
(Non-Plan). 

Datalla of the expendlure Incurred In the fait 3 yea,. 
on the above scheme. are given In the encloMd 
Statements I, II, III and IV respectively. 
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Statement-I 

Grants released to StateslUTs during the /ast three 
financial years in respect of the scheme of 

"Appointment of Hindi Teachers" for providing 
salaries, Central assistance and for establishing 
Hindi Teachers Training Colleges In Non-Hindi 

Speaking StateslUTs 

51. Name of the 
No. 5tate&lUTs 

2 

1. Assam 

2. Arunachal Pradesh 

3. Mlzoram 

4. Goa 

5. Manlpur 

6. Nagaland 

7. Kamataka 

8. Meghalaya' 

Total Rs. 

199B-
1999 

3 

301.72 

57.51 

6.66 

83.26 

51.47 

30.00 

55.76 

586.38 

(Rs. In lakhs) 

1999-
2000 

4 

428.30 

145.21 

416.49 

990.00 

2000-
2001 

5 

538.40 

48.50 

288.09 

100.00 

974.99 

Grants released to StateslUTs during the last three 
financial years In respect of the scherne of Central 
Hindi Directorate to the voluntary organizations to 

run coursslscho/arsh/ps to students in Non-Hindi 
Speaking States 

51. 
No. 

Name of 
StatesAJTs 

2 

1 . Andhra Pradesh 

2. Kamataka 

3. Kerala 

4. Tamil Nadu 

5. Maharashtra 

1998-
1999 

3 

24.98 

70.17 

23.09 

84.41 

24.39 

(Rs. in lakhs) 

1999· 
2000 

4 

24.21 

71.22 

23.43 

82.15 

21.37 

2000-
2001 

5 

37.26 

101.08 

36.33 

66.88 

38.03 

2 3 4 5 

6. GuJarat 03.48 02.98 04.19 

7. Goa 02.31 02.26 02.99 

8. West Bengal 05.93 05.50 08.07 

9. Orissa 03.66 03.55 04.72 

10. Assam 33.90 39.42 56.37 

11. Manipur 08.25 08.07 12.78 

12. Nagaland 00.45 00.45 00.31 

13. Meghalaya 01.18 01.42 02.23 

14. Mt.l:oram 01.39 01.29 03.54 

15. Punjab 00.30 00.30 00.30 

Total 267.89 267.62 375.08 

Statement-III 

Details of the expenditure Incurred In the last three 
financial year in Non-Hindi Speaking StateslUTs by 

Kendriya Hindi Sansthan, Apra 

(Rs. In lakhs) 

Year Hyderabad Guwahatl Shlllong Mysore Total 
Centre Centre Centra Centre 

1998-1999 39.08 21.47 15.75 11.67 87.97 

1999-2000 31.41 21.52 16.31 14.42 83.86 

2000-2001 34.31 24.21 17.94 22.11 98.57 

Grand Total 104.80 67.20 50.00 48.20 270.20 

Statement-IV 

Grants released to StateslUTs, during the last th,... 
financial years in respect of the scheme of scholar-

ship to students from Non-Hindi Speaking Stat .. 
for Post-Matrtc Studies In Hindi 

51. 
No. 

Name of 
StateslUTs 

2 

1. West Bengal 

1998-
1999 

3 

2.40 

(Rs. In lakhs) 

1999-
2000 

4 

1.95 

2000-
2001 

5 

2.28 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

2 3 4 

Punjab 1.04 1.19 

Trlpura 0.13 0.15 

Pondlcherry 0.12 0.12 

Kerala 3.27 

Gujarat 0.89 2.04 

Goa 0.03 0.03 

Lakshadweep 0.03 

Andhra Pradesh 0.23 8.86 

Orisaa 2.70 

Tamil Nadu 3.06 3.03 

Maharashtra 5.00 4.00 

Kamataka 7.00 

Total 23.17 24.10 

Ex.,.nalon of Corolftllndal 
FertHlzera Ltd. 

5 

0.77 

0.17 

5.62 

1.78 

0.04 

3.66 

7.32 

1.35 

22.99 

104. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether NPK expansion project of Coromandal 
Fertlflze,. Ltd., Vlzag, has been completed during 2000; 

(b) • 10, the detalla thereof alongwlth the coat of 
the Mid project; 

(c) whether the plant after completion, Is utilizing 
Its ful capacity; and 

(d) If so, the details of production of the plant sinee 
ita commlaslonlng ~Iongwlth the additional capacity 
generated In the plant thereby? 

THE MlNlSTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA SAATA 
MOOKHIERJEE) : .(a, and (b) NPK Expansion Project of 
Coromandal Fertilizers Ltd. had been completed on 30th 
June, 2000. The coat of this project Including Inter 
connecting piping and conveyors Is around Rs. 40 crore. 

(c) During 2001-02, the plant Is expected. to 
achieve a capacity utilisation of 96%. 

(d) The details of production of NPK fertilize,.. from 
t~e plant since its commissioning are as under : 

Year In MT 

2000-01 (from July 2000 to March 2001) 1,67,511 

2001-02 (from April 2001 to November 2001) 1,46,888 

This expansion project has Increa.ed the capacity 
of production of fertilizers of the company from 1300 MT 
per day to 2000 MT per day. 

Global Advlee... tor Olelnveetment of 
STC and HCL 

105. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI Y. V. RAO : 

Will the Minister of DISINVESTMENT be 
pleased to state : 

(a) whether the Government have decided to 
finalise the global advisers for the strategic sa" of the 
State Trading Corporation of India and Hlndustan Copper 
Ltd. 

(b) If so, the detalla of the companlas which have 
shown interest .in helping the Govemment and the extent 
thereof; and 

(c) the time by which the final decision Is likely to 
be taken in this regard? 

THE MINISTER OF DISINVESTMENT ANO MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGfON 
(SHRI ARUN SHOURIE): (a) to (c) Mis Ernet & Young 
and Mia A. F. FergulOn & Co. ha"e been appoi1ted 
Adviso,.. for .sslating the Govemment In the disinvestment 
of the State Trading Corporation of India Ltd. and 
Hlndustan Copper Ltd. respecttvely. 

Amount Received by JNU for 
o-netlc D..,.,...,..". 

106. SHRI Y. V. RAe: WIll the Min.., of SCIENCE 
AND TECHNOLOGY be pleased to state : 

(a) whether It Is • fact that JawahartaJ HahN 
Unlve,..1ty hu received As. 30 crore tor Gen. Depart-
ment: and 
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(b) If SO, the subjects/plans proposed for spending 
the said amount? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT BACHDA) : (a) and (b) The University Grants 
Commission has approved an allocation of Rs. 30 crores 
fer a period of five years to Jawaharlal Nehru University 
for "Genetics, Genomics and Biotechnology." This is SUbject 
to the annual review and monitoring of per10rmance by an 
Expert Committee of University Grants Commission. Out of 
the above allocation, the Commission has so far released 
Rs. 10 crore for Infrastructure development, research and 
Integrated teachingltrainlnglfellowship to students and 
visiting researchers, computing and animal house facilities 
etc. 

Setting up ot Fertilizer Planta 

107. SHRI VIRENDRA KUMAR : Will the Minister 01 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) the number of fertilizer plants set up during the 
Ninth Plan and proposed to be set up during the Tenth 
Plan, State-wise; location-wise; 

(b) the Installed production capacity of each of 
aforesaid units; and 

(c) the time by which their commercial production 
Is expected to be started? 

THE MINISTER OF STATE IN THE MINISTRY 
OF CHEMICALS AND FERTILIZERS (SHRI SATYA BAATA 
MOOKHERJEE) ; (a) to (c) As per the industrial policy 
resolution dated 24th July, 1991, no liconse Is normally 
required for setting up/expansion of fertilizer plants. Entre-
preneurs are free to set up/expand fertilizer projects any-
where In the country subject to environmental clearance. 

However, Public Sector Undertakings/Cooperative Societies 
under the administrative control of Department of FertiliZers 
have to obtain approval of the Government before 
undertaking such capital expenditure beyond their 
delegated powers. The details of major domestic fertiliZer 
projects commissioned during ninth plan period and under 
implementation at present. indicating their additional 
production capacity, location, month/year of commissioning 
etc., are given in the enclosed Statement. 

In the public/cooperative sector, the following 
proposed urea projects each with annual production 
capacity of 7.68 lakh tonnes were approved in principle 
by the Government in April 1999 subject to investment 
appraisal of these projects by the Public Investment Board 
(PIB) : 

(i) Expansion of Hazira plant of KRIBHCO in 
Gujarat. 

(ii) A new urea plant to be set up by KRISHCO 
at the existing site of FCI's Gorakhpur Plant 
in Uttar Pradesh. 

(iii) Expansion ofThal Plant of RCF in Maharashtra. 

(iv) A grassroots urea plant to be set up by IFFCO 
at Nellore in Andhra Pradesh. 

Investment appraisal of these urea projects was 
undertaken by the PIB In July 1999. In June 2000, a 
proposal for taking a final investment decision on these 
projects was considered and deferred by the Government. 
This proposal was formulated taking into account the 
observations of the PIS regarding the viability of the 
projects, desirability of encouraging use of liquefied natural 
gas as feedstock to reduce the Incidence of subsidy and 
the need to stagger Implementation of the proposed 
projects due to limited demand supply gap forecaata. 

Statement 

Major Fertilizer Projects set up during the Ninth Plan Period 

SI.No. Name Location Product Additional MonthIYear of 
Capacity Commissioning 

(In lakh TPA) 

2 3 4 5 6 

Already Commle.toned 

1. Indian Farmers Fertilizer Cooperative Ltd. Kalor, Gujarat Urea 1.50 August 97 
Kalol Expansion Project 
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2. Indian Farmers Fertilizer Cooperative ltd. Phulpur, UP 
Phulpur Expansion Projects 

3. Madras Fertilizers limited, Revamp Project Chennai, 
Tamil Nadu 

4. Nagarjuna Fertilizers & Chemicals Ltd. Kakinada, AP 
Kakinada Expansion Project. 

5. Zuari Agro Chemicals Ltd. DAP Expansion Goa 
Project 

6. Kandla Expansion project of IFFCO Kandla, Gujarat 

7. Hind Lever Chemicals ltd., 

B. Expansion project of Chambal Fertilizers 
and Chemicals Ltd., (Ph-II) 

9. Indo Gulf Corporation Ltd., (new project) 

10. Coromandel Fertilizers Ltd., (NPK 
expansion project) 

11. National Fertilizers ltd. (NFL) (urea plant 
expaneion project) 

Haldia. 
West Bengal 

Gadepan. 
Rajasthan 

Dahej, Guiarat 

Vyzag. A.P. 

Nangal, Punjab 

4 

Urea 

Urea 
NPK 

Urea 

DAP 
NPK 

DAP 
NPK 

DAPINPK 

Urea 

DAP 

NPK 

Urea 

12. Oswal Chemicals & Fertilizers Ltd. (New) Paradeep. Orissa DAP 

13. Godavari Fertilizers & Chemicals ltd. (GFCL) Kakinada, A.P. 

1. Gujarat State Fertilizers & Chemicals Ltd., 
(DAP Expanelon Project) 

• 2. Revamp of Namrup Plants of Hlnduatan 
Fertilizer Corporation Ltd. (HFC) 

Under Implementation 

Sikka. Gujarat 

Namrup, Assam 

NPK 
NP 

DAP 

DAP 

Urea 

5 

7.26 

0.76 
1.84 

4.95 

1.BO 
1.50 

3.70 
2.27 

4.00 

7.75 

4.00 

1.25 

1.48 

15.00 
3.20 
1.00 

2.8 

3.98 

3.80 

6 

December 97 

March 98 

March 98 

June 98 
NovAmber 98 

August 99 

April 99 

October 99 

October 2000 

July 2000 

February 2001 

April 2001 

Sept. 2001 

Apr1l 2002 

Oct. 2002 

DevelQpment of Drug by IIca for 
AathmatIc Patienta 

of ScientifIC and industrial R ... arch, has developed a 
poly-herbal drug for asthmatic patlents; 

108. SHRI NARESH PUGLIA: WiU the Minister of 
SCIENCE AND TECHNOLOGY be pleased 10 state : 

(a) whether the Indian Institute of Chemical 
Biology, (IICB) a laboratory under the control of Council 

(b) If 10, the detalla thereof; 

(c) whether the new medicine h.. been given a 
clinical teat; 

(d) "10, the detalla thereof; 
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(e) whether the said medicine has been put 
on sale In the market for the use of bronchial asthma 

patients; 

(f) H so, the details thereof along with Its price; and 

(g) the r9sponse of the general public thereto? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT, MINISTER OF SCIENCE AND TECHNOLOGY AND 

MINISTER OF OCEAN DEVELOPMENT (DR. MURLI 
MANOHAR JOSHI) : Ca) and Cb) Yes Sir, the poly-herbal 

formulation developed by the Indian Institute of Chemical 

Biology CIICB), Kolkata, a constituent unit of CSIR, has 

been licensed for commercial production. The product is 
being sold under the trade name of 'Asmon'. IICB studies 

have shown that the formulation blocks both the 
leukotriene and Iymphoklne pathways which cause or 

contribute to bronchial asthma. 

(c) to Ce) The Licensee for the formulation carried out 
trials as per Ayurvedlc procedures and put this on Sale 

in the market. 

(f) and (g) The formulation was licensed for 

commercial pro~uctlon In September, 2000 and the 
licensee Is already into commercial production and has 

met with encouraging response. It is being sold by the firm 
In 200 ml bottle as also In 10 Capsules pack, the price 

of which Is Rs. 701- and Rs. 65/- respectively. 

SI.No. Information on 

1. Funds released under ARWSP (Rs. In crores) 

2. Funds released under PMGY CDWS) CRs. in crores) 

Works Undertaken Under 
RGDWM 

109. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

Ca) the details of works undertaken under the Rallv 
Gandhi Drinking Water Mission (RGOWM) In the country, . 
particularly In respect of Orissa during the last three years; 

(b) the funds provided for the purpose and the 
number of villages covered and the people benefited 
under this scheme so far, state-wlse; and 

(c) the details of the projects likely to be imple-
mented in near future under the scheme, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. 
P"TlL): (a) to (c) Drinking water supply being a State 
subject, schemes for providing drinking water facilities to 
rural habitations are Implemented by the States. The 
Government of India supplements the efforts of the States 
by providing financial assistance under the Accelerated 
Rural Water Supply Programme (ARWSP) and Drinking 
Water Supply Component of the Prime Minister's 
Gramodaya YoJana (PMGY). The State Governments have 
the powers to plan, sanction and Implement Individual rural 
drinking water supply schemes. Also Government of India 
Introduced reforms In the water supply .ector with a view 
to instltutlonalise community participation in Rural Water 
Supply activities. The Information In respect of fund. 
released to Orissa and coverage achieved by Orissa Is as 
under: 

1999-2000 2000-01 2001-02 

48.48 31.07 44.73 

24.78 20.04 

3. Funds released for Sector Reform Project (Rs. In cror.s) 22.44 11.22 

4. Habitations covered (Numbers) 

So tar Government of India and the States have 
Invested about Rs. 35,000 crore for providing drinking 
water facilitle. to rural habitations In the country. 
The details of State-w.e habitations covered during the 
last three years and the current year Is given in 

4988 1885 92 

Statement-I. The slatua of coverage of habitations as 
on 19.02.2002 Is given In Statement-II. It Ie envlugad 
that all rural habhtlone In the country will be cov8l'8d 
with ace... to drintclng water supply faclly by the year 
2004. 
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Statement-I 

Coverage of Habitation under Rural Water Supply Programme during last three years and 
current year as on 19-02-2002 

SI.No. StataslUTs 1998-99 1999-2000 2000-2001 2001-2002 

NC PC Total NC PC Total NC PC Total NC PC Total 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1 . Andhra Pradesh o 3400 3400 o 3100 3100 o 3000 3000 o 1676 1676 

2. Arunachal Pradesh 69 32 101 157 143 300 37 89 126 10 28 38 

3. Assam 1989 718 2707 2248 1212 3460 822 2004 2826 42 424 488 

4. Bihar 1453 7032 8485 444 420 864 50 o 50 2 2 4 

5. Chhattlsgarh 806 6488 7294 402 1992 2394 

6. Goa 19 20 18 8 26 5 3 8 3 4 

7. GuJarat 552 1254 1806 144 1512 1656 103 892 995 58 320 378 

8. Haryana 28 705 733 20 663 683 12 558 570 o 340 340 

9. Himachal Pradesh 840 45512951012 631 1643114513032448 428 1055 1483 

10. Jammu & Kashmir 188 497 685 82 341 423 274 265 539 o o o 

11 . Jharkhand 78 23 99 o o o 

12. Kamataka 420 8031 8451 780 4846 5626 55 5451 5506 7 1828 1833 

13. Kerala 110 412 522 38 354 392 37 198 235 9 238 247 

14. Madhya Pradesh 3346 13005 18351 1596 8983 10579 632 7614 8246 81 2284 2385 

15. Maharashtra 1470 8878 10348 574 4116 4690 341 5267 5608 137 2485 2602 

16. Manlpur 143 82 225 47 127 174 0 81 81 o 20 20 

17. Meghalaya 136 345 481 119 271 390 206 134 340 54 16 70 

18. Mizoram 22 188 190 2 208 210 0 202 202 o 33 33 

19. Nagaland 20 42 82 11 33 44 24 74 98 22 11 33 

20. Oriaaa 5158 2160 7318 1530 3438 4968 414 1451 1865 19 73 92 

21. Punjab 155 o 155 218 o 218 258 o 258 48 o 48 

22. Rajaathan 2362 3178 5540 2212 3948 6158 956 9298 10254 417 5713 8130 

23. Sikklm o 130 130 o 130 130 o 130 130 o 104 104 

24. Tamil Nadu o 7974 7974 o 6300 8300 o 8617 ee17 o 3830 3830 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

25. Trlpura 162 602 764 185 561 746 254 741 995 o 142 142 

26. Uttar Pradesh 384 27733 28117 413 15159 15572 43 3430 3473 2 29 31 

27. Uttaranchal 95 255 350 87 119 206 

28. West Bengal o 6916 6916 o 6191 6191 o 6317 6317 o 3940 3940 

29. A & N Islands o 15 15 o 15 15 o 20 20 o 5 5 

30. 0 & N Havel! o 63 63 18 52 70 10 47 57 6 5 11 

31. Daman & Diu o o o o o o o o o o 

32. Deihl o 62 62 o o o o o o o o o 

33. Lakshadweep o 3 3 o 3 3 o 3 3 o 2 2 

34. Pondlcherry o 14 14 o 7 7 o 7 7 o o o 

Total 19008 93925112q33 11866 62770 74636 6655 61963 68618 1834 26293 28127 

NC : Not Covered PC : Partially Covered 

Statement·1I 

Status of Habitations under Rural Water Supply 
(till 19-2-2002) 

SI.No. StateJUTs Status of Habitation 

NC PC FC Total 

2 3 4 5 6 

1 . Andhra Pradesh o 16907 52825 69732 

2. Arunachal Pradesh 393 967 2938 4298 

3. Assam 759 21890 48020 70669 

4. Bihar o o 105340 105340 

5. Chhattlagarh o 10 50369 50379 

6. Goa 8 45 343 396 

7. Gujarat 132 1915 28222 30269 

8. Haryana o 140 6605 6745 

9. Himachal Pradesh 1165 10603 33599 45367 

10. Jammu & Kashmir 2074 3688 5422 11184 

2 3 4 5. 6 

11 . Jharkhand 497 119 99480 100096 

12. Karnataka 3 20533 36146 56682 

13. Kerala 796 6965 2002 9763 

14. Madhya Pradesh 46 o 109443 109489 

15. Maharashtra 2119 25262 58549 85930 

16. Manlpur 30 282 2479 2791 

17. Meghalaya 495 912 7232 8639 

18. Mlzoram o 524 387 911 

19. Nagaland 371 585 569 1525 

20. Oris8a 15 50 114034 114099 

21. Punjab 1744 3123 8582 13449 

22. Rajasthan 6491 13832 73623 93946 

23. Slkklm o 372 1307 1679 

24. Tamil Nadu o 1565 65066 66631 

25. Tripura 287 569 6556 7412 
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2 3 4 5 6 

26. Uttar Pradesh 30 97 243506 243633 

27. Uttaranchal, 175 1089 29764 31008 

28. West Bengal 0 14181 64855 79036 

29. A & N Islands 0 136 368 504 

30. Oadra Nagar Havell 40 241 235 516 

31. Daman & Diu 0 0 32 32 

32. Deihl 0 0 219 219 

33. Lakshadweep 0 8 2 10 

34. Pondicherry 40 84 143 267 

35. Chandlgarh 0 0 18 18 

Total 1n10 146674 1258280 1422664 

NC ; Not Covered PC: Partially Covered FC; Fully Covered 

[Translation} 

Crlterltl for Incluelon of Ga .. e In 
National Category 

110. SHRIMATI RAJKUMARI RATNA SINGH: Will 

the Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

<a) the crlterta for the Inclusion of game. In the 
category of National Games; 

(b) the detalla of sports which have been Included 
In this category; 

(c) whether Judo and Karate have al.o been 
Included In this category; and 

(d) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN) : (a) Conduct of the National Games 
is the responsibility of the Indian Olympic Association 
(lOA). These are' aHatted by the lOA to a State Olympic 
Association In consultation with the concerned State 
Govemment. Following Is the criterta for Inclusion of 
various dllq:)llnea In the National Games : 

(i) Olympic Games, Commonwealth Games 
and Asian Game. disciplines. 

(ii) Indigenous Game. such as Kho-Kho and 
Kabaddi 

(Iii) Two disciplines a8 per the choice of the 
Organisers 

(iv) Final decision on the number of discipline. 
is fa ken based on the spons Infrastructure 
facilities available in the state hosting the 
Game •. 

(b) Sports discipline. Included In the last National 
Games held In Punjab from 19th Nov. to 1st Dec. 2001 
were as under : 

i. Archery il. Athletics iii. Badminton Iv. Baaketball 
v. Boxing vi. Canoeing & Kayaklng vii. Cycling 
viii. Equestrian ix. FenCing x. Football xl. Golf 
xli. Gymnastics xlii. Handball xiv. Hockey xv. Judo 
xvi. Kabaddi xvii. Kho-Kho xviii. Rowing xix. Shooting 
xx. Table Tennis xxi. Taekwondo xxII. Tennis xxiii 
Volleyball xxiv. Welghtliftlng xxv, Wrestling 

Competitions is Swimming Were not conducted a8 
there was no heating system In the Swimming Pool at NIS 
Patiala. 

Netball was Included a. Demonstration Game In 
the.e Game •. 

For the next National Game. proposed to be held 
from 15th to 25th Nov. 2002 at Hyderabad the dllclpllnea 
are yet to be flnaHzed by the Indian Olympic A.soclation 
and the concerned State Govemment. 

(c) and (d) Judo II one of the dlaclpHne. of the 
National Games. Karate ha. not been Included 10 far a. 
It has not been preferred by the Organlser. of the Game •. 

Punl.h .. nt to School Chlldr,," 

111. DR. B. B. RAMAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be plea.ed to 
.tate: 

(a) whether the Govemment .N aware about the 
recent repon appearing in leading Newspapers about 
growing trend In CX)rporal pun""""nt to school chldren: 
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(b) If 80, wh~ther there Is proposal to ban the 
physical punishment to children In schools; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Yes, Sir. 

(b) and (c) Government of India has been taking 
serious note of the incidents of physical punishment to 
children in schools. The National Policy on Education and 
the international 'Convention on the Rights of the Child 
have explicitly mentioned that any form of corporal 
punishment should by firmly excluded from the educational 
system. All the State and UT Governments have been 
repeatedly advised to take appropriate action to prevent 
torture to students in the name of punishment or otherwise. 
They have also been advised to inhiate a change In the 
teaching learning process where there is no scope for any 
punishment to be inflicted on children. 

Watershed Development Project 

112. SHRI DINSHA PATEL: Will the Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) whether the Watershed Development Project 
takes care of shortage of drinking water; 

(b) If so, the number of such projects approved 
during the last three years and the current year State-wlse; 
and 

(c) the present status of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. 
PATIL): (a) to (c) Yes. Sir. The Department of Land 
Resources is Implementing mainly three programmes, 
namely, Integrated Wastelands Development Programme 
(IWDP). Drought Prone Areas Programme (DPAP) and' 
Desert Development Programme (DDP) for development! 
treatment of wastelands/degraded lands. The watershed 
development projects under these Programmes aleo aim 
at taking care of shortage of drinking water by undertaking 
soli and moisture conservation wor1<siwBter harvesting 
structures etc. In the project areas under the Guidelines 
for Watershed Development. 

The number of watershed development projects 
sanctioned under IWDP. DPAP and DDP during the last 
three years (1998-99 to 2000-01) and the current year 
(2001-02 upto 22.02.02), State-wise, are glyen In the 
Statement. These ongoing projects are under implemen-
tation at various stages In the States. 

Statement 

SI.No. Name of State 199B-lI9 to 2000-2001 2001-2002 till 22.2.2002 

IWDp· DPAp·· DDp·· IWDp· DPAp·· DDp·· 

2 3 4 5 6 7 8 

1. Andhara Pradesh 17 1601 256 02 166 80 

2. Arunachal Pradesh 01 

3. Assam 14 

4. Bihar 28 46 

5. Chhattisgarh 04 197 02 106 

6. Deihl 

7. GuJarat 18 6'4 750 04 110 203 

8. Himachal Pradesh 15 94 123 04 40 80 

9. Haryana 01 320 02 100 
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2 3 4 5 6 7 8 

10. Jammu & Kashmir 02 154 169 02 44 80 

11 . Jhartchand 03 219 173 

12. Kamataka 10 514 377 04 245 160 

13. Kerala 02 

14. Maharashtra 15 797 296 

16. Madhya Pradesh 22 922 04 238 

16. Manlpur 04 01 

17. Meghalaya 07 

18. Mizoram 07 04 

19. Nagaland 09 04 

20. Orlsaa 13 111 05 221 

21. Punjab 03 

22. Rajasthan 18 289 1564 03 98 SOY 

23. Sikkim 04 

24. Tamil Nadu 18 402 81 

25. Trlpura 

26. Uttar Prad.sh 19 379 92 

27. Uttaranehal 04 148 03 90 

28. Weat Bengal 60 28 

Total Projects 227 8529 3559 47 2052 1212 

"'The ... undM' IWDP projectl r.nge upto 12,600 hec ..... 

··EIICh DPAPIDDP, project gMWlIIIy covw. en ar.. of 500 hec1IIr ••. 

Revlnl of IDPL 

113. SHRI A. P. JITHENDER REDDY : Will the 
Minister 01 CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the Govemment have received any 
proposal from the Government of Andhra Pradesh for 
revival of IOPL Unit locIIted at ~; 

(b) If so, the data" thereof and the raactlon of the 
Government themo; 

(e) whether It Is a fact that employe •• of IDPL arlit 
not receiving the retirement beneflta; and 

(d) If 80, the action takenipropoNd to be taken by 

the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : Cal No. Sir. 

(b) Does not ariee In view of reptr to Ca) above. 
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(c) and (d) The Govt. have in November, 2001 

released funds to the company to enable n to pay the reliral 
dues of employees who have retired/deceased upto 

31.3.2001. 

Rele.se of Funds to N. E. 
Stat.s for ORDAs Schemes 

114. SHRI M. K. SUBBA : Will the Minister of RURAL 
DEVELOPMENT be pleased to state : 

(a) whether Assam and other North-Eastern States 

have not been provided with first instalment of funds to 
District Rural Development Agencies (ORDAs) for rural 
development schemes; 

(b) if so, the reasons therefore indicating the 
proposals submitted by Assam and other ilJorth-Eastern 
States under the schemes; 

(cl whether the Government have assessed the 
performance of the ORDAs in those States; and 

(d) If so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) The Information Is given 
in the Statement enclosed. 

(c) and (d) The assessment of performance of the 
ORDAs Is a continuous process for which monitoring 
procedures have been laid down in the guidelines of 
various programmes. Generally the fIrst Instalment of 
Central assistance under various schemes of Rural 
Development is released to the District Rural Development 
Agencies (ORDAs) based on their previous years' 
performance and subject to the specific release conditions 
as mentioned In the sanction orders viz. release of 
matching State share, achievement of financial targets, 
furnishing of audit reports and Utilization Certificates etc. 
To assess the performance of the ORDAs, they are 
required to submit the Utilization Certificate and Audit 
Report of the district from the Chartered Accountant to the 
Ministry at the time of release of second instalment of 
funds. In addition, performae for submitting the Monthly 
Progress Reports showing the works completed/incomplete 
(district-wise/scheme-wlse) have been devised and provided 
to DRDAs with the Instructions to furnish the report within 
the prescribed time-limits. 

Statement 

Status of release of first Instalment of Central assistance to Assam and other North-Eastern States including Sikklm 
under various rural development schemes during the current financial year is as under 

SI.No. Scheme Status 

2 3 

1. Employment Assurance Scheme (EAS) First Instalment of Employment Assurance Scheme (EAS), now a part of 
Sampoorna Gramln Rozgar VOJana (SGRV), has been released to all ORDAs 
of North-Eastern States including Assam except Churachanderpur district 
In Manlpur and Jalntla Hills district of Meghalaya. These two districts have 
not submitted the necessary documents viz. Audit Report and Utilization 
Certificate. 

2. DRDA Administration (DRDA) 

3. Indira Awaas Volana (IAV) 

DRDA Administration Scherne Is a scheme to meet the administrative cost 
of the DRDAs. All the eligible DRDAs of Assam and other North-Eastern 
States have been provided with first instalment of funds under the scheme. 

1st instalment of funds has been released to all the North Eastern States/ 
DRDAs except to RI-Bol District of Meghalaya from whom separate 
Utilization certificates are awaited under New and Up-gradation Streams. 

4. Swarnjayantl Gram Swarozgar Yozana All the districts of Assam and other North Eastern States have been released 
(SGSV) first instalment except two districts of Arunachal Pradesh viz. Tawang and 

Upper Slang (N), two districts of Nagaland viz. Kohima and Tuensang; eight 
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2 

5. Jawahar Gram Samridhl Yojana 
(JGSY) 

6. National Old Age Pension Scheme 
(NOAPS) 
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3 

districts of Manipur viz. Bishnupur, Chandal. Churachandarpur. Imphal East, 
Imphal West. Senapati. Tamenglang, Ukhrul; five districts of Meghalaya viz. 
East Garo Hills. East Khasl Hills. Jantla Hills, RI-Bol, South Garo Hills due 
to various reasons viz. non-receipt of proposaVAudlt Report or on aC'count 
of low expenditure or objections In their Audit Reports. 

The first instalment has been released to all the districts of Assam and other 
North Eastern States except the district of Churachandarpur, Chandal and 
Ukhrul in Manipur. The proposal in respect of Chandel district ha. not been 
received so far. The proposal of Ukhrul Is not eligible as the State share 
for 2000-2001 has not been released. The proposal of Churachanderpur 
Is Incomplete. 

All district of Assam and other North Eastern States have baen released 
first instalment except six districts of Arunachal Pradesh vIZ. Changlang, East 
Kameng, Lower Subanslrl. Papum-Para, Tlrap, West Slang due to non-
receipt of Audit Reports and Utilization Certificates and ona district 0' 
Mizoram viz. Chhimtulpul. 

7. National Family Benefit Scheme (NFBS) 1st instalment has been released to all the districts of Assam and other 
North Eastern States except abc districts of Arunachal Pradesh viz. 
Changlang. East Kameng, Papum-Para, Tlrap, Upper Subanslri. West Slang; 
one district of Mizoram vIZ. Chhlmtulpul and one district of Trlpura viz. Dhalal. 

8. Accelerated Rural Water Supply 
Programme (ARWSP) 

9. Sanitation 

10. Annapurna 

First instalment has been released to all the districts of Assam and other 
Nonh Eastern States. 

First Instalment has been released to Assam, MlZoram, Slkklm whereas 
Arunachal Pradesh, Manlpur. Meghalaya. Nagaland and Trlpura have not 
received their first Instalment either due to non-receipt 0' Proposalsl 
Utilization Cenificates. 

Funds under the scheme are releued In one instalment. First Inlt.'ment 
hu been released to Manlpur, Slkklm Ind Trlpura. Other Stat .. vIZ. 
Arunachal Pradesh, Assam, MeghlllYI, Mlzoram and Naglland have not 
been rele.sed funds, aa thesa States have not apent 75% of the funds 
releaaed during the previous year. 

2. Other schemes vIZ. (I) Computerization 0' Land 
Records (CLR), (II) Strengthening of Revenue Administration 
and Updating of Land Records {SRA & ULR) and 
(iii) Integrated Wasteland Development Programme are 
being Implemented in ~. North-Eaatem Region. State-
wlse/dlstrict-wl.e allocations are not made under the .. 
schemes, u theae schemea are deman1 driV.:ln. 

SHRI ARUN KUMAR 

win the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to rafer to tha 
replies given to unatarred Question Nos. 239 and 241 
dated 20.11.2001 and state : 

(a) whether the Infonnatlon hal since been 
collected; Deihl Land Aefonne Act, 1.54 

115. SHRI RAGHUNATH JHA : (b) If 80, the detalls thereof: 
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(c) If not, the reasons therefor; 

(d) the time by which It Is likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERiY ALLEVIATION 
(SHRI BANDARU DATIATREYA) : (a) to (d) The Government 
of National Capital Territory of Delhi (GNCTD) has reported 
that the Information is stili being collected. The Information 
will be laid on the Table of the Sabha as soon as the same 
Is available. 

Con.tructlon of Ram 
Mandlr In Ayodhya 

116. SHRI RAM MOHAN GADDE 

SHRI M. V. V. S. MURTHI 

SHRI. SURESH KURUP : 
SHRI E. AHAMED : 
SHRI SANAT KUMAR MANDAL 

SHRI SULTAN SALAHUDDIN OWAISI 

Will the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the Vishwa Hindu Parishad leaders 
recently met with Prime Minister for handing over the land 
acquired by the C9nt~9 in Ayodhya to a VHP run trust; 

(b) if so, the details in this regard; 

(c) the decision of the Union Government In this 

of the Vlshwa Hindu Parishad met the Prime Minister on 
27th January, 2002 and discussed various issues relating 
to construction of Ram Mandlr In Ayodhya. 

(d) Dharma Sansad during the last Maha Kumbh 
In January, 2001 decided to commence construction of 
Ram temple on any day after March 12, 2002. 

(e) In compliance with the Supreme Court 
Judgement dated 24.10.94 In the case of Dr. M. Ismail 
Faruqui and others versus Union of India and others, 
relating to the Ram Janma Bhoomi-Babri Masjld dispute, 
the Central Government, as a statutory receiver, Is duty 
bound to maintain status quo as on 7.1.93 In the disputed 
area. 

(f) Recently representations have been received 
from All India Muslim Personal Law Board, Maharashtra 
and Karnataka units demanding preventatlon of temple 
construction by VHP at the disputed site and Its adjoining 
areas at Ayodhya and confiscation of construction material. 

(g) and (h) The Security arrangements at Ayodhya 
have been further strengthened and necessary steps 
taken to maintain peace, and communal harmony in the 
country. 

Sexual Hara •• ment at 
Work Plac •• 

regard; 117. SHRI Y. S. VIVEKANANDA REDDY: Will the 

(d) whether VHP has taken decision to construct 
temple at Ayodhya after March 2002; 

(e) If so, the stand of the Government In the 
matter; 

(f) whether Muslim Personal Law Board has 
demanded to Impose ban on all activities and meetings 
relating to construction of Ram Temple at Ayodhya; 

(g) "so, the reaction of the Government thereto; 
and 

(h) the steps being taken by the Government for 
the communal harmony in the country? 

THE MINISTER. OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI /. D. SWAMI) : (a) to (c) Leaders 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether after conducting a series of meetings 
to monitor the Supreme Court's guidelines on sexual 
harassment at Work places, the National Commission for 
Women (NCW) has concluded that these guidelines were 
not being followed In totality; 

(b) If so, whether It has been found that In several 
instances, no complaints committee was constituted at all 
and even where they were, several lacunae were 
noticed; 

(c) If so, whether the NCW has formulated a code 
of conduct for work places putting down the apex court's 
guidelines in a simple manner; 
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(d) If so, the details thereof: 

(e) the steps being taken by the Government to 
see that the gulijelines are implemented; and 

(f) the action proposed to be taken against the 

defaulters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SUMITRA MAHAJAN) : (a) and (b) As per preliminary 
assessment made by NCW, some offices, organizations 
etc. are yet to constitute the complaints committee. Further 
some of the complaints committees do not have 50% 
representation of women and are not headed by a woman. 
Some of them do not have third party (NGO) representation. 
They have also found that the members of complaints 
committees are not familiar with procedures etc. 

(c) and (d) Yes, Sir. The code of conduct, inter-alia, 
defines the term 'sexual harassment', 'eveteaslng' and lays 
down the procedure for conducting enquiries by the 
complaints comm'lttee, disciplinary action and presentation 
of annual reports by the complaints Committees. 

(e) and (f) The Government have requested all the 
Central MinlstrleslDepartments, Chief Secretaries of all the 
State Governments/Unlon Territories, Universitlesl 
Institutions, Central Board of Secondary Education. All 
India Council of Technical Education to constitute complaints 
committees and ensure that the guidelines are implemented. 
A Central Committee. headed by Secretary (WCD) has 
been constituted in the Department of Women and Child 
Development to ensure that the complaints committees are 
constituted and the guidelines are implemented by all 
concerned. Further the concemed offices, Institutions and 
organizations are required to submit consolidated report 
on the number of complaints received and dealt with by 
them during a calendar year. The next meeting of the 
Central Committee to review the constitution of complaints 
committees, Implementation of the guidelines and to take 
stock of the complaints dealt with Ly the complaints 
committees is scheduled to be held in the month of March, 
2002. The defaulters are being reminded and persuaded 
to follow the guidelines. 

Nattonal Inatltute for Rural 
Development 

118. SHRI A. BRAHMANAIAH ; WiU the Minister of 
RURAL DEVELOPMENT be pleased to state ; 

(a) whether the Govemment propose to tum the 
National Institute for Rural Development into a full-fledged 
University: 

(b) If so, the details thereof; 

(c) whether the NIRD Is presently Involved In 
conducting any training programmes for the Panchayat Raj 
institutions; 

(d) If so, the details of such training being given 
and the number of people Imparted such training during 
the last two yaars and the current year; 

(e) whether the Government propose to expand 
the training activity of NIRD; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. 
PATIL); (a) and (b) No, Sir. 

(c) Yes, Sir. The Institute has been conducting 
training programmes for elected members and other 
functionaries of the Panchayatl Raj BCI,ues also. 

(d) The detalla of the training programme. 
undertaken for Panchayatl Raj functionaries and the 

number of participants who attended the.e programme. 
for the last two years and tne current year (till date) are 
given below 

Year 

1999-2000 

2000-2001 

2001-2002 

Total 

No. of Programme. No. of functlonarle. 
trained under 

PR Sector 

12 263 

18 496 

13 355 

43 1114 
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(e) and (f) The Government plans to impart training 
to all tt,e elected representatives of the Pancnayatl Raj 
Bodies. As the apex training Institution for rural development, 
the National Institute of Rural Development is going to play 
an important role In this and its training activity would thus 
be expanded. 

[Translation] 

Inveatment on Educetion by 
Multinational Companies 

119. SHRI RAJO SINGH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether several Multinational Companies have 
oHered to invest in the field of education; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) and (b) No oHer has been received from 
Multinational Companies for investment in the field of 
education. 

{English] 

Discontinuation of Self Financing 
Scheme by DDA 

120. SHRIMATI RENUKA CHOWDHURY : Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Deihl Development Authority 
(DDA) has discontinued the seH-Flnanclng Housing 
Scheme; and 

(b) H so. the details in this regard and the reasons 
for discontinuation of the scheme, indicating the number 
of SFS units available for allotment and in the process of 
construction at different stages, category-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA) : (a) and (b) The Deihl 
Development Authority has reported that presently no new 

SFS Scheme Is being launched. However, 1219 Nos. flats 
of Category II and 790 Nos. flats of Category III are under 
construction at present. 

Misappropriation of Fund. 
under ICDS 

121. SHRI ASHOK N. MOHOL : WUI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether misappropriation of Central funds for 
the ICDS scheme has been noticed by the Government; 

(b) if so, the details thereof; and 

(c) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) The last Report of the 
Comptroller and Auditor General . of India, Union 
Government (Civil) (Report NO.3 of 2000) does not 
disclose any misappropriation of Central funds for the 
ICDS Scheme. 

(b) and (c) The Question does not arise. 

Shifting of Village,. from 
Bordering States 

122. SHRI IQBAL AHMED SARADGI 

SHRI G. S. BASAVARAJ : 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) Whether in the recent past thousands of 
villagers In States along the border with Pakistan are 
heading for the Interiors; 

(b) if so, whether t.hls is happening despite the 
security forces In Punjab, Rajasthan and J&K trying to 

convince them that the situation has not escalated to an 
alarming level; 

(c) the detaiis of the places in the States from 
where the Villagers are moving from their homes: 
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(d) the details of assistance provided by the States 
as well as the security agencies to those Villagers; 

(e) whether any permanent measures In this 

regard are being worked out so that they may not face 
such problems in future; and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (f) 
The information is being collected and will be laid on the 
Table of the House. 

Conversion of Cinema House. 
Into Multi-Complexes 

123. SHRI VilAS MUTIEMWAR ; Will the Minister 
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION 

be pleased to state ; 

(a) whether it is a fact that many Cinema houses 
have been closed down/are being closed in the capital city 
of Delhi; 

(b) H so, whether any permission has been 
granted to convert those cinema houses into multi-

complexes; 

(c) H so, the names of cinema houses allowed to 
close down and converting them into other commercial 

activities; and 

{d) the reasons for granting such permission 
despite the fact that the places have been specHical1y 

earmarked for the purpose of cinema houses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY AllEVIATION 
(SHRI BANDARU DATIATREYA) ; (a) to (d) As reported 
by the Delhi urben Art Commission, New Delhi Municipal 
Council, Municipal Corporation of Delhi and the Delhi 
Development Authority, the proposals of the seven 
buildings have been approved for conversion of existing 
cinema halls in the capital to multl-pIeX, These are, namely, 
Grandley Cinema, Friend5 Colony: Savltri Cinema, Greater 
Kailash-II; Alankar Cinema, lajpal Nagar; Satyam Cinema, 
Patel Nagar; Kumar Cinema, Chandni Chowk; Son.a 

Cinema and Plaza Cinema. According to Master Plan of 
Delhl-2001 , cinema is permitted In Central Business 
District, Dlstr~t Centres and Commercial Centre. The uses 
permitted In Ihe cinema house are cinema, watch and ward 
residence, administrative office, soft drink and snack stall, 
retail shop and commercial office according to which 
permissions have been granted. 

Participation In Venture. by 
Bell 

124 PROF. UMMAREDDY VENKATESWARlU ; Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state; 

(a) whether the Government have promoted a 
company called the Biotechnology Consortium of India ltd. 
(BCll) to participate in ventures in this sector; 

(b) H so, the details of the capital and management 
structure of the BCll; 

(c) whether the company has started any 
operations; 

(d) H so, the details thereof; 

(e) whether" is a fact that the BCll is expected 
10 market Indian products abroad; and 

(f) H so, the details of activities undertaken in this 
regard so far? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRV OF 
SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT "BACHDA"); (a) to (d) Ves, Sir The Department 
of Blot~chnology promoted a company to facilitate 
commercialisat~n of biotechnology in the name and style 
of Biotech Consortium India limited (BCll) Incorporated 
on 14.09.1990. All India Financial institutions and major 
private companies, which are intarasted in biotechnology, 
subscribed in equity participation 01 the company. The 
Government has no direct participation in the equity of the 
company. The Board of Directors 01 the company comprise 
Secretary, Department of Biotechnology: Director General; 
Council of Scientific and Industrial Research; Director 
General, Indian Council of Agricultural R.search; thr.e 
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nominees of all India Financial Institutions; eminent 
persons In Biotechnology from industry and research 
institutions; apart ,from the Managing Director appointed by 
the Board and the Chairman, elected by the Board. BCIL 
had started Its functions by facilitating transfer of 
indigenous technologies to Indian entrepreneurs, providing 
consultancy, information dissemination, manpower training 
and placement. 

(e) Marketing the Indian products in India or 
abroad Is not the mandate of BCIL. 

(f) Does not arise in view of the above. 

Con.tructJon of Mufti-Storey Flata for 
Allotment. to Slum Dweller. 

125. SHRI RAMJEE MANJHI : 

SHRI VIRENDRA KUMAR 

Will the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to state 

(a) the details of slum areas in Deihl; 

(b) whether the Government propose to allot them 
separate houses In the colonies built for them; 

(c) If so, the details thereof and the steps taken 
In this regard; 

(d) whether It Is a fact that Munlciral Corporation 
of Deihl has taken a decision to construct :;000 multi-storey 
fiats for allotment to slum dwellers @ Rs. 70,000/-
recoverable In 20 years, In instalments; 

(e) If so, the details of the scheme and the period 
In which the Jhuggl Jhonpri clusters In Deihl are likely to 
be removed and It is to be ensured that no more slum 
win come up again in the City; 

(f) the steps taken to ensure that the flats are. not 
sold like the $ale of land allotted to slum dwellers in the 
past; and 

(g) the steps taken to regularlse the sale of plots 
alread~ aold? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 

(SHRI BANDARU DATTATREYA) : (a) to (f) Slum and JJ 
Department (MCD) has reported that on a rough estimate 
there are about 1100 JJ clusters scatterad all over the city 
having about 6 lakh jhuggles and a population of about 
30 lakh. 

Hon'ble High Court of Deihl constituted a Coordination 
Committee in CWP No. 65531200~amudaylk Vlkas 
Samltl Vs. UOI & Ors.-under the Chairmanship of Secretary 
(UD) to look into the problems of slum dwellers and 
formulate policy for relocation of squatters. A pilot social 
housing project Involving construction of multi-storey flats 
has been conceived by this committee. This would provide 
infrastructure and basic civic amenities In a more 
organised manner. Pilot projects Involving construction of 
multi-storey flats for relocating slum dwellers are being 
taken by Slum & JJ Department of MCD, HUDCO and DDA. 
The pilot project of Slum & JJ Department (MCD) will be 
located at Dakshinpurl, Rohlni Sector-23 and Khanpur and 
each flat Is likely to cost about Rs. 1.25 lakh. 

Concerned agencies will take all necessary steps to 
ensure that .these flats used for self-occupancy and are not 
sold by the allottees. Final orders on this are awaited from 
the High Court. 

(g) Slum & JJ Department (MCD) has reported that 
the matter is sub Judice In the High Court of Deihl In 
respect of resettlement colonies. 

Additional Foodgraln. Under EAS 

126. SHRI SUSHIL KUMAR SHIN DE Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether some State Governments, especially 
the Government of Maharashtra have requested for 
release of additional foodgrains beyond their respective 
quota, under the Employment Assurance Scheme for 
2001-2002 for drought affected districts of the States; 

(b) If so, the details thereof, State-wlse; 

(c) the reaction of the Government thereto; and 

(d) the additional foodgralns allotted and likely to 
be allotted for the purpose, State-wlse? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a> to (c) The proposals for releaH 
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of additional foodgrains have been received from the 

States of Madhya Pradesh and Chhat1isgarh during the 
current year under the EAS. No such proposal has been 
received from the State Government ot Maharashtra. 

The Employment Assurance Scheme (EAS) is being 
continued for the current year as a part of the Sampoorna 
Grameen Rozgar Yolana (SGRY) under which the Central 

funds and the foodgrains have been allocated on the basis 
of criteria based on poverty ratio. At present, no proposal 
for additional release of foodgralns under the EAS is under 

consideration. 

(d) Does not arise. 

Procurement of Arm. by CPMF 

127. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether with the objective of facilitating and 

accelerating the process of procurement of arms and 
equipments etc. by the Central Para-Military Forces 
(CPMF), the Government have simplified the procedure 

therefor: and 

(b) if so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Yes, Sir. In regard to arms and ammunition, full powers 
have been given to Directors General of the Central Para 
Military Forces for procurement of the stores from 
Ordnance Factory Board, subject to the annual allocation 
made by Ministry of Home Affairs as agreed in the target 
fixation meeting with Ordnance Factories Board. And for 
procurement of machinery and equipment, powers have 
been delegated upto Rs. 1.00 crore. 

Development of Small Tele.cope 

128. SHRI ANANDRAO VITHOBA AOSUL : Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Indian Scientists are developing a 
smaH telescope to atudy some part of the yet unexplained 
properties of the sun; 

(b) If so, the time by which it Is likely to be taken 
to place it the telescope in the orbit: 

(c) whether the telescope which IS In advanced 
stage of development, has different Instruments to study 
the sun in great detail at different energy levels; and 

(d) If so, the extent to which the Indian sclenttats 
have been successful in developing the said telescope? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT "BACHDA") : (a) Yes. Sil. The Physical R .. earch 
Laboratory, Ahmedabad and Tata Institute of Fundamental 
Research, Mumbai are developing a small solar X-ray 
telescope named Solar X-ray Spectrometer to atudy the 
flux from the sun in the energy range 4 KeV to 1 MeV 
during solar flares. 

(b) The telescope is scheduled to be placed in 
orbit during the year 2002-200~ on-board GSAT·2. 

(c) Yes, Sir. There will be two instruments to study 
the total flux from the sun In high spectral and temporal 
resolution. 

(i) Solar X-ray Spectrometer Low Energy 
Detector : energy range 4 KeV-60 KeV 

(ii) Solar X-ray Spectrometer High Energy 
Detector : energy range 15 KeV-1 MeV 

These two Instruments would help to study the solar 
disk-integrated flux In a wide energy band. 

(d) The Solar X-ray Spectrometer payload 
development has been completed successfully and the 
1IIght model Is now being fabricated fc.r final teatlng and 
integration. 

R.I .... of Fund. for Dev.lopment of 

Towns In Kamatillca 

129. SHRI G. PUTTA SWAMY GOWDA: 

SHRI R. S. PATIL : 

Will the Mlnlst.r of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be ple.aed to state: 
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(a) whether the Government of Karnataka has 
selected 43 towns for their integrated development; 

(b) If so, whether It is a fact that his Ministry has 
released funds for 25. towns only Is Karnataka; and 

(c) If so, the time by which the Union Government 
are likely to release funds for the remaining 18 towns in 
State for their Integrated development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA) (a) As per the 
Information available, the Town & Country Planning 
Organisation of t!lis Ministry has received the priority list 
of 53 towns out of which 29 towns have so far been 
covered. 

(b) and (c) Under the IDSMT Scheme, since 
inception, Central assistance of Rs. 3948.38 lakhs has 
been released to the Government of Karnataka upto 
31.3.2001 for 87 towns Including the 29 towns mentioned 
under (a) above. During the year 2001·02, an amount of 
Re. 4.45 crores has been tantatively allocated to the 
Government of Karnataka and a total Central assistance 
of Rs. 408.14 lakhs has been released till date. 

Setting. up of National Centre for 
Jyotlr Vigyan Occult Sciences 

130. SHRI RAM MOHAN GADDE 

SHRI M. V. V. S. MURTHI : 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT .be pleased to state . 

(a) whether the Government propose to set up a 
National Centre for Jyotir Vlgyan and other occult sciences; 

(b) If so, the details thereof and the reasons 

therefor; 

(c) the funds allocated for the purpose and the 
time by which It is IIklily to be set up and start functioning; 

(d} whether the Government also propose to open 
Its branches In various parts of the country; and 

(el If 110, the details thereof? 

THE MINISTER OF STATE IN" THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 

VERMA) : (a) No, Sir. 

(b) to (e) Do not arise. 

Role and Status of Women 

131. SHRI Y. S. VIVEKANANDA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether with a view of raise the general 
awareness about the role and status of women and to 
identify the different funding resource needs, women 
representing agencies across the world gatherEid at 
Hyderabad in the month of January, 2002 at the Third 
International Network of Women's Fund; 

(b) If so, the details of discussions held: 

(c) whether the work of development of women is 
hampered for lack of funds; 

(d) if so, the details in this regai'd; and 

(e) the steps the Government propose to take for 
upliftment of women In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) and (b) The Department of 
Women & Child Development is not aware of the Third 
International Network of Women's Fund held in Hyderabad 
In the month of January, 2002. 

(c) and (d) Adequate flow of resources for the benefit 
of women has been ensured through a number of schemes 
lor weHare and development of women. The concept of 
Women Component Plan has been Introduced for 
allocation of fundslbeneflts for women In the programmes 
of the respective MlnlstrleslDepartments right from the 
planning process. 

(a) The Government has already taken a number 
of initiatives to ensure uplHtment of women and their aC1ive 
participation In all spheres of .national acttvltles. Some of 
the major Inhtativa. which are proposed to be taken are 
as follows : 
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• Formulation of an Action Plan to Implement the 
provisions of the National Policy for the 
Empowerment of Women and constitution of a 
Council at the Central level headed by the Prime 
Mlniater to oversee Its Implementation. 

• Review of laws having provisions affecting 
women to remove gender discriminatory 
provislcns from them. 

• Strengthenl~g of schemes under implementation 
for upllftmen of women and enhancement of the 
corpus fund of Rashtrlya Mahlla Kosh. 

Review of OPAP In Olatrfcta 

132. SHRI A. BRAHMANAIAH : Will the-Minister of 
RURAL DEVELOPMENT be pleased to state : 

(a) the number of diatricts brought under the 
Drought Prone Area Programme CDPAP) In the country so 
far, State-wlse; 

(b) whether the Government propose to review the 
DPAP and to Include more districts under the programme; 
and 

(c) "ao, the details thereof, dlstrlct-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : 
Ca) At present, 183 districts In 16 Stat .. are covered under 
Drought Prone Areas Programma (DPAP). The Staw-wise 
detail 18 as under : 

SI.No. State No. of districts 

2 3 

1. Andhra Prade.h 11 

2. Bihar 6 

3. ChhaUlshgarh 8 

4. GuJarat 14 

5. Himachal Pradesh 3 

6. Jammu & Kashmir 2 

7. Jharkhand 14 

2 3 

8. Karnataka 15 

9. Madhya Pradesh 23 

10. Maharashtra 25 

11. Orissa 8 

12. Rajaathan 11 

13. Tamil Nadu 17 

14. UUar Pradesh '5 

15. Unaranchal 7 

16. Weat Bengal 4 

Total 183 

Cb) and (c) A technical Committee headed by Dr. 
C. H. Hanumantha Rao had examined the Inclullon of 
additional areas for coverage under DPAP and Deaert 
Development Programme (DDP). Keeping In view the 
recommendations of this Committee, the DPAP was 
extended to 947 blocks in 164 dlstrlcta In 13 States with 
tffect from '.4.1995. Subsequently, with the reorganization 
of Slates, districts and blocks, Ihe programme is now 
covering 971 blocks of 183 districts In 16 States. The 
recommendations of the technical Committee were based 
on the scientific criteria of moisture index, percentage of 
Irrigated area, high slop.s, etc. At presenl, there Is no 
propossl to review the area under DPAP and Include more 
districts under the programme. 

{TraMlallon} 

Supply of Fertilizer. to Bihar 

133. SHRI RAJO SINGH : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to stale. 

(a) whether the supply of various kinds of fertilize,. 
to Ihe Staw of Bihar has been Ius In oompariaon with the 
demand; 

(b) If 80, whethflr the Union Govemment propose 
to Issue directions 10 lhe IFFCO, KRIBHCO, Rashtriya 
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Chemicals and Fertilizers Limited, National Fertilizers 
Limited to 8Upply the required quantity of Fertilizers to the 
State; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (c) No, Sir. Urea Is the only 
controlled fertilizer of which demand of each State Is 
assessed and then met through allocation under the 
Essential Commodities Act, 1955. All other fertilizers are 
decontrolled and their availability/supply depends on 
market forces of demand and supply. For urea, assessed 
demand, availability and sales and in case of major 
decontrolled f8rtllizers' i.e. DAP and MOP, availability and 
sales position during 2001-02 in Bihar has been as 
follows: 

('000 MTs) 

Demand Availability Sales 

Urea 650.00 721.07 

DAP 110.58 

MOP 37.70 

Ure. 680.00 587.15* 

DAP 81.29* 

MOP 60.73* 

"Availability and Sales from 1.10.2001 to 31.1.2002 

(d) Question does not arise. 

{English] 

Crime. In the Country 

134. SHRIMATI RENUKA CHOWDHURY 

SHRI MANIKRAO HODLYA GAVIT : 

598.48 

91.77 

21.52 

498.37* 

63.80* 

49.13* 

to state: 

SHRI LAXMAN GILUWA : 

SHRIMATI SANGEETA KUMAR I SINGH DEO : 

SHRi ABDUL RASHID SHAHEEN 

SHRI HARIBHAI CHAUDHARY 

SHRIMATI MINATI SEN : 

Will the Minister of HOME AFFAIRS be pleased 

(a) whether various crimes, particularly crime 
against women have Increased during 2001; 

(b) If so, the details of comparative figures of 

various crime reported In various States during the 
years 1999-2000, 2001 and 2002 till date, crime-wise; 
and 

(c) the steps taken by the g~vernment to check the 
crimes in various parts of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a) and (b) A 
marginal increase of 1 .25% has been registered In crime 
against women In the year 2002 over the year 1999. 

Information for the year 2001 Is incomplete due to lack of 
details from many States. The State/Unlon Territory-wise 
details of crime against women during the years 1999, 
2000 and 2001 is given In the enclosed Statement. 

(c) Although, 'Police' and 'Public Order' are State 
subjects as per the Constitution of India, the Government 
of India has been advising State Governments time to time 
on these Issues. The advisories Issued to the State 
Governments include, Interalia, setting up of exclusive 
women police stations, setting up of women police cells 
In the police stations, setting up of Crime against 
Women Cells in districts where they do not exist, hearing 
of rape cases by a court presided over by a lady 
magistrate, Investigation of rape case of victims less than 
18 years of age by women police officers and In the 
presence of parents andlor relatives, wider recruitment of 
women in police forces, setting up of Special Women 
Courts In e8ch district, appointment of Dowry Prohibition 
Officers etc. 
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Integrated Child Development 
Service. Scheme 

135. SHRI ASHOK N. MOHOL : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether in the age group of six years about 
25"10 children lie uncovered even after 26 years of 
enforcement of the Integrated Child Development Services 
Scheme; 

(b) If so, the details thereof and the reasons 
therefor; 

(c) whether any shortcomings have been noticed 
in the Implementation of the scheme; and 

(d) if so, the details thereof and the steps taken! 
bE'ing taken to rectify these shortcomings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) : (a) and (b) Currently. the Integrated 
Child Development Services (ICDS) Scheme covers 5652 
ICDS Blocks with coverage of about 283 lakh children in 
0-6 years age group. Due to constraint of resource, it has 
not been possible to make complete coverage of all 
targeted beneficiaries. 

(c) and (d) The constraints of the Scheme include, 
shortage of Anganwadi Centres (AWCs) with reference to 
the present population; inadequate budget provision by 
States to meet the cost of Supplementary Nutrition as per 
nutrition norms of the Scheme; eligible beneficiaries 
beyond normal registration norms are left out, etc. The 
steps that are being taken include, expansion of the 
Scheme; Impressing upon States to make adequate 
budget provision for Supplementary Nutrition and to 
ensure registratIOn of all eligible beneficiaries In accordance 
with the norms of the Scheme; qualitative improvement in 
service delivery etc. 

~,.. Offlcerc Scheme 

136. PROF. UMMAREDDY VENKATESWARLU . Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have Introduced the 
Area Officers Scheme to monitor the rural development 
programmes •• over the country; 

(b) If so, the details thereof; and 

(c) the extent to which this scheme Is likely to be 
beneficial for rural development and proper Implementatic'n 
of programmes? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) Yes, Sir. 

(b) Under the Area Officers Scheme of the Ministry, 
Officers of the level of Deputy Secretary and above have 
been assigned the responsibility to frequently visit the 
selected VlllageslDistrlcls In the allocated StateslUTs and 
submit comprehensive Report on different aspects of the 
Implementation of the programmes of the Ministry. The 
Issues brought out In these Reports are communicated to 
the State Govemments for follow up action. 

(c) This scheme serves as an import.nt mechanism 
for monitoring the Implementation of the Programme. of 
the Ministry with special reler.nce to quality, tim.llne •• and 
aenlevement of phvslcal and financial targets. 

R...... 01 Loan by HUDeO to 
Private Builder. 

137. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Housing and Urban Development 
Corporation Limited (HUDCO) had released a loan or Rs. 
7 crore to the private builders In 1997 In violation of the 
guidelines In this regard; 

(b) If 80, the guidelines i •• ued In regard to the 
rele.slng of loan; 

(c) tile nam •• of companies which were provided 
loans; 

(d) the loss suffered by the Government due to thl' 
irregularity ; 

(e) whether the Government have taken any action 
against the guilty officers: 

(f) If 80, the details thereof; and 

(g) "not. the reuene therefor and the time by 
which the action is likely to be taken against the guilty 
officers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLE'IIATION 
(SHRI BANDARU DATTATREYA) : (a) to (c) Housing & 

Urban Development Corporation Ltd. (HUDCO) had 
sanctioned a working capital loan of Rs. 7 crore to a 
Private Builder,' Mis Premier Housing and Industrial 
Enterprises Limited under short-term line of credit scheme 
in 1997 and the loan was released in March, 1998 against 
bank guarantee from MIs Global Trust Bank. A copy of the 
guidelines for short term line of credit, as approved by 
HUDCO Board is enclosed as Statement. 

(d) Comptroller and Auditor General had pointed 
out that due to limited liability clause introduced by the 
Global Trust Bank in Bank Guarantee, the Bank limited Its 
liability to principal 01')1y. This resulted in loss of interest 
amount of Rs. 1.90 crore on the sanctioned loan. HUDCO 
"'as however, filed application before Debt Recovery 
Tribunal (DRT), Chennal for recovery of dues over and 
above the bank guarantee. Since, the case Is sub-Judice, 
there is no loss as such at this stage. 

(e) to (g) HUDCO has initiated proceedings for majorl 
minor penalty against the guilty officers. 

Statement 

Guidelines for Short Term Line of Credit for various 
Housing and Infrastructure AgenCies other than the 

HUDCO Regular Borrower 

The above guldellnea were placed before the Board 
in Its 239th meeting held on 29.9.1997 vide Item No. 
239.2.7. The Board after consideration approved the 
proposal and authorised the group consisting of Director 
Finance, Shrl B. Danam, Director HUDCO and Director 
(Corporate Planning) to finalize the gUidelines. 

The group constituted by the Board met on 14.10.97 
at New Deihl. After detailed discussion. the group decided 
to make the following additions/modifications in the 
guidelines ; 

1 . To open of Escrow Account by the borrower. 

2. Right to Inspect the workslbooks of the accounts 
for the proper utilisation of line of credit. 

3. Provision tor recall of loan. In case of any 
mISrepresentation/suppression of Information 
subsequently noticed. 

4. The regular housing and Urban Infrastructure 
schemes of HUDCO of the borrowIng agencies 
should not suffer. 

5. The scheme will be called as Short Term Line 
of Credit for agencies who are not regular 
borrowers of HUDCO. 

6. The line of credit Is restricted only to Govt. 
agencies/corporate entities both Public and 
Private. The group further decided to revise the 
guidelines incorporating the amendments and 
put up to the Board for information. 

Based on the above decision of the Sub-group, the 
guidelines have been modified and are placed at 
Annexure. 

Annexure 

Guidelines for Short-Term Line of Credit for various 
Housing and Infrastructure AgenCies other than the 

HUDCO Regular Borrower 

1. Objective 

Over the decades, the housing scenario presents a 
dismal picture. The living conditions of the people needs 
substantial improvement. Provision of shelter together with 
supporting infrastructural services continues to be one of 
the burning issues of the day. The cost of land and building 
materials are soaring high, taking housing beyond the 
reach of the common man. 

HUDCO has emerged as the leading national 
techno-financing Institution with the major objective of 
financing/encouraging the housing and urban infrastructure 
activity in the country and alleviating housing shortage of 
all groups In rural and urban areas with emphaSis to cater 
to the needs of the low Income groups and alao the 
development of Infrastructure In human settlements. The 
financial assistance being provided by HUDeO Is primarily 
to borrowing agencies In Government Sector such as 
Housing Boards. Development Authorities, Municipal 
Corporations, etc. 

The present competitive environment requires that 
the availability of flnancial_ aaslstance to borrowers needa 
to be broad based so that aU kinds of houalng and urban 
development needs are fu1fliied. WIth these objectives In 
view, HUDeO has decided to ntend short term line of 
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Credit to borrowers, who have not availed loans from It 
so far, for financing ptojects In housing and Infrastructure 
sector. 

2. EligIbility : 

(a> GoV!. AgencleslPubllc or Private Corporate 
Sector agencies who are not regular borrower 
of HUDCO. 

(b) The Borrower shall ensure that It is competent 
under Its constitution or the law gO\lernlng It, to 
raise • finance for funding housing and 
Infrastructure schemes. The loan application 
shall be accompanied by a resolution of Board 
of Directors/Executive Body authorising the 
proposed borrowing from HUDCO. 

3. Eligible Schem... : 

The Financial assistance would be available for 
schemes in the Housing and Infrastructure sector as per 
details given below : 

(a) Housing : 

Urban Housing 

Aural Housing 

Staff Aental Housing 

Cooperative Housing 

Hous":'g Schemes through NGO's 

Housing through Private Builders 

(b) Urban Infrastructure 

Water Supply 

Sewerage and Drainage 

Solid Waste Management 

Ecologically Appropriate Infrastructure ProjeCts 

Social Infraatructure 

Integrated Ar.a uev.lopment Sch.me. 

Commercial Projects 

Transportation Projects In urban areu 

4. Tenn. of Financing : 

(a) Loan upto a maximum of 50 per cent of the paid-
up Capital 01 the borrower or A.. 10 eror .. 
whichever IS less 

(b) Interest and Front End FH. 

(I) The Interest rate applicable would be 18% 
(Net). 

(II) Interest tax • 2% 01 Interest shaH also be 
payable by the borrower along with prlnclpa 
and interest on the due dales. 

(III) The borrower mu.t pay the Corporation 
Intere81 on loan amount calculated on each 
Instalment fr')m the date or r....... Th. 
inter •• t win be due and payable quarterly 
on the 31st March, 30th June, 30th . 
September and 31st D.cember each year, 
the first Instalment of intere.1 (for a 
proportionate period, If necesaary) being 
due and payable on the due dlde 
Immediately lollowlng the date of lirst 
disbursement againet tha loan. 

(Iv) In the event 01 default in the repayment 01 
loan Inatalment andlor Interest on the due 
datea, penal Intere8t al the rate 01 2.50-;' 
over and above normal gro •• rate 01 Intere.t 
(Including Io.s of rebate of 0.50-1.) will be 
payable on 10t.1 overdue amount tin the time 
01 payment of due amounts. Till clearanc. 
of entire default. gro.. inter •• t r.te will be 
charged on total loan outstanding. 

(v) HUDeO r ••• rve. the right 10 vary the 
Int.r •• t rate on the entire loan or a part 
Ih.reof yet to be r.tea.ed depending upon 
Ita actual borrowing rat. pnw.Hlng at the 
time of ,elea •• or .uch amount, bV giving 
prior wrlten notice to the borrower of .uch 
vanatlon. 

(vi) Th. borrow.r .hall have to pay a on. time 
'ront..ncH.. or 0.75% of the .anctlOned 
loan Immedtately on receipt or the Letter 01 
Sanction through demand draft payable to 
HUDeO. This wil not be recovered from the 
loan dlabul'MCl to borrow.r. 
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(vII) The borrowing agency will open an eScrow 
Account in which the dedicated Inflow shall 
be made towards the repayment of principal 
and Interest. The release of loan will also 
be routed through the Escrow Account Only. 

(vIII) HUDCO reserves the right to inspect the 
works of the borrowing agencies at any 
tlm.e and also the books 01 accounts relating 
to the particular project to ascertain the end 
utilisation of line of credit. 

(c) Repayment Period : 

Upto 2 years without any moratorium and 
repayment of principal to be made in 
maximum 8 equal quarterly instalments and 
interest to be paid on quarterly basis. 

(d) Security: 

(i) The loan can be secured by an 
unconditional and irrevocable Bank 
Guarantee from a Scheduled Bank 
acceptable to HUDCO. Borrowers must also 
ensure that the Bank is willing to give the 
guarantee in HUDCO's prescribed format. 

(iI) Post dated cheques for repayment of 
Interest and Instalments of the entire loan 
as. per the repayment schedule. 

5. Purpo •• of Loan : 

The Borrower will be allowed to utilise the loan 
amount for Housing and Urban Infrastructure Schemes. 

I. Financial Po.ltlon : 

(a) The borrower shall fum Ish its Audited Annual 
Accounts for the last 3 years along with audit 
reports. The track record of borrowers on 
repayment 'Of loans should be clearly brought 
out. 

(b) The borrower should not be in default in iespect 
of payment of principal and Interest dues etc. 
In respect of liS borrowings a. on the date of 
filing the loan application. 

(c) The borrower shall also furnish copies of 
financial statements and Income Tax Returns of 
last three years of Its Directors and Promoters. 

(d) HUDeO reserved the right to recall of loan, In 
case of any misrepresentation/suppression of 
Information subsequently noticed. 

7. Application Form : 

Loan application in the proforma enclosed sent to 
HUDeO should be accompanied with a Bank Draft of Rs. 
10,0001- towards documentation charges (non refundable). 

4.4 Guidelines for short term line of credit for various 
housing and Infrastructure agenCies other than the 
HUDeO regular Borrower (Date of Board Meeting 
21.10.1997) 

A copy of the minutes of the meeting of the Sub-
Group Constituted by the Board held on 14.10.1997 were 
circulated in the meeting. Shri J. P. Murty was of the opinion 
that when a non-borrower comes to HUD:O for any 
borrowing the past records of such borrower should be 
checked thoroughly meaning thereby that the track-record 
of the agency from the lending agency be verified from 
whom tha non-borrowing agency had been taking any 
facility In the past. 

It was also felt that the terms and conditions of the 
Bank Guarantee should enable HUDeO to encash the 
Bank Guarantee without any Intervention by the court. 

After deliberations, the Board approved the guldellines 
as Circulated and decided that the grant of working capital 
loans be limited upto Rs. 100 crores In the financial year. 
The Board further decided to ensure that the grant of 
working capital loans will not affect the regular housing 
and Urban Infrastructure schemes of HUDeO, do not suffer. 

Import of DAP 

138. SHRI RAMJEE MANJHI : Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state : 

(a) Whether it Is a fact that the Government are 
importing lakhs of tonnes of DI-Ammonlum. Phosphate 
(DAP); 

(b) H so, the details of DAP imported during the 
last five years. year-wise, alongwlth the cost thereof; 

(c) Whether the GO\L8rnment have set up and DAP 
plant In the country; 

(d) H not, the reasons therefor; and 
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(a, tha steps If any, being takan to sat up a DAP 
plant in the country to check the import of DAP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BAATA 
MOOKHERJEE) : (a) and (b) DI-Ammonlum Phosphata 
(DAP) has bean decontrolled slnca 24.8.1992 and its 
imports hava baan da-canallzad w.a.f. 17.9.1992 and It Is 
frealy importable on private trade account. The details of 
Imports of DAP In the last 5 years are as follows : 

(Lakh Metric Tonnes) 

1997-98 14.60 

1998-99 21.05 

1999-2000 32.68 

2000-2001 8.60 

2001-02 (upto Jan. 02) 9.33 

Govarnment does not Import DAP on Its own 
account. Howevar, In ordar to taka care of tha contlngancles 
of local shortagas ate. tha Govemmant advls .. Indian 
Potash Ltd. (IPL) to maintain a buffer stock tor which only 
inventory carrying cost and ralated charges ara ,.imbursed. 
In 2001-02 this buner stock has bun maintained at 0.75 
lakh MT. 

(c) to (a) As per the industrial policy resolutIOn dated 
24th July, 1991, no license Is normally requlrac:l for .attlng 
up/expansion of fartillzar plants. Entrepra"au/'$ ara frae to 
sat up/axpand fertilizer projects anywha,. In tha country 
subject to environmental claaranca. However, Public 
Sactor UndartaklngaICooparativa Soclatla. undar tha 
administrative control of Dapartment of Fertntzer. have to 
take approval of tha Govemmant bafora undertaking such 
capital axpendlture beyond thalr dalegated powers. The 
details of major DAP projects commlsslonad during tha 9th 
Plan period and undar Implementation at p,.sent, 
including those In the public/cooperative sector ara giv.n 
in Statement. 

Statement 

Major DAP Projects Set up During the Ninth Plan Period 

SI.No. Name Location Sector Project 

Already Comml.sloned 

1. Zuarl Agro Chemicals Ltd., Goa Goa Private DAP 
DAP Expansion 

2. ExpanSion project of IFFCO Kandla Kandla, Gujarat Cooperative DAP 
(Phase-II) 

3. Hind Lever Chemicals Ltd. Haldia, Private DAPINPK 
West Bengal 

4. Indo Gulf Corporation Ltd., (new Dahej Gujarat Private DAP 
project) 

5. Oswal Chemicals & Fertilizers Ltd. Paracleep, Orissa Private DAP 
(New) 

6. Godavari FertUtzers & Chemicals Ltd. Kakinada, A.P. Privata DAP 
(GFCL) 

Under Implementation 

1. Gujarat State Fertilizers & Chemicals Sikka, Gujarat Stata PSU DAP 
Ltd. (DAP Expansion Project) 

Additional MonthlY.ar of 
Capacity (In CommlaslonJng 
lakh TPA) 

1.80 Jun.'Sa 

3.70 August'99 

4.00 April'99 

4.00 October 2000 

15.00 April 2001 

2.8 Sept. 2001 

3.98 April 2002 
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Arrest of Pak Agents 

139. SHRI RAM MOHAN GADDE 

SHRI' ADHIR CHOWDHARY : 

to state: 

DR. JASWANT SINGH YADAV 

SHRI BHUPENDRASINH SOLANKI 

Will the Minister of HOME AFFAIRS be pleased 

(a) whether intelligence and investigation agencies 
have launched an exercise to bust a country-wide network 
of Pakistani agents/lSI bases; 

(b) if so, the details of spies arrested in various 
parts of the country during the last three months with the 
seizure made therefrom and the action taken against them, 
State-wise; 

(c) whether the State Governments have not been 
effectively checking the role of lSI activists in their 
respective States; 

(d) if so, .whether the Union Government propose 
to set up their own intelligence agencies in each State to 
crush the lSI network In the country; and 

(e) If so, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Yes, Sir. In order to deal with the situation, Government 
have adopted a well~oordinated anti multi-pronged 
approach. Central Go~ernment has been sensitizing the 
State Governments about the threat perception and 
activities of lSI In the country. Periodic coordination 
meetings are also held with the State Governments for 
sharing the Inputs from various quarters as well as for 
devising strategies to counter such activities. 

As a result of the coordinated action, during the last 
three months, 10 espionage modules have been busted 
viz. 3 In Deihl, 1 In Punjab, 4 In Rajasthan, 1 In West 
Bengal and 1 in. Andhra Pradesh leading to arrest of 25 
persons including 5 Pak nationals. These cases are being 
dealt with In accordance with the provisions of law. 

(c) to (e) There Is close coordination between the 
Central and State securltylinteiligence agencies and as a 

result thereof, various Pak sponsored modules have been 

neutralized. 

National Seminar at Osmanla 
University In Hyderabad 

140. SHRI Y. S. VIVEKANANDA REDDY : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether a National Seminar on Peace and 
Value of Education for Schools was organised at Osmanla 
University in Hyderabad on 14-15 December, 2001; 

(b) if so, the main issues discussed at the Seminar; 
and 

(c) the steps be~ng taken to Improve the education 
system In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) to (c) The Information Is being collected and 
will be laid on the Table of the House .. 

Involvement of NGO. in 
Spreading Literacy 

141. SHRI A. BRAHMANAIAH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any NGOs are Involved In spreading 
literacy in the country; 

(b) if so, the details In this regard; 

(c) whether It Is a fact that no awards or 
recognition Is given to NGOs for their work; and 

(d) if so, the reasons therefor alongwlth the steps 
proposed to be taken to review this situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA) : (a) Yes, Sir. 

(b) Under the ·Scheme of NLM support to NGOs 
in the field of Audit Education- NGOs are provided 100'% 
financial assistance for activities related to adult literacy. 
Registered Voluntary Societies, Public Trusts and Non-
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Profit making Companies In existence for 3 years or more 

are eligible for assistance under the Scheme. Presently 74 

NGOs are being funded in 22 States under the Scheme. 

In order to provide academic resource support to 
literacy and adult education programmes, State Resource 

Centres (SRCs) are el'ltabllshed. Presently 25 SRCs are 

functioning In the country. Most of the SRCs are run by 

Voluntary Agencies. 

Jan Shikshan Sansthans are also set up under the 

aegis of non-governmental organizations. They offer a 
large number of vocational training programmes. The 
Government of India provides annual lump sum grant to 

these institutes. Presently 106 Jan Shikshan Sansthans 

are functioning In 21 States and one Union Territory. 

(c) and (d) On the occasion of International Literacy 

Day (8th September). recognition Is accorded to those 
NGOs which make outstanding contributions to literacy. 

Preparatlone for Next 
Olympic. 

142. PROF. UMMAREDDY VENKATESWARLU : Will 

the Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether any preparations are underway for the 
next olympics; 

(b) if so, the details thereof; 

(c) whether any foreign coaches have also been 

hired by the Government; 

(d) if so, the details thereof; 

(e) the assistance provided by the Indian Olympic 

Committee for this purpose; and 

(f) the steps taken or being taken by the 
Government to select and train the athletes for the next 

Olympics? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 

RADHAKRISHNAN) : (a) Yes, Sir. 

(b) The preparation for the next Olympic Games 
Inclucl.. preparations for Asian and Commonwea'" 

GamN and other International 8V9nts. The.e preparations 

are part of a Long Term Development Plan. Accordingly, 
action plan to prepare Indian Contingents tor th.s. Games 
has already been finalized in consultation with the 
concerned National Sports Federations for moat of the 

discipline.. The probables are being provided specialized 
coaching at different centera under the Indian & foreign 

coaches/experts with required sports equlpments and 
scientific Inputs. 

(c) and (d) Yes, Sir. Government of India ha. so far 
appointed 23 foreign coaches in the dlaclpHne. of 
Althletlcs, Judo, Wrestling, Boxing, GymnaatJcs, Table 
Tennis. Fencing Shooting. Badminton. Archery. BUliards & 
Snooker and GTMT (Expert). 

(e) For preparation of Indian sportsperaona for the 
next Olympic Games. Indian Olympic Association (lOA) II 
providing financial assistance. USD 1200 p.m. to one 

Shooter. However, lOA ha. Informed that they have 
requested National Sports Federations to Indicate the 
nam.. of de.ervlng .portaperaona tor ... ldng financial 
assistance from International Olympic Cornmm ... 

(f) India would be participating In A.lan Game. 

& Commonwealth Game. to be held In 2002. Based on 
performance of Indian aportsperaon In th... two major 
multi-disciplinary avants, the disciplines and aporta 
parsons would be identified for specialized and focuaed 
tralnlr.g for participation In the next Olympics. 

Exchange of Information 

143. SHRI G. S. BASAVARAJ : 

SHRI G. MALLIKARJUNAPPA : 

Will the Minister of HOME AFFAIRS be pleased 

to state : 

(a' whether one-ctay conference of the DIrector 
Generals of Police of Southem Zone held In Bangalore hu 
resolved to HI up a permanent lnattwttonal arrangement 
to facHltat8 exchange of Information and intelligence 
among member Stat.. with regard to Inter-State cnm... 
communal and extremllt actlvltla.; 

(b) whether It was decided to e.tabllah 
communication links with video conf.rence tacllllAH for 
police chlefa of Southam Zone; 
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(c) if so, whether information and intelligence 
related to communal activities, extremist and terrorist 
activities, organized crimes and heinous crimes were also 
shared at the conference; 

(d) If so, the other decisions arrived there at; 
and 

(e) If so, the time by which these decisions are 
likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI) : (a) to (d) In the one 
day Conference of the Directors General of Police of 
Southern States ~eld at Bangalore on December 10, 2001, 
it was decided to S'lt up an institutional arrangement to 
facilitate exchange of Information on matters of professional 
Interests. Accordingly, It was resolved that a nodal officer 
would be nominated by the concerned States for this 
purpose. Establishment of communication links with Video 
Conference facilities for Police Chiefs and Information on 
Intelligence related matters was also shared at the 
Conference. The other decisions arrived there at were : 

(I) Periodical meeting of nodal officers should 
be held for exchange of Intelligence 
besides annual conference of Police Chiefs. 

(II) Separate website for Crime/Criminal data 
be launched by each member State. 

(iii) Crime journals be published by CBCID 
monthly. 

(e) No time limit by which these decisions are 
likely to be implemented has been fixed. 

New Drug Policy 

144. SHRI AMBAREESHA : 

SHRI G. MALLIKARJUNAPPA 

SHRI SULTAN SALAHUDDIN OWAISI 

SHRI ANANDRAO VITHOBA ADSUL 

SHRI Y. V. RAO : 

Will tt,e Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

\a) whether the Government have finalized the 

blueprint for the new drug policy after sorting out all 
pending Issues with the health ministry; 

(b) If so, whether the Ministry has submitted the 
recommendations to the Cabinet In this regard; 

(c) if so, the main recommendations made in the 
draft policy; 

(d) the number of drugs likely to be put under 
control under the arrangements; 

(e) whether it is a fact that by this order only multi 
national companies are benefited and there is no benefit 
to consumers: 

(f) If so, the steps taken or being taken by the 
Government to save the interests of the Consumers: and 

(g) the time by which a IInal decision in this regard 
is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE) : (a) to (g) Governrnen't has recently 
announced the "Pharmaceutical Pollcy-2002" which lays 
down the mechanism of price regulation of drugs. The main 
objectives of this Policy are, interalia, ensuring abundant 
availability at reasonable prices within the country of good 
quality essential pharmaceuticals of mass consumption 
and strengthening the indigenous capability for cost 
effective quality production. 

[Translation] 

Shelling_ on Border 

145. DR. LAXMINARAYAN PANDEYA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the number of civilians and Security Forces 
killedllnjured in Pakistani shellings In the border areas of 
Jammu and Kashmir during the last three months and till 
date; and 

(b) the action taken by the UnloniState Government 
in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAn RAO) : (a) As 
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per information available 1rom the State Government of 
J & K, the number of civilians killadllnjured in Pakistani 
shelling in the border areas of Jammu and Kashmir during 
the /ast three months till 15th Feb. 2002 Is as under: 

Nov. Dec. Jan. Feb. (15th) 
01 01 02 02 

Civilians killed 6 4 2 4 

Civilians injured ;!B 16 15 8 

SIF killed 4 7 6 6 

SIF Injured 6 15 27 10 

(b) Biannual as well as frequent flag meetings at 
the level of local Commanders are held regularly with Pak 
Rangers in an attempt to bring down the incidents of 
unprovoked firing at International Border. Government has 
also undertaken fenclnQnloodllghtlng of the International 
Border. As regards LoC, construction of Bunkers has been 
undertaken at Uri, Bonlyar and Gurez Blocks as also in 
Kargil District. 

{English] 

Croee Border Terrorlem 

, 46. SHRI K. MURALEEDHARAN : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether there Is any Improvement on the 
borderllOC after the statement glv.n by Pakistan 
President against the terrorist activities; 

(b) If so, the details In this regard; 

(c) the number of Incidents of border violation 
noticed thereafter; and 

(d) the fresh measures taken by the Government 
to prevent the clO8s-border terroriSm? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) No, 
Sir, keeping in mind the 8Xcaaslve snOw tall this winter, 
no significant change appears to have taken place. 

(b) and (c) As per the report of State Government 
a total number of 761 & 530 Incidents of border firing from 

Pakistan side took place during 2nd fortnight of January 
2002 and 1st fortnight of February 2002 respectively as 
compared to 691 Incidents of border firing during 18t 
fortnight of January 2002. 

Despite troops buildup on borders and unfavourable 
and Inclament weather conditions, attempts at infiltration 
continued and the following major Infiltration bldl have 
been foiled by the Security Forees In the period between 
13.01.2002 and 15.02.2002. 

(d) 

(i) Jhandi Dhara Chlngus Rajourl district, 05 
Infiltrators were killed by security forces on 
28129-01-2002. 

(ii) Keerl Sector Rajouri district, 02 Infiltrators 
were killed on 0610212002 by security 
forces. 

(III) 09 Infiltrators were killed on 15.02.2002 
while Infiltrating to this side In Basonl 
Mendhar of district Poonch. 

In addition to diplomatic Initiatives at various 
levela and redeployment of troops at borderslloC the 
Government, conjointly with the State Government, has 
adopted a multi-pronged approach, to contain cross border 
terrorism perpetrated by the Pak 151 in Jammu & Kashmir, 
which Includes, inter-alia, strengthening border manage-
ment to check Infiltration; pro-active action agalnlt terroriata 
wllhin J&K; gearing up IntelHgenee machinery; greater 
functional Integration through an Institutional frame-work of 
Operation Groups and IntltHigenee Groups of the UHQ at 
all levels; Improved technology, weapons and equlpments 
for security lore.. and action as per law against over 
ground supportefa of the terrorl.ta. 

The strategies. tactics and dynamic deployment to 
counter the terroriSts are constantly reviewed, refined and 
monitored In the Unified Headquarte,. In the State and In 
Operation Groups at various levels. 

Extenelon 01 Purvtaw 01 ...... r.8htnI 
Contro' of org.nind Crtme Act to 

Deihl 

147. SHRIMATI RENUKA CHOWDHURY: Will the 
Minister of HOME AFFAIRS be plaued to Itata : 
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(a) whether the purview of Maharashtra Control of 
Organized Crime Act (MCOCA) has been extended to 

Deihl; 

(b) If so, the salient features of the Act; 

(c) the details of the security to the witnesses 

under the Act; 

(d) the extent to which this Act Is likely to be helpful 
in curbing the organized crime In the capital; 

(e) the details of persons detained thereunder, 

organized crime gangs they belong, and the action taken 
against them; 

(f) the steps being taken to ensure that the Act 
Is not misused; 

(g) whether Andhra Pradesh and other States 
where organized crime Is rampant, have also enforced 
such stringent measures; and 

(h) 11 so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) Yes, 

given to the Special Court to hold the proceedings at a 

place to be decided by It and issue directions, Inter alia, 
to avoid the mention of the names and addresses of the 
witnesses in any records of the case accessible to public 
and 'securing that the identity of the witnesses Is not 
disclosed. 

(d) It will help the police to more effectively deal 
with the organized crime. 

(e) No arrest has so far been made by Deihl 
Police under this law. 

(f) There are sufficient in buHt provisions in the Act 
to prevent Its misuse. 

(g) and (h) The Information is being collected and 
will be laid on the Table of the House. 

Valmlkl Ambedkar A ••• Yojan. and 
Nlnnal Bhar.t Yojan. 

148. SHRI KIRIT SOMAIYA : Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) whether hie Mlnletry has finalized the norms, 
Sir. rules and regulations for valmikl Ambedkar Awas Yojana 

(b) These Include registration of FIR with the prior 
approval of an oHlcer not below the rank of Additional 
Commissioner of Police; the Investigation of cases by an 
oHicer not below the rank of Assistant Commissioner of 
Police; recording of the statement of the accused by an 
officer not below the rank of Deputy Commissioner of 
Police In order to be admissible in the court; Interception 
of communications to I?e made only with the prior approval 
of an officer not below the rank of Special Commissioner 
of Police and review of such orders by a high level 
commmee; trial of the accussed by a Special Court 
presided over by judicial oHlcer of the rank of Sessions 
Judge or Additional Sessions Judge; In-eamera trial of 
oHenee. on the direction of Special Court; maintaining the 
secrecy of the identity of the witnesses; etc. 

(c) The measures provided for ensuring see\olnty 
and safety of the wltne •• 88 Include holding of In-eamera 
proceedings If the Special Court so desires and the powers 

and Nirmal Bharat Yojana; 

(b) 11 so, the details thereof; 

(c) the details of plana and objectives thereof; 

(d) the manner In which the scheme Is likely to be 
implemented; 

(e) the budgetary provisions for the year 2001-02 
in this regard; 

(f) the provlalons made and targM fixed for the 
next Five year Plan thereunder; 

(g) Whether the Government have conaklered w 
.upport such schemes which ... under implementation In 
Mumbal, Pun. and other pIacea In the country; 

(h) If so, the details thereof; and 

(I) the likely role of NGOs under the scheme? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DAT'TATREYA) : (a) to (d) The details of 
the scheme of Valmlkl Ambedkar Awas Vojana containing 
the norms, obfectlves, manner of implementation etc. 
including the component of Nlrmal Bharat Abhlyan are 
given In the Statement. 

(e) and (f) An amount of Rs. 69 crores has been 
approved In the revised estimates for 2001-2002. The 
information regarding the approved budgetary provision for 
the 10th Five Year Plan has not been received by this 
Ministry. 

(g) and (h) The Central Sanctioning Committee for 
Valmlkl Ambedkar Awas Yojana considered the project 
proposals of the Governments of Karnataka, Andhra 
Pradesh, Tamil Nadu, Pondlcherry, Aajasthan, Delhi and 
Chhattlsgarh. Some of the proposals were approved by the 
Committee. No proposal in regard to the cities of Mumbai 
and Pune has been received In this Ministry. 

(I) Non-Govemment Organization with proven 
good track record, wherever applicable may be associated 
wtth the construction of dwelling units as also can be 
entrusted some role In the areas such as motivation. 
supervision, guidance and monitoring. 

Statement 

Valmlkl Ambedkar Awas Yojana (VAMBAY) 

SheHer Is· a basic human requirement. For a 
sheltertess person, getting a house brings about a profound 
social change In status and welfare, endowing him with 
an identity and Integrating him with his social milieu. The 
provisional e.tlmatea made from 2001 Census Indicate 
that whlla India Is urbanlslng markedly, slums In urban 
India ara IncreaSing alarmingly. The slum population In 
urban India Is estimated to be about 62 mUlion. 

There Is at present no housing scheme In tha Central 
Sector for the urban poor. There are two Central Sector 
programmes targeted towards the urban poor, namely the 
SJSRY and NSDP. The SJSAY attempts to prOYide 
employment In order to bring the urban poor above tha 
poverty line while NSOP Is basically a programme for "'e 
environmental Improvement of urban slums. The urban 

poverty alleviation strategy is Incomplete without a Significant 
component pertaining to housing delivery for the slum 
dwellers. 

In order to fill this gap In a major policy initiative, 
the Prime Minister of India announced a new Centrally 
Sponsored Scheme called the Valmlkl Ambedkar Awu 
Yojana (VAMBAY) on the 15th August. 2001 to ameliorate 
the conditions of the urban slum dwellers living below 
poverty Une. 

The objective of VAMBAY Is primarily to provide 
she her or upgrade the existing sheher for people living 
below the poverty line In urban slums in a march towards 
the goal of slumless cities with a heahhy and enabUng 
urban environment. The target group under the VAMBAY 
will be all slum dwelle,. in urban areas who are below 
the poverty line Including members of EWS who do not 
possess adequate sheher. 

Another very Important basic amenity for slum 
dwellers especially In congested metropolitan cities Is the 
lack of rudimentary toilet facilitle.. A new National City 
Sanitation Project under the title of "Nirmal Bharal Abhlyan" 
Is an Integral sub component of VAMBAY. 20-1. of the total 
allocation under VAMBAV will be used for the same at the 
rate of As. 200 crores as loan from HUDCO and As. 200 
crore as subsidy. The Stat. GoyernmentalLocal Bodies of 
course will be fr58 to supplement this amount with their 
own grant or subsidy as the cue may be. The average 
cost for a community toilet seat has been estimated to 
be As. 40,0001- per .eat. Therefore, a 10.eat or a 20 ... at 
toilet block meant for men, women and children with 
separate compartments for each group and apeclaJ design 
features will cost around As. 4 lakha or Rs. 8 lakha 
respectively. Each toilet block will be maintained by a 
group from among the .Ium dweller. who will make a 
monthly contribution of about Ra. 20 or ao per family and 
obtain a monthly pass or family card. 

During the current financial year, 200 '-02. a mede.' 
beginning may be made with a Im.ed sum of Rs. 100 
crore made available out of the .avlngs of the MIntItry of 
Urban D8VeIopment. How8Ver, during the 10th Plan period 
when VAMBAY will be launched in fuN ewing, the aMual 
allocation wUI be As. 1000 cror.:s which wW be matched 
with a long-term loan by HUDeO of Ra. 1000 crore on 
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a 1 : 1 basis. The rate of interest of this loan will be the 

same as the rate of Interest charged by HUDCO for EWS 
housing. State Government has the option to mobilize Its 
matching portion of 50% from other sources, such as their 
own budget provision, resources of local bodies loans from 
other agencies, contributions from beneficiaries or NGOs 
etc. In all cases, however, the Government of India Subsidy 
will only be released atter the States matching share of 
50% has been released. Both the subsidy and the loan 
(when it is required) will be released by HUDCO. The funds 
will be released by HUDCO either to the State Urban 
Development Agency (SUDA), District Urban Development 
Agency (DUDA) or any other agency designated by the 
State Government. 

The Implementation of VAMBAY will be dovetailed 
and synerglsed with other existing programmes such as 
NSDP and SJSRY. The availability of drinking water, 
sanitation and drainage facilities should be ensured under 
these programmes. On an average, 25% of the funds 
under the scheme will be spent for providing water and 
sanitation facilities Including approximately 20% of the 
amount for community sanitation project-Nlrmal Bharat 
Abhlyan. 

Selection of beneficiaries will be made by the SUDAI 
DUDA In consultation with the local authorities. Help of 
reputed NGOs may be enlisted. They will also furmulate 
projects, prepare estimates and submit the same for 
santlon to the State Government which will In tum 
recommend them to the Government of India for release 
of funds allocated for each States. 

In selecting the beneficiaries the following reservation! 
percentage will be followed : 

1. SC/ST not les8 than 50% 

2. Backward classes 300/_ 

3. Other weaker sections 15% (CBC, BC. etc.) 

4. Physically & mentally 5% 
disabled & handicapped 
persons and others 

Atter identification of the beneficiaries, the latter must 
be provided title as a pre-<:ondltlon for the loan or subsidy. 

This may be done by the State GovemmentILocal Body 

either by regularization in-situ or by relocation. The tltlle 

to the land should be In the name of the husband and 
wife jointly or preferably in the name of the wife. Till the 

repayment of the loan. If any, the house built with VAMBAY 
funds along with the land shall be mortgaged to the State 
Government/implementing agency. It may please be noted 
that no proviSion is made for land acquisition in VAMBAY. 

No hand and fast type/design is prescribed for VAMBAY 

dwelling units. However, the plinth area of a new house 
should normally be not less than 15 sq. mts. 

The upper financial limit for construction of VAMBAY 
units normally will be Rs. 40,000/- with provision for 
sanitary toilet also. However, for metro cities with more than 
I-million population, It will be Rs. 50,000/- and mega cities 

(Delhi. Mumbal, Kolkata, Chennal, Hyderabad and 
Bangalore) It will be Rs. 60,000/- per unit. In hilly and 
difficult areas this ceiling may be enhanced by 12.5%. A 

portion, say, 20% of the funds may be used also for 
upgrading existing dwelling units In slums. The upper limit 

for upgradation of an existing unit shall no4 be more than 
50% of the ceiling specified for construction of a new 
house. The norms for Town & Country Planning of the State 
Government and the rules and bye-laws of the local 
Bodies should, of course, be kept In view. 

Monitoring of VAMBAY will be done by the State 
Government and status report submitted to GOI regularly. 

Entitlement of StatellJT under VAMBAY will be 
initially determined on the baSis of slum population In the 
State or UT. The State Governments are required to· 
allocates the share for cities and towns within the Statal 

UT also on the same norm I.e. In proportion to the slum 
population as a percentage of the total slum population 
of State. 

The detailed proposals with cost 8stlmates will be 
processed and submitted by HUDCO to a Committee 
headed by the Secretary, Deptt. of Urban Employment & 

Poverty Alleveation. Ministry of Urban Development & 

Poverty Alleviation. If. however. suffecient proposals under 
VAMBAY ara not forthcoming lrom some of the States. the 
balance funds can be reallocated to other States which 
have submitted their proposals. 
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Cyber Cafe Run by 
Militant Outflte 

149. SHRI M.V.V.S. MURTHI : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether m"ltant outfits provide their agents 
with lavish funds to set up cyber cafe and STD Booths In 
the city as these are perfect cover for them as reported 
in the 'Hlndustan Times' dated December 25, 2001; 

(b) if so, the number of militantlterrorist attack 
cases detected by the pOlice in which cyber cafe/STO 
Booths were used by militants as cover; and 

(c) the steps taken by the Union Government and 
the direction given to the State Governments that these are 
not misused by anyone? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS '(SHRI CH. VIDYASAGAR RAO) : (a) and 
(b) Deihl Police have detected one case In which a terrorist 
was found to have set up a computer centre In New Deihl 
with the support and financial assistance of Pak 151. In 
another case the terrorists and conspirators were found to 
be frequent users of a Cyber Cafe. 

(c) Police have sensitized their personnel to keep 
a close watch on the cyber cafes and STD Booths in their 
jurisdiction to ensure that these facilities are not mlsued. 
No specific advisory In the matter has been Issued to the 
State Governments as such preventive measures form an 
Integral part of normal policing. 

Utlll.ation Df Fund. fDr Rural Develop-
ment Scheme. by Stata. 

150. SHRI IQBAL AHMED SARADGI : 
SHRI KODIKUNNIL SURESH : 
SHRI K.E. KRISHNA MURTHY : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) the details of tha funds !lliocated for rural 
development schemes during 2001-2002, State-wiSe, Union 
Terrltory-wise and Scheme-wisa; 

(b) the details of funds released/utilised and 
remained unspent so far, State-wise; 

(c) Whether the Government have decided to cut 
allocation of funds by 10 to 20 percent to the non-
performing States which fall to maka use of funds In 
time; 

(d) H so, tha details thereof; 

(e) whether any midlfled formula has baen worked 
out for releasing the funds: 

(f) If so, the details thereof; 

(g) the details of States that have failed to make 
use of funds; and 

(h) the action taken or proposed to ba taken by 
the Union Government In this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU) : (a) and (b) The total allocation of 
funds, Central release, utilisation and unspant balance, 
State-wise and Scheme-wise, under the majer rural 
development programmes, namely, SwarnJayantl Gram 
Swarozgar Yolana (SGSY), Jawahar Gram Samrldhl Yoj.na 
(JGSY), Indira Awaas Yojana (lAY), Employment Assurance 
Scheme (EAS), National Old Age Pension Schame 
(NOAPS), Accelerated Rural Water Supply Programme 
(ARWSP). Integrated Wastelands Development Programma 
(IWDP), Drought Prone Areas Programme (DPAP) and 
Desert Development Programme (DDP) during 2001"()2 
are given in the Statement. 

(c) to (f) The Ministry Imposel graded cutl If the 
propol.11 for ,eleala of second inltalmant ara recalved 
aftar Decembar. If the proposals are received In Jan .. ary, 
10-;' cut on tha second Instalment II effaC1ad. If the 
proposals are received In February or March the cut fa 20-4 
and 30% raspacth,a"" 

(g) Programme-wise utilisation of fundi In varioul 
States/Union Territories Is given In the Statament. 

(h) The StateslUTI are regularly reminded at the 
level of the Minister of Rural Development about the need 
for utilIZing the fundi fully. The StateslUTs which carry 
Opening Balance beyond the ~ulated IImila at the 
beginning of the financial year attract cuta In the release 
of second Instalment. 
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{Translation] 

lSI Activities 

151. SHRI RAMDAS ATHAWALE 

SHRI S.D.N.R. WADIYAR : 

Will the Minister of HOME AFFAIRS be pleased 

to state: 

(a) the details of the terrorist activities carried out 
by the lSI and Pak supported terrorists outfits in Jammu 
and Kashmir and other border States during the last three 
years till date; 

(b) the datails of the efforts made by the 

Government to chack such activities in these areas; 

(c) whethar the Government have taken up or 

proposa to take up the matter with other countries; 

(d) if so, tha details of the success achieved In this 
regard; 

(a) if not, the raasons therefor; and 

(f) the reasons for which the Intelligence agencies 
and the security forces of the country have not been able 
to check the activities of lSI and Pak supported terrorist 
outfits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SH.RI CH. VIDYASAGAR RAO) ; (a) 
Terrorist activities particularly In J&K and In various parts 
of the country are mostly aided, abetted and supported by 
Pak lSI. As repoted by the State Government of J&K, total 
of 11084 incidents of terrorist violence have taken place 

in the State since 1999 to 15 February 2002. However, 
for other borber states no data is maintained at the Central 
Government level. 

(b) to (f) Government have adopted a well-coordinated 
and multi-pronged approach for tackling the activities of 
lSI which Includes strengthening the border management, 
galvanizing the Intelligence maChinery, neutralizing plans 
of lSI by well coordinated Intelligence based operations, 
setting up of out posts of Security Forces in VUlnerable 

areas and modernization and up-gradation of police and 

security forces with advance sophisticated weapons and 

communication system etc. 

At diplomatic level Government has used every 
opportunity to apprise the international community of 

Pakistan's support to and sponsorship of cross border 

terrorism In India. The international community widely 

supports India's view that there can be no Justification for 

terrorism, which must be eradicated wherever it exists. 

Central Government has also been sensitizing the 

State Governments about the threat perception and activities 

of lSI In the country. Periodic coordination meetings are 

also held with the State Governments for sharing the ihputs 

from various quarters as well as for devising strategies to 

ccunter such activities. Various security agencies belonging 

to Union land States have working together to check the 

activities of lSI. As a result of coordinated action, a number 
of Pakistan backed modules have been neutralized. 

Supply of Sophisticated We.pon. to 
Security Force. 

152. SHRI RAVINDRA KUMAR PANDEY : Will the 
Minister of HOME AFFAIRS be pleased to state 

(a) Whether the police force deployed at the 
American Information centre in Kolkata were not equlped 
with the sophisticated weapons; 

(b) If so, the details In this regard; 

(c) Whether the Union Government have Issued 
guidelines/Instructions to all the State Governments to 
deploy the police force at all the Important and sensitive 

places equipped with sophisticated arms and weapons; 
and 

(d) If so. the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. V.IDYASAGAR RAO) : (a) and 
(b) As reported by the Govt. of West Sengal, the police 
forces at the time of attack by terrorists were equipped with 
.303 rifles, .38 revolvers, lathi and tear gas. 
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(c) and (d) After the terrorist attack on Partlament 

House In Decemb.r, 2001, all the State and UT Govern-

ments have been reque.ted to review security measures 

and strengthening of all possible terrorist targets including 

government buildings and vital Installations by constituting 

Quick Reaction Teams. 

Arr •• t of Pak National. 

153. DR. VIJAY KUMAR MALHOTRA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) the number of Pakistani terrorists and 

smugglers arrested In the country during the last three 
years; and 

(b) the quantum of arms and explosives recovered 

from them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) and 

(b) "Public Order" and ·Pollce" being State subjects, 
Central Government does not maintain details of such 

information. 

(English) 

R ••• rvatlon to SCIST Students In 
Unlvereltl.aIInetitutlone 

154. SHRI RAM TAHAL CHAUDHARY: 

SHRI MANSINH PATEL : 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state : 

(a) whether the candidates belonging to SCiST 
communities are getting adequate reservation in the matter 
of facilities for research and fellowship In the Universities; 

(b) if not, the steps being taken by the Government 
to ensure the existing facilities for reservation In admission 
at college level for SC/ST candidates are logically extended 
in the matter of providing admission for research and 

fellowship; 

(c) whether the Government would consider 

encouraging the talent in Scheduled Caste/Scheduled 

Trlde communities, the providing a~quate reservation! 

weightage throughout their profeSSional education; 
and 

Cd) if so. the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (PROF. RITA 

VERMA) : Ca) to Cd) As Informed by University Grants 

CommisSion, a total of 15% and 7.5% fellowships are 

reserved for SC and ST candidates respectively. The 

provisions of the reservations are applicable In case of 

award 01 teacher fellowship for doing M.Phll or completing 

Ph.D. and In case of National Level Test for lectureship 

eligibility and for award of Junior Research fellowships. 

Relaxation in age and eligibility is also provided to the 
candidates belonging to SC and ST. The proviSions of the 
reservation are also applicable In the case of professional 

courses. 

Illegal Gun. In J&K 

155. SHRI SHANKERSINH VAGHELA : Will the 
Minister of HOME AFFAIRS be pleased to state : 

Ca) Whether attention of Goverment has been drawn 
to the news-Item captioned "Illegal guns from J and K are. 
ultras in 10 States" appearing in 'The state8man' on 

February 2002; 

Cb) if so, the details thereof; 

(c) the steps taken to ensure that the licensed 

guns do not hand up In the hands of terrorists. criminals 
and other antl·national elements operating In the othtH 
States of the country; 

Cd) whether guns licenced in other Stales have 
also handed up in 'criminals' and terrorista hands operating 

in various States; and 

Ce) the steps taken to ensure that Illegal guns 
supplied by other organlzallons also like UlFA are 
unearthed and the gu~1ty punished? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (sHRI CH. VIOV .. 5AGAR RAO) : la) and 
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(b) Yes, Sir. CBI has registered four cases under Section 

25 of the Arms Act, 1959 against arms dealers of Jammu, 
Deihl, Panipat and Faridabad and certain officials in 

Jammu, Faridabad and Gurgaon. 

(C) Instructions have been issutld to the State 
GovernmentS/UT Administrations to scrupulously follow the 

provisions of the Arms Act while granting arms possession 

licences to individuals after verifying their antecedents 
including their domicile, so that arms do not go to the 

hands of terrorists, criminals etc. 

(d) and (e} The State Governments/Union Territory 
Administrations were requested to launch a drive to 

unearth iIIegaVunlicensed arms and ammunition. During 
the period 1st ,luly· to 30th September, 2001. As per the 
information received 585 arms and 495 rounds of 
ammunition of different categories were seized and 565 

cases have been registered against the accused persons. 

Sale and Purchase of Arms 

156. SHRI AJO'i( CHAKRABORTY: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether some arms dealers have established 
contacts with arms suppliers operation on the India-Nepal 
and India-Pakistan borders who are involved in sale and 
purchase of foreign-made arms; 

(b) if so, the details in this regard; and 

(c) the steps taken by the Government rgainst 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO) : (a) to (c) 
Under the Arms Act, 1959 and the Arms Rules, 1962, 
necessary powers to grant licences to arms dealers and 
regulate their activities stand delegated to the State 

GovernmentS/UT Administrations. As regards arms dealers 

having contacts with arms suppliers involved In sale and 
purchase of foreign made weapons In Indo-Pak and Indo-

Nepal Borders is concerned, no report has been received 
in the Ministry of Home Affairs. 

Books Published by NBT and NCERT 

157. SHRI SUKDEO PASWAN : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of books published by the National 

Book Trust (NBT) and the National Council of Education 
Research and Training in English, Hindi and other Indian 
languages during each of the last three years; 

(b) whether the publication of books are more In 

English than Hindi and other Indian languages; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT ~PROF. RITA 
VERMA) : (a) to (c) The number of books published 'by 

the National Book Trust, India (NBT) and National Council 
of Education Research and Training (NCERT) In English, 
Hindi and other Indian languages are given In Statements 
I and II respectively. The NBT, during the last three years 

has published more Hindi books than' any other language 
including English, The NCERT on the other hand published 
more English books than Hindi. This is because demand 
for textbooks in Science and Mathematics in Hindi is less 
as compared with English. Secondly, Hindi books are used 
in Hindi States only, whereas books in English language 

are used all over India. Thirdly, conSidering the demand 
from the market most of the NCERT general publications 
i.e. Research Studies/Reports and Educational journals 
are published in English. Similarly, Urdu books are used 
in a very few States. 
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Swadhar Yo;na 

158. SHRI SADASHIVRAO DADOBA MANDlIK : 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state 

(a) whether the Government have finalised 
Swadhar Yojna for women; and 

(b) if so, the details thereof along with Its alms and 
objectives and the time by which the said Yojna is likely 
to be Implemented? 

THE MINISTER OF STATE THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI SUMITRA 
MAHAJAN) : (a) Yes, Sir. 

(b) The scheme has been designed with a flexible 
and Innovative approach to cater to the requirement of 
various types of women In distress In diverse situations 
under different conditions. The objectives of the scheme 
shall be : to provide primary need of shelter, food, clothing 
and care to the marginalized women/girls living in difficult 
circumstances who are without any social and economic 
support; to provl~e emotional support and counselling to 
such women, to rehabilitate them socially and economically 
through education, awareness, skill up gradation and 
personality development through behavioural training etc.; 
to arrange for specific clinical, legal and other support for 
women/girls in need of those intervention by linking and 
networking wiih other organizations in both Government 
and Non-Government sector on case to case basis; to 
provide for help line or oth~r facilities to such women In 
distress; and to provide such other services as will be 
required for the support and rehabilitation to such w")men 
in distress. 

The Yo/na is being Implemented from the current year 
Itself. 

(English) 

MR. SPEAKER : The House stands adjourned to 
meet again at 12 noon. 

11.24 hr •. 

The Lok Sabha then adjourned till Twelve of 
the Clock. 

[English] 

12.00 hr •. 

The Lok Sabha ,e-assembled at 
Twelve of the Clock. 

[MR. SPEAKER in the Cha/t1 

MEMBER SWORN 

Shrl Ram Rati Bind (Mirzapur) 

12.02 hr •. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : Sir, I beg to lay on the Table : 

(1) A copy of the Notification No. S.O. 1100(E) 
(Hindi and English versions) published In 
Gazette of India dated the 6th November, 2001 
regarding appolnment of Shrl Kamal Pande, 
Home Secretary to the Governmel'1t of India, as 
the Competent Authority for the purposes of the 
Prevention of Terrorism (Second) Ordinance, 
2001, Issued under section 37 of the said 
ordinance. 

[Placed In Library, See No. IT-489912002] 

(2) A copy of the Notifications No. S.O. 1111 (E) 
(Hindi and English versions) published in 
Gazette of India dated the 10th November, 2001 
regarding appolnment of Shrl R.K. Singh, joint 
Secretary to the Government of India, as the 
DeSignated Authority for the purposes of the 
Prevention of Terrorism (Second) Ordinance, 
2001, issued under section clause (b) of sub-
section (1) of section 2 of the said Ordinance. 

[Placed In Library, See No. IT-490012002] 

(3) A copy each of the following Notifications (Hindi 
and English versions) under section 63 of the 
Prevention of Terrorism (Second) Ordinance, 
2001. 

(I) The Making of Application (Removal of 
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Organisation from the Schedule) Rules, 
2001 published In Notification No. G.S.R. 
871 (E) In Gazette of India dated the 29th 
November, 2001. 

(ii) The Review Committee (Qualifications for 
appointment and other conditions of service 
of the Chairperson and Members) Rules, 
2002 published in Notification No. G.S.R. 
H(E) in Gazette of India dated the 9th 
January, 2002. 

[Placed In Library, See No. LT-4901/2002] 

(4) A copy of the Central Industrial Security Force 
Rules, 2001 (Hindi and English versions) 
published In Notification No. G.S.A. 825(E) in 
Gazette of India dated the 5th November, 2001 
under sub-section (3) of section 22 of the 
Central Industrial Security Force Act, 1968. 

[Placed In Library, See No. LT-4902l2002) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Foundation 
for Communual Harmony, New Delhi, for 
the year 2000-2001, along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of' the National Foundation for Communal 
Harmony, New Delhi, for the year 2000-
2001. 

[Placed in Library, See No. LT-4903/2002) 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR) : Sir, I 
beg to lay on the Table : 

(1) A copy of the Annual Report (Hindi and English 
versions) oT the Deihl Urban Art Commission 
New Delhi, for the year 2000-2001. 

(2) A copy of the Annual Accounts (Hindi and 
English versions) of the Deihl Urban Act 
Commission, New Deihl, for the year 2000-
2001, along with Audited Accounts. 

(3) A copy of the Annual Report (Hindi and English 
versions) of the National Capital Region 

Planning Board, New Deihl, for the year 2000-
2001. 

(Placed In Library, See No. L T-490412002) 

[Trans/arion] 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DA. MURLI MANOHAR JOSHI) : Sir, I 
beg to lay on the TablA : 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute 01 
Ocean Technology, Chennal, lor the year 
2000-2001, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and Englieh 
versions) by the Government of the working 
of the National Institute of Ocean Tech-
nology, Chennal, for the year 2000-2001. 

[placed in Library, See No. LT-4905l2002) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Centre for 
Antarctic and Ocean Research, Goa, for the 
year 2000·2001, along with Audited 
Accounts. 

(It) A copy of the Review (Hindi and Engllah 
versions) by the Govemment of the working 
01 the National Centre for Antarctic and 
Ocean Research, Goa, for the year 2000· 
2001. 

(Placed In Library, See No. LT-4906l2002) 

(3) (i) A copy of the Annual Report (Hindi and 
English ver.lons) 01 the Indian National 
CE;ntre tor Ocean Information Servlc •• , 
Hyderabad, lor the y.ar 2000-2001, along 
with Audited Accounts. 

(iI) A copy of th. Review (Hindi and Engliah 
versions) by the Government of the working 0' the Indian National Centre for Ocean 
Information Service., Hyderabad, for the 
year 2000-2001. 

[Placed In Library, Se. No. L T-490712oo2J 
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{English] 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : Sir, I beg to lay on the Table a copy of the 
'Economic Survey, 200.1-2002' (Hindi and English versions). 

[Placed In Library, See No. l T-4908/2002] 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY) : Sir, I beg to 
lay on the Table : 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956 : 

(a) (I) Review by the Government of the 
working of the Steel Authority of India 
limited, New Deihl, for the year 2000-
2001. 

(Ii) Annual Report of the Steel Authority of 
India limited, New Deihl, for the year 
2000-2001, along with Audited Accounts 
and comments of the Comptroller and 
Au~ltor General thereon. 

(Placed In library, See No. l T-4909/2002] 

(b) (I) Aeview by the Government of the 
working of the National Minerai 
Development Corporation limited, 
Hyderabad, for the year 2000-2001. 

(ii) Annual Report of the National Mineral 
Development Corporation limited, 
Hyderabad, for the year 2000-2001, 
along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed In library, See No. LT-491 0/2002) 

(c) (i) Aevlew by the Government of the 
working of the Kudremukh Iron Ore 
Company limited, Bangalore, for the 
ye~r 2000-2001. 

(II) Annual Report of the Kudremukh Iron 
Ore Company Limited, Bangalore. for 
the year 2000-2001, along with Audited 

Accounts and Comments of the 
Comptroller and Auditor General 
thereon. 

(2) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (a) and (b) of (1) Item above. 

[Placed In library, See No. IT-491112002] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI CH. VIDYASAGAR RAO) : Sir, I beg 
to lay on the Table 

(1) A copy of the National Human Rights 
Commission Chairperson and Members 
(Salaries, Allowances and Other Conditions .of 
Service) Amendment Rules, 2001 (Hindi end 
English versions) published in Notification No. 
G.S.A. B57(E) in Gazette of India dated the 
21st November, 2001 under sub-section (3) of 
section 40 of the Protection of Human Rights 
Act, 1993. 

(Placed In library, See No. IT-491212002) 

(2) A copy of the Annual Accounts (Hindi and 
English versions) of the National Human Rights 
Commission for the Year 1999-2000, together 
with Audit Report thereon, under SUb-section (4) 
of section 34 of the Protection of Human Rights 
Act, 1993 together with an Explanatory Note 
thereto. 

(3) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In Library, See No. LT-4913J2002) 

[Translation] 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
SCIENCE AND TECHOLOGY OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
AAWAT "BACHDA") : Sir, I beg to lay on the Table: 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Centre for 
Plant Genome Research, New Deihl, for 
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the year 2000-2001, along with Audited 
Accounts. 

(II) Statement regarding Review (Hindi and 
Engnsh versions) by the Govemment of the 
working of the National Centre for Plant 
Genome Research, New Delhi, for the year 
2000-2001. 

[Placed In LIbrary, See No. IT-4914/2002) 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(3) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Brian 
Research Centre, Gurgaon, for the year 
2000-2001, along with Audited Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Brian Research 
Centre, Gurgoan, for the year 2000-2001. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in library. See No. IT-4915/2002] 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of Centre for DNA 
fingerprinting and Diagnostics. Hyderabad. 
for the year 2000-2001, along with Audited 
Accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Centre for DNA Fingerprinting 
and Diagnostics, Hyderabad, for the year 
2000-2001. 

(6) Statel1)ent (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed In Library, See No. IT-491612oo2] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (PROF. RITA 
VERMA) : Sit, I beg to lay on the Table : 

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Rajasthan Council 
of Primary Education, Jaipur, for the year 
1999-2000, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and Englilh 
versions) by the Government of the working 
of the Rajasthan Council of Primary 
Education, Jaipur for the year 1999-2000. 

(2) Statem.n1 (Hindi and English ve,.lona) showing 
reasons for delay In laying the pape,. mentioned 
at (1) above. 

[Placed In library, See No. IT-491712002) 

12.03 hr •. 

ASSENT TO BILLS 

(English] 

SECRETARY-GENERAl : Sir. I beg to lay on the 
Table the following five Bills passed by the House. of 
Parliament during the Eight Se •• ion of Thirteenth lok 
Sabha and a •• ented to since a report was last made to 
the House on 20.11.2001 : 

(1) The ExploSive Sub.tance. (Amendm.nt) Bill, 
2001 

(2) The Appropriation (Railways) No.3. Bill. 2001 

(3) The Appropriation (Railway.) No.4. Bill, 2001 

(4) The Appropriation (No.4) Bill. 2001 

(5) The Manlpur Appropriation Bill. 2001. 

I also lay on the Table copies. duly authenticated by 
the 5ceretary-General. Rajya Sabha of the following five 
Bills passed by the House. of Parliament and •••• nted 
to by the President : 

(1) The National Commission for Safal Karamcl'tarll 
(Amendment) BKI. 2001 

(2) Th. CIn.-Work.,. Welf.re Fund (Amendment) 
Bill. 2001 

(3) The Companies (Amendmen1) BUt. 2001 
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(4) The Essential Services (Maintenance) Ordinance 
Repeal Bill, 2001 

(5) The Constitution (Eighty-fifth Amendment) Bill, 

2001. 

12.03~ hrs. 

[Translation] 

RAILWAY CONVENTION COMMITTEE 

Fourth and Fifth Reports 

SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALIA 
(JUNAGARH) : Sir, I beg to lay on the Table : 

(1) Fourth Report (Hindi and English versions) on 
'Development of alternative routes for decongesting existing 
routes' along with Minutes relating thereto. 

(2) Fifth Report (Hindi and English versions) on 
'Rate of Dividend for 2002-2003 and other ancillary 
matters' alongwith Minutes relating thereto. 

12.03~ hr •. 

{English] 

COMMITTEE ON EMPOWERMENT OF WOMEN 

Sixth Report 

DR. (SHRIMATI) ANITA ARYA (KAROL BAGH) : Sir, 
beg to present the Sixth Report (Hindi and English 

versions) of the Committee on Empowerment of Women 
on 'Education Programme for Women'. 

12.04 hr •. 

{English] 

STANDING COMMITTEE ON PETROLEUM AND 
CHEMICALS 

Twenty-first to Twenty-fourth Reports 

SHRI SHANKERSINH VAGHELA (KAPADVANJ) : Sir, 
I beg to present the following Reports (Hindi and English 
versions) of the' Standing Committee on Petroleum & 
Chemicals (2001) : 

(1 t Twenty-first Report on 'Production of 011 and 
Gas'. 

(2) Twenty-second Report on 'Evaluation of 
Guidelines of Dealer Selection Boards (DSBs)'. 

(3) Twenty-third Report on 'Marketing and 
Distribution of Petroleum Products with special 
reference to Rural and Hilly Areas'. 

(4) Twenty-fourth Report on 'Indian Farmers 
Fertilizers Cooperative limited (IFFCO)'. 

I may also Inform the House that these Reports were 
presented to the Speaker on 28th December, 2001 under 
Direction 71 A (1) of Directions by the Speaker, when the 
House was not in Session; and the Speaker was pleased 
to order the printing, publication and circulation of t!:le 
Reports under Rule 280 of the Rules of Procedure. 

12.05 hrs. 

[English] 

STANDING COMMITTEE ON HOME A~FAIRS 

Eighty-fourth and Eighty-fifth 
Reports 

SHRI M.O.H. FAROOK (PONDICHERRY) : I beg to 
lay on the Table a copy each (Hindi and English verslona) 
of the following Reports of the Standing Committee on 
Home Affairs : 

·(1) Eighty-fourth Report on Lokpal Bill, 2001 

·(2) Eighty-fHth Report on Law's Delays : Arrears In 
Courts. 

12.0SYl hrs. 

[English] 

STANDING COMMITTEE ON HOME AFFAIRS 

Evidence 

SHRI M.O.H. FAROOK (PONDICHERRY) : I beg to 
lay on the Table a copy of the ·Evldence tendered before 

'The 841h and 851h Reports and EVidence WIdered before the 
Committee on the Bin were presented to the Chairman. Rawa 
Sabha on 31 December, 2001 when the Hou •• wu not In 
S.,,'on. 
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the Standing Committee on Home Affairs on Lokpal Bill, 
2001. 

12.06 hr •. 

ELECTIONS TO COMMITTEES 

(English) 

(I) Committee on estimate. 

PROF. UMMAREDDY VENKATESWARLU (TENAU) : 
I beg to move tfle following : 

''That the members of this House do proceed to elect, 
In the manner required by sub-rule (1) of Rule 311 
of the Rules of Procedure and Conduct of Business 
In Lok Sabha, thirty members from among themselves 
to serve as members of the Committee on Estimates 
for the term beginning on the 1st May, 2002 and 
ending on the 30th April, 2003." 

MR. SPEAKER ; The question Is 

"That the members of this House do proceed to elect, 
In the manner required by sub-rule (1) of Rule 311 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, thirty members from among themselves 
to serve as members of the Committee on Estimates 
for the term beginning on the 1st May, 2002 and 
ending on the 30th April, 2003." 

The motion was adopted. 

12.07 hr •. 

(Ii) Committee on Put/lc Accounta 

{English} 

SHRI RUPCHAND PAL (HOOGL Y) : I beg to move 
the following : 

"That the members of this House do proceed to elect, 
in the manner required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct of Business 
In Lok Sabha, fifteen members from among 
themselves to serve as members of the Committee 
on Public Accounts for the term beginning on the 'sl 
May, 2002 and ending on the 30th AprU, 2003." 

MR. SPEAKER : The question Is : 

"That the members of this House do proceed to elect, 
in the manner required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct of Buslneas 
in Lok Sabha, fifteen member. from among 
themselves to serve a. members of the Committee 
on Public Accounts for the term beginning on the 1 sl 
May, 2002 and ending on the 30th April, 2003." 

The motion was adopttKJ. 

SHRI RUPCHAND PAL: i beg 10 move the following: 

"ThaI this House do recommend to RaJya Sabha that 
Rajya Sabha do agree ot nominate seven members 
from Rajya Sabha to associate with the Committee 
on Public Accounts 01 the House for the term 
beginning on the 1at May, 2002 and ending on the 
30th April, 2003 and do communicate to thi. Houae 
the names of the members so nominated by Rajyl 
Sabha." 

MR. SPEAKER : The question Is : 

"That this House do recommend 10 Rljya Sabha that 
Ra/ya Sabha do agree to nominate ae"en members 
from Rajya Sabha to associate with the Commlltn 
on Public Accounts 01 the House for the term 
beginning on the 1 st May, 2002 and ending on the 
30th April, 2003 and do communicate to this Hous. 
the names of the members so nominated by Rajyl 
Sabha:' 

The motion was adopted. 

12.08 hr •. 

(iii) Commltt .. on Public Underu.klng8 

(English) 

DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI) : I 
beg to move the following 

·That the members of this Hous. do proceed to elect, 
in the manner required by sub-rule (1) of Rule 312B 
of the rule. of procedure Ind Conduct of BUlln.ls 
in Lok Sabha, fifteen m.mbe" from among 
themaelves to .erve aa members of the COmmltt •• 
on public Undertaklngl for the term beginning on the 
, st May, 2002 and ending on the 30th April. 2003.· 
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MR. SPEAKER : The question Is : 

"That the members of this House do proceed to elect, 
in the manner required by SUb-rule (1) of Rule 3128 
of the rules of procedure and Conduct of Business 
In Lok Sabha, fifteen members from among 
themselves to serve as members of the Committee 
on Public Under1aklngs for the term begnning on the 
1st May, 2002 and ending on the 30th April, 2003," 

The motion was adopted, 

[Translation} 

SHRI VIJAY KUMAR MALHOTRA: Sir, I beg to move 
the following : 

"That this House do recommend to Rajya Sabha that 
RaJya Sabl\a do agree to nominate seven members 
from RaJya Sabha to associate with the Committee 
on Public Undertakings of the House for the term 
beginning on the 1 st May, 2002 and ending on the 
30th April, 2003 and do communicate to this House 
the names of the members so nominated by Rajya 
Sabha," 

(English] 

MR. SPEAKER : The question is : 

"That this House do recommend to Rajya Sabha that 
RaJya Sabha do agree to nominate seven members 
from RaJya Sabha to associate with the Committee 
on Public Undertakings of the House for the term 
beginning on the 1 st May, 2002 and ending on the 
30th April, 2003 and do communicate to this House 
the names of the members so nominated by Rajya 
Sabha." 

The motion was adopted, 

12.09 hrs. 

(Iv) Committee on the welfare of Scheduled 
C •• te. and Scheduled Tribe. 

[Translation) 

SHRI THAWAR CHAND GEHLOT (SHAJAPUR) : Sir, 
I beg to move th8 following : 

"That the members of this House do proceed to elect, 
in the manner required by sub-rule (1) of Rule 331B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, twenty members from among 
themselves to serve as members of the Committee 
on the WeHare of Scheduled Castes and Scheduled 
Tribes for the term beginning on the 1 st May, 2002 
and ending on the 30th April, 2003.· 

[English} 

MR. SPEAKER : The question is : 

"That the members of this House do Proceed to elect, 
In the ma:1ner required by sub-rule (1) of Rule 331 B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, twenty members from among 
themselves to serve as members of the Committee 
on the WeHare of Scheduled Castes and Scheduled 
Tribes for the term beginning on the 1 st May, 2002 
and ending on the 30th April, 2003." 

The motion was adopted. 

SHRI THAWAR CHAND GEHLOT : Sir, I beg to move 
the following : 

"That this House do recommend to Rajya Sabha that 
RaJya Sabha do agree to nominate ten members 
from Rajya Sabha to associate with the Committee 
on the WeHare of Scheduled Castes and Scheduled 
Tribes of the House for the term beginning on the 
1 st May, 2002 and ending on the 30th April, 2003 
and do communicate to this House the names of the 
members so nominated by Rajya Sabha," 

[English} 

MR. SPEAKER : The question Is : 

"That this House do recommend to Rajya Sabha that 
RaJya Sabha do agree to nominate ten members 
from Rajya Sabha to associate with the Committee 
on the WeHare of SchedUled Castes and Scheduled 
Tribes of the House for the term beginning on the 
1st May, 2002 and ending on the 30th April, 2003 
and do communicate to this House the name. of the 
members so nominated by Rajya Sabha," 

The motion was adopted, 
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12.10 hr •. 

JOINT COMMITTEE ON STOCK 
MARKET SCAM AND MATTERS 

RELATING THERETO 

Motion for Filling up of Vacancies 

[Translation] 

SHRI PRAKASH MANI TRIPATHI (DEORIA) : Sir, I 
beg to move the following : 

"That this Hous~ do appoint Shri C. P. Radhakrlshnan 
and Shri Srichand Krlplani to the Joint Committee on 
Stock Market Scam and Matters Relating thereto In 
the vacancies caused by the resignation of Shri Vijay 
Goel and Shri Harin Pathak." 

{English] 

MR. SPEAKER: The question is : 

"That this House do appoint Shrl C. P. Radhakrlshnan 
and Shrl Sr1chand Krlplanl to the Joint Committee on 
Stock Market Scam and Matters Relating thereto In 
the vacancies caused by the resignation of Shrl ViJay 
Goel and Shrl Harln Pathak." 

The motion was adopted. 

{English] 

MR. SPEAKER ; Item No. 25. Shri Nltlsh Kumar. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (VAISHALI) 
Mr. Speaker, Sir Valshall Is birth place of Lord Mahaveer. 
Whether the Minister of Railway will make provision for 
railway line to vaishali in this budget. 

MR. SPEAKER : The railway budget Is yet to be taken 

up. You please sit down. 

(Interruptions) 

MR. SPEAKER: Topdarjl, what has happened to you. 

(Interruptions) 

12.11 hr •. 

RAILWAY BUDGET, 2002-2003 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR): Mr. Speaker Sir, I rise to present the Budget 
Estimales for 2002·03 for the Indian Railways. 

Introduction 

The year 2002"()3 will mark the 150lh year of 
Railways' dedicated and glorious lervice to the nation. In 
these years, the organisation has grown from a mere 32 
km to a vast network of more than 82 thousand route 
kilometres. In Its long years of .ervice to the nation, the 
organisation hal, at various times, faced difficult and 
different challenges, but with the help of Its bullt·ln resilience, 
overcome all of them. At all times, during peace and war, 
droughts and flood, national calamities or peak time 
requirements. Railways and Rallwaymen have neVer been 
found wanting. We will be celebrating the 150th year of 
the Indian Railways in a befitting manner and alao use 
the opportunity to boost tourism, especially by rail. 

To meet the requlrementa 01 It. users, be It freight 
or passenger or other subsidiary services, Railway. have, 
at different times, Instituted many policy changes and have 
carned out capacity expansion and modernisation works 
and are fully geared to meet the transportation challenge. 
ahead. 

Winds of change are blowing acrols the .:.ountry'. 
economic scenario and Indian Railway being the backbone 
of Indian economy, also needs to change to meet the 
current economic challenges. We are addressing our •• tv .. 
to this need and have initiated a number of steps in \his 
direction. This process will continue In the current year and 
In the subsequent yeara of the X Plan. Hc-wever. we have 
to be cautious and cannot follow an extreme path. W. have 
to learn from the experience of other countrle. both from 
their failures as well as their successes. We have to take 
a course which would mean change. In the cruCial area. 
while maintaining continuity. 

In this Budget, therefor., I will not merely addr ... 
the next fiscal but would also attempt to provide a route 
map for the Indian Railway •. The focus wtll, therefore, be 
on polley Initiative., directed toward. our long-term 
objectives A Status Paper was preaented to this House 
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in May, 1998, outlining the issues facing the Indian 
Railways. Taking note of the changing scenario this is 
being updated, and will be presented to the Parliament 

in the current session. 

Transportation throughput has Increased from 73.2 
million tonnes in the year 1950-51 to approx. 489 MT in 
the 2001-02. Passenger kilometres have Increased from 
66,517 million In. the year 1950-51 to 473,461 million In 
2001-02. As against this, the Increase in the number of 
route km of railway line has lagged behlno, Increasing by 
only 9,432 km during the last 50 years. It will be my effort 
to give a thrust to expansion of the network during the X 
Five Year Plan period. In this endeavour, I am confident 
that I will get the whole-hearted support of the House. 

In addition to the capacity augmentation that has 
already taken place In the form of doubling of the Intensively 
used corridors and technological upgradatlon in traction 
and signaling, we propose to target addition of broad-
gauge lines by way of new lines, gauge converslcn or by 
doubling to the extent of 5,000 km during the X Five year 
Plan. We also propose to give a thrust to strengthening 
of the golden quadrilateral and diagonals connecting the 
four metros. 

We are seeking the active cooperation and 
participation of several non-Railway agencies In this effort. 
This Includes ent~rlng into funding arrangements with the 
State Governments, other Ministries and private parties. 

Financial Perl""mance In 2000-01 

Now. I will go on to a brief review of the financial 
performance of the year 2000-01 and also of the current 
year. 

The freight loading achieved in the year 2000-01 
was 473.50 million tonnes. which was fairly close to the 
budgeted target of 47~ million tonnes, the minor shortfall 
being on account of a slow down in the economy having 
set In the last quarter of the financial year. However, on 
account of lower lead of traffic of certain commodity groups, 
the freight earnings fell short of the Budget Estimates by 
Rs 303 cr. On the other hand, the passenger segment did 
well, resulting in Passenger Earnings exceeding the budget 
estimates by Rs 367 cr. The Sundry Other Earnings. 
however, fell short of the target by Rs 714 cr mainly due 
to non-materlallsation of non-traditional source of earning 

from 'Leasing of Right of Way of Optical Fibre Network'. 
As a result, the overall earnings fell short by Rs 742 cr 
and with an accretion of Rs 407 cr to the Railways' dues 
in traffic suspense, Instead of a budgeted clearance of Rs 
500 cr, the Gross Traffic Receipts of the Railways fell short 

of the Budget Estimates by Rs 1,649 cr. 

With continuing endeavour to contain revenue 
expenditure, the Railways were able to reduce the Ordinary 
Working Expenses by Rs 581 cr from the Budget Estimates 
of Rs 28,115 cr, even after absorbing various post-
budgetary factors. However, the overall shortfall In internal 
generation of resources resulted In the budgeted plan 
expenditure of Rs 11,000 cr being reduced to Rs 9,395 
cr. The net revenue of Railways was found sufficient to pay 
dividend only to the extent of Rs 308 cr against Rs 6'15 
cr budgeted, after deferment of Rs 1,500 cr. 

Review of Financial Perlormance in 2001-02 

In anticipation of a revival In the economy, Railways 
set an optimistic target of 500 million tonnes of revenue 
earnings freight traffic for 2001-02 I.e. a gJOwth rate of 
5.65%. However, due to continued economic slow down, 
the freight traffic remained stagnant for first 5 months of 
the financial year, but with resurgence thereafter and 
Railways' marketing efforts, we now hope to carry 489 
million tonnes of revenue earning freight traffic by end of 
the year. As a result of this shortfall, estimates of goods 
earnings have been revised downwards from Rs 25,235 
cr to Rs 24,610 cr. Passenger earnings are showing a 
steady progress and, therefore, have been kept at Rs 
11,400 cr I.e. marginally higher than the Budget Estimates 
of Rs 11,387 cr. The Other Coaching Earnings have also 
been increased by Rs 10 cr in the Revised Estimates. The 
expected revenue from non-traditional source of 'leasing 
of Right of Way for Optic Fibre Cable Network', will not 
materialise and Sundry Other Earnings have, therefore, 
been reduced from Rs 1,717 cr of Budget Estimates to Rs 
900 cr in the Revised Estimates. Taking into account the 
continuing increase in unreallsed earnings of the Railways. 
the budgeted Gross Traffic Receipts of Rs 39,939 cr has 
reduced to Rs 37,720 cr in the ReVised Estimates. 

As a result of the vigorous efforts made by the 
Railways to control expenditure. it is estimated that there 
would be a saving of Rs 1 ,090 cr In the Ordinary Working 
Expenses In the current year. Accordingly, these have been 
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kept at Rs 29,100 cr in the Revised Estimates as against 
As 30,190 cr of Budget Estimates. However, despite this, 
the Internal generation of resources Is likely to fan short 
of the budgeted targe.t by Rs 888 cr, on account of the 
Shortfall In receipts. 

The Government has also extended an additional 
budgetary support of Rs 898 cr during the current year for 
accelerated progress of certain selected projects. The 
budgeted investment in BOLT and Own Your Wagon 
Schemes is, however, unlikely to materialise during the 
year. Taking this Into conSideration, the annual plan 
investment for the year comes to Rs 9,457 cr, compared 
to Rs 11 ,090 cr In the Budget Estimates. Taking into 
account the additional amount of Rs 1,400 cr approved 
by Parliament towards the Special Railway Safety Fund, 
the total plan expenditure works out to Rs 10,857 cr. 

Safety 

Sir, safety has been a matter of concern to each and 
eVAry member of this House, and Railways consider this 
a subject of paramount importance. The tragic accident on 
the Kadalundi Bridge in June 2001 has brought this Issue 
into even greater focus. The Railway Safety Review 
Committee headed by Justice H. R. Khanna In Its report 
had recommended that over-aged safety related assets of 
Indian Railways needed to be replaced or renewed 
speedily. The requirement of funds for these replacements 
was assessed at Rs 15,000 cr. 

This year, with the directions of our Hon'ble Prime 
Minister and the support of the Hon'ble Finance Minister, 
a Special Railway Safety Fund of Rs 17,000 cr has been 
set up including' due allowance for Inflation, for clearing 
the backlog of replacement of over-aged assets over the 
next six years. This Fund Is being credited by budgetary 
support of RIO 12,000 cr over a six year period and the 
balance Rs 5,000 cr is being raised by the Railways 
through a safety surcharge levied on passengers with 
effect from the 1st October 2001. The safety related works 
expected to be executed through this fund Include the 
renewal of nearly 17,000 km 01 track, rebuilding of over 
3000 bridges, replacement of signaling gears at almost 
950 stations, replacement of roiling stock and investlTlent 
In safety enhancement ·alds. 

The work has already started. Members would recall 

that, in the last winter session, a supplementary demand 
for Rs 1 ,400 cr, tor expenditure out of this Fund for the 
current year, was approved by this House. The 
supplementary demand was accompanied by a 
supplementary list of works (Green Book) listing the works 
to be taken up. 

I have discussed the Issue 01 safety with the start 
federations, who are also taking initiative for conducting 
safety awareness drive among employees. 

The Konkan Railway Corporation has developed an 
Anti collision Device named as "Raksha Kavach" based 
on satellite-based Global Positioning System. which was 
dedicated to the nation on the 15th Oct, 2001 It Is 
designed to prevent collisions between trains. On successful 
completion of the extended lrials that have been 
commissioned, these would be Introduced on the whole 
system. It is expected that this measure will contribute 
significantly towards increasing safety in trains oporations. 

Indian Railways and Bhilai Steel Plant of Steel 
Authority 01 India limited are also planning together to 
produce Iong.r ralls I.e. 26 m.tre and 65 or 78 m.tr •. 
Instead of the conventional 13 metre length to reduce 
number of welds In the track. 

To improve the crash worthln.ss of coaches, as an 
immediate measure, coach interiors are being re-designed 
with improved fittings and features, which would not cause 
injury. Production of such improved coach.s will commence 
during the year 2002-03. Simultan.ously, the coach body 
will be re-deslgned to absorb more Impact so as to keep 
passenger carrying areas Intact. 

S.curlty 

Across the length and breadth of the country the 
Railway track Is a visible symbol of the Government. Being 
a state owned asset it becomes a ready target lor any 
terrorist, agitationlst or extremist, desirous 01 making his 
presence felt. As lar as maintenance 01 law & order and 
control of crime in Railway premises including running 
trains and track network ~ concerned, it is the responsibility 
01 the State Govemm.nts. In view 01 countrywide concern 
regarding Railway security, a proposal for amending the 
RPF Act and Railway Act to empow.r the RPF It> under 
consideration ao that In case of need they could alao play 
a role In providing security to p .... ngars on running tralnl 
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and station premises. The attempt also Is to maintain better 

liaison and coordination with State police authorities. 

Policy Initiatives taken during the year 

In our continuing effort to make the Railways serve 
the interests of the country better, we have been working 
to take measures for increasing efficiency, reducing 
expenditure, attracting capital for much needed Investment 

In infrastructure and for Increasing our revenue. It would 
be relevant to mention some of the initiatives taken in these 

directions. 

More autonomy has been given to the zonal railways 
by delegating enhanced financial powers te 'he General 
Managers for acceptance of tenders. Simultaneously, 
procurement of 45 Items out of 60 that were being earlier 

procured centrally by the Ministry has been decentralised. 
This would ensure that General Managers would be able 
to decide locally. and quickly on procurement and other 
tenders, which will Improve efficiency. 

Port connectivity, especially for the new ports Is being 
provided either by the port authorities themselves or by 
cost sharing between the Railways and the port authorities. 
The rail connectivity for the Adanl and Plpavav Ports in 
Gujarat are examples of this cooperation. 

Cost sharing for suburban systems in Mumbal, 
Chennai, Kolkatta and Hyderabad Is already being done 
between the Railways and the State Governments. I am 
happy to Inform the House that under the aegis of K-Ride 
and In pursuance of the MOU signed earlier, SPVs are 
being formed for expediting completion of Identifllid projects 
In Karnataka. An MOU has also been signed with 
Government of Jharkhand only this month In which the 
Government of Jharkhand has agreed to beal 213rd of the 
share In the cost of projects In that State for their expeditious 
completion and .we are also going to sign a similar 
agreement with the Government of Karnataka for time 
bound completion of some projects Identified by them. 

We have recently entered Into an MOU with the 
National Thermal Power Corporation to explore the 
possibility of setting up captive thermal power plants for 
the Railways to reduce expenditure on the electric energy 
bill. 

Initiatives towards Improving Share In Freight Traffic 

With a view to provide an integrated freight booking 
and handling facility to customers, a policy to encourage 
management of freight rail terminals by private entre-
preneurs has been formu!ated. A pilot project at 
Garhiharsaru near Gurgaon where a private terminal has 
been set up is being operationalised. 

In order to provide value addition In rail transport 
service to the customers and to reduce their overall 
logistics cost, it has been decided to encourage setting up 
of warehousing facilities near rail terminals by State owned 
Corporations and private parties. A pilot scheme Is being 
undertaken at Whitefield in Bangalore. 

Parcel 

I am happy to announce that the Railways intend to 
Introduce high speed refrigerated parcel vans to move 
perishables such as fruits and vegetables across the 
country to help farmers get better prices for their produce. 

Projects 

Sir, as I have mentioned earlier a major focus for the 
Railways will be the augmentation of capacity on the 
saturated golden quadrilateral and Its diagonals, which will 
require doubling of the Single line patches, third and fourth 
line In some stretches, electrification of un-electrifled areas 
and grade separation of busy level crossings and up-
gradatiol'\ of track and wagons for running freight trains at 
100 Kmph. A comprehensive project for this purpose Is 
being formulated with a view to expiore other sources of 
funding. 

As the House is fully aware, the Railways have a 
large shelf of on going projects under the Plan head New 
lines and Gauge Conversion. While the availability of 
resources Is limited, the aspirations of the people, which 
is also reflected In the requests made by Hon'ble Members 
of Parliament and State Govemments, calls for expediting 
the progress of these projects. 

Hon'ble members have frequently complained that 
the allocation of funds for rallwtly projects to different states 
is not equitable. To meet this perceived sen8e of injustice, 
I have decided to allot funds for the planheads New Lines, 
Doubling, Gauge Conversion, ElectrHication etc. for projects 
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in different states based on a clear and transparent 
formula, so that the available resources are distributed in 
a manner which can be considered fair and just. For this 
purpose, I have considered 3 major criteria viz, the area 
of the state, the population and the throwforward of projects 
in states. Welghtage given to these 3 criteria is In the ratio 
15%, 15% and 700/. respectively. Based on this, the 
percentage share of the 'available funds' to different states 
has been calculated. 

The 'available funds' for this allotment Is calculated 
as follows. Of the budgetary support available for capital 
expenditure, approximately 70% Is kept for projects. From 
this 70%, allocation is first made for works in the North 
East States, which has to be 10% of the total, funds 
required for MTP projects, mega bridges and Railway's 
share of projects In which States have contributed a 213rd 
share as being given by the State of Jharkhand. The 
balance constitutes the 'available funds' which has been 
distributed to different states on the basis of the formula 
worked out. 

Sir, the House will agree that allotment of projects 
funds has, therefore, been made in a transparent and fair 
manner and there will no longer be a perceived sense of 
inequity and adhocism. 

Sir, construction of mega bridges also has to be 
given priority as they provide strategic linkages and also 
where work needs to progress steadily once started. The 
work of Ganga Bridge at Patna has commenced. The 
House will be happy to note that commencement of work 
on the Boglbeel bridge over the mighty Brahmaputra will 
take place during the ensuing Blhu celebrations. We also 
propose to explore the possibility of other sources 01 
funding for such mega bridges. 

It was announced in July, 1996 that Udhampur-
Srlnagar-Baramulla project would be a National Project to 
be Funded from outside the Railway's plan. However, the 
required funding had not materialised. I express my 
gratitude to the Hon'bla Prime Minister while informing the 
House that the Government has recently decided that 
Udhampur-Katra and Oazigund-Baramulla sections of the 
project should be completed In a time span of three years 
and the funds required are to be provided as an 
addltlonalHy. An amount of Rs 300 cr has been proposed 
for this wort< during 2oo2'()3. 

There are two projects that are being undertaken on 
strategic considerations, namely, a new line between 
Kolayat & Phalodi and onglng gauge conversion from Luni 
to Munabao. In view of the facl that these works are being 
undertaken on strategic. conSiderations, it has been decided 
that the Ministry of Defence would provide the necessary 
funds to the Ministry of Railways for their early completion. 
In the current year, Rs 25 cr have been provided and In 
the year 2002'()3 It would be Rs 130 cr. These projects 
will be compieted in a specified time frame. 

In previous budgets, a number 01 works had been 
included without obtaining requisite clearances, with the 
proviso that the work wou1d be taken up after the clearances 
were received. However, such a procedure has met with 
criticism. I would like to inform the Hon'ble Members that 
in pursuance to a decision taken by Cabinet Committee 
on Economic Affairs, no new projects would be included 
in the Budget without reqUisite clearances being available. 

New Lin •• 

Sir, I am happy to state that with the completion of 
Dharmavaram·Puttaparthl section, the new line project 
from Dharmavaram to Penukonda has been completed. 
The other sections which will get completed before March, 
2002 are: 

(i) Dewas-Maksi of Godhra-Indore & Dawas-
Maksl project. 

(II) Gajol-Buniadpur of Eklakhi-Balurghat project. 

In 2002-03, Railways propose to complete 214 km 
of new line which Include following sections 

(I) Bunladpur·Balurghat to complete the Eklakh,· 
Balurghat new line 

(ii) Jorull-Keonjhar of Daitarl-Banspanl 

(ill) Kumarghat-Manu of Kumarghat-Agartal& 

(Iv) Katra·Faizabad 

tv) Daurandha-MaharajganJ reslorahon 

(vi) Bajkul-Kanthi of Tamluk·Dlgha 

Gauge Conyeraton 

During the current year, the gauge conver.lon of 

Amguri-Tull. Makum.{)angrl and Wankaner-Morb, Metton. 
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has already been completed. The work of new line from 
Penkakallu-Gooty as' part of Guntur-Guntakal gauge 
conversion project and Lakshmanthirtha Bridge as part of 
Mysore-Hassan project has also been completed. The 
remaining two sections i.e. Soni-Bhind and Dhrangadhra-
Kuda are also targeted to be completed in this financial 
year. 

I am happy to inform the House that with the 
availability 01 additional resources, traffic block for gauge 
conversion for Mudkhed-Nlzambabad has already been 
taken and Mudkned-Dharmabad gauge conversion will be 
completed by March, 2002 and Dharmabad-Nizamabad by 
June, 2002. The Bolaram-Secunderabad section of this 
project will also be converted in the next few months. The 
gauge conversion of Luni-Samdari-Jasal will also be 
completed during 2002-03. 

During the year 2002-03, the following sections are 
further planned lor completion 

(i) Latur-Latur Road new line 01 Miraj-Latur 
gauge conversion project. 

(Ii) Vadalur-Vriddhachalam of Salem-Cuddalore 

(iii) Katpadi-Pakala-Tlrupati 

(Iv) Surendranagar-Pipavav 

(v) Rajkot-Jetalsar of Rajkot-Veraval 

Doubling 

During the current year about 150 km of doubling 
would be completed, while In the next financial year a 
target of 250 km has been proposed. 

Hon'ble members will be happy to know that doubling 
of Solapur-Pakni, Cheokl-Lohgara of Manlkpur-Cheoki. 
Ahmedpur-Salnthla, Gaya-Chakand, Kanpur-Chandari, 
Seemapur-Katihar, Kumarganj-Eklakhi and Sambalpur-
Rengali sections have been included in this budget. This 
will ease the traffic flow and create additional capacity on 
some of the saturated sections. 

Railway ElectrHlcatlon 

I am pleased to inform the house that Railway 
Electrification works have progressed satisfactorily during 
the year. The Important sections. which have been 

energized, include Bhubaneshwar-Kottavalasa (on 
Chennai-Kolkata route). Electrification of Sltarampur-
Mughalsarai section of the Howrah-Delhl mainUne has 
also been completed. The railways had set an ambitious 
target of electrification of 2300 RKM during t~e 9th Plan 
period. I am happy to i.,form the House that this target will 
not only be met but also surpassed. This has been made 
possible due to additional allocation for the last mile 
projects during the current financial year. 

It gives me satisfaction to report that 3-phase 
technology EMU rakes capable of working both on DC & 
AC traction have been introduced on the Churchgate-Vlrar 
section of Western Railway. Apart from higher speed 
potential and faster service, these EMUs will also result 
in 30% energy saving. This will also facilitate meethilg the 
increased demand for suburban traffic in Mumbai. 

Suburban Transport Projects 

Sir, I am glad to Inform the House that the work on 
the balance portion of 5th line from Andherl to Borivlll. Is 
expected to be completed by the end of .March. With this 
the fifth line from Santa Cruz to Borivlll would stand 
completed. Work of automatic signaling from Virar-Dahanu 
Road is also progressing well and is expected to be 
commissioned by March 2002, thereby increasing the line 
capacity of this section. 

Hon'ble Members would be Qlad to know that 
electrification of Circular Railway in Calcutta which was 
earlier completed from Dum Dum to Talla has since been . 
extended up to Princepghat. The work of electrification of 
Ranaghat-Bongaon has also been completed. F!Jctrification 
of Barasat-Hasnabad section Is expected to be 
commissioned In the next financial year. 

Hon'ble Members are aware that Ministry of Railways 
had Signed a Memorandum of Understanding with 
Government of Andhra Pradesh for strengthening the 
eXisting rail Infrastructure for running of commuter services 
in the city of Hyderabad. Work on phase I of the proj,ct 
for upgradation of railway infrastructure In Secunderabad-
Falaknuma and Secunderabad-Hyderabad-Lingampalli 
section has been taken in hand. 

ROSO 

The Research Designs & Standards OrganIZation 
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(RDSO). the pioneering R&D wing of the Indian Railways 
has been In the forefront in developing and adopting new 
technologies to enhance the reliability of assets and safety 
In train operations. Some of the important achievements 
of RDSO during the year 2001-02 are development of 
higher axle load wagons to Increase throughput, design 
and development of ~ state-of-the-art 2300 H. P. Diesel 
Electrical Locomotive for export, development of fiber 
reinforced plastic sleepers for girder bridges, development 
of coaching container flats for handling parcel traffic, 
development of train actuated warning system at level 
crossings, etc. To give a thrust to research and development 
efforts, restructuring of this organization Is being carried 
out and will be completed during 2002-03. It has also been 
decided to provide a world class test track, for carrying out 
R&D activities, at a cost of Rs 87 cr. 

Public Sector Undertaklnga 

Hon'ble Members will be happy to know that the 
performance of the Public Sector Undertakings has been 
satisfactory during the year 2000-01. In 2000-01, IRCON 
International Ltd. had a turnover of Rs 811 cr and earned 
a net profit of Rs 66 cr. It paid a dividend of Rs 14.85 cr. 
RaH India Technical & Economic Services (RITES) achieved 
the highest ever turnover of Rs 181 cr during the year 
2000·01, recording a. net profit of Rs 15 cr and paid a 
dividend of Rs 2 cr. I am glad to inform the House that 
RITES has been given the status of mlnl-Ratna this month. 
Container Corporation of India Ltd. (CONCOR) had a 
turnover of Rs 1,075 cr, earning a profit of Rs 217 cr and 
paid Rs 43.54 cr as dividend. Its turnover Increased by 
29% in 2000-01 as compared to the previous year and 
the dividend increased by 33"10. Indian Railway Finance 
Corporation (IRFC) earned a net profit of Rs 238 cr. It 
mobilised a total of Rs 2,950 cr from market in 2000-01 
to supplement the plan resources of Indian Railways. It 
paid a dividend of Rs 64.96 cr. All these four PSUs have 
been graded as "Excellenr' in their performance. 

Kanan RaHway Corporation 

I am glad to inform the House that the Konkan 
Railway Corporation has consistently been improving its 
performance. In the last two years the growth in traffic has 
been of thlt order of 25% -every year. As Hon'ble members 
are aware, about 70"l! 0' the capltal cost of the Konkan 
Railway haa been met through market borrowings r.sultlng. 

in recent years, In heavy fund requirement 'or debt 
servicing and redemption. The Railways have been giving 
continued financial support to this organization. The support 
extended by the Railways till date Is Rs 1,398 cr, 0' which 
Rs 744 cr was paid In the year 2001·02 alone. 

Medical Facilitle. 

Indian Railways have been providing comprehensive 
health care to rallwaymen and their 'amilles as a vital Input 
In human resource development. Prevention of 
communicable and non communlcabl. disease., 
monitoring of drinking water quality, monitoring of 'ood 
q1lality supplied to Railway passengers, Improvement 01 
environmental sanltalion and Imparting health education 
are some of the salient components 0' the service. 

As result 0' careful planning and implementation and 
due to dedicated efforts of the staff, the health care indices 
of Railway population now are a matter of salisfactlon and 
are comparable to the best available in the country. 

RRB 

Continuing in my efforts to bring about transparency 
in the recruitment process, recruitment of more categories 
of staff Is being brought under the purview of Railway 
Recruitment Boards. Accordingly, RPF constables and 
certain other APF categories like Sub·lnspector and 
Inspector and all categories of Group '0' staff will be 
recruited through the RRBs. 

Sport. 

Sir, I am happy to Inform the House that the 
performance of Indian Railways during the year 2001-02 
has been excellent, and Railway sportspersons have 
continued to win both at the national and international 
level. During the year eight sports persons from Railways 
have been honoured with Arjuna Award. which is an all 
time record. 

The Hon'ble Members would recall that. durmg the 
discussions on the Supplementary Demands for Grants 
placed before the House In the Winler Session, 2001 I had 
mentioned that we will he taking 5ugge&stlons from Members 
of Parliament who are associated with and taking keen 
interest in sports activities. This meeting was held in the 
month 0' January, 2002 and I am glad to Inform the House 
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that the annual sports budget is being doubled. The sports 
quota on reciultment In Group C & D has also been 
increased from the existing 649 to 1200. Members would 
also be glad to note that the cash award to be given to 
various awardees of Arjuna, Dronacharya and Rajiv Gandhi 
Khel Ratna awards has been doubled. 

Industrial Relations 

Indian Railways have continuous dialogue with our 
staff federations through the Permanent Negotiating 
Machinery (PNM). There is a regular dialogue with officers 
as weil as staff federations through the forum 'Participation 
of Railway Employees. in Management' (PREM). We have 
been getting full cooperation and participation of these 
federations in the measures being identified for cutting 
costs and for increasing productivity In various areas of 
our operations, including right-sizing of the staff strength. 

Passenger Amenities Vear 

Sir, to celebrate the 150th year of Railway services, 
I have great pleasure In dedicating the coming year to the 
Rail traveller and declaring it the Passenger Amenities 
Vear. To commemorate the historic and momentous date 
I.e., 16th April 1853, when the first train steamed out of 
Borlbunder for Thane, we are introducing sixteen inter-clty 
train services to be called as Jan Shatabdi Express trains. 
These trains will have most of the characteristics of the 
current Shatabdi Express trains and will also have speciaily 
designed second class chair car accommodation. These 
trains will, therefore, be accessible to a much wider 
spectrum of travelling public true to its name of Jan 
Shatabdl. The 16 p~irs of services proposed t..> be 
introduced In various parts of the country are as follows: 

(i) Madgaon-Mumbal (Lokmanya Tilak Terminus) 

(ii) Guwahati-Dimapur 

(ill) Raigarh-Raipur-Durg 

(Iv) Ahmedabad-Bhuj 

(v) Tatanagar-Ranchl 

(vi) Bangalore-Hubll 

(vii) Ernakulam-Trlvandrum 

(Viii) Kota-Nlzamuddln 

(ix) Bhubaneswar-Howrah 

(x) Dehradun-New Delhi 

(xi) Howrah-Malda Town 

(xli) Varanasl-Lucknow 

(xiii) Chandlgarh-New Deihl 

(xiv) Chennai Central-VIJayawada via Gudur 

(xv) HablbganJ-Jabalpur 

(xvi) Katlhar-Patna 

Before I come to the other new trains, increase In 
frequency and extension of existing services, I would like 
to Inform the House about some of the Initiatives taken by 
us to Improve passenger amenities. 

Unreaerved Ticketing System (UTS) 

We carry about 13 million passengers per day of • which 12 million are unreserved pa~engers. It gives me 
great pleasure to announce that In the 150th Vear of Indian 
Railways we will be developing computer based 
Unreserved Ticketing System. With this system, unreserved 
tickets can be Issued even from locations other than the 
boarding station. The system will also be able to Issue MST 
and aST, as also have the flexibility of issuing tickets from 
anywhere to anywhere even for a journey on a future date. 
For this purpose a pilot project Is being launched during 
the year. 

Passenger Reservation System Policy 

To facilitate the journey of rail users, it has been the 
endeavour of the Indian Railways to provide PRS centres 
at maximum number of locations. I have decided to provide 
PRS centres at stations where the reservation related 
workload Is over 1 00 transactions per day, apart from 
Important stations and at all District Headquarters. 

In the current year, PRS terminals have been provided 
at 90 locations taking the total tally of PRS locations to 
over 700 by the end of the year. With the implementation 
of the above policy, in the year 2002-03, 150 mora 
terminals would be added across the country to 
commemorate the 150th year of the Indian Railways. 
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Rail Neer 

It Is our responsibility to provide potable water In 
Railway premises to our passengers and we have been 
shouldering this responsibility successfully. Drinking water 
Is regularly tested and any deficiency is immediately 
rectified, The system In this regard will be further Improved 
and strengthened. I have been receiving complaints 
regarding the poor quality of bottled water being sold at 
Railway stations. We have, therefore, decided that the 
Indian Railways Catering and Tourism Corporation Ltd. will 
set up plants for manufacture of packaged drinking water 
under the brand name "Rail Neer". These plants will be 
set up In a phased manner through out the country. "Rail 
Neer" will be the exclusive brand to be sold at railway 
premises and trains to ensure that the Railway user gets 
quality drinking water. Since the entire investment in the 
project will be by IRCTC, It will not put any additional 
burden on Indian Railways finances. 

IRCTC 

The Indian Railways Catering and Tourism 
Corporation (IRCTC) has been established for upgrading 
and professionalising passenger amenity services on Indian 
Railways. It has become functional and has already taken 
over substantial catering operations from Indian Railways. 
The departmental catering of Indian Railways will be 
transferred to IR~TC along with catering staff. 

IRCTC will commission about fifty Food Plazas at 
Railway Stations providing wholesome and hygienic food 
during 2002-03. A pilot project for provision of six Budget 
Hotels will also be Implemented within this year. I have 
also directed IRCTC to provide free food to Infants less 
than five years of age and travelling in Shatabdi and 
Rajdhanl Express trains. 

Sir, I would now like to mention about introduction 
of new trains, Increase'ln frequency of trains and extension 
of services. Keeping in view the requests received and the 
requirements assessed, I am happy to announce the 
Introduction of the following additional Express trains : 

(i) Durg-Bangalore via Gondia, Chanda Fort and 
Secunderabad (Weekly) 

(ii) Guwahati-Jodhpur-Bikaner vIa Jalpur (Weekly) 

(Iii) Jammu Tawl-Haridwar 

(Iv) Sarnath-Rajgir Budh Purnlma Express via 
Gaya (Tri-weekly) 

(v) Durg-Jaipur (Weekly) 

(vi) Bangalore-Gandhldham via HubU (Weekly) 

(vII) Ahmedabad-Varanasi via Allahabad (Weekly) 

(viii) Hatia-Mumbai (Lokmanya Tilak Terminus) via 
Gaya, Varanasi (Weekly) 

(Ix) Garwa Road-Hatla 

(x) Cannanore-Bangalore (Weekly) 

(xi) Chennai Egmore-Trlvandrum via Nagercoll 

(xii) HablbganJ-Mumbal (Lokmanya Tllak Terminus) 
(Weekly) 

(xiii) Bhopal-Howrah (Weekly) 

(xiv) Jaipur-Mumbai (Bandra Terminus) (Tri-weekly) 

(xv) Nanded-Pune (Tri-weekly) 

(xvi) Nlzamuddln-Kanyakumarl via Vtllupuram 
(Weekly) 

(xvII) Howrah-Gorakhpur via Narkaliaganj (Weekly) 

(xviii) New Delhi-Howrah (Biweekly) 

(xix) Indore-Patna via Bhopal-Lucknow (Weekly) 

(xx) Ahmedabad·Rajkot 

(XXi) Berhampur-Bhubaneshwar 

(xxII) Vishakhapatnam-Chennal (Weekly; 

(xxIIi) Pathankot-Delhi (Tri-weekIYJ 

(xxiv) Mhow-chittorgarh (MG). 

(xxv) Ernakulam-Calicut (In place of 6341/6342 
Ernakulam·Trlvandrum Express via Alleppey 
and after introduction 01 Jan Shatabdi Express 
between Ernakulam and Trtvandrum) 

Hon'bla Members Irom the North-ea6t~rn SlatsQ wil! 
be happy to note thaI Ihe Rajdhani Iraj., between G Jwahl.ltl 
and New Delhi wlll now run every day as the frequency 
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of 2435/2436 New Delhl-Guwahati RaJdhani Express is 
being increased from biweekly to four days a week. The 
frequency of the following pairs of trains is also being 
Increased : 

(i) 2421/2422 New Delhi-Bhubaneswar Rajdhani 
Express from bi-weekly to tri-weekly and re-
routing via Adra-Kharagpur Instead of via 
Howrah. 

(il) 2805/06 Visakhapatnam-Vijayawada Janma-
bhoomi Express from six days a week to daily. 

(iii) 5211/5212 Amrltsar-Darbhanga Jansewa 
Express via Narkatlaganj from two days a 
week to daily. This train will now be known 
as Jan Nayak Express. 

(IV) 1463/1464 Rajkot-Jabalpur Express from four 
days a week to five days a week (by extending 
1269/1270 Rajkot Bhopal Express to Jabalpur 
via Itarsi once a week). 

(v) 5209/5210 Amritsar-Barauni Jansewa Express 
from five days a week to daily via Bhatni, 
Chhapra, Shahpur Patoree. 

(vi) 2129/2130 Pune-Howrah Azad Hind Express 
from three days a week to four days a week. 

(vii) 6509/6510 Ajmer-Bangalore Express from 
weekly to bi-weekly. 

(viii) 5049/5050 Gorakhpur-Howrah Express from 
weekly to bi-weekly and routing via Mau, 
Inda.ra, Bailla and Shahpur Paloree. 

(ix) 8603/8604 Hatia-Delhl Jharkhand 
Swarnajayanti Express (via Daltonganj) from 
bi-weekly to trl-weekly. 

(x) 8605/8606 Halia-Delhl Jharkhand Swarna-
jayanti Express (via Gaya) from bl-weekly to 
tfi-weekly. 

(xi) 5025/5026 Godaan Express from weekly 10 
bl-weekly. (once a week from Gorakhpur to 
Mumbai (Lokmanya Tilak Terminus) and once 
a week from Chhapra 10 Mumbai (Lokmanya 
Tilak Terminus) via Shatni, Mau and 
Shahganj). 

(xII) 9311/9312 Indore-Puna Express via Vasai 
Road from weekly to bl-weekly. 

(xiii) 4319/4320 Dehradun-Kathgodam Express 
from weekly to bl-weekly. 

I am also happy to announce the extension of the 
following services : 

(i) 100311004 Mumbai-Nanded Devgirl Express 
to Nizamabad. 

(II) 5045/5046 Gorakhpur-Ahmedabad Weekly 
Express to Okha. 

(Iii) 4231/4232 Lucknow-Saharanpur Express to 
Chandigarh. 

(iv) 6519/6520 Bangalore-Bangarapet Express to 
Jolarpettal. 

(v) 8101/8102 Tata-Hatla-Pathankol Express to 
Jammu Tawi. 

(vi) 6589/6590 Bangalore-MiraJ Rani Chennamma 
Express to Kolhapur. 

(vii) 4859/4860 Deihl-Jodhpur Express to 
Jaisalmer. 

(viii) 4845/4846 Jodhpur-Ahmedabad Suryanagarl 
Express to Mumbal (Bandra Terminus) four 
days a week. 

(be) 5005/5006 Dehradun-Gorakhpur Express (tri-
weekly) 10 Muzaffarpur once a week via 
NarkatiaganJ. 

(x) 8025/8026 Shalimar-Bankura Aranyak 
Express to Adra. 

(xl) 530215305 Kanpur-KasganJ Expresa to Bareilly 
(MG) 

(xii) 324513246 Danapur-Katlhar Capital Express 
to New Jalpalgurl 

(xiii) 1269/1270 Rajkot Bhopal Express to Jabalpur 
via Blna-Katni (tWo days a weak) 

(xlv) 4269/4270 Lucknow-Chopan-Shaktlnagar-
Singrauli-Triveni Express to Barwadlh by 
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running a link express between Chopan and 
Barwadlh. 

(xv) 8441/42 Bhubaneshwar-Palasa Intercity 
Express to Srlkakulam. 

(xvi) 2431244 Vlsakhapatnam-Srlkakulam MEMU 
to Palasa. 

It Is my pleasl,lre to inform the House that on 
Completion 01 electlflcatlon 01 clrc:ular railway at Lucknow 
which Is targened for 31st March, 2002, I propose to 
Introduce circular MEMU service In Lucknow. During the 
year, MEMU services are also proposed to be Introduced 
between Vlrar and Dahanu Road and between Palghat 
Town and Erode. In addition, the following new passenger 
trains are proposed to Introduced : 

(i) Guwahati-New Bongaigaon via Goalpara 

(Ii) Deihl-Meerut 

(iii) Rewarl-Delhl Saral Rohllla (MG) 

(iv) Pathankot-Jammu Tawl 

(v) Harihar-Hubll 

(vi) Jhansl-Blna 

(vii) Saharanpur-Shamli 

Annual Plan 2002-03 

Sir, now I would like to present Annual plan 2002-
03. The Plan outlay for 2002-03 has been kept at Rs 
10,120 cr, Taking into account the outlay of Rs 2,210 cr 
on safety related works through the Special Railway Safety 
Fund (SRSF), the total outlay comes to Rs 12,330 cr. This 
is Rs 1,473 cr higher than the Revised Estimates of last 
year. Net of SRSF, the increase amounts to As 663 cr. For 
the year 2002-03, the total funds received from General 
Exchequer are Rs 5,840 cr, including Rs 1,350 cr as 
contribution towards the SASF and Rs 450 cr from the 
Central Road Fund. The corresponding figure for last year 
was As 5,738 cr, Including As 898 cr received for last mile 
projects, As 1,000 cr lor the SASF and As 300 cr from 
the Central Aoad Fund. 

In addition to the budgetary support, I propose to 
provide Rs 2,630 cr for plan expenditure through intemal 

resource generation. Although this Is Rs 620 cr tea, than 
what was budgeted for last year, the positive feature is that 
the uncertainty in realisation of budgeted eamings is not 
there. As in previous years, extra-budgetary resources, 
mainly through, market borrowing from the Indian Railway 
Finance Corporation will provide the balance requirements 
of the PiaI'. For the Special Railway Safety Fund, the 
contribution of the Central Government would be 
supplemented by collection 01 safety surcharge expected 
to be Rs 860 cr, taking the total outlay under SRSF to Rs 
2,210 cr. 

Sir, the thrust of the Annual Plan is expansion and 
safety. The total outlay under Capital on the five major plan 
project heads this year has been kept al Rs 2,888 cr with 
Rs 911 cr on New Lines, As 862 cr on Gauge Conversion, 
Rs 610 cr for Doubling and Rs 237 c:r for ElecrtrHicatlon. 
The outlay on metropolitan transport projects has been 
kept at Rs 268 cr. This, along with the multi-lateral funding 
expecled for MAVC would give an impetus to the.e 
projects. 

In order to give a major thrust 10 R&D activltle., the 
oullay for Railway research Is being doubled. The allocation 
to the planheads critical to safety has also been Increa.ed 
susbstantially. The oullay on these planheads, Inclusive of 
oullay given under the Special Railway Safely Fund, Is As. 
2703 cr tor Track Aenewals, As. 204 cr for Bridge. and 
Rs. 725 cr for Signaling & Telecommunications. The.e 
outlays are 46°;', 86% and 75.,.. higher than their re'pectlve 
revised estimates tor 2001-02 

Part·1I 

Budget Eetlmat •• , 2002-03 

Sir, I shall now deal with the Budget estimates for 
2002-03. 

The Aallways are expecting to carry 510 million 
lonne. ot revenue earnings originating traffic during 2002-
03, which Is 21 million tonnes more than the traffic of 489 
million tonnes likely to be lifted in the current year. The 
originating pas.enger traffic Is estimated to go up by about 
4 percent r.sunlng in Inctease in earnings of 10% ove, 
the Aevlsed Estimates of the current year. In vlllW of the 
Initiatives taken in the parcel segment, 'Other Coaching' 
earnings are expected to grow by 7%. Sundry Other 
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Earnings, for 2002-03 have been estimated at Rs 1,000 
cr. representing a growth rate of 11 % over the Revised 
Estimates of the current year. 

On the basis of these assumptions, and at the current 
level of fares and freight rates, the Gross Traffic Receipts 
(GTR) are estimated at Rs 40,178 cr. This is Rs 2,458 cr 
higher than the Revised Estimates of the current financial 
year. 

Ordinary Working Expenses at Rs 31,160 cr provide 
for a minimal Increase of 7% over the Revised Estimates 
of the current year. Appropriation to Pension Fund is 
placed at Rs 5,990. cr. Based upon the anticipated 
requirement for plan resources. a provision of Rs 1971\ cr 
has been made towards Appropriation to Det-' JClaiion 
Reserve Fund. 

The total Working Expenses will, thus, amount to Rs 
39,128 cr leading to the Net Traffic Receipts of Rs 1 ,050 
cr. Net Miscellaneous Receipts are estimated at Rs 1,289 
cr, which also takes Into account the amount likely to be 
collected through levy of surcharge on passenger fares for 
being approprlat~d to the newly created Special Railway 
Safety Fund and the Rs 450 cr being received from 
General Revenues for Railway Safety Works for constructing 
ROBs or RUBs and manning of unmanned level crossings. 
Thus, the Net Revenue works out to Rs 2,339 cr. 

A memorandum on the rate of dividend payable to 
General Revenues has been submitted to the railway 
Convention Committee. Meanwhile, dividend for 2002-03. 
has been provided at the same rate as adopted for 2001-
02. On this basis, dlvl~end liability for 2002-03, works out 
\0 Rs 2.679 cr. Pending repayment of a loan of Rs. 249 
cr taken by the Railway Ministry from the General Revenues. 
interest of about Rs 17 cr has to be paid annually to them. 
Accordingly, an amount of Rs 2.696 cr becomes payable 
to the General Revenues. It gives me Immense pleasure 
In announcing that the entire liability becoming due to the 
General Revenues In the coming year will be discharged 
fully. 

Based on t~e above projections, there is a "Shortfall" 
of Rs 340 cr in the receipts over expenditure In 2002-03, 
due to which the funds required for the plan fall short by 
Rs 1 ,360 cr. This is proposed to be covered through 
addhlonal mobilisation of resources as detailed below. 

Sir, I am sure that the august House will recognize 
the fact that it is in the long-term interests of the railway 
system that the organisation maintains Its financial viability 
The Railways have not been passing on fully the cost of 
running the system on to the users, particularly, the 
passengers. They themselves have been bearing the 
financial burden of Implementation of the recommendations 
of the V Pay Commission along with escalation In other 
inputs. Sir, I feel that the ti!TIe has now come when the 
Railways Just cannot do without transferring at least some 
of the increase In the cost of operating the system. 

Sir, the competitive pressures on Indian Railways In 
the IIberalised economy require the Railway Freight and 
Fare structure to be made more appropriate to attract larger 
volumes of traffic. 

Freight Services 

I do not propose across-the-board increase in freight 
rates for the year 2002-03. 

Over the years certain anomalies had crept up In thE' 
freight structure due to adhoc changes IR the freight rate:.. 
A need for rationalisation was being feh for quite some 
time. The freight structure for the Base Class-100 has been 
rationalised to remove the anomalies and make the freight 
rates more attractive. This has been done by modifying the 
taper in the freight structure to provide a smooth reduction 
in rate per km with Increase in distance. As a resuh the 
freight rates for the Base Class-100 will be marginally 
lower In the distance ranges 101 to 165 km and 501 to 
1575 km and a minimal Increase at other distances. The 
same taper has been applied to all other classes, which 
will have an exact percentage relationship with the Base 
Class-100. 

At presents there are as many as 59 classes for 
charging freight for different commodities. The freight rate 
for the highest class is nearly 8 times higher than that for 
the lowest class. I propose to reduce the total number of 
classes from 59 to 32. Class-90 will be the lowest class 
and Class-300 will be the highest class. In the revised 
classification, the freight rate for the highest class will be 
3.3 times higher than that for the lowest class. 

In the past, while various commodities were exempted 
from Increase In freight rates, certain others were given 
differential treatment In respect of changes In the freight 
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rates. As a result, 25 classes with suffixes A, B, C, K, M 
& X had gradually evolved. I now propose to abolish ali 
such classes to remove the anomalies that have crept up. 
However, Keeping In view the essential nature of certain 
commodities of common use such as Edible Salt, Fruits, 
Vegetables, Gur, Jaggery, Shakkar, certain Items of Edible 
Oils, Food Grains, Pulses, Organic Manures, Urea, Fodder 
and Dry Grass are proposed to be carried at the lowest 
Class-90. In doing so, there would be an increase in freight 
charges for some of these commodities. However, such 
increases will not materially affect the common man, as 
the Incidence of freight Increase on the prices of these 
commodities will be minimal. For example, In the case of 
Edible Salt the increase In freight rates may affect the price 
of salt to the consumer by less than a rupee per month 
for a family of four. Similarly, the Impact on the price of 
Edible Oils and Food grains & Pulses will be negligible 
and the common man will not feel any hardship on this 
account. 

For key commodities like Coal, Iron Ore and Raw 
materials to Steel Plants etc, there is marginal Increase 
In freight rates due to rationalisation. The freight rates for 
Iron & Steel, Pig Iron, Cement, most of the Petroleum 
products and many other commodities would be marginally, 
lower, again as a result of rationalisation. Details of the 
reclassification of selected commodities, along with existing 
and proposed freight rates at selected distances, are given 
in the Memorandum explaining the Budget proposals for 
adjustment in freight rates and fares. I am ready to consider 
any other suggestion from the industry that will help In 
Improving the share of railways In the transport sector 
without adversely affecting the railway revenues. 

These modifications in the freight rates are expected 
to yield additional revenue of Rs 450 cr during the year. 

P •••• ng.r S.rvic •• 

Sir, despite Increase In the working expenses of 
Railways there was no Increase in the Passenger fares 
during the last two years. A Safety sucharge on fares was 
levied from October 2001 to create a non-Iapsable Special 
Railway Safety Fund to wipe out the arrears of replacement 
of assets in a time bound manner. I, now propose to 
rationalise the Passenger fares for proper traiff re-balancing 
by modifying the taper in the fare structure to remove the 
existing anomalies and making other marginal changes in 

respect of minimum fares rationalizing the relativity of fa .... 
of various classes. 

During the Budget for 1999-2000, the polley of 
rationalisation of fares for different classes of travel, treating 
the Second Class (MaiVExpress) fare as a base, was 
adopted. Keeping the fares of Second Class (MaIVExpress) 
as Index 100, the relativity Index for the Sleeper class 
(MaiVExpress) is proposed to be increased from 155 to 180 
and that for AC Chair Car from 300 to 350. The rfllatlvlty 
index for AC First Class will be reduced from 1440 to 1400 
to Improve the utilisation of this service and make n more 
competitive with Air travel. There would be no change In 
the relativity index tor the fares of other classes. 

The minimum tare for Second Class (MalllExpre .. ) 
is proposed to be increased from Rs 15 to Rs 16. This 
minimum fare will be applicable upto a distance of 15 km. 
The other Increases In fares vary from Re 1 to R. 6 up 
to a distance of 341 km, which Is the average distance 
01 travel for this class. 

The minimum fare for the Second Class (Ordinary) 
is proposed to be Increased from Rs 3 to As 4. This fare 
will be applicable upto a distance of 10 km. I am fully 
conscious of the need for providing a cheap mode of 
transport to the common man. As a fe'Un of rationalisation 
of fares for this class, the fares would be lower by Re 1 
to Rs 2 at certain distances. The maximum Increase In the 
fare for any distance upto 100 km, which Is the average 
distance of travel for this class, would be Ra 3 p41r ticket. 
At present there Is no fixed relationship between the fare 
structures of Second Clans (MaIVExpress) and Second 
Class (Ordinary). The fares for distances beyond 100 km 
will be fixed at 55 percent of the Second Clasa (MaIV 
Express) tares. 

I also propose to Introduce rationalisation of Monthly 
Season Ticket fares. At present, the Monthly Season Ticket 
holders pay for 10 to 19 single journeys as against 50 
single journeys normally undertaken In a month. The fare, 
for the Second Class Monthly Season Tickets are proposed 
to be fixed equivalent to fares for 15 single journeys by 

Second Class (Ordinary), uniformly tor all distance.. First 
Class Season Tickets win continue to be charged at 4 tlmu 

the Second Class Season Ticket tares. 

I al&o do not propo.. any change In the system of 
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charging for Quarterly Season Tickets, which are charged 

at 2.7 times the Montly Season Ticket fares. 

I do not propose to make any change in existing fare 

structure lor Rajdhanl' and Shatabdl Express trains. 

I also do not propose to make any change in the 

existing rates for booking of Parcel and Luggage, including 

newspapers and magazines. 

The above changes in the passenger fares are 

expected to yield additional revenue of Rs 910 cr during 

the year. 

The total a~ditional revenue mobilization on account 

of these changes in the freight rates and fares Is expected 
to be Rs 1,360 cr during the year. 

All these proposals will come into ellect from 1.4.2002. 

Sir, I would like to express my appreciation to all 
rai/waymen for their hard work and zeal In taking up the 
challenge to move this vast organisation to new heights 

of achievements. Sir, before concluding, I, on behalf of 
Indian Railways, would again like to express my heartfelt 

gratitude to Hon'ble Prime Minister and Finance Minister 
for their continued support to the Railways. I am confident 
that they would be equally generous during the coming 
year, as they have been during the current year, and 

Railways would be allotted additional funds for accelerated 
completion of projects. 

Sir, with these words I commend the Railway Budget 
2002-03 to the House. 

MR. SPEAKER: The House stands adjourned to re-

assemble at 2.30 p.m. 

13.11 hr •. 

The Lok Sabha then adjourned till Thirty 
Mlnlltes Past Fourteen of the Clock. 

14.33 hr •. 

The Lok Sabha re-assembled at Thirty Three 
Minutes Past Fourteen of the Clock. 

[DR. RAGHUVANSH PRASAD SINGH In the ChaltJ 

(Interruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN (FIROZABAD) : Mr. 

Chairman, Sir, Ayodhya issue is a very serious matter. 
... (Interruptlons) 

MR. CHAIRMAN : Please take your seat. Business 
of the House starts now. 

(Interruptions) 

MR. CHAIRMAN: Shrl Jalswal, Please sit down. Now 
matters under Rule 377 will be taken up. 

(Interruptions) 

(English] 

SHRI PRIVA RANJAN DASMUNSI (RAIGANJ) : Sir, 
matters under Rule 377 may be treated as laid on the 
Table. But the most important issue is thoe Ayodh~a 

issue .... (/nterruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN: Matters Under Rule 377 
may be treated as read in the House .... (lnterruptlons) 

MR. CHAIRMAN : Only one member can be heard 
at a time. It is not possible to listen to all the members 
at the same time. 

(Interruptions) 

SHRI PRIVA RANJAN DASMUNSI : Matter under 
Rule 377 may be treated as read and laid on the Table 
of the House. Ayodhya issue Is a very Important issue but 
the Hon'ble Prime Minister has not given details about 
it .... (lntlmuptlons) He has said that a discussion on this 
Issue would take place, however, the August House should 
have the Information about the steps taken so far In this 
connection .... (Interruptions) 

SHRI KAMAL NATH (CHHlNDWARA) : He said that 
a discussion would take place but he himself has left the 
House .... (lnterruptions) The Issue should taken up .... (lnter· 
ruptions) 
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[English] 

SHRI PRIYA RANJAN DASMUNSI : It can be treated 
as laid .... (lnterruptlons) 

(Translation] 

MR. CHAIRMAN : Please take your seat now. 

SHRI RAMJI LAL SUMAN : 30-40 thousand people 
have assembled there. Unnecessarily, tension will be 

created there and so far as the Government are 
concerned .... (lntfmuptions) It is a very serious matter. 
... (Interruptions) 

SHRI KAMAL NATH : The Hon'ble Prime Minister 
should clarify about the steps proposed to be taken In the 
matter. You please direct him In this regard .... (lnterruptlons) 

DR. M.P. JAISWAL (BETIAH) : An aI/ Party meeting 
is scheduled to b'e held today In the evening. The Hon'ble 
Prime Minister has given clarificatlon .... (lnterruptions) 

SHRI KAMAL NATH : He has given no clarification. 
He has not clarified about the steps taken in this 
regard ... . (Interruptions) 

[English] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Sir, 
this 18 not a matter to be taken IJghtly .. .. (Interruptlons) 
Parliament has every ~Ight to know about the steps taken 
by the Government in this regard .... (lnterruptions) 

(Translation] 

DR. M.P. JAISWAL : They want to politicize the matter. 
Please make efforts to restore peace In the country .... 
(Interruptions) They want to create tension in the country 
in the name of Ayodhya. The Hon'ble Prime Minister has 
given clarification In this regard .... (lnterruptions) 

MR. CHAIRMAN : You have raised the matter, now 

please sit down and I/sten. 

(Interruptions) 

DR. M.P. JAISWAL : The people have sent us there. 
We are the representatives of the people having been 
elected by them. We have come here with the blessings 

01 the people .... (lnterruptions) 

SHRI RAMJI LAL SUMAN : Sir, the Ayodhya Issue 
is a very serious matter. 30-40 thousand people have 
assembled there .... (lnterruptlons) What action Is being 
taken by the Government in this regard .... (lnterrupoons) 
Just increasing the Police Force by the OM 01 Falzabad 

would not suffice. The Government are not taking any 
action .... (Interruptions) 

DR. M.R JAISWAL : The Government are not taking 
any unconstitutional step .... (lnterruptions) 

SHRI KIRIT SOMAIYA (MUMBAI NORTH·EAST) : Sir. 
you have kindly permitted to make a statement under Rule 
377. It is not Zero Hour .... (lnterruptionsj 

MR. CHAIRMAN : You have raised the matter. Now 
please listen tc me. 

(Interruptions) 

SHRI KtRIT SOMAIYA : Sir, I have given notice under 
Rule 377 .... (lntsrruptions) 

DR. M.P JAISWAL : Sir, a discussion In this regard 
has already taken place and the Hon'ble PrIme Minister 
has given reply .... (Interruptions) 

MR. CHAIRMAN : You have raised Ayodhya issue 
and the Hon'bla PrIme Minister has given clarification In 
this regard. Now. there Is a no scope of lurther discussion 
In the matter. You please take your seat. 

(Interruptions) 

MR. CHAIRMAN : You have raised the matter. now 
please listen to the Chair. By standing like this you are 
just wasting the time of the House. 

(InterruptIOns) 

MR. CHAIRMAN : Please taka your seat. 

(Interruptions) 

SHRI PRIVA RANJAN DASMUNSI : The House has 
the right to know about the arrangements made by the 
Government for the people who have aSlembled In 
Ayodhya .... (Int.rruptlons) The House should be Informed 
about this .... (lnt.rruptlons) 

MR. CHAIRMAN : First, you please take your seat. 
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(English) 

SHRI E. AHAMED (MANJERI) : Sir, I have given a 

calling Attention Notice. Even now, the Karsevaks are 

assembling ther~. We do now know what is going to 
happen there tomorrow. There are also threats against the 

minorities there .... (lntorruptions) Therefore, we want to 

know the position from the Government....(lnterruptions) 

(Translation] 

SHRI RAMJI LAL SUMAN (FEROZABAD) : Sir, it is 

a serious matter .... (lnterruptions) 

MR. CHAIRMAN': First of all you please listen to me. 

(Interruptions) 

SHRI HANNAN MOLLAH (ULUBERIA) : In 1992, a 
very large number ot people were allowed to gather at the 
site and they could not control the mob and the mosque 
was demolished .... (lnterruptions) The BJP has two faces-
while VaJpayee is a moderate V.P. Singhal is a 
hardliner .... (lnterrtIPtions) 

PROF. RASA SiNGH RA.WAT (AJMER) : There is 
peace in Ayodhya and there people are creating disturbance 
in the House. 

MR. CHAIRMAN : You please take your seat. 

(Interruptions) 

SHRI SHANKAR PRASAD JAISWAL (VARANASI) 
The Government are 'ready to hold a discussion on this 
issue. 

SHRI HANNAN MOLLAH : What Is the use of holding 
a discussion? Discussion continued and the mosque was 
demolished similarly discussion will be held and the 
temple will be bullt .... (lnterruptions) 

(English] 

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Sir, 
we read In the newspapers the statement made by the 
Hon. Prime Minister outside saying that he has failed In 
this matter .... (lnt.rruptlons) 

(Translation] 

SHRI RAMJI LAL SUMAN : The House should be 
informed about the action being taken by the Government. 
... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : There are reports 
in the newspapers that the Prime Minister has accepted 
that he has failed. In this matter .... (Interruptlons) The House 
has the right to know about the matter .... (/nterruptlons) 

MR. CHAIRMAN : You have raised the Issue, now 
you please take the seats. 

(Interruptions) 

PROF. RASA SINGH RAWAT : The Prime Minister has 
called an all party meeting and the matter will be discussed 
in the meeting then why are you interrupting the 
House? ... (Interruptions) 

(English] 

SHRI A.C. JOS (TRICHUR) : Sir, Dr. Raghuvansh 
Prasad Singh has given notice of an Adjournment Motion. 
What happened to that? ... (lnterruptlons) 

(Tra nslatlon] 

MR. CHAIRMAN : Please listen to chair's Ruling. 
Several hon'ble Members have given notices for the 
Adjourn of this Question Hour. 

(Interruptions) 

(English] 

SHRI E. AHAMED : Sir, my Calling Attention notice 
is here. What happened to that? ... (Interruptlons) 

(Translation] 

MR. CHAIRMAN : I am telling you about the notice. 
Several hon. Members have given notice about the 
Adjournment Motion. 

The Hon'ble Prime Minister has given clarification at 
that time and he has promlsed .... (lnterruptlons) He has also 
assured the House that he Is reaoy to hold a discussion 
on aU those issues and today in the evening he has called 
an all party meeting to discuss the Ayodhya issue. It can 
be discussed there. The action that will be taken and the 
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decision taken In the meetlng .... (lnterruptlons) So let us 
allow the House Proceeding to continue and matters under 
Rule 377 should be taken up .... (lntimuptions) 

SHRI KAMAL NATH (CHHINDWARA) ; Sir, It Is not 
at all proper, I do not accept 1t .... (lnterruptlons) 

SHRI RAMJI lAL SUMAN ; The Government will not 
take any action as they are also a party to it. 

SHRI SHANKAR PRASAD JAISWAl : They want to 
engineer riots in the country and disturbe the law and order 
situation in the country .... (lnterruptions) 

SHRI RAGHUNATH JHA (GOPALGANJ) : Mr. 
Chairman, Sir, they had got the idol installed there and 
laid the foundation stone there and now here .... (Interruptions) 

SHRI CHANDRAKANT KHAIRE (AURANGA8AD, 
MAHARASHTRA) ; These people are not prepared for a 
discussion? ... (Interruptions) 

SHRI PRIVA RANJAN DASMUNSI ; You should 
Instruct the Govemment to inform the House regarding 
this .... (Int.rruptions) 

SHRI KAMAL NATH ; The Government should tell us 
about the action taken by It In this regard .... (lnt.rruptions) 

MR. CHAIRMAN ; Now, let us take up matters under 

Rule .377. 

SHRI KIRIT SOMAIVA (MUM8AI, NORTH EAST) : Sir, 
should I start reading matter under Rule 377 ... (lnterruptions) 

SHRI RAMJI LAL SUMAN ; Mr. Chairman, Sir, when 
you are with us everything ib all right with you, what 
happens to you when you are In the Chair? ... (Interruptions) 

MR. CHAIRMAN : There I am in the opposition and 
here I am neutral. I have to go by rules and regulations. 

SHRI RAMJI LAL SUMAN; Mr. Chairman, Sir, anything 
could happen in Ayodhya. 

SHRI PRIYA RANJAN DASMUNSI : Does not the 
House have the right to know about the entire 
situation? ... (Interruptlons} Do we not have the right to know 
about the steps taken by the Government in this 
regard? ... (Interruptions) 

MR. CHAIRMAN : How can I listen to everyone at 
the same time? I have given the ruling on the Issue raised 
by you. 

(Interruptions) 

MR. CHAIRMAN: All the Issues that you are raising 
will be Included in the discussion. The Government will 
also give reply to the questions that you have raised. 

SHRI PRIYA RANJAN DASMUNSI : It will be better 
if the decision Is taken on some points before the discussion 
starts .... (lnterruptions) No staps have been laken by the 
Government In this regard .... (lnte"uptions) 

MR. CHAIRMAN ; All the matters given under Rule 
377 will be treated as laid on the Table of the House. 

14.51 hour. 

MATTERS UNDER RULE 377 

(I) Need to Include Santall, Ho, Munda and Kurukh 
Language. In the Eighth Schedule to the 
Constitution 

{English} 

SHRI SALKHAN MURMU (MAYUR8HANJ) : I wish 
to bring to the attention fo Central Government through 
you, Sir, that the trlbals in general and particularly the 
trlbals of Jharkhand State are deprived of their I=undamental 
Rights as enshrined in the Constitulion of India. 

Tribal languages i.e. Santall, Ho. Munda and Kurukh 
are yet to be Included in tne Eighth Schedule. Tribal 
Religion-SARNA has been left out in the cenlus 01 2001. 
The tribal traditional sen rule-Majhi Pargana and Mank! 
Munda etc. are yet to be given the due recognition. Now 
tribal existence 10 theIr land is threatened by bringing in 
amendments in the Chhotanagpur Tenancy Act and Santal 
Pargana Tenancy Act 

The tribal8 of Jharkhand State and trlbala of adjoining 
districts of Orissa and Weat 88ngal and Aaaam are much 
aggrieved due to thIs. Henc8. the tribala propole a 
massive rally on April, 14, 2002 to highlight their concern 
and demands at Jamshedpur (Jharkhand) 

I request the Central Govemment 10 do the nHdfuf 
urgently. 
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(iI) Need to take Stepa in Solving Problema of 
Water-Logging, Water Outer Flow In Diara, Toll, 
Chaur and Jalla in Bihar 

[Translation] 

DR. SANJAY PASWAN (NAWADA) : Through you, I 
would like to draw the attention of the Minister of Agriculture 
and the Minister of Water Resources towards lakhs of 
hectares of land and problems of the citizens living around 
Dlara, Toll, Chaur and Jalla in Bihar. All these four types 
of areas are found only In Bihar In India, where water 
logging, water-outer yellow and impacts of water make the 
life of the common man miserable. These areas have got 
their own specialities. Through you, I would particularly like 
to request the' concerned Ministries and Planning 
Commission that after carrying out survey of all such areas 
proper water management should be done through modern 
techniques. It would prove beneficial to the entire country. 

(iii) Need for Early Clearance of Government of 
Gularat Proposal for Conversion of 13 Roads 
In the State as National Highways 

[English] 

SHRIMATI JAYABEN B. THAKKAR (VADODARA) : 
The Government of Gujarat had requested the Centre for 
conversion of 13 important state roads of 2800 kms Into 
National Highways. There are 3 coastal highways of 1600 
kms to be upgraded to National Highways. This is In 
consonance of the Government's policy of providing port 
linkage. 

I, therefore, request the Union Government to take 
necessary action in the matter at the earliest to protect 
development-interests of industries, at large, In Gujarat 
State. 

(Iv) Need for Creation of a Separate State of 
Telangana 

SHRI A. NARENDRA (ME OAK) : Small States are 
formed for development and growth of all the regions at 
par. This also fulfills the aspirations of the people. Formation 
of the three new States I.e. Uttaranchal, Jharkhand and 
Chhattisgarh Is a fine. example for this. In a democratic 
polity people have a right to equal opponunltles. As a 
sequel to this, people Identity their rights with their region 
and whenever their region is not developed properly or 

neglected they feel that their rights are violated. Therefore, 
the reorganization of the country does not stop at one 
point. If that was the case, India would have remained In 
the same state that existed at the time of Independence. 
As long as democracy continues in our country, the 
demand for new States is a natural corollary. The demands 
for Telangana is as old as 45 years. In fact Vldarbha and 
Telangana were favoured statehood In 1956 by the States 
Reorganization Commission. But this has not been done. 
Because 01 the backwardness, people of these areas 
continue to demand for a separate statehood. I, therefore, 
request the Government to consider this seriously. 

(v) Need to Complete survey for Uranium 
Reserves In Lanjl Tehsll of Balaghat District, 
Madhya Pradesh 

[Translation] 

SHRI PRAHLAD SINGH PATEL (BALAGHAT) : 
Balaghat district of Madhya Pradesh is very rich in natural 
forest resou.rces and mineral reserves, where profitable 
mines of copper, manganese are In operation. At the same 
time, there are also coal and dolamite deposltas in the 
areas. On the other hand, it is a naxalite Infested state. 
The Geological survey of India had conducted many 
underground tests to explore the possibility of getting 
uranium In the Lanjl Tehsll of Balaghat district. But due to 
planting of explosives by the naxalite terrorists under the 
ground many underground tests have been stopped, which 
Is an Irreparable loss to the nation. 

There, I urge the Government of India to consider 
the matter seriously about availability of uranium, providing 
security to State Government and directing them to complete 
exploration work in this connection. It would not only be 
a success for Balaghat district of Madhya PradeSh state 
but also very important for the whole country. 

(vi) Need to Ventnate the Grievance. of the 
Employees of Chhattlsgarh Electricity Board 

DR. CHARAN DAS MAHANT (JANJGIR) : The State 
Electricity Board of Chhattisgarh, the 26th State of the 
country was constituted on tQe 15th November, 2000. 
Within this short span this board flas set many records and 
made a lot of achivement in thaDtiavelopment of the state 
by doing maximum work and achieving the target of 
generation as compared to wo .. , ~~ ) In last 43 years. 
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Though honoured by the State Government for execellent 
work and achievements on thla year's Republic Day 
officers and staff of the board are deprived of legitimate 
benefits. About 5065 poata In various categories are lying 
vacant. As many as 410 appointment cases on com-
passionate ground., ee1 cases of final payment of provident 
fund and ca... of not making part final payment of 
provident fund are pending. 80 percent officers and 
employee. are deprived of their tlmlbound promotion and 
higher pay seal.. and clasa IV employees are deprived 
of their annual Increment for the laat 4 years, 700 officers 
and staff are the original re.ldents of the Chhattlsgarh but 
are working In Madhya Pradesh due to non availability of 
alternative posts for them In the state, while officers and 
staff belonging to other states have been transferred and 
posted In their place. 

I urge the Government of India to Intervene in the 
matter and extend all possible help to solve the above 
meniloned problems of the employees. 

(vii) Need to Provide Fln.nci.' A"'8tance to 
Government of R.jaeth.n for Providing Relief 
to the F.rmer. Affected by Deployment of 
Troope In Border A,... of the State 

SHRI RAMESHWAR DUDI (BIKANER) : The farmers 
living In the bordar areas have suffered great losses due 
to deployment of troops along the Indo-Pak border on 
Rajasthan side. The State Government have stopped 
collection of all kinds o.f revenue from the villages of border 
districts and District Collectors have been directed to 
a8S888 the loss.. suffered by them due to that. Not only 
crops have been de.troyed In the hundreds of villages of 
the four districts along the Indo-Pak border areas of 
Rajasthan, but also all grazing grounds used for grazing 
the cattle have also been damaged. Beside the dlstributorles 
of canals of 'Indira Gandhi Nahar Panyojana' which facilitate 
flow of water to fields have also been damaged to a Isrge 
extent. The indian ArrWf has mobilised heavy military 
equipment, armoured vehicles and tanka along the border. 
Movement of troops and .hltting of equipment by vehicles 
destroyed standing crops. The Army has alao laid land 
mines on a large sc .... TM farme,. had to vacate their 
flelda so .. to facilitate tho 'army lay the land mIneS. Aa 
per the reporta aubmltted' the atate Govemment by the 
district CoIIectora of four border dlstricta of thlll area on the 
b.... of preliminary 1'r.~~~,"'I, the Joas .uffered could go 

upto As. 200 crores. I would like to request the Govemment 
of India to assess the loss suffered by the farmers of these 

four borders districts of Rajasthan and provide financial 
assistance of Rs. 200 crore to Rajasthan Government to 
compenaate the loss. 

(vIII) Need to Clear the Propoaale of Government 
of Kamataka for Improvement o. Siuma In the 
State 

{English] 

SHRI R.S. PATIL (BAGALKOT) : Karnataka propose 
to take up two major projects of slum Improvement on 
rehabilitation. The project pertains to 21 cltle. in Karnataka 
with a population of one lakh and above. This project will 
benefit 15 lakh slum dwellers in 985 slums allover 
Karnataka including Bagalkot and Bijapur dlstrlcta. The 
total cost is Rs. 753.27 crores and focuses on upgradatlon 
of infrastructure, upgradatlon of house. and construction. 
of new house. and the trillnlng of slum dwellers .0 a. to 
enhance their Income earning capacity and the creation 
of revolving funds to enable dwellers to start micro 
enterprises. 

The second project Is a slum project for Bang810re 
city. It Is estimated to cost about Rs. 508.88 crores. The 
objectives of this project are almost the same as mentioned 
under project one. 

Japan Bank for International Cooperation has 
expressed Its willingness to finance these projecta. I, 
therefor., urge upon the Hon'bla Finance Mlnilter to clear 
both theae projects immediately without any further delay. 

(Ix) N .. d to Extend B.nkura D.mod.r River 
Rellw.y protect from B.llatore to Durgapur vie 
B·rlor. 

SHRI SUNIL. KHAN (DURGAPUR) : I would Ilk_ to 
draw the attention of the Union Govemment tOW8lda 
Bankura Damoder River R.llway Proj8Ct which Ia now 
progre •• lng from Bankura to Chachal via Beliatore, 
Sonamukhl, Patraaayer. It .houIcI be extended from Bellatore 
to Ourgapur via Barjora which II omy 20 km. The democrstlc 
youth federation of Bar;ora Zonal Commltlee including 
people of that zone made e rHOlUtion with m ... signature 
that thiS rsh.y line ehould be extended wit! view to 
expand the Induatry and the rna'" of 8arjora zone. This 
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railway line would benefit Industries which are already set 
up like Biax, Neelkamal, spinning Mill, sponge Iron etc. and 
the downstream project of Haldla Petro-Chemicals will be 
set up there. II it is done, not only it will cater to the need 
of industry but also It will be the gateway of South-India 
to North-East and will be shortest route and profitable one. 
I urge upon the Union Government to please survey the 
area so that the project can be sanctioned during current 
budget session. 

(x) Need to take Effective Steps to Prevent 
Recurrence of Plague in the Country 

PROF. UMMAREDDY VENKATESWARLU (TENAU) : 
The outbreak of Plague in Himachal Pradesh and 
Uttaranchal has caused serious anguish across the country. 
The National Institute ror Communicable Diseases, Ministry 
of Health is supposa to be alert in such matters and detect 
the disease and take preventive steps. The exprience of 
plague in Surut Is too fresh In our memory. India was 
affected by Dengue fever and then by plague. It will be 
admitted that both dengue and plague are rare in their 
occurrence In present day circumstances. 

It Is also learnt that the NICD identified the disease 
in Himachal Pradesh and Uttaranchal as plague, their 
specialists could not isolate the bacteria, since the 
laboratories of the NICD were probably ill equipped and 
were below international speCifications. 

The Government has to enquire Into !he functioning 
of not only the NICD but also the Directorate General of 
Health Sciences, Government of India. 

(xl) Need to Supply Foodgrllina to the People 
Living Below Poverty Line In Backward Statea 
of the Country 

{Translation1 

SHRI RAMJI LAL SUMAN (FiROZABAD) : Mr. Speaker, 
Sir, the gap between the rich and poor Is constantly 
widening In the States In the country. Planning Commission 
after a study, has reached the conclusion that the per 
capita Income Is the highest In Delhi while it Is the loWest 
In Bihar. After Deihl, comes the number of rich states like 
Maharashtra. Punjab, Haryana, Gujarat and Tamil Nadu, 
while on the other hand, Omssa, Assam, Rajasthan, 
Madhya Pradesh and Uttar Pradesh are the poor States 
after Bihar. In view of the pathetic condition of Orissa the 

Government have decided to give 25 kgs of foodgralns per 
month to approximately 75 lakh people of 14 lakh families 
living below the poverty line in new districts formed by 
dividing Kalahandl, Bolanglr and Karaput district. I welcome 
this action of the Government. The Government should also 
identify such areas in Bihar, Uttar Pradesh, Rajasthan and 
other States, as It did in Orissa where there Is likelihood 
of people facing starvation. 

Therefore, I request the Government to announce 
foodgrain distribution scheme for the areas predominantly 
inhabited by poor people in Uttar Pradesh, Bihar, Rajasthan, 
Assam, Madhya Pradesh etc. on the lines of Orissa without 
any further delay. 

(xii) Need to Develop Lonar Lake in Buldana 
Parliamentary Constituency; Maharashtra as 
a Tourist Resort 

{English] 

SHRI ANANDRAO VITHOBA ADSUL (BULDANA) 
In my Parliamentary Constltuency-Buldana (Maharashtra) 
there is a Lonar Lake, a naturally formed lake due to the 
fall of asteroids, containing salty water. This lake is a scenic 
beauty attracting a large number of tourists coming from 
the various parts of the Maharathtra State as well as from 
other parts of the country. This lake Is one of the five such 
natural lakes In the world and It Is the third biggest lake 
among them. However, the tourists who visit the Lonar 
Lake feel lack of necessary facilities/amenities which 
should be available at a tourist spot. Development of this 
spot as tourism centre by the Tourism Development 
Authorities will be of great help for this region In all 
respects such as economic development, Infrastructure, 
etc. 

I request the Union Government to take steps for 
development of Lonar Lake In Buldana, Maharashtra as 
a tourist resort. 

(xII) Need to Dlapenee with the Practice of 
Submitting of Documente while Applying for 
Varloua Poets 

{Translation1 

SHRI BAL KRISHNA CHAUHAN (GHOSI) : Through 
you, I would like to draw the attention of the Government 
towards the necessity of encloalng "desired documents like 
marksheets, certificates of caste, Income, raeldence proof 
etc. with application for the Government jobs. For some 
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vacant posts, thousa~ds of educated unemployed youth 
apply. In the process of obtaining above mentioned 
documents unnecessary labour, time and money of 
everybody is wast~d. At the same time many a administrative 
work are blocked unnecessarily. 

People, parents intellectuals and educated 
unemployed people have been demanding for many days, 
that desired documents should be asked from the applicants 
after their selection. Therefore, I urge the Government to 
issue directions to all the State Governments to ask for 
desired documents from the selected candidates only. 

(xlv) Need to provide Financial A.slstance to the 
Govemment of Tamil Nadu for Development of 
Pullcat village as a Tourist Resort In 
Sriperumbudur Parliamentary Constituency 

{English] 

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR) : In 
Sriperumbudur Parliamentary constituency Pullcat Village 
lies by sea. This area Is a tourist centre. The village 
fishermen are dependent on fishing. Now due to Industrial 
development more than 30,000 fishermen are Jobless. The 
sea water and sea backwater Is polluted. Now they suffer 
due to want of food and shelter. 

Therefore, I request the Government to provide 
financial assistance to Government of Tamil Nadu to 
develop this place as a tourist resort so that the fishermen 
could earn their. livelihood. 

(xv) Need to take steps for All Round Development 0' Kharagpur town In West Bengal 

SHRt PRABODH PANDA (MtDNAPORE) : Kharagpur 

is the biggest railway platform In the world and the heart 
centre of South Eastern Railway. Kharagpur town Is Itselt 
having population of more than 5 lakhs. It is a cosmopolitan 
town in which people from almost all parts of our country 
reside. 

Railway quarters build long back require thorough 
repairs. The roads of the settlement, Bus stand, Bogda. 
Inda, Golebazar should be repaired with black top asphalt. 
Water supply In entire railway area is very poor. The 
supplied water is polluted and unfit for human consumption. 
Students after passing class IV & X from different feeder 
schools face great hardship to continue their studies, as 
they are not admitted In railway schools lor want of seats. 
The main hospital and dispensaries are suffering from 
shortage of doctors and medicine. There Is no proper 
infrastructure in the railway markets. There Is need to 
construct a new super market complex in the central area 
of !<haragpur. Drains of Kharagpur are not cleared dally. 
There Is frequent load shedding In the railway quarters of 
Kharagpur. It is expected that the Union Government would 
come forward to provide adequate finanCial assistance for 
the all round development of Kharagpur town .... (Interrup-

tions) 

[Translation} 

MR. CHAIRMAN : The House now stands adjourned 
to meet at 11.000' clock on Thursday, February 28, 2002 

14.52 hrs. 

The Lok Sabh. then adjoumed till E"ven 01 
the Clock on Thu~day, February 2B, 2002 

Phalguna 9, 1923 (Saka) 
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